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LOK SABHA

Tuesday, March 26, 1968/Chaitra 6,
1890 (Saka).

The Lok Sabha met at Eleven of the
Clock.

~ [MR, DEPUTY-SPEAKER in the Chairl

ORAL ANSWERS TO QUESTIONS

»ft \eg ST : ITTEAT WEIRT, A
U SOqEYT T I & |

JqTEAR WENA : TIA F ArgT A7 7
»ft Weg starg ;S En

7z fwar 7 fratfer frar mar & fx
frdt Gvqv & amy 7 o7 fra 907 T9RT
7 wfgw g w w7 g fFg SET
afe o7 39 5 s F wAreifes qoAi
¥ 0% AT F qW A A3 997 TH07
fex g £ 1 3 FAr e g fw faa
gff & a7 3z frarmar § 7 sy
JU9 (AT JTAT A FAE AT AW 7
Z

MR. DEPUTY-SPEAKER : You

may please writc to me; I shall look
into it.

SHRI D. N. PATODIA : Question
No. 838.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE)

rose—

SHRI D. N. PATODIA : The Minis-
ter of Industrial Development and
Company Affairs should reply, accord-
ing to the question.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) ;*¥

\

have indicated that this question relates
to the Ministry of Food and Agriculture
and that he will reply.

oft ofw T : g ¥ wrea e nfed
qr 1 #Y 29 a7 ¥ IEHT Y oaT & 7

MR. DEPUTY-SPEAKER: Somec-
body must reply on behalf of the
Government.

SHRI D. N. PATODIA ; In future,
they should be careful.

UNIFORMITY IN SPECIFICATIONS OF
FooD ARTICLES

“838. SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that under
the Prevention of Food Adulteration
Act, I.S.I. and Agmark rules, different
specifications have been laid down for
spices and other products for certifica-
tion;

(b) whether the difference in specifi-
cations causes difficulties to the trade;

(c) whether Government have consi-
dered the possibility of introducing uni-
formity in the specifications; and

(d) if so, the steps proposed to bhe
taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Due to specific demand of the importing
countries in regard to certain varietics
of black pepper, cardamom (chhoti
illachi) and chillies, which are at present
subject to Compulsory Quality Control
before export under Agmark, some devi-
ation was made in the grade specifica-
tions as compared to the standards laid
under the Prewention of Food Adultera-
tion Act. There is, however, no varia-
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tion between ISI and Agmark grade
specifications.

(b) No, Sir. It is rather the other
way round as it was at the insistence of
the trade that the deviation was made
to enable them to export their commo-
dities in accordance with the require-
ments of importing countries.

(¢) There has always becen unifor-
mity in grade standards between Agmark
and 1SI, except in the above mentioned
cases. The P.F.A. Act lays down the
minimum standards from hygienic point
of view and the same are always taken
into consideration while laying down
grades/specifications. In the cases re-
ferred to above, however, exemption
from PFA Rules was given by the
Ministry of Health.

(d) Does not arise.

SHRI D. N, PATODIA : The Deputy
Prime Minister referred a few days back
to Montessori classes. Here is an cxam-
ple of the three departments undergoing
Montessori training.  They are taking
decisions completely without any regard
to the practical possibilities or considera-
tions. The specifications laid down
under the ISI and Agmark rules vary to
a considerable cxtent from specifications
under the PF Act. One of the illustra-
tions is in regard to the chemical test.
1t so happens that the traders who com-
ply with the ISI specifications are likely
to violate the PFA specifications, there-
by exposing themselves to deterrent
penalties under the PF Act. This is a
very peculiar case. What prevents the
Jovernment from simultaneously amen-
ding the PF Act if they thought it neces-
sary to make certain amendments for
the purpose of exports.

SHRI ANNASAHIB SHINDE: In
this particular case, the Health Ministry
was consulted. There is no deviation
whatsoever from the health point of
view. The exporters brought to the
notice. of Government that some types
of spices were acceptable to importing
countries. The hon. Member is himself
aware that the importing countries them-
sclves have very rigid quality control
over importing such materials. The
traders pointed out that if they them-
sclves were prepared to accept spices
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exported by them, the Government
should not come in the way. This was
considered at the inter-ministerial meet-
ing and with the concurrence of the
ministries  concerned, including the
Health Ministry, this was done.

SHRI D. N. PATODIA : My ques-
tion is not replied to. They found it
desirable to make certain changes in
specifications for the purpose of exports.
It is also understood that nobody is go-
ing to import anything which is bad
from health point of view. But why
not amend the Act simultaneously ?
Why causc unnecessary hardship ?

SHRI ANNASAHIB SHINDE :
Government is examining the position
at this stage. The PF rules provide for
exemption; there is already provision
for exemption under the rules.

SHRI D. N. PATODIA: Due to
certain difficulties experienced by the
traders certain amendments about che-
mical testing were made and these were
published in the Gazette of India 1966.
So far no action has been taken in res-
pect of those amendments. What stands
in the way of the Government imple-
menting those amendments which were
made after due consideration of the
difficulties of the traders ?

SHRI ANNASAHIB SHINDE: 1
have not come across any such cases
other than the category of spices. Our
agricultural marketing organisation would
look into the suggestions.

SHRI D. N. PATODIA : These rules
about chemical testing and colour speci-
fication were all published in the Gazette.
It is amazing that he is not aware of
that. I want a specific reply. Will they
take immediate action to implement it ?

MR. DEPUTY-SPEAKER : They are
examining it.
SHRI D. N. PATODIA : There is no

question of cxamination; they were pub-
lished in the Gazette.

SHRI ANNASAHIB SHINDE : What
has been published has already been
mentioncd. The exemptions were made.

SHRI R. K. SINHA: In spite of
specifications under the Act, there are
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thousands of cases of adulteration in the
citics and towns of India. Has the
Government any plan to check this loss
to the health of the country ?

SHRI ANNASAHIB SHINDE: I
am sorry; this is not coming under this.
oft worTTH w6 ;7 o fra e
Y o9 fHm Ay 91 @ FEET I
frt ags T R E | IEaa § &9
fafaeez #r Qi WY straTEwR oY | wTOO
7z ¢ & ag wseeww Fr AT 2
FAT CFAOE 7 FT AYHAT &Y T &
AW F AT A UTR I WY Y R IR
fow F@a q@mar mr § foad gafaw
I a2 72 T E ¥ A Ay oy dew FEETY
@Y § AR avg A Y dX 1 SR
T RMIAT I AT AW §
81 T4 I WY §, ¥ FET w7
R A IT B2 T #Y o frgy mar
81 &7 T wa3 § fir 7 sfafedna
F AT AL {1 I Wy gFART Y
77 Fgar § v 397 3 dF §, DA%
& foar &1 Afra Qode #1 owEd
TEY faerdy wv ¥ A Wrer FIT IaAFY
aqam g1 R T AFT R AwF
offaw | 5o T F AR fwEay
Aoamm ok g1 A qrE S AEw
MY § IAFT 47 eq fafaeed & o=
R AaF T AT Y | S B g% E,
Y AT AT A FA G, a9 § A
X FT AT §, TAF T T A A
i & IgEr @ e oo e
YT A AT AT § IE ST FAFT
Tq°Y FT AT T vfear F o=y, g}
TEET & AT, g7 WGT ¥ T 4,
Tt % Efeen =iy ww w5
arfe & Y wrer g ¥ gy I¥ T wET
Farferom e1d ? wag ¥
o gy oY 3w AN oAz R Ay A
graemrd | waTNTTT I AT ETR ?
SHR! ANNASAHIB SHINDE) :
This question relates to specific devia-
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tions which were made in respect of cer-
tain categories of spices. If the hon.
Member has any question in regard to
the Prevention of Food Adulteration
Act, he can address a specific question
to the Health Ministry.

SHRI R. BARUA : If I understood
the Ministers’ reply aright, he said the
classification for export purposes is
different from what we find in the Food
Adulterations Act. He also said that in
spite of the variation, there is no health
hazard in it. May I know whether such
a variation may lead to more complica-
tions, unless the law is amended ? What
steps are Government going to take in
this regard ?

SHRI ANNASAHIB SHINDE: 1
have already answered it.

UNREST IN HeEAvY ENGINEERING
CORPORATION, RANCHI

*839. SHRI P. VENKATASUB-
BAIH : Will the Minister of INDUST-
RIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that an official
case study was made of the abnormal
industrial unrest in the Heavy Engineer-
ing Corporation, Ranchi; and

(b) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS (SHRI BHANU PRAKASH
SINGH) : (a) No, Sir.

(b) Does not arise.

SHRI P. VENKATASUBBAIAH :
May I know whether it is a fact that in
most of the public sector projects un-
fortunately, the highest executive, soon
after taking charge, overnight finds that
his relations or people coming from his
State are qualified for the posts there,
with the result that the States where
those projects are located are denied the
benefits of the employment potential
created in that area resulting in great un-
rest? If so, what measures do Govern-
ment propose to take in this matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
We have laid down a policy that with
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regard to the senior posts in the public
sector projects, requiring technical
qualification and experience, the best
people available in the whole country
will be selected. The smaller employees
will be recruited as far as possible from
the area where the industries are located.

SHRI P. VENKATASUBBAIAH :
Concern has been expressed not by
individuals, but by members of various
State Assemblies and resolutions have
been passed where such discontent is
prevailing. That apart, may I know
whether the third plan envisaged studies
being undertaken on industrial relations
and implementation of labour laws by
the HEC and if so, what are the import-
ant suggestions made ?

SHRI F. A. AHMED ; It is true that
in the third plan this study was sug-
gested, on the basis of which there is to
be a study in every public sector every
third year. In 1966-67 this study was
undertaken and a large number of sug-
gestions are there. I can lay it on the
Table.

MR. DEPUTY-SPEAKER : Yes.

SHRI N. K. SOMANI: The enor-
mous problems facing the HEC at
Ranchi in respect of quality and inade-
quate production, massive industrial
unrest, etc.,, have been completely re-
legated to the background by the new
Chairman of HEC who happens to be
the conscience-keeper of the Govern-
ment of India, Mr. K. D. Malaviya. He
has further declared after his appoint-
ment,

“I shall continue to exercise my
freedom as a political worker after
the appointment to this high body to
carry on my efforts to rouse the con-
scious public opinion in India for a
speedy implementation of the socialist
programme.”

MR. DEPUTY-SPEAKER: The
question does not concern the Chairman.

SHRI N. K. SOMANI : In that back-
ground, I shall frame my question.
Would the Government of India instruct
the new Chairman to apply his mind ex-
clusively to solve all the , problems of
HEC and not indulge himself in political
activitics ?
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srelt welwrmERT 0 Amfasy

qrfifera ofeefadt adf &

SHRI F. A. AHMED: You have
rightly pointed out, Sir, that this ques-
tion is not relevant. But I can say
straightway that I have had a discussion
with the Chairman and he also agrees
that he has to devote his attention to all
the questions involving the interests of
the public sector at Ranchi.

sySw Az ARt : § ag FAAOTAIAE
fF 1967-68 & gtora &1 fifafo
FITRAT § foqs Wradr g aw7
T WY A wg A A, T, oo
74Y & a1 REGA Y A1 TEE, IAF AW
1968-69 ¥ faaAT FAT 1 4=2rwAT 2
17 Jrar ) w0 o 47 arz-
AT qT FT AFT GIAT |

it HRrEEYT AW HFAS : T FATT [

Y stifefaa qarer & 1% Aremw AY £,

afwa F wz a1 g % 29 391 F A1

‘fodw gH TR A FTE AT T A1A

Frwrfrw 7 @3 R fwa A G are=a
ST FY F17 F ATAT A7 |

MR. DEPUTY-SPEAKER: Hon.
members must bear in mind the majn
question. If they go far beyond it, one
question will take half an hour and
others are deprived of the opportunity
to put their questions.

SHRI V. KRISHNAMOORTHY : It
is a fact that the top executives always
select their kith and kin, because blood
is thicker than water. ..

SHRI AMRIT NAHATA : Sambhar
is thicker than blood.

SHRI V. KRISHNAMOORTHY :
Perhaps Mr. Nahata has some preferen-
ces. That is why he is angry.

SHRI AMRIT NAHATA :
sambhar is thicker than blood.

SHRI V. KRISHNAMOORTHY :
May I know whether the Government s
prepared to give instructions to the top
executives that after the date of their
assuming office in any public sector un-

I said,
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dertaking, their kith and kin and near
relatives should not be appointed in that
particular undertaking ? What is the
policy of Government in this regard ?

SHRI F. A, AHMED : This question
is not relevant, but I can assure him
that if specific instances are brought to
our notice where favouritism has been
shown, we will look into it

AN HON. MEMBER ; Thousands of
instances are there.

oft werTeTe e : ) Hat WERA 7
g & f& 3gm & Zshfafar aml-
WA F 1T ¥ q F AT A
IGA wgr § fr g g A wAst
gAY geifagfar wiz Y Iafa 7 @m-
I | IRA FEETTIEl F q9gr g fE
Foeda, = Fo o AT, ¥ FAT
TR CETFRgT A AR I
FH FI, FAT FHAT FET g1 AGAT |
a7 7g Tgy & & avwe faa safeaai
F1 QHT FAGT F1 IIET qAAT B, A
79 7% 97 @& g W arfafeam § Ay
TEY &, AT &, a1 FTqT GETL AT
Jq7AT & 97 97 gy gu qfafesw
WA A7 40 7 TR I TH
FATA AT T ATE F gAY FATF F
s naagfesy A7 oA I E, 7
w3aqifeges ahT AG) g & | FaT Av-
FIT A IH! AT TR faam &
fore 1% avorar Tt &, arfe ¥ sawr
UREHIAT FH FT R D

sft werwfta orelt sgwe © ST 9F I
JqTHA AR FI ATCAF &, € F1E qo<T
T ¥ W@E ) (vwwww)

e wy woAm RV TN
FAAATE ! 9m FAA F A FE aOF
#1

MR. DEPUTY-SPEAKER : If you
want further information about the actl-
vities of the Chairman, you can put a
scparate question, They are not covered
by this. This question s about the un-
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rest resulting from a particular employ-
ment policy followed in public sector
undertakings.

! SATATH T : I WEIAT, §
vt faes @ga & TR w0
AT E | qH 37 & o &, ey
FAT A TE &

MR. DEPUTY-SPEAKER : I do not
mind your protest. The supplementary
should be relevant to the main question.
If you widen the arca, then it will be
difficutt.

off WA Ao ¢ A wAA HA Ay
a7 IFET FATH a2 R 73 4, AT 77 TA
[ & drfem

SHR] SHEO NARAIN: He must
withdraw his words. . . . (interruptions).

MR. DEPUTY-SPEAKER : There is
a good ground for protest. But hon.
Members should realise that if there is
conflict between the viewpoints express-
ed by Members, it can be put in a
different way. Now, Shri K. K. Chat-
terjee.

Yt SATATH A : ATET AZEA, HA
S garer fowgr § IAET SAw Av 2
Hfew 1. .. (oEww) AT I
AT T FEY 7 A7F A IS § Ay
& IER A QT AT FIFATCE | HFAT
T F JTEAA A F1E a9 AE FFAT |
Fdr F1¢ aFY Araq 73) 9 e fag-
gz F74 47 | AfEA § 7Y Ageg @
FEATE frag Av ywa A X
DEPUTY-SPEAKER :  This
matter is over. I have already called
another hon. Member. Further, when

the Minister is not replying, what can
Ido?

SHRI F. A. AHMED : Sir, I accept
your ruling.

ot g™ @ AT @R A
arETd | A T ¥ wgAT A€ & Fr uw
FAT TGT AT § AY ¥ FAT WZRT T

MR.
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¥ 994 § % 7 Ja9 g gm wm@E
e afFEaTzaA &7 ar AT AE A
fragafas e A g g. . .

MR. DEPUTY-SPEAKER : I will ex-
plain the position. You are a lawyer.
You should appreciate that when a
question is placed on the Order Paper I
have to see how far I can give latitude.
Otherwise, on one question all allied
matters are likely to be raised.

ot waTET™ A : A TE 98w
3 5 Jad aifafers 7 foear & a3
g ar 78 ? @ TEET 9 fgERe
AT Fe T FATE

MR. DEPUTY-SPEAKER : If he
replies, 1 have no objection. But, as 1
have said, it is not covered by the main
question.

swel anfevRE  § W oF
SAAEAT F| TIT TGAT ATGATE | AT
3T WYar fzar & av A swEEqr 7
we oY giam | e & e ol
FW F qger wrax Afza snawy dar
qEdT 8 | @) I§ FH 3 ATE FT q4ATS
FTRE!

MR. DEPUTY-SPEAKER : This is
over. Shri K. K. Chatterjee.

Y AT TR © IF JA1F A IAT

Entud

MR. DEPUTY-SPEAKER: When
the Minister is not replying, what can I
do ? I cannot compel him,

oft wwTe® g : ay FAE 3
Tftfrafar FRO T & IR T av
f& agt 9T sEe @@ WY ? W
Fgar ag ¢ fr o 33 anw & oty feq
§ ag fx aifefer 7 W &% § wafon
agt AA%ET Frar & 1 I 4T Woht wEET
ITH fegraa w6 fe ag afafomr &
W AR | g aaa g ﬁ'cr |

ot ofw T : 7y RAvaw WhaE §
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MR. DEPUTY-SPEAKER : As far
as 1 am concerned, I am very clear in
my mind.

SHRI D. N. PATODIA : The Minis-
ter was about to reply.

MR. DEPUTY-SPEAKER : I have
already stated that if it is beyond the
scope of the question, I cannot say that
the Minister should reply. I cannot
compel him. But if it is within the scope,
if he had first put this question of the
politics of the Chairman leading to some
unrest, that would have been very very
proper.

SHRI S. KANDAPPAN : 1t is«a very
relevant and leading question, The
Chairman of the corporation is indulg-
ing in politics because of which there is
unrest.

MR. DEPUTY-SPEAKER : When
the Minister has nothing to say, what
could I do?

SHRI KANWAR LAL GUPTA : You
can force him to reply.

TG § FIA 1 77 feAfewy FX
F ag wwe e 5@ WA 1L
(smawra) .

MR. DEPUTY-SPEAKER : Shri K.
K. Chatterjee.

SHRI KRISHNA KUMAR CHAT-
TERIJEE: In the labyrinth of words a
very important matter has been side-
tracked. Shri Venkatasubbaiah has pin-
pointed a very serious issue that there
has been abnormal labour unrest in the
public sector undertaking in Ranchi, The
position is the same in Durgapur also,
where also it is a public sector under-
taking. In the private sector also the
position is not different. In my own
State, the Martin Burn Company with
12,000 workers is completely closed for
the last two months, So also Indian Iron
with 6,000 workers. In the light of all
this, I want to know whether the hon.
Minister also feels that our labour laws,
as enacted and prevailing today in the
country are out of date and they require
immediate thorough re-examination and
revision ? 1f so, is the hon. Minister
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prepared to take immediate steps to
bring about such a change so that Par-
liament can be seized of this question ?

SHRI F. A. AHMED : The problem
of industrial relations and the applica-
tion of local laws has been engaging the
attention of the Government and we
shall certainly take into consideration
the suggestion of the hon. Member. If
the present labour laws require some
modification, I will have a talk with
the Labour Minister and see to what
extent they cap be modified.

oft o7 T : & Wl ARG w1 @
=] A @ = g 6 g dam F
ATaR R T AT QAR hae
2 ag o T A F ) 9 AR
I grft AvEw § A gE o o/}
T ATHZ qTRF gl A0 F | AW FAA
73 & fF 7@ waew & A O §
T IR FW A @E? & T
AT E F TR A M A FAF
fom s ware A = SagE a gy
F @9 A Agi & 2 gfvgw A E IR
arq araeha gt A T O FY Y
#r 3¢ gfrma o @ g fom @ &
q‘raga’ﬂ?ﬁﬁg ﬂﬁo@oﬂo{o%ﬁo
T THo THo THo IT fFy &EqT & wraga
£ 9wy gfaet & dam A gt AT
R FgHT 9TET F AT qIaHT gE 4 ?
afy g€ o Y wav e fsper ?

»ft Tl st wgwe : agl & Y
FeeE FY A 48 § fF agi Sex gfe
TEETd § AR g aftea T g,
ot Ao § fF oF gfvaw 7 % 4o
& o< aga X afw o agi § 1 A
g <foreed g€ & 1 9 gfam AT
ﬁﬁﬂf%ﬁ@n‘fo Qﬁ’oﬂo'{o o
2 | fwa F T e FiRg § T
I oY aF W @ | IUET FEAT
g | AR e gt ¥ R
#Y 7oy & A -0 g F g7
¥ arorg & agt AT )
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MAJORITY PARTICIPATION BY
FOREIGNERS IN JOINT VENTURES

*840. DR, RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government propose to
relax the existing restrictions on majority
participation by foreigners in joint ven-
tures; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT & COMPANY AFFAIRS
(SHRI BHANU PRAKASH SINGH) :
(a) No, Sir.

(b) Does not arise.

DR. RANEN SEN : The hon. Minis-
ter has very summarily rejected the
question.

SHRI BHANU PRAKASH SINGH :
It is not rejection; it is the answer.

DR. RANEN SEN : It is rejection.

Is it known to the Minister that the
All India Assocration of Industry had
made a survey of the whole question of
collaboration for nine months and the
Mudaliar Committee had also gone into
the question ? They had made certain
recommendations to the Government; a
few of them are that the majority part-
ners should be Indians in case of colla-
boration, after collaboration regular re-
search work must be carried out so that
instead of future foreign know-how
Indian know-how can develop and seve-
ral other recommendations. In view of
this I want to know whether on the basis
of the reports of these two committees
Government have come to any conclu-
sion regarding foreign collaboration that
is taking place and is likely to take place
in future; if so, what are they.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : 1
would like to divide the question into
two parts. So far as collaboration in the
public sector is concerned, I can straight-
way say that we have decided not to
allow majority participation in industries
which are run by the public sector. So
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far as the private sector is concerned,
we would like that the majority of shares
should be held by Indian people but in
some exceptional cases we have allowed
that. We have not so far framed a rule
that such collaboration will not be
allowed, but that would be only in ex-
ceptional cases. It is also our policy
that technical know-how should be deve-
loped in our country. Wherever the
technical know-how has been developed
and is likely to develop, we do not allow
foreign participation in that sphere.

DR. RANEN SEN: With regard to
technical know-how is it known to the
Minister that the Director General of
the CSIR has made a statement very re-
cently, only a few weeks back, in which
he has stated that most of this collabora-
tion made on the basis of technical
know-how is absolutely backdated know-
how and he has advised the Government
to give proper attention to collaboration
cases where this know-how becomes the
plea for collaboration; if this Govern-
ment's attention has been drawn to such
a statement, has the Government taken
any serious steps to see that in the name
of importing technical know-how, bogus
collaboration or out-dated know-how is
not introduced in our country and our
local genius is not throttled or stifled ?

SHRI F. A. AHMED : The commit-
tee which disposes of applications for
foreign collaboration associates the views
of the CSIR and I can assure the hon.
Member that whenever this matter
comes up to me, I take special interest
to see that only when the matter is clear-
ed by the DGTD and the CSIR the
question of approving the recommenda-
tion made by the licensing committee is
considered by me.

SHRI BEDABRATA BARUA: Out
of 4,000 collaborations from the time of
independence, 2,000 have been approved
from 1961 to 1965 and six of these
collaborations are for readymade gar-
ments which really replace tailors and
other people and 18 for water meters.
In view of these things it appears that
the Government policy has not been
properly executed by those «who are
placed in charge of approving collabo-
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rations. Will the Government, therec-
fore, have a new look in the matter ?

SHRI F. A. AHMED ; I would like
to correct the figures given by the hon.
Member. From 1960 to 1967 the num-
ber of foreign collaborations allowed is
not 4,000 but it is only 2,438.

SHRI BEDABRATA BARUA: 1
had said, “2,000".

SHRI F. A. AHMED : I may inform
the hon. Member that ever since I have
taken charge of this Ministry, I have
been attaching a good deal of importance
to the recommendations made by the
CSIR and the DGTD and unless and
until a particular project is cleared from
these two bodies, no recommendations
are accepted by Government.

SHRI DINKAR DESAI : The Minis-
ter said that as far as the private sector
is concerned majority collaboration by
foreigners is allowed as an exceptional
case; that is, only in some cases as an
exception and not as a gencral rule. I
would like to know how these exceptions
are decided; what are the criteria to de-
cide these exceptional cases.

SHRI F. A. AHMED : There are
only two criteria. When the investment
is such that it is not possible to obtain
finance within our own country and
when the technical know-how is such
that it is not possible to get it in the

country for that particular project, we
accept foreign collaboration.
MR. DEPUTY-SPEAKER: Next

question.

SHRI JYOTIRMOY BASU : I want
to ask a supplementary.

MR. DEPUTY-SPEAKER: I am
going to finish at least six question. It
would be grave injustice to others who
take the trouble of putting questions, if

I go on for more than 10 minutes on
one question,
SHRI JYOTIRMOY BASU: As

regards taking the trouble of putting
questions, there is some magic in the
Questions Branch in the ballot, What
can we do ? Your remarks are quite un-
fair and unjustified.
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MR. DEPUTY-SPEAKER : There is
a genuine complaint.

SHRI JYOTIRMOY BASU: Allow
me to ask one supplementary.

MR. DEPUTY-SPEAKER :
called the next question,

ExPorTs To FIGHT ouT RECESSION

*841. SHRI BHOGENDRA JHA':
Will the Minister of COMMERCE be

pleased to state :

(a) the results of the efforts made by
Government to explore foreign markets
for the products of industries facing re-
cession; and

(b) the names of the countries who
have agreed to accept our exports and
the quantitics thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). Government efforts to explore
foreign markets for the products of in-
dustries particularly engineering indust-
ries facing recession, have yielded fruit-
ful results and countries like the USSR,
German Democratic Republic, Czecho-
slovakia, Yugoslavia, Hungary, Poland
and United Arab Republic have agreed
to buy substantial quantities of Railway
Wagons, Knitting machines, Sewing
machines etc. A substantial order for
sale of Railway wagons has been nego-
tiated with the Republic of Korea. The
joint Indo-Federal Republic of Ger-
many Project under Vollrath Plan for
promoting exports of Indian engineer-
ing products to the Federal Republic
of Germany is expected to contribute
significantly in our effort to fight reces-
sion.

I have

A statement giving some high value
contracts recently won by India is laid
on the Table of the House. [Placed in
Library. See No. LT-625/68).
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frRa—d Mg aE ramA AR Y
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FHOHT F1 AN AG d9A &1 S
F A 7 @Y & HR @ hfrafar
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¢ f7 SR ¥ goFl # I IR #
31 femr g1
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#3 qdt Y, ag e 4@ gk ) fom
T F TR F, G F T A ITH
TF o o AT A @ §, A AR A
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AT FTHTR T T G & Treft &
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T grty F s Aifa § afadT s
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F IEW@ AgET w4 7 gER—A
feafq gak ama dar & o §, SN
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o 9 dar wX Y €1 1966-67 W
30 FUT T T T T I qF AT
T 1 1967-68 F folr gwrar Wt
TTCIT T—AT 38 FAT WA FT ¢ AT
I fF 1970-71 T AR A=
frafor qe@ &1 tEWE 100 FE
T TF 9gT AT | THET AIAS qG
gaT i STeT g T TSR | 79T AT
FI7 §, qg7 TE-AE Ay oY A TN E,
fo sl AR aarfAgr W mfas
F STE oY Siom o F gree A
T & fon qarn Smgan g e e
eH ¥ wFEA A I9 AT gH AT
ferr & &1 11 fafemm w1 &% fae
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s 7 fargr, sae X fan, W,
ez T, aTarteET AT aAfoEw |
foan | T SagE FFEWNE § TR
g 3 faer | RphdT § W
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st qgvRT wwt gl : o gof 2w A
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FTAT I ? AT g, A TR A I 4T
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AT FAfeds F¥ e
T F THAOIE T T F foT g
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=t GIEAT W AT : TH FAT GATA
N TFANE § I ATEACAF 30 FAT AT
TET AT & W T ar q@an g R
77 35 FNT TIC qF TEH ST
star fF &3 @1 fear, @ 1970-71 &
e St gAY framar wi frar & a2
100 FUT WA TF TG AAM | T
TF THA FAAQ FT AT §, TIF B
o & fad & qaor Twar g R
T 1Y guTa faia & 38 27. 80 R
FT § 3 AT qawa & Fw oF & At
7 ag frafa aFdeT 30, 35 FOT &0
% ag AAAT |

SHRI LOBO PRABHU : It has been
admitted that our export promotion
measures must be related to our import
necessities. I find from the statistics so
far available that industrial equipment
machinery on one side and food on the
other constitute more than half the
total of our import necessities. In the
current year, there is a reduction in the
import of machinery because of reces-
sion and of food because of a bumper
harvest. In these circumstances, since
export incentives involve on the one
hand, loss to the tax-payer and, on the
other hand, increase in the internal
prices, 1 would like to have an asur-
ance from the hon. Minister that he will
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take note of the factor of reduction in
our import necessities and therefore, ex-
port incentives must be correspondingly
reduced.

SHRI MOHD. SHAFI QURESHI :
My hon. friend should know that so far
as machinery and other things are con-
cerned, wherever we have become self-
sufficient, we are not importing that
machinery. It is only very necessary
items of components and spare-parts
that we are importing. Otherwise, the
machinery that we are manufacturing
here is not being imported.

SHRI LOBO PRABHU : So, your ex-
port incentives must be reduced because
there is a reduction in the import of
machinery and food.

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH': Is the hon.
Member suggesting that we should ex-
port less ?

SHRI JYOTIRMOY BASU: This
Government's export performance re-
minds me of one English saying, “Burm
your house to roast a pig.” This is a
country of undersellers. The same un-
branded sewing machine exported by
Usha at £ 5 landed cost, without
the motor is ultimately sold to a con-
sumer at £ 25. You bring home only
£ 5 and you brag about it. Under the
circumstances may I ask the Govern-
ment as to what steps do they propose
to take to bring home the ncarest price
that the consumer pays and not to allow
the middleman to suck the honey ?

SHRI MOHD. SHAFI QURESHI :
My hon. friend should know that it is
the policy of the Government that wc
should encourage more exports and 1
can say with pride that our engineering
goods, whether they are the fans or the
sewing machines or the Kknitting
machines, are doing wonderfully well in
the world market against world competi-
tion. It is the policy of the Government
to keep a constant vigil about the deve-
lopment of exports. About what my hon.
friend says, I do not know what he is
referring to.

SHRI JYOTIRMOY BASU : For a
commodity which is ultimately sold to
the consumer at £ 25 you bring home
only £ 5, that is, 20 per cent, and for

CHAITRA 6, 1890 (SAKA)

Oral Answers 3184

that the Government has the cheek to
brag about it. I do not understand it.

SHRI DINESH SINGH : I share the
concern of the hon. Member. If such a
thing is happening, of course, we should
take due notice of it. I should be most
grateful if the hon. Member with his ex-
perience of trade abroad could let me
have some of these points. He did some-
time back mention about the question
of tea which we had gome into. He
knows that very well. Let us have more
details. We shall, on our own also, cer-
tainly find out as he has mentioned
about the machines. But if there are
any further points, we shall be very
glad to examine them.

STl AEISTAEAT ¢ FqT AT S
Farw i ga 3w A & g§ e
1T A AT AW F Feprey i /-
foee 3w & ol fram wfw ek 2w
g

+t qEERT wEt g ¢ gfqwa F
feama & @ & T q@wT wHaT , N
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Y geR AT FGAE : HA St 7 A
g f¥ 30 a1 35 FOF F7 ffa F<
53 §, & qo wrga g fF e
AraT # a7 fafe s@ § @ fFT smae
foraaT @ 9 g g7 faRwt ¥ wwer
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SHRI BUTA SINGH :; We just listen-
¢d to the Deputy Minister explaining us
the achievements in the matters of en-
gineering goods and rolling stock machi.
nery. May I know whether the hon.
Minister is aware of the fact that in
Punjab and Haryana, the small-scale
industries, specially, weaving, spimning
and textile units, have been completely
closed because of the recession and, if
so, what review has the Ministry taken
and what steps do they propose to take
to augment the exports of small-scale
industries and to help them ?

SHRI MOHD. SHAFI QURESHI :
That is a very exaggerated statement. 1
am going to Jullundur tomorrow to
attend a meeting of the Export Promo-
tion Council. It is because the enginee-
ring goods have started moving from
Punjab that the meeting is being held in
Jullundur. To say all the units have
been closed, T think is an abgolutely in-
correct statement.
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MR. DEPUTY-SPEAKER : Next
Question. . . .Shri Bhagaban Das....

SHRI S. S. KOTHARI : I have been
standing up so many times in order to
catch your eye. Now you are going to
the next Question. ..

MR. DEPUTY-SPEAKER :
Bhagaban Das.

SHRI S. S. KOTHARI : What is the
use of sitting here ? For two consecutive

days, I have not be able to catch your
cye. I am walking out in protest.

(Shri 8. S. Kothari then left the House.)

Mr.

HEeAvYy ENGINEERING PLANT AND MINING
AND ALLIED MACHINERY CORPORATION,
DURGAPUR

+

*842., SHRI BHAGABAN DAS :
SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI SATYA  NARAIN
SINGH :
SHRI K. P. SINGH DEO :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether a tcam of U.S.S.R. ex-
perts visited the Heavy Engineering
Plant and Mining and Allied Machinery
Corporation, Durgapur in February,
1968;

(b) if so, the main features of
reports submitted by the team; and

(c) the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS (SHRI BHANU PRAKASH
SINGH) : (a) Yes, Sir.

(b) Suggestions have been made for
improvement of productivity of labour,
efficiency of management, development
of designs and documentations for
machinery to be manufactured in futurc
years in the plants, Deputation of Soviet
designing experts to India and training
of Indian engincers and operators in the
USSR etc.

(c) The report is under consideration.

SHRI BHAGABAN DAS: The
Mining and Allied Machinery Corpora-

the
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tion is reported to have received some
orders during 1966, but during the year
1967, while drawing the production
plans, some of the orders were not in-
cluded. May I know whether the Soviet
Deputation was .given information about
this state of affairs, and if not, the rea-
sons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : 1
could not follow the question.

MR. DEPUTY-SPEAKER :
could not follow.

SHRI UMANATH : Certain orders
were given and those orders were not
cxecuted. Was any recommendation
made by the Soviet team? Why were
the orders not executed ? What was the
reason for not executing them ? Is any
recommendation there ?

SHRI F. A, AHMED : So far as the
visit of the Delegation from the USSR
is concerned, they were allowed every
facility, they were given every opportu-
nity to look into all the facts and all the
matters pending with the Ranchi Plant
and the MAMC Plant at Durgapur. So
far as the report which has been submit.
ted to me is concerned, that does not
relate to the fact which has been men-
tioned by the hon. Member.

I also

SHRI BHAGABAN DAS: Is it a
fact that the MAMC had given retrench-
ment notices to a large number of em-
ployees during the last year, and if so,
may I know the reasons for it ?

SHRI F. A. AHMED : I do not know
the reason, but I am told that all the
cmployees are working there.

=t gy Ao fag el o
TATEE Ffit FRARIA, g &
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N 7A@, AR I 77 2 famrd
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M/s. BENNETT COLEMAN AND COMPANY
L.

i
*843. SHRI UMANATH :
SHRI E. K. NAYANAR ;
SHRI P. GOPALAN :
SHRI K. ANIRUDHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the re-
ply given to Unstarred Question No.
1239 on the 20th February, 1968 and
state :

(a) whether Government have since
examined the report submitted by Shri
S. P. Chopra into the affairs of M/s.
Bennett Coleman and Company Ltd.;
and

(b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS (SHRI BHANU PRAKASH
SINGH) : (a) Yes, Sir.

(b) On the basis of the material dis-
closed in Shri Chopra’s reports, two
cases under Sections 388-B and 398 of
the Companies Act, 1956 have been in-
stituted. These cases are at present
pending before the Bombay High Court.

SHRI UMANATH : In reply to a
question with regard to the findings of
Shri Chopra, it was given that the
charges against the Company involved
misapproprialion of substantial funds,
destruction of records, fraud and deli-
berate non-cooperation to frustrate in-
vestigation by the officers. One of the
major factors which is discouraging the
officers from boldly proceeding against
such fraudulent companies and activities
is the association of the higher-ups in
the Cabinet level itself with the Com-
pany which is involved in all these. For
example, in June, 1967, the Film Fare
Award organised by this Company was
inaugurated by no less a person than the
Deputy Prime Minister himself; in
February, 1968, another Ahmedabad
edition was permitted to be brought out
by this Company and that was inaugu-
rated by the Deputy Prime Minister of
this country. Mr. Ashok Sen, while he
was a Minister, had access to the papers
concerning the fraud committed by this
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Company and suddenly after he ceased
to be a Minister, he appears on behalf
of this Company to oppose the Govern-
ment’s move. . .

of wy fowd :ag a1 @@ @
FFEI R |

SHRI UMANATH : It is improper.
He takes advantage of his association
when he was in the Ministerial position
to go through the papers, and after
ceasing to be a Minister, he approaches
on behalf of the Company to oppose the
Government move itself. I would like
to know whether the Government does
not think that this patronage by no less
a person than the Deputy Prime Minister
of the country as well as the ex-Minister,
Shri Ashok Sen, and such higher-ups
with the fraudulent Company discour-
ages officers from boldly taking action
against the frauduleny Company. 1 also
want to know whether there is any code
of conduct in the Cabinet with regard to
association of Cabinet Ministers with
these companies which are already being
proceeded against, and if not, why not.

SHRI F. A. AHMED : The allegation
made by the hon. Member is absolutely
incorrect. So far as the Directors of the
Company are concerned, they are no
longer functioning as the Directors, and
they have been replaced. So far as the
persons against whom complaints were
made and some other Directors of the
samc family who were substituted later
on, are concerned, the cases are already
pending before the Bombay High Court.
If any of the functions has been attend-
ed by the Deputy Prime Minister, it is
the function organized by the present
Directors who have nothing to do with
the allegations regarding which the case
is pending before the Bombay High
Court.

ot wy fewa : T & W S
#Y 237 qT fad |

SHRI UMANATH: My second
question is this. In answer to a question
on 1-12-1965, the Government haye
said that the CBI had completed the in-
vestigation into the alleged criminal mis-
appropriation for the purpose of pro-
cecding criminally against the Directors
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concerned, and the Attorney-Genmeral's
opinion was also sought. I would like
to know whether any criminal prosecu-
tion on the conduct of those old Direc-
tors has been launched, and if not, why
has it not been launched ? Is the asso-
ciation of the Deputy Prime Minister
one of the reasons for not launching
criminal prosecution against them ?

SHRI F. A. AHMED : The matter is
still under consideration.

MR. DEPUTY-SPEAKER : Now we
take up the Short Notice Question. ..
Mr. Virendra Kumar Shah...He is not
here

Then we go to the next item.

WRITTEN ANSWERS TO
QUESTIONS

Frit PASSES AND PRIVILEGE TICKET
ORDERS TO RAILWAY STAFF

*844, SHRI M. L. SONDHI : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that his
Ministry do not maintain statistics to
show the extent of free passes and pri-
vilege ticket orders utilised by the Rail-
way staff;

(b) whether it is also a fact that the
Ministry has no statistics to show the
financial implications of these conces-
sions to the Railway staff; and

(c) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
and (b). Statistics showing the extent of
Passes/PTOs utilised and financial im-
plications thereof are pot maintained at
present.

(c) Statistics were not being main-
tained on the main consideration that the
amount of labour involved in the collec-
tion and maintenance of such statistics
would be considerable. However, in-
structions have recently been issued for
maintenance of requisite data regarding
tha use of such Passes/PTOs.
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COMMITTEE ON RAILWAY CATERING

*845. SHRI K. M. ABRAHAM :
SHRI NAMBIAR :
SHRI GANESH GHOSH .
SHRI SATYA NARAIN
SINGH :
SHRI ONKAR LAL BOHRA :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 102 op the 13th
February, 1968 and state,:

(a) whether the Committec which
was set up to enquire into the working
of departmental and contract catering on
Railways has since submitted its report;

(b) if so, the details thereof; and

(c) the decision taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Yes, Sir.

(b) A statement contaming the Sum-
mary of conclusions and recommenda-
tions made by the Committee is laid on
the Table of the Sabha. [Placed in
Library. See No. LT-626/68].

(c) The recommendations of
Committee are under examination.

the

Misuse oF IMPORT LICENCEs

*846. SHRI SHRI GOPAL SABOO :
SHRI R. S. VIDYARTHI :
SHRI KANWAR LAL

GUPTA :
SHRI BHARAT
CHAUHAN

Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have re-
ceived complaints about the misuse of
import licenses by some firms during the
last two years;

(b) if so, the nature thereof and the
names of these firms;

(c) whether any investigation has
been conducted into the matter; and

(d) if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
to (d). The information is being collect-
ed and will bp laid on the Table of the
House.

SINGH
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ALLOTMENT OF FIAT Cams

*847. SHRI KANWAR LAL
GUPTA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment have earmarked certain quota for
the allotment of Fiat cars for their em-
ployees;

(b) whether it is also a fact that
applicants, who registered their names
with the Ministry for allotment of a
Fiat car in the year 1963 from out of
that quota, have not so far been allotted
a Fiat car consequent on the revision of
rules by Government in 1966;

(c) if so, how such applicants who
have applied for allotment of a car after
the said revision of rules stand benefited
over those who registered their names
prior to the revisions; and

(d) whether Government propose to
consider giving priority to allot the
vehicle to the employees who had applied
for allotment of Fiat cars before the re-
vision of the rules ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) No, Sir. On the contrary some
applicants who registered their names in
1963 got allotments as a result of the
revision of the rules in 1966.

(c) Does not arise.
(d) This is already being done.

CONCESSIONs TO RAILWAY EMPLOYEES

*848. SHRI A. SREEDHARAN :
SHRI KAMESHWAR SINGH:
SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of RAILWAYS be
ploased to state :

(a) whether it is a fact that Govern-
ment are contemplating to prune drasti-
cally the various types of concessions
offered to the Railway employees; and

(b) if so, the reasons therefor ?

THE MINJSTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
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and (b). No, Sir. Presumably, the hon.
Members are referring to the Pass/PTO
concessions allowed to Railway em-
ployees and the recommendations made
by the Estimates Committee in this re-
gard.

The BEstimates Committee’s recom-
mendations are under consideration.

ExPORT-IMPORT PoLiCcY

*849. SHRI PREM CHAND
VERMA : Will the Minister of COM-
MERCE be pleased to state ;

(a) the names of organisations, com-
mittees or persons whose advice is
sought for the formulation of import and
export policy and how much importance
is given to such consultations and advice;

(b) who determines the underlying
principles and what other factors are
taken into consideration;

(c) whether any evaluation of short-
comings of the policy is made every
year and if so, the measures which have
been taken to remove them; and

(d) whether the Import-Export policy
for next year is likely to be finalised and
announced by the 31st March and if
not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI-: (a)
Due wecightage is given to the views ex-
pressed by Trade & Industry through
their recognized associations such as
FICCI, Export Promotion Councils,
Adpvisory Council on Trade & the Board
of Trade. Of course views expressed by
hon. Members either in Parliament of
Consultative Committees are also fully
considered.

(b) Various factors, such as, the esti-
mated domestic demand, indigenous
capacity and production, availability of
foreign exchange, are taken into consi-
deration by Government while framing
the Import Policy.

(c) Yes, Sir; the Policy is reviewed
from time to time by an Inter-depart-
mental Committee and corrective mea-
sures taken wherever necessary.

(d) Yes, Sir. The Import Policy is
likely to be announced before the 1st
April, 1968,
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DEVELOPMENT OF PAPER INDUSTRY

*851. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government's attention
has been drawn to the statement of the
President of the Indian Paper Mills'
Association at the annual general meet-
ing of the Association held in Calcutta
on the 29th December, 1967 highlight-
ing a number of difficulties in the way
of development of the paper industry
in the country; and

(b) if so, the steps which are being
taken by Government to help the Indus-
try encounter the different difficulties
‘faoed by it?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND OOMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) Yes, Sir.

(b) A statement is laid on the Table
of the House,

Statement

The following are the main demands
made by tthndustry —

(1) Present prices of paper should be
revised upwards suitably to im-
prove the profitability in the
Industry.

The existing cash subsidy of 10%
for export of paper and paper
products is no longer adequate,
because of devaluation of
Pounds Sterling. The cash sub-
sidy should, therefore, be suit-
ably increased.

State Governments should grant
long term leases of bamboo and
other raw materials on reason-
able terms of royalty to the
paper industry.

To enable the industry to utilise
installed capacity to the maxi-
mum extent a very generous
policy of allocation of foreign
exchange for import of raw
materials, spares and components
should be followed.

Action which has been taken or is being
taken on the above demands is seriatum
as under :—

(1) This is under active consideration
of Government.

The cash subsidy has been In-

creased from 10 to 15 per cent

on paper, subject to the condition
that the registered exporter will
be cligible for this additional sub-
sidy of 5 per cent only if the

f.0.b. value of his exports during

the period 1-3-68 to 28-2-69

exceeds by 10 per cent of the

f.0.b. value of his exports during

1-3-67 to 29-2-68.

(3) Being a State subject, it has been
brought to the notice of the
State Governments by the Minis-
try of Food and Agriculture and
the Central Board of Forestry
for consideration.

(2)

3)

(4)

(2)
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(4) The essential requirements of
imported raw materials compo-
nents and spares are met fully.

HencING FaciLiTies IN CoTToN TrADL

*852. SHRI RAGHUVIR SINGH
SHASTRI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether any proposal has been
received for early start of fedging faci-
lity in the trade of cotton;

(b) whether it has been suggested
that the restriction regarding duration
of the delivery contracts confined to one
month should be wholly removed; and

(¢) if so, the decision taken by Gov-
ernment in this regard ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
and (b). Yes, Sir.

(c) Government is not contemplating
reviving the hedging facilities in cotton
trade. Other matters are under exami-
nation,

PRODUCTION OF PAPER AND
PAPER BOARD

“853. SHRT DHIRESWAR KALI-
TA : Will the Minister of INDUST-
RIAL DEVELOPMENT AND

COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the pro-
gramme for stepping up the production
of paper and paper board has not made
much headway;

(b) if so, the reasons therefor ?

(c) whether the country is likely to
face an acute shortage of paper and
paper board in thc coming years as a
result of the slow progress of the paper
industry; and

(d) if so, the steps which Govern-
ment propose to take to meet the anti-
cipated shortage ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
() Yes, Sir.

(b) The stagnation in ¢he growth of
Paper industry is due to high capital
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cost involved in Paper Schemes, short-
age of rupee capital, shortage of conven~
tional raw materials and unremunerative
prices of paper which continue to re-
main in force for the last 5 years.

(¢) No, Sir.

(d) Does not arise.

KHADI AND VILLAGE INDUSTRIES

COMMISSION
*854. SHRI SRADHAKAR SUPA-
KAR :
SHRI GEORGE FERNAN-
DES :

Will the Minister of COMMERCE
be pleased to refer to the reply given to
Unstarred Question No. 1364 on the
20th February, 1968 and state :

(a) whether the Mehta Committee
has since submitted its report on the
working of the Khadi and Village Indus-
tries Commission;

(b) if so, the main findings thereof;
and

(c) the action proposed to be taken
by Government thereon ?

THE DEPUTY-MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHi) : (a)
Yes, Sir.

(b) and (c). The Report has been re-
ceived very recently and arrangements
for its printing have been made. Exami-
nation of the recommendations and sug-
gestions made in the Report has also
been undertaken.

CATEGORISATION OF ESSENTIAL AND
NON-ESSENTIAL RAILWAY EMPLOYEES

*855. SHRI KIKAR SINGH :

SHRI S. M. BANERJEE :

SHRI P. N. SOLANKI ;

SHRI R. K. AMIN :

SHRI RAMCHANDRA .
AMIN :

SHRI ONKAR LAL BERWA :

SHRI b. R. PARMAR:

SHRI O. P. TYAGI :

SHRI NAMBIAR :

SHRI N. SREEKANTAN
NAIR :

SHRI RAM SEWAK YADAV:
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Will the Minister of RAILWAYS
me pleascd to state :

+ Ya) the broad principle followed in
‘categorising Railway employees as
Essential and Non-essential; and

(b) what are the privileges specially
granted to the Essential Categories which
are denied to the non-essential catego-
ries ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
and (b). Only in the matter of allotment
of Railway quarters, Railway employees
have been classified as “essential” and
“non-essential”.  “‘Essential” employees
are those who are liable to be called to
duty at any hour of the day or night.

No firm principles have been or can
be formulated for uniform application
on the Railways for classification of staff
as ‘“essential” and ‘“non-essential”, since
varying local conditions have to be taken
into account and the Railway Adminis-
trations have bcen given powers t0
classify the staff in the two categories
according to requirements,

The “essential” staff are given about
70% of the Railway quarters that are
available for allotment at any station.

Railway employees have not been
classified as “essential” or ‘“non-essential”
for any other purpose.

PRICE OF INDIAN TEA IN INTERNATIONAL
MARKETS

*856. SHRI SRINIBAS MISRA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the price
of Indian tea has fallen in the inter-
national markets after the devaluation
of Ceylonese rupee;

(b) whether Indian tea is also being
sold at a price below the cost of pro-
duction in some foreign countries;

(c) if so, the reasons therefor; and

(d) the steps Government propose to
take to remedy the situation ?

“THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
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MOHD. SHAFI QURESHI): (a)
Prices of tea have been gradually falling
in the international market during the
last five years and Indian tea is no ex-
ception to this decliming trend; it is,
however, too ecarly to assess the impact
of Ceylonese devaluation on the prices
of Indian tea.

(b) Not so far as Government
aware, Sir.

are

(c) Does not arise.

(d) Some measures have been pro-
posed in the budget for 1968-69. The
position is under constant review of
Government and appropriate action will
be taken as and when considered
necessary.

BAN ON IMPORTs OF PETROLEUM
JELLIES

*857. SHRI MADHU LIMAYE:
Will ¢the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Petro-
leum Jellies conforming to B.P. and 1.P.
standards are being manufactured in
India;

(b) whether Government imposed a
ban on the imports of these products in
1966;

(c) if so, whether this ban is still in
force;

(d) whether Government's attention
has been drawn to the licences issued to
some parties in violation of this import
prohibition; v

(e) if so, the names of these parties;
and

(f) the loss of foreign exchange in-
volved ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI): (a)
to (c¢). Yes, Sir.
(d) to (f). The matter is being exa-

mined in consultation with the Ministry
of Petroleum and Chemicals and a
statement will be placed on the Table
of the House.

SMALL CAR PROJECT

*858. DR, KARNI SINGH: Wil
the Minister of INDUSTRIAL DEVE-
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LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) the.stage at which the matter
with regard to the small car project
stands at present;

(b) whether it is a fact that against
the original estimate of the end price of
the car at Rs. 5,000/-, it is now quoted
at Rs, 12,000/-; and

(c) whether this price is justified and
whether it will be in the easy reach of
the common man for whose benefit this
project was said to be mooted ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :

(a) The subject is stil under discus-
sion with the Planning Commission.

(b) In 1961, the Expert Committee
had expressed the view that it was pos-
sible to produce a car at about Rs.
5.100/- ex-factory at a level of produc-
tion of 50,000 cars per annum and the
prevailing levels of prices of raw mate-
rials, components etc. The ex-factory
prices quoted in the proposals now re-
ceived for consideration range from
Rs. 6,500/- to Rs. 9,000/-.

(c) The above prices arc only esti-
mates and their reasonableness can be
judged only after full details regarding
the manufacturing costs are worked out.
While the above estimated ex-factory
prices are considerably below the cor-
responding figures for the cars now in
production, the market prospects of the
new car will be clear only when the
final figures are worked out.

ExXPANSION OF DURGAPUR STEEL PLANT

*859. SHRI JYOTIRMOY BASU:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether his attention has been
drawn to the statement made to the
Economic Times of Bombay on the 27th
February, 1968 with regard to the ex-
pansion of Durgapur Steel Plant; and

(b) the reasons for not accepting the
offer of the British Chancellor of the
Exchequer regarding the 70 million cre-
(]!’ill to undertake the expansion of the

ant ? ) ¢
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THE MINISTER OF STEEL,
MINES AND METALS (DR.
CHANNA REDDY) : (a) Yes, Sir.

(b) The question of external assist-
ance for Durgapur Expansion beyond
1.6 million tonne stage did not arise
since it was decided to postpone the ex-
pansion in view of the slower growth
than anticipated in the demand for Steel
and in particular for flat products, the
estimated cost of the project and its
foreign cxchange component being in
excess of available resources, and the
prior need of attaining normal produc-
tion at the 1 million ton plant and 1.6
million tonnes expansion stage.

TALCHER INDUSTRIAL COMPLEX PROJECT

*860. SHRI S. KUNDU : Will the
Minister of STEEL, MINES AND
METALS bc pleased to state :

(a) whether the Talcher Industrial
Complex Project was processed by the
Appraisal Committee of the Planning
Commission; and

(b) if so, the main features of the
report of the Appraisal Committee of
the Planning Commission regarding the
soundness of the project ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHR1 P. C. SETHI) :

(a) In a meeting held: in the Planning
Commission in April 1965 in was, inter
alia, decided that the capital cost esti-
mates and financial aspects of the
Talcher Industrial Complex required
further examination. Accordingly, a
team comprising of officials of the
Government of India and the Fertilizer
Corporation of India visited Bhubane-
swar in May 1965 and examined the
project estimates in consultation with the
Technical Officers of the Industrial
Development Corporation of Orissa Ltd;

(b) In the report submitted, the:
Appraisal Team came to the conclusion:
that the economic viability of the pro-
ject will depend on the prices assumed:
of the finished products i.e. urea and
pig iron; an aspect which will need_to
be looked into by the sanctioning:
authority.
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SHORTAGE OF TRACTOR TYRBS IN THE
COUNTRY

*862. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND OCOMPANY
AFFAIRS be pleased to state :

(a) whether Government are aware of
the prevailing shortage of tractor tyres
in the country;

(b) whether it is a fact that tyres are
being sold in the blackmarket at more
than double the prices fixed for their
sale; and

(c) if so, the steps taken to meet the
situation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes, Sir.

(b) Government have no informa-
tion.

(¢) Government have recently allow-
ed import of tyres for meeting three
months’ requirements of tractor manu-
facturers. ‘Moreover, the automobile
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tyre industry has been removed from
the banned list with a view to establish-
ing further capacity for the manufac-
ture of automobile tyres and tubes, in-
cluding tractor tyres and tubes. The
existing tyre manufacturing ynits have
also been assured of Government’s
assistance in the matter of procure-
ment of moulds and other balancing
cquipment required for the manufacture
of tyres presently in short supply.

CLOSURE OF TEXTILE MILLs IN BOMRAY

*863. SHRI GEORGE FERNAN-
DES : Will the Minister of COM-
MERCE be pleased to state :

(a) the number of textile mills in
Bombay closed by their owners during
the last five years and the reasons for
their closure;

(b) the number of workers involved
in these closures;

(c) how many of these mills have
since been reopened, and what are the
new arrangements under which they are
functioning; and

(d) whether any of these mills are
proposed to be administered by the new
Corporation to be set up by Govern-
ment ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
During the five year period ended
December 31, 1967 six mills in Bombay
closed down—five on account of finan-
cial difficulties/ uneconomic working and
one due to labour troubles.

(b) and (c). The number of workers
involved in the closure of these mills was
about 19,277, including 2,082 workers
of the mill which reopened in June,
1964 and 5,379 workers of the other
mill which reopened in April 1966 but
closed down again in June, 1967 affect-
ing about 3,735 workers. Information
regarding the arrangements, if any,
under which the former mill, reopened
is being collected and will be placed on
the Table of the House,

(d) It will be for the Corporation to
consider these matters when it is form-
ed. .
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BURNING OF BALEs oF COTTON AT
COIMBATORE STATION

*864. SHRI MAHANT DIGVIAI
NATH : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is fact that Five
hundred bales of cotton were burnt at
the Coimbatore Railway Station on the
10th March, 1968;

(b) if so, whether an enquiry has
been conducted to find the causes there-
of;

(c) whether some arrests have been
made in this regard; and

(d) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
and (b). No Sir. Presumably the
honourable Member is referring to the
case of out-break of fire on 9-3-68 at
Periyanayakanpalaiyam Railway Station
near Coimbatore involving cotton bales.
A Departmental Enquiry Committee bas
been ordered to enquire into the matter
and the proceedings are awaited.

(¢) Government Railway Police,
Coimbatore had registered a case, crime
No. 120/68 under section 435 IPC
which is under investigation. No arrests
have so far been made.

(d) 550 bales of cotton received and
unloaded at Periyanayakanpalaiyam
Railway Station on different dates (from
25-2-68 to 8-3-68) were stacked on the
open ground for want of space. At
about 11.10 hours on 9-3-68 fire was
noticed in the stack of cotton bales after
the departure of a passenger train at
11.02 hours. Immediate action was
taken to put out the fire with the avail-
able resources at the Station. Local Fire
Service and Fire Brigade from Coimba-
tore were requisitioned and pressed into
service. The fire was brought under
control at 17.30 hours on 9-3-68 and
completely put out at 18.30 hours omn
10-3-68.

IMPORT OF POLYURETHANE FOAM -

*865. SHRI R. K. AMIN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the im-
port of polyurethane foam is banned;
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(b) whether Government are aware
that certain export oriented leather foot-
wear manufacturers and actual users are
indulging in unfair practices of import-
ing polyurethane foam under the cloak
of plastic sheets or plastic sponge sheets
notwithstanding the fact that indigenous
manufacturers have capacity to meet
their requirements;

(c) if so, the action taken by Govern-
ment against these individuals; and

(d) the steps taken by Government
to checkmate this tendency ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) Certain instances of import have
been reported to Government. On veri-
fication, Customs have reported that
they allowed import, on technical advice
that the item belonged to the class of
plastic sponges, import of which was
permissible against export of leather
footwear and leather travel goods under
the erstwhile special export promotion
scheme for finished leather and leather
manufactures.

# (c) and (d). The matter is being
enquired into. It is also being examined
so that loopholes, if any, are plugged.

MINING AND ALLIED MACHINERY
CORPORATION, DURGAPUR

*866. SHRI S. R. DAMANI : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that the ex-
pert team appointed by Government to
examine the working of the Mining and
Allied Machinery Corporation, Durga-
pur has pointed out a number of orga-
nizational weaknesses in the Corpora-
tion;

(b) if so, what are the other short-
comings to which the attention of Gov-
ernment has been drawn; and

(c) whether Government propose to
lay on the Table of the House a copy
of the report of the expert team and
action proposed to be taken thereon ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND OCOMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes, Sir. The need for strengthen-
ing the planning, progressing and design
organisations as also to ensure better co-
ordination between the working of the
different departments of the Plant has
been pointed out by the expert tcam.

(b) Lack of advance planning for
production, delay in finalisation of de-
signs and drawings, low labour produc-
tivity and lack of adequate skill on the
part of the workers are somc of the
other shortcomings to which the atten-
tion of the Government has becn drawn
by the team.

(c) The recommendations made by
the expert team are being examined and
appropriate action is being taken to im-
plement them to the extent practicable.
Government have no proposal under
consideration to lay the report and the
action to be taken thereon on the Table
of the House.

MacHINE TooLs FACTORY IN CEYLON

*867. SHRI S. A. AGADI ; Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state : '

(a) whether it is a fact that the Hin-
dustan Machine Tools have offered to
set up a Machine Tools Factory in
Ceylon;

(b) if so, whether Government was
consulted before making any such offer;

(c) the terms and conditions and the
financial implications of the scheme;
and

(d) the details about management,
control and skilled and unskilled labour-
ers to be cmployed therein ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND OOMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). At the request of Ceylon
Stecl Corporation Limited, Hindustan
Machine Tools Limited arc preparing a
feasibility report for establishing a small
Machine Tools Factory in Ceylon. Gov-
ernment have been kept informed and
approved the visit of the Company's
team to Ceylon,
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(c) and (d). These aro yet to be
negotiated.

GLOBE FINANCIERS AND SECURITY
FINANCE LD, NEwW DeLHI

5187. SHRI RABI RAY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the Re-
gistrar of Companies has issued notices
1o the Globe Financiers (P) Ltd., and
the Security and Finance (P) Ltd., of
New Delhi;

(b) if so, the reasons for issuing such
notices to the said companies; and

(c) the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-605/68]

IMPORT OF TYPEWRITERS

5188. SHRI N. K. P. SALVE : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether Government's attention
has been drawn to a news-item in Hin-
dustan Times of the 1st February, 1968
rcgarding the manufacture of a type-
writer with Braille Cells by an inter-
national company; and

(b) if so, whether there is any pro-
posal under comsideration to permit its
report ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHD) : (a) No,
Sir.

(b) Does not arise.

HEavY ENGINEERING CORPORATION,
RANCHI

5189. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the total amount of investmgnt
in the Heavy Engineering Corporation
of Ranchi and the amount of doan ad-
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vanced so far to this undertaking from:
the date of its inception;

(b) the total loss suffered by the
above undertaking till March, 1967 and
the main reasons therefor;

(c) the details of the equipment
burnt down by saboteurs aad the
amount of loss suffered by the under-
taking; and

(d) the names of the saboteurs and
the legal action taken against them
and resuits thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) Share Capital invested as on the
Ist March, 1968—Rs. 100 crores.

Loans advanced as on the 1st March,
1968—Rs. 101.81 crores.

(b) Total Loss till the 31st March
1967—Rs. 9,60.22,643/-.

This is a loss incurred during the
period of construction and initial pro-
duction and is normal for a preject of
this type and magnitude.

(c) and (d). The fires in the Foun-
dry Forge Project of the Company on
the 10th/11th September, 1964 and
24th December, 1964 are suspected to
have been caused by saboteurs. Ia the
fire of Scptember, 1964 imported tech-
nological equipments kept in stores such
as Switch Cabimet, Centrifugal Pump,
Electrical Motor, Pressure Pumps,
Drive for Rotary Table, Armoured Slag
Pump with Electric Motor, Electric
Pulley Block with Contactor Box and
Push Button Controller, Switch Boards,
Condensors were damaged causing loss
to the extent of Rs. 24,669. There was
no material loss in the fire of Decem-
ber, 1964 as it was detected at the inCi-
pient stage.

In connection with the fire of Septem-
ber, 1964, charge-sheets have been filed
against 14 persons and the case is sub-
judice.

HEAavY  ENGINEERING  CORPORATION
RaNcHI

5190. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
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DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether there are any prospects
of Heavy Engineering Corporation,
Ranchi, ever becoming a plus proposi-
tion; and

(b) if so, when
reasons therefor ?

and if not, the

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). For an industrial estab-
lishment of this type and magnitude, the
gestation period is usually long. On
present cstimates the Heavy Engineering
Corporation are expected to break even
as under :

(i) Heavy Machine Building plant—

1970-71.

(ii) Foundry Forge Plant—1971-72.

(iii) Heavy Machine Tools Plant—

1970-71.

This is based on the assumption that
the Heavy Enginecring Corporation are
uble to utilise their developed capacity
in full and achieve production as pro-
grammed.

FOREIGN TOURs BY TEA BOARD
OFFICERg

5191. SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state :

(a) the names of officers of the Tea
Board who were accompanied by their
wives and children on foreign tours
undertaken by them during the last
three years with dates of their trips and
the countries visited and the cost of
each trip and the foreign exchange re-
quired for it; and

(b) the benefit, financial or other-
wise, that accrued to the country as a
result of these foreign trips ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). The information is being collected
and will be laid on the Table of the
Housc as ecarly as possible.
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METAL SCRAP TRADE CORPORATION

5192. SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state :

(a) the date of inception, capital in-
vested and the net earnings, year-wise,
up to the 31st March, 1967, of the
Metal Scrap Trade Corporation; and

(b) the number of its offices, the
places of their location with total num-
ber of staff, their annual wage bill with
other annual establishment expenses
during the last three years ending the
31st March, 1967 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) (i)
Date of incorporation : 9th September,
1964.

(ii) Capital invested : Current Issued
Capital Rs. 24 lakhs. Called up =2nd’
Paid up Capital Rs. 6 lakhs.

(iii) Net carnings; A/c year ended 30th Sept.
1965 Rs.  76,508.43
1966 Rs. 1,66,018.80
1967 Rs. 1,25,331.56

(b) (i) The Corporation has no:
office other than its Registered Office at
P-34, India Exchange Place, Calcutta.

(ii) The staff employed including two
officers (Chairman and Secretary) and
establishment expenses are as below :

Year No. of staff Estt. cxpensecs
A/c year 3th Sept. 1965 12 Rs. 1,56,950.61

-do- 1966 15 Rs. 1,89,291.85
-do- 1967 17 Rs. 2,15.69..11
IuT WA AR fage & wgdw wwd.

g W
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1962-63 2755
1963-64 2728
1964-65 2675
1965-66 2649
1966-67 2742
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RAILWAY CONTRACTORS AT TITLAGARH

STATION

5196. SHRI R. R. SINGH DEO :
SHRI A. DIPA:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are aware
that the Railway Contractors of Titla-
garh have to carry huge cash amounts
from Raipur in the absence of any
account of South Eastern Railway in
the local Branch of State Bank of India;

(b) whether any representations have
been made by local contractors or other
Associations regarding this to the Rail-
way authorities at Waltair; and

(¢) if so, the action which Govern-
ment propose to take in this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
No.

-
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(b) However, a letter of 20th Febru-
ary 1968 was received from the Hony.
Secretary, Titlagarh Merchants' Associa-
tion.

(c) It has been now decided to open
an account in the State Bank of India
at Titlagarh.

Goons SHED AT TITLAGARH STATION

5197. SHRI R. R. SINGH DEO:
SHRI A. DIPA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government arc aware
that after the construction of D.B.K.
Rail link between Sambalpur and Titla-
garh, considerable goods traffic has
increased at Titlagarh Railway station
which necessitates the construction of a
bigger Goeds Shed and Office for pro-
per maintenance of records;

(b) whether any departmental repre-
sentation or suggestion has bcen made
by the Railway authorities of Titlagarh
regarding extension of Goods Shed;

(¢) whether any other representation

has been made to Government by local
people or private institutions; and

(d) if so, the action Government
propose to take in this regard ?

THE MINISTER OF RAII.WAYS
(SHRI C. M. POONACHA) : ()
NAL

(b) No.

(¢) No.

(d) Does not arise.

NON-AVAILABILITY OF CoLD WATER AT
TITLAGARH STATION

5198. SHRI R. R. SINGH DEO:
SHRI A. DIPA : ,

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are aware
that passengers travelling from Titlagarh
railway station on the South Eastern
Railway are facing a lot of hardship
due to the non-availability of cold driok-
ing water during summer:

(b) whether Government have re-
ceived any representation from Titla-
garh Merchants’  Association regarding
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making provision for water cooler at.
Titlagarh Railway Station; and

(c) if so, the action which Govern-
ment propose to take in this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Adequate arrangements are made at
Titlagarh Station, during summer, to-
supply drinking water to passengers.

(b) Yesn, The Government have re-
ceived a representation from thc Secre-.
tary, Merchants Association, Titlagarh,.
regarding making provision for a water
cooler at Titlagarh Railway Station.

(c) The representation is under con-
sideration.
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NIZAMABAD RAILWAY STATION

5200. SHRI M. N. REDDY : Wily
the Minister of RAILWAYS be pleased
to state :

(a) whether Government arc aware
of the inconvenience caused to the pub<
lic due to the iH-maintained, insanitary,
open and fully exposed road side lava-
tory maintained in the Railway premises
near the Nizamabad Railway Station,
South Central Railway;

(b) the steps which Government pro-
pose to take for the removal of this
public nuisance and dismantling  the
latrine; and
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(c) whether the Railway authorities
in Nizamabad and Secunderabad have
received complaints from the local
Municipality in this behalf and if so,
the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
13 units of common dry type latrines in
three blocks meant for class IV staff
exist in the Railway premises at Nizama-
bad Railway Station. These latrines are
located at a sufficient distance, are well
maintained and are not generally visible
from the road. The Govt. are not
aware of any inconvenience caused by
these latrines.

(b) Does not arise.

(c) No.
NIZAMABAD RAILWAY STATION YARD
5201. SHRI M. N. REDDY : Will

the Mimister of RAILWAYS be pleased
to state :

(a) whether it is a fact that several
pieces of land in the Railway Yard of
Nizamabad Railway Station premises
have been leased out to various com-
panies, corporations and individuals on
a long term basis;

(b) the names and number of such
lessees and the arca under their occupa-
tion particularly in the vicinity of Gunj
Station road;

(c) the monthly rent paid by cach
lessee and the period of leasc in cach
instance; and

(d) the authority which granted the
lcase in the Railway Administration ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Nine plots have been liceased at Niza-
smabad Railway Station to certain com-
panies, individuals and a corporation.
Four of these plots are licensed on a
yearly basis and in other cases the
necessary information about the period
of licence is being collected and will be
placed on the Table of the Sabha.

(b) to (d). A statement is laid on
the Table of the House. [Placed in

Library. See No. LT-606/68]"

MARCH 26, 1968

Written Answers 3218
frgeam wite ow grov wigat w
frator

5202. st W&o o
stoifre fawra aqr awET@-ew G
ag AW &Y FAT FG 6

() av 1962 & 1967 7% fgg-
= wwr gew fafade 7 F.af afsal
F1 famfor fa;

(@) == fraar aw s9mar am;

() ¥ g &  fF o afy ¥ £
am A gfg Wi g ; AR

(w) afk @, @ g@ A & g
FA F fod aFR ¥ W1 FHEAE A
2?7

Aefr fasm aqr gwa@-HY
At (= FaEdlA FeA AEgWT) : (F)
19 9T, 1968 7% 10,59,362 9feai |

() ==t g fafwa fafww
TRl & 9 AR g # qEF-gEF
fegmaT Ft & fgg & A &

() S, &t

(w) fegeam wwim gt fafade &
T & qF 9IS & ATHIR AT 2,40,000
afedt & aqw IqEA FY ag 9T
F T 9T 3,60,000 wfEAi gfq a¥
qF TN FT TF TG & | qruAl F
TqwT wfe feafs #1 2@y go #i<
gfe #Y adenaa e wrafawar s
T F w7 @5 1 o fam F
¥ faq wgwa AT awa 4 grm

IMPORT OF DRY FRUITS FROM
AFGHANISTAN

5203. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of COM-
MERCE be pleased to refer to the reply
given to Unstarred Question No. 5577
on the 22nd December, 1967 and state :

(a) whether the requisite information
has since been collected; and

(b) if so, the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
‘MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) A statement containing the re-
quisite information is laid on the Table
of the House. [Placed in Library. See
No, LT-607/68].
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GRAPE CULTIVATION

5206. SHRI G. S. REDDI ; Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government propose to
explore the overseas markets for the ex-
port of Anab Shahi grapes, cultivation
of which has greatly increased in
Hyderabad;

(b) whether Government also pro-
pose to exploit the seasonal markets for
grapes abroad as in Britain during
February-April; and

(¢) whether Government further pro-
pose to ask the Indian Airlines to pro-
vide better facilities to export these
grapes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). Government have already examin-
ed the possibility of export of Anab-e-
Shahi grapes to foreign countries, but
the chances of expansion of its export
are not bright in view of the following
facts :—

(i) Lower sugar content in
Anab-e-Shahi grapes.

Keen competition from other
countries such as France,
Italy, Spain, USA, South
Africa and Australia which
produce large quantity of good
quality of grapes and sell at

the

(i)

Jower rates.

(iii) Higher internal prices of
grapes and higher freight
charges.

(¢) The Indian Airlines is allowing
50% concession over a normal freight
rate on their services ex-Hyderabad to
certain stations subject to s minimum
of 50 Kgu. per comsignment.
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PURCHASES OF NATU TOBACCO AND
CHiLLIES BY S.T.C.

5207. SHRI G. S. REDDI : Will the
Minister of COMMERCE be pleased to
state

(a) whether there is a glut of Natu
tobacco and chillies in the market and
the farmers and the traders are being
subjected to heavy losses;

(b) if so, whether the State Trading
Corporation propose to enter their
markets for making purchases;

(c) if so, the targeis of their procure-
ment; and

(d) whether Government arc consi-
dering any other measures to protect the
prices of these commodities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Some
stocks of Natu tobacco have accumulat-
ed with farmers and traders. There
have also been reports of some surplus
stocks of chillies.

(b) No, Sir.
(¢) Does not arise.

(d) The feasibility of entrusting the
disposal of stocks of Natu tobacco to
the National Agricultural Cooperative
Marketing Federation Ltd. is under the
consideration of the Ministry of Food
& Agriculture. As regards chillies, that
Ministry have directed the Food Corpo-
ration of India to purchasc stocks with
a view to stabilisation of prices. The
possibility of stepping up cxports of
chillies to non-traditional markets is also
under consideration.

OVERBRIDGE AT CROSSING NEAR
SAFDARJUNG AIRPORT, NEW DELHI
5208. SHRI D. C. SHARMA : Will

the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 6380 on the 21st July,
1967 and state :

(a) whether decision to construct an
overbridge at the crossing near Safdar-
jung Airport in Delhi has since been
taken:

(b) if so, details thereof:

(c) whether the need for an over-
bridge at the crossing of Brigadier
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Hoshiar Singh Road with Vinay Marg
behind Safdarjung Airport has also been
examined; and

(d) if so, with what results ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Yes.

(b) The proposal is still in the pre-
liminary stage of investigation.

(c) and (d). There was a proposal
in the past from the Road authority con-
cerned for provision of a subway at
‘M’ Avenue connecting Vinay Marg and
Brigadier Hoshiar Singh Road. The pro-
posal has now been deferred by the road
authority concerned for consideration in
Sth Plan period.

EXPORT OF MINERAL ORES THROUGH
MADRAS PoORTS

5209. SHRI G. Y. KRISHNAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the
Minerals and Metals Trading Corpora-
tion’s exports of iron and other miaeral
ores are done through the ports of
Madras only and not through port in
Mysore; and

(b) if so, the reasons therefor

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) Does not arise.

RECRUITMENT OF SCHEDULED CASTLS
ON RAILWAYS
5210. DR. RANEN SEN : Wil{ thc
Minister of RAILWAYS be pleased to
state :
(a) whether it is a fact that there is
a lag between the number of posts re-

served for Scheduled Castes on the
Railways and the number actually re-
cruited; and

(b) if so, the steps taken to make up
the lag?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Though the recruitment of Scheduled
Castes in Class III has not been up to
the quota reserved for them, in Class
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1V it has been in excess of the reserved
quota, The shortfall in Class LI is
mainly in technical categories for which
suitable Scheduled Castes are not yet
available to the extent required.

(b) Various steps such as raising the
maximum age limits, giving wide pub-
licity to reserved vacancies, contacts
with Employment Exchanges and Asso-
ciations of Scheduled Castes, grant of
free passes for test/interview, selection
of candidates with lower standards than
those prescribed for others, direct re-
cruitment by General Managers with-
out going through Railway Service Com-
missions, etc., are being taken by the
Railways to increase the intake of Sche-
duled Castes.

SALARY PAID TO EUROPEAN STAFF OF

IMPERIAL CHEMICAL INDUSTRIES

5211. SHRI  SATYA  NARAIN
SINGH :
SHRI GANESH GHOSH :
SHRI B. K. MODAK :
SHRI MOHAMMAD ISMAIL.:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the subsidiaries of the
Imperial Chemical Industries were per-
mitted to increase the salary of the
European staff after devaluation of the
rupee;

(b) if so, whether the same em-

. ployees were permitted to draw the
enhanced salary even after devaluation
of the sterling; and

(c) the loss of foreign exchange to
India consequent thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes, Sir.

(b) and (c). Instructions have been
issued by the Ministry of Finance to re-
vise the terms of engagements of foreign
technicians subsequent to the devalua-
tion of British Pound Sterling and cer-
tain other currencies.
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IMPORT SUBSTITUTION

5217. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
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AFFAIRS be pleased to refer to the

given to Unstarred Question No.
1967 on the 27th February, 1968 and
state :

(a) the industries in the country
which are in a position to meet the
entire demand of the country with res-
pect to machinerics, tools and goods
produced by them;

(b) whether imports of even those
articles are permitted in which produc-
tion in the country is sufficient to meet
cntire national requirements; and

(c) the details thereof and the rea-
sons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). A statement is placed on
the Table of the House. [Placed in
Library. See No. LT-609/68).

HEAVY MACHINE BUILDING PLANTS,
RANCHI

5219. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
management of the Heavy Machine
Building Plant, Ranchi, is planning to
reduce the production of the plant (o
balf of its present output due to lack
of demands;

(b) if so, the details thereof and the
steps being taken to maintain and in-
crcase the production capacity of the
plant;

(c) whether a Soviet team headed
by a Soviet Deputy Mimister for Heavy
Machine Building Industries visited the
Ranchi plant in the last week of Febru-
ary, 1968 and explored the possibilities
of diversifying and increasing produc-
tion; and

(d) if so, the results thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). The Heavy Machine
Building Plant has sufficient load of
orders up to 1970 and there is no ques-
tion of reducing production due to lack
of demands.
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(c) and (d). Yes, Sir. The team
has submitted a report recommending
measures to step up productivity labour
discipline etc. The report is under con-
sideration of Government.

DURGAPUR STEEL PLANT

5220. SHRI BHAGABAN DAS :
SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :
SHRI MOHAMMAD

ISMAIL :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the
workers of the Durgapur Steel Plant
have decided to go on one day token
strike on the 12th March, 1968;

(t) if so, what
and

(c) the steps taken by Government
to settle the dispute ?

THE MINISTER OF STEEL,
MINES AND METALS (DR.
CHANNA REDDY) : (a) It is a fact
that one of the Unions in the Durgapur
Steel Plant, viz.,, the Hindustan Stecl
Employees  Union (Supported by
AITUC) served a strike notice on the
Management on  12th February 1968
indicating thcir intention to go on strike
for a day on 27th February 1968 or
any day thereafter within the course of
six weeks.

(b) The main demand made in the
strike notice was the immediate with-
drawal of the lay-off of the Merchant
Mill workmen so that they could re-
sume work.

(c) At the tripartite conciliation pro-
ceedings held finally on 11th March.
1968 by the Joint Labour Commissioner,
West Bengal Government, the Hindus-
tan Steel Employees Union expressed
regret for the incidents leading to the
fall in production in the Merchant Mill
from 31st December, 1967 and culmi-
nating in lay-off of the Merchant Mill
workers, assurcd resumption, restoration
and maintenance of normal work and
withdrew the strike notice. On their
part, the Management agreed to allow
the laid off workers of the Merchant
Mill to resume work from 13th March

are their demands;
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1968 and to withdraw the suspension
orders on and allow twenty-one suspend-
cd workers of the Merchant Mill to re-
sume duties without prejudice to their
proceeding with the enquiry into the
charge sheets given to these workers as
per rules. The conciliation officer assur-
ed that the other industrial disputes re-
ferred to in the Charter of Demands of
the Union dated 12th February 1968
will be taken up for conciliation.

DURGAPUR STEEL PLANT
/

5221. SHRI BHAGABAN DAS:
SHRI JYOTIRMOY BASU :
SHRI B. K. MODAK :

SHRI P. P. ESTHOSE :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the police force have
been posted within the Durgapur Steel
Plant;

(b) if so, whether they have been
drawn from the State Government or
from the Central Reserve Force; and

(c) the cost which is likely to be in-
curred by the steel plant in this regard ?

THE MINISTER OF STEEL,
MINES AND METALS (DR.
CHANNA REDDY) : (a) to (c). The
information is being collected and will
be laid on the Table of the House.

INDUSTRIAL LICENSING COMMITTEE

5222. SHRI UMANATH :
SHRI NAMBIAR :
SHRI A. K. GOPALAN :
SHRI VISWANATHA ME-
NON :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the progress so far made by the
Industrial Licensing Committee;

(b) when the report is likely to be
submitted; and

(c) the reasons for the delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). The terms of reference of
the Industrial Licensing Policy Inquiry
Committee appointed by the Govemn-
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ment cover practically the entire field of
the working of the industrial licensing
system over a period of ten years, ie.,
from 1956 to 1966. Since its appoint-
ment on the 22nd July, 1967, the Com-
mittee has held nine formal meetings
and has already had discussions with a
large number of representatives of in-
dustry, trade and financial institutions.
The Committee has also received some
replies to the questionnaires issued by it
to the various interests. The replies re-
ceived are under examination by the
Committee. The basic data in regard
to the licences issued so far is being
coded and thereafter analysed at the
Computer Centre. The Committee ex-
pects to submit its report to the Gov-
ernment by the end of this year or early
next year.

IMPORT OF ROLLED STEEL

5223. SHR]I UMANATH :
SHRI K. RAMANI :
SHRI MOHAMMAD

MAIL :
SHRI K. ANIRUDHAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that an
agreement has been signed between the
Minerals and Metals Trading Corpora-
tion and a group of Japanese steel mill
owners for the import of rolled steel;

(b) if so, the terms and conditions of
the agreement and the total value of
steel to be imported; and

(c) the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). During the visit of M.M.T.C’s dele-
gation to Japan in February 1968, in
connection with the sale of Iron Ore,
it has been agreed in principle that the
Corporation will import from Japan
steel products up to a value of US $4
million (FOB basis) during the years
1968 and 1969. The purchase made
under the Yen Credit or any other
credit or aid arrangement available for
import of steel shall count towards the
making up the total commitment of
US $ 4 million. The detailed terms and
conditions for the purchase are yet to

IS-
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be settled. The actual contracts for the
imports will be finalised only after de-
ciding quantities and categories, keeping
in view the requirements of the Indian
consumers and the production of the
Japanese Steel Mills and after settling
the other terms and conditions of pur-
chase.

(c) Imports are being allowed be-
cause the indigenous availability is not
adequate to meet the demand.

CHARGES  AGAINST TEXTILE
COMMISSIONER, BOMBAY

5224, SHRI UMANATH :
SHRI K. M. ABRAHAM :
SHRIMATI SUSEELA GOPA-
LAN:
SHRI K. ANIRUDHAN :

Will the Minister of COMMERCE
be pleased to refer to the reply given
to the Starred Question No. 180 on the
20th February, 1968 and state :

(a) whether the Central Bureau of
Investigation has since submitted its re-
port on the charges against the former
Textile Commissioner, Bombay;

(b) if so, the details thereof; and

(c) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(¢). Reports on some complaints against
the former Textile Commissioner are
still awaited from the Central Bureau of
Investigation. The reports received from
them on the other complaints are being
examined by Government,

SANCTIONED AND WORKING STRENGTH OF
STAFF IN TRAFFIC ACCOUNTS OFFICES

5225. SHRI UMANATH :
SHRI MOHAMMAD
MAIL :
SHRI K. ANIRUDHAN :

Will the Minister of RAILWAYS
be pleased to refer to the reply given to
Unstarred Question No. 3540 on the 8th
December, 1967 regarding sanctioned
and working strength of staff in the
Traffic Accounts Offices and state :

(a) whether the information has
since been collected; and

(b) if so, the details thereof ?

IS-
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THE MINISTER OF RAILWAYS THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA): (a) (SHRI C. M. POONACHA) : (a)

and (b). The information is being col- No.

lected and will be laid on the Table of

the Sabha, (b) No.

INDUSTRIAL UNITS

5226. SHRI M. L. SONDHI : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that 80 per
cent of posts of Engineers carrying pay
ranging from Rs. 600 to Rs. 2,000 are
being manned by unqualified persons in
the Industrial units, both large and
small, resulting in production of low
standard goods and consequent loss of
markets; and

(b) if so, whether Government pro-
pose to introduce certain rules for re-
cruitment of qualified engineers for such
posts to ensure high quality production?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Government have no detailed in-
formation about the qualifications of
persons employed as Engineers in the
Private Sector Industrial Units—both
large and small. In so far as the Pub-
lic Sector Units are concerned, only
qualified persons are recruited for man-
ning Engineering Posts.

(b) There are prescribed Rules for
recruitment of Engineering Staff in Pub-
lic Sector Undertakings.

RETRENCHMENT OF BRIDGE STAFF OF
SOUTHERN RAILWAY

5227. SHRI M. L. SONDHI: Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a large
number of Railway staff (bridge staff)
of the Southern Railway is facing re-
trenchment after having worked for
nearly 15 years;

(b) whether any representation has
been received from the Southern Raily
way Retrenched Workers' Association,
Madras in this connection; and

(c) if so, the action taken by Gov-
ernment thereon ?

(¢) Does not arise.

DURGAPUR STEEL PLANT

5228. SHRI E. K. NAYANAR :
SHRI P. RAMAMURTI .
SHRI K. RAMANI :

SHRI JYOTIRMOY BASU .

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the Central Electrical
Maintenance in Durgapur Steel Plant is
working three shifts;

(b) if not, the reasons therefor;

(c) whether any orders have been
placed with some foreign firm for the
manufacture of spares; and

(d) if so, the value thereof ?

THE MINISTER OF STEEL.
MINES AND METALS (DR, CHAN-
NA REDDY): (a) Yes, Sir.

(b) Does not arise.

(c) A small portion of the spares
needed by the Plant are still required
to be imported.

(d) During 1967-68 orders have been
placed for import of mechanical fabri-
cated spares worth Rs, 14.9 lakhs and
electrical fabricated spares worth Rs. 3.9
lakhs.

Cuier  ENGINEER, KHETRI COPPER
PRrROJECT

5229. SHRI E. K. NAYANAR :
SHRI K. M. ABRAHAM :
SHRIMATI SUSEELA GO-

PALAN :
SHRI K. RAMANI :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :
(a) whether there is any age limit
prescribed for the Chief Engineers
working in the Public Sector projects;
(b) if so, whether it is a fact that
the age of’the present Chief Engineer
1. (Civil), Khetri Copper Project, Rajas-



3233 Written Answers

than is above the prescribed age limit;
and

(¢) if so, the reasons for granting
him extension ?

THE MINISTER OF STEEL,
MINES AND METALS (DR. CHAN-
NA REDDY): (a) No age limit has
been specifically prescribed for Chiet
Engineers in the Public Sector projects.
Service regulations of National Mineral
Developed Corporation  adopted by
Hindustan Copper Limited prescribe
retention in service ordinarily upto SS5.
This can be extended on public grounds.

(b) No, Sir.
(¢) Does not arise.

HIND GALVANISING AND ENGINEERING
Co. (P) L.

5230, SHRI S. M. BANERIJEE :
SHRI GEORGE FERNAN-
DES :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to the Unstarred Question
No. 1272 on the 20th February, 1968
and state :

(a) whether it is a fact that the Indian
Galvanising Co. did not sell their 40/45
gallon barrel plant to M/s. Hind Gal-
vanising and Engineering Co., (P) Ltd.,
bhut retained the same for themselves;

(b) if so, whether it shows that by
purchasing machines indigenously and
from established importers without ob-
taining permission from Government,
M/s. Hind Galvanising created an un-
authorised fresh capacity for manufac-
ture of 40/45 gallon barrels specially
when the industry was on the Rejection
list;

(c) whether any investigation was
made prior to permission and raw mate-
rial being given to them in 1964 re-
garding the manner and source by which
they were securing controlled steel sheets
for manufacture of barrels since 1962;
and

(d) whether any action has been taken
ngalnat them for creating a gapacity and
starting manufacture of barrels with-
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out obtaining permission and raw mate-
rials from Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED):
(a) In the distribution of capacity of
Indian Galvanising Co. which was split
up the plant for the manufacture of 40/
45 gallon barrels did not go to Hind
Galvanising and Engg. Co. (P) Ltd. It
was transferred to Industrial Containers
Ltd.

(b) to (d). Reply to Starred Question
No. 250 of Shri Samar Guha and Shri
S. M. Banerjee in the Lok Sabha on
the 24th November 1967 may be refer-
red to, which sets out the background
in which the capacity of this firm for
the manufacture of oil barrels was re-
cognised. As regards manufacture of
barrels by this firm since 1962, it was
ascertained that they had procured
necessary raw materials against free
sale from cheets imported on barter deal.
In view of the recognition by the Gov-
ernment of the oil barrel manufacturing
capacity of this firm as well as of others
in the line, no other action was consl-
dered necessary.

STANDARD DRUM AND BARREL MFG. Co.

5231. SHRI S. M. BANERIEE :
SHRI GEORGE FERNAN-
DES :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND OCOMPANY
AFFAIRS be pleased to refer to the
reply given to the Unstarred Question
No. 1271 on the 20th February, 1968
and state : °

(a) whether the plant and machinery
of Standard Drum and Barrel Mfg. Co.
on the basis of which their capacity was
assessed at 14,538 tons were quite diffe-
rent from the plant and machinery when
their capacity was assessed at 6,100
tons;

(b) if so, whether any permission
was given to them to instal additional
machinery and expansion under the
Industries (Development and Regula-
tion) Act, 1951;

(c) the names of other barrel fabri-
cators who also made unsuthorised ex-
pansion in their plant and machinery:
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(d) whether any action was taken
against the barrel fabricators who made
such unauthorised expansion in their
plants and machinery; and

(e) the reasons for not laying on the
Table the detailed reports of plant and
machinery of Standard Drum & Barrel
Mfg. Co. at the time of making each
assessment ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) No, Sir.

(b) Does not arise.

(c) and (d). Increase in capacity
was observed to have resulted in the
cases of all the barrel fabricators with
the addition of some machines procured
from indigenous sources or through es-
tablished importers. The capacities of
all these fabricators were, therefore, re-
assessed on the same basis and accepted
by the Government. No other action
was therefore necessary.

(e) As the assessment reports sub-
mitted by the technical officers are only
to enable the Government to take a
decision it is considered not necessary
to place them on the Table of the
House.

CEMENT ALLOCATION AND COORDINAT-
ING ORGANISATION

5232. SHRI K. M. ABRAHAM :
SHRI P. RAMAMURTI :
SHRI JYOTIRMOY BASU :
SHRI B. K. MODAK :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to a recent advertise-
ment inserted by Cement Allocation
and Coordinating Organisation; and

(b) if so, Government’s reaction
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) Yes, Sir

(b) ‘Economic ﬁma‘ in their issue
on 24-1-1968 has contradicted the points
raised in the advertisement issued
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the President of Cement Allocation and
Coordinating Organisation. = Govern-
menttookaaeriomvnewoftheh’xegu
lanties in the working of CACO and
took away the cement distribution work
from CACO and entrusted it to the
Cement Corporation of India pending
further enquiry which is in progress.
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SANCTIONED AND WORKING STRENGTH
IN TRAFFIC ACCOUNTS BRANCHES OF
INDIAN RAILWAYS

5236, SHRIMATI SUSEELA GO-
PALAN :
SHRI B. K. MODAK .
SHRI P. GOPALAN :
SHRI VISWANATHA
MENON :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3532 on the
8th December, 1967 regarding sanction-
ed and working strength in the Traffic
Accounts Branches of the Indian Rail-
ways and state :

(a) whether the information has since
been collected; and

(b) if not, the reasons for the de-
lay ?

THB MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
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(b). The information is being collected
and will be laid on the Table of the
Sabha.

SPECIAL STEEL ALLOY FACTORY IN
KERALA

5237. SHRIMATI SUSEELA GO-
PALAN :
SHRI C. K. CHAKRAPANT :
SHRI A. K. GOPALAN :
SHRI P. GOPALAN :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the Kerala
Government propose to set up a special
steel alloy factory in the State with the
assistance of Yugoslavia; and

(b) if so, whether permission has
been granted for this plant to bc set
up ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) Government has not received any
such proposal from Kerala Government.

(b) Does not arise,

BoNUs To EMPLOYEES OF COFFEE
BOARD

5238. SHRIMATI SUSEELA GO-
PALAN :
SHRI C. K. CHAKRAPANT :
SHRI A. K. GOPALAN :
SHRI VISWANATHA
MENON :

Will the Minister of COMMERCE
be pleased to refer to the reply given
to Unstarred Question No. 1210 on
20th February, 1968 and state :

(a) whether Government have since
considered the question of the payment
of bonus to the employees of the Coffee
Board; and

(b) if so, the decision taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The question of admissibility of
bonus payments to the employees of the
Coffee Board under the Bonus Act, 1965
is still under consideration of the Gov-
ernment.
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EXPORT OF MACHINERY

5239. SHRI N. K. P, SALVE : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the
machinery manufactured in India for
the cotton, jute and sugar mills is in
great demand in a number of countries;

(b) whether due to its high prices,
India is not able to compete with other
countries; and

(c) if so, the steps which Govern-
ment propose to take to make it more
competitive in foreign markets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Mar-
ket reports received by the Engineering
Export Promotion Council reveal that
there are prospects of export of cotton,
jute and sugar machinery in South-East
Asian, Middle East and African coun:
tries.

(b) and (c). The export of producer
goods is influenced by a number of fac-
tors, including our ability to offer cre-
dit, to effect deliveries on time for
which inputs and finances have to be
organized in the production stage, and
to promote our image as a producer of
quality goods. The Government have
taken several steps allowing facilities
indicated below to promote such ex-
ports :—

(i) Import replenishment in the
range of 10% to 20% of the
f.0.b. value;

(ii) Marketing Development assis-

tance at 10% of the f.0.b.

value;

(iii) Supply of indigenous iron and

steel at international prices;

(iv) Export Finance at preferential

rate of interest not exceeding

6%;

Facilities for deferred realisa-

tion of export proceeds, upto
7 years; and

v)
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(vi) Pacilities for establishment of
joint-ventures abroad.

DESTRUCTION OF RAILWAY PROPERTY

5240. SHRI N. K. P, SALVE : Wil
the Minister of RAILWAYS be pleased
to state :

(a) the number of incidents on the
Indian Railways during the period .for
December, 1967 to January, 1968 in-
volving destruction of Railway pro-
perty;.

(b) the actual amount of loss to the
Indian Railways in these incidents; and

(c) the number of casualties resulting
from Police firing in these incidents ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) 283.

(b) Rs, 26.80 lakhs (approximately).

(c) Except one instance of police
firing in January 68 on Southern Rail-
way during Anti-Hindi agitation in
South resulting in one dead and three
injured, no police firing has been re-
ported on other Railways.

MINING EQUIPMENT

5241. SHRI N.K.P. SALVE : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the Mine-
ral Advisory Board at its 14th meeting
had ‘suggested that mining equipment
should be supplied by the Minerals and
Metals Trading Corporation on hire-
purchase basis to small mines; and

(b) if so, the outcome thereof ?

THE MINISTER OF STEEL,
MINES AND METALS (DR. CHAN-
NA REDDY) ; (a) Yes, Sir. The Board
recommended that the question of sup-
ply of equipment by Mining and Allied
Machinery Corporation (not the Mine-
rals and Metals Trading Corporation)
on hire purchase basis should be taken
up with the Ministry of Industrial Deve-

lopment,
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(b) The Mining and Allied Machi-
nery Coropration Limited who were con-
sulted in the matter have intimated that
the mining equipment presently under
manufacture by them will not generally
be required by small mine owners as
they require mostly diesel or compressed
air driven machinery and mainly C.A.
driven where rock drilling form a
major item, air compressors, C.A.
driven face pumps, fans, hoists, rock-
drills, diesel-operated haulages etc. which
are not in the manufacturing programme
of the Mining and Allied Machinery
Corporation Limited.

MINING EQUIPMENT

5242, SHRI N. K. P, SALVE : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that at the
meeting of the Coal Development Coun-
cil held in 1966, the then Minister for
Mines and Metals had stated that be-
fore any proposal for revision of royalty
or cess could be considered the States
shall have to satisfy the Centre regard-
ing previous realisations and their utili-
sation for the development of mining
areas;

(b) whether the revenue realised on
minerals by way of royalty and cess are
suitably utilised towards the develop-
ment of mining areas and for provid-
ing amenities to the mine workers;

(c) if not,
thereto; and

Government’s reaction

(d) the position in regard to the pro-
* posal to enhance royalty rates on the
basis of royalty of minerals ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) and (b). It was decided in the Coal
Advisory Council Meeting held in 1966
that the proposal to levy a separate cess
for the coordinated developmegat of the
coalfield areas can be examined only
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after a review is made of the existing
cesses and the expenditure which is be-
ing incurred from out of the revenues
so collected for the specific purpose of
providing the amenities for coalfield
areas

(c) The utilisation of royalty etc. on
minerals collected by the State Govern-
ments is their concern. With regard to
the Coal Mines Labour Welfare Cess
and the Coal Mines Rescue Cess, these
are used for the purposes for which they
are levied. The excise duty levied
under the Coal Mines (Conservation &
Safety) Act is utilised for the promotion
of measures for safety in coal mines
and conservation of coal resources and
also for subsidising the movement of
coal by rail-cum-sea route,.

(d) The question of revision of
royalty rates consequent to decontrol of
statutory price and movement of coal is
being examined.

KHETRI COPPER PROJECT

5243, SHRI NAMBIAR :
SHRI GANESH GHOSH
SHRI P. P. ESTHOSE :
SHRI SATYA NARAIN
SINGH :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether some cases of Muster
Roll embezzlement in the Civil Engineer-
ing Section of the Khetri Copper Pro-
ject, Rajasthan have been brought to the
notice of Government; and

(b) if so, the action taken by Gov-
ernment thereof ?

THE MINISTER OF STEEL,
MINES AND METALS (DR. CHAN-
NA REDDY): (a) Yes, Sir. Some
cases of preparing false Muster Rolls
have been referred to the Special Police
Establishment.

(b) These cases are under their in-
vestigation,



3243 Written Answers

MANNING OF UNMANNED LBVEL Cxoss-
INGs ON S.B. RalLway

5244, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAII-
WAYS be pleased to state :

(a) whether there is any proposal to
man the unmanned level crossing on
the South-Eastern Railway in Orissa
area in 1968-69; and

(b) the number of such level cross-
ings manned in 1966-67 and 1967-68
and particulars thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Under
the extent rules. if an unmanned level
crossing is required to be manned, due
to increase in both road and rail tra-
flic, the State Government will have to
bear the full initial cost, the Railways
the annual recurring charges.

Accordingly, the South Eastern Rail-
way Administration has already formu-
lated proposals for manning of 86 un-
manned level crossings in Orissa State
but no definite programme could be
finalised so far due to the State Gov-
ernment having not communicated their
acceptance of the cost involved.
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PRICE OF TYRES AND TUBES

5247. SHRI BENI S
SHARMA :
SHRI D. C. SHARMA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND OOMPANY
AFFAIRS be pleased to state :
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(a) whether Government have de-
cided to reduce the price of automobile
tyres and tubes sold for replacement
purposes;

(b) whether a decision has also been
taken to increase the original equip-
ment, tyres and tubes; supplied to the
manufacturers; and

(c) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) and (b). No, Sir. There is no
statutory price control. However infor-
mal control exists. A suggestion to re-
duce the price of replacement tyres and
increase O.E. prices is under the con-
sideration of the industry.

(¢) Does not arise.

JAMALPUR RAILWAY WORKSHOP

5248. SHRI BENI SHANKER
SHARMA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether there is any institution
attached to the Jamalpur Railway Work-
shop where apprentices are admitted
and trained for the type of work done
at the said workshop;

(b) the number of trained boys turn-
ed out annually from the said institu-
tion; and

(c) whether all of them are absorbed

in the said or other workshops of the
Railways ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(¢). Information is being collected and
will be placed on the Table of the
Sabha.

UNCTAD-II

5249. SHRI JYOTIRMOY BASU :
SHRI P. GOPALAN :
SHRI K. ANIRUDHAN :
SHRI SATYA NARAIN

SINGH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government’s attention
has been drawn to an article written by
the Soviet Economists, Messrs N. Suvia
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and Y. Yuttm on the possible outcome
of the United Nations Conference on
Trade and Development; and

(b) if so, Government's
thercto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). No, Sir. However arrangements
have been made to secure a copy of
the relevant article.

reaction

MOVEMENT OF GOODS ON RAILWAYS

5250. SHRI SITARAM KESRI : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that com-
plaints have been received of late move-
ment of goods on the Railways;

(b) whether it is also a fact that the
delays involved in the movement of
200ds have resulted in the diversion ot
goods to the road transport; and

(c) if so, whether any steps have
been tuken to improve the situation ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.
some complaints have been received.

(b) The delays that sometimes take
place are one of the factors responsible
for diversion of traffic to the road.

(c) It is the constant endeavour of
the Railways to ensure that no avoid-
able detention is allowed to take place
at any point in order to arrange ex-
peditious movement of goods offered
for despatch by rail. Important steps
taken to tackle delays in transit are :—

(i) Watching the transit time bet-
ween selected pairs of impor-
tant stations through periodi-
cal statistics.

Introduction of quick transit
scheme between important sta-
tions.

Running of Super Express
goods trains between impor-
tant terminals.

Augmentation of terminal tran-
shipment and repacking facili-
ties.

(ii)

(iii)

(iv)

(v) Special cells have been created

on the Railways to keep watch
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on the -transit time of goods
traffic.

(vi) Intensification of watch at
transhipment points and mar-
shalling yards to prevent un-
due delays.

JUTE LOST DUE TO FIRE IN JUTE MiLL
IN BUDGE BUDGE

5251. SHRI SITARAM KESRI :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that about
17,000 maunds of raw jute was destroy-
ed due to fire in a jute mill in Budge
Budge recently;

(b) if so, whether any inquiry has
been made into the causes of the fire;
and

(c) if so0, the findings thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Pre-
sumably the Hon'ble Member is refer-
ring to the reported fire which broke
out in the jute godown of Caledonian
Jute Mill in Budge Budge on March 2,
1968. About 16,000 maunds of raw
jute valued at Rs. 7 lakhs are reported
to have been involved.

(b) The Central Government
not made any such enquiry.

(c¢) Does not arise.

has

NATIONAL COAL DEVELOPMENT COR-
PORATION

5252. SHRI PREM CHAND
VERMA : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) the targets of production fixed
for the years 1965-66 and 1966-67 by
National Coal Development Corporation
and to what extent these targets were
achieved;

(b) if the targets were not achieved,
the measures which were adopted to
cover up the backlog in production; and

(c) the target for the year 1967-68
and how far it is likely to be achieved
and whether this target is enough ‘“or
meeting the demand ?
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THE MINISTER OF STATB IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI1 P. C. SETHI) :
(a) to (c). For the Third Five Year
Plan, the National Coal Development
Corporation was originally set a target
of producing 30.5 million tonnes of
coal. This target was, however, re-
duced to 22.5 million tonnes after the
mid-term appraisal of the Third Plan.
But as a result of further slackening in
the demand for coal, NCDC had to take
immediate steps to restrict its production
further consistent with the demand. The
Corporation, therefore, produced 9.65
million tonnes of coal in 1965-66, and
9.49 million tonmes in 1966-67. Ac-
cording to the present indication the
Corporation is expected ¢o produce over
10 million tonnes of coal in 1967-68
which will be enough to meet the de-
mand for its coal.

ADVERSE BFFECT ON ENGINEERING
INDUSTRIES DUE TO RECESSION

5253. SHR1 PREM CHAND
VERMA : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether due to the recession in
the engineering industries in the past,
there has been any adverse effect noticed
on public sector cngineering corpora-
tions;

(b) if so, how far their production
and profits were affected and what is
the likely trend in the year 1968-69
and how far the deficiencies arc likely
to be covered; and

(¢) the measures which have been
taken to overcome the recession in the
public sector ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
to (¢). The information is being collect-
cd and will be laid on the Table of the
House.

GOSHEN SHIP STRUCK UP AT
ManpaPaM  Dry-Dock

5254. SHRI BABURAO PATEL:

Will the Minister of RAILWAYS be
pleased to state : .
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(a) whether it is a fact that Goshen,
the ship which was badly damaged in
the cyclone at Dhanushkodi in Decem-
ber, 1964, is rotting in the Mandapam
dry-dock ever since;

(b) whether it is also a fact that on
account of this, the dry-dock has not
income during the period and caused
great inconvenience to the repairers of
other ships and mechanized boats;

(c) if so, the income lost during the
above period;

(d) the amount paid by way of
salaries to the Captain and crew during
the above period and how long they will
continue to be paid; and

(¢) the reasons for neglecting Goshen
and the steps taken by Government to
cmpty the dry-dock which is reported
10 be fast silting ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) TSS
Goshen was damaged at Talaimanar in
a cyclone in December, 1964. 1t was
refloated in August 1965 and has
since then been berthed in Mundapam
Dry Dock. The ship is being looked
after and is not rotting.

(b) No.

(c) Does not arise.

(d) The amount paid in the form of
salary of staff members is Rs. 1.19,638.
They bave to be retained for muinle-
nance of machinery in the ship and
watching duty till the ship is disposed
of.

(e) The ship has not been neglected
and action is alrcady in hand to dispose
of the ship
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STOPPAGE OF INCREMENTS OF COM-
MERCIAL CLERKS

5256. SHRI KAMESHWAR SINGH:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that 90 per
cent of the Commercial Clerks are
undergoing punishment for the stoppage
of increments;

(b) if not, the number of Commer-
cial Clerks not granted their due annual
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increments for 10 ycars and over, S
years and over and 2 years and above;

(c) the amount realised by the Rail-
ways from the wages of the Commercial
Clerks by stopping their increments
from January to December, 1967; and

(d) the financial loss a Commercial
Clerk has to sustain if his increments
are stopped for one year with future
effect ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). Information is being collected and
will be laid on the table of the Sabha.

IMPORT OF CABLES AND CAPACITORS

5257. SHRI S. S. KOTHARI: Will
the Minister of COMMERCE be pleas-
ed to state :

¢a) whether it is a fact that despite
the conmsiderable idle capacity with
manufacturers of cables and capacitors,
imports of such items are licensed to a
large extent;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
o stop their imports so that indigenous
capacity with the industry is fully utilis-
ed and valuable ‘foreign exchanges
saved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). No, Sir. Only essential items like
High 'Tension Power Capacitors, which
are not indigenously manufactured, are
allowed to be imported.

(c) The existing manufacturers of
Capacitors have been asked to cover the
manufacture of high voltage power capa-
citors and some of them have started
manufacturing the same.

GOVERNMENT JUTE MILLS, KATIHAR

5258. SHRI S. S. KOTHARI : Will
the Minister of COMMERCE be plcas-
ed to state :

(a) whether it is a fact that due to
the negligence of officials, the Katihar
Jute Mills which was taken over by
Government in 1965, under the Indus-
tries (Dévelopment and Regulation)
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Act, was not adequately insured and
there was a fire in March, 1966 in that
mills;

(b) if so, the quantum of loss sus-
tained by the Company;

(c) the steps taken to compensate the
mills for its losses; and

(d) the action Government have taken
to restart the mills and to modernise the
machinery ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Katihar Jute Mills was adequately in-
sured. Fire was accidental and not due
to negligence,

(b) and (c). The quantum of loss as
assessed by the Surveyors was of the
order of Rs. 6.25 lakhs in respect of
mill machinery, electric installatigns,
buildings, stocks in process and finished
goods, for which claims have been pre-
ferred against the insurers. So far
claims relating to the finished goods
have been met and the rest of the claims
are under consideration.

(d) The mill can be reopened only
after the machinery has been installed.
The Bihar State Government is examin-
ing the matter,

HEeEAVY ENGINEERING CORPORATION,
RANCHI

5259. SHRI S. S. KOTHARI : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) when the 1.B.M. Punch Card unit
was set up in the Heavy Engineering
Corporation, Ranchi;

(b) the annual rent paid and thc ex-
penditure on staff and st tonery incur-
red in respect of this unit;

(c) the jobs which are being executed
in the unit and whether it is a fact that
it is grossly under utilised; and

(d) the steps which are being taken
to utilise the machines fully or to dis-
pense with it to save unproductive ex-
penditure ?

THE MINISTER OF INDYSTRIAL
DEVELOPMENT AND ogMPANY
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AFFAIRS (SHRI F. A, AHMED):
(a) The I.B.M. Punch Card Unit was
installed in May, 1.

(b) The annual rent payable at pre-
sent is Rs, 2.07 lakhs.

The annual expenditure on staft and
stationery incurred so far in respect of
this unit is approximately Rs. 1.45 lakhs.

(c) The jobs being done on the unit
are pay rolls of about 15,000 employes,
Stores Accounting of Foundry Forge
Project and Heavy Machine Building
Project, Wage incentive of Foundry
Forge Project, Machine/Labour utilisa-
tion of Heavy Machine Building Pro-
ject, Preparation of monthly advance
accounts and certain Miscellaneous items
of work. It is not a fact that the unit
is grossly under utilised.

(d) There are two main Accounting
Machines and these are utilised 72 per
cent per month at the present level of
efficiency. Other subsidiary machines
are to feed the main accounting machi-
nes to have the end product. The com-
pany are planning to take up the finan-
cial accounting work, accounting work
of the provident fund, certain production
planning work like material planning,
machine utilisation and manpower utili-
sation of Foundry Forge Project shortly
on the punch Card Unit.

FASTER TRAINS ON DELHI-CALCUTTA
RouTB

5260. SHRI HIMATSINGKA : Will
the Minister of RAILWAYS be pleased
to state :

(a) the steps taken so far to intro-
duce faster trains on the Delhi-Calcutta
route; and

(b) whether travelling by this train
will cost more than that by other trains
and if so, to what extent ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
technical and economic details of a pro-
posal to introduce a biweekly fast ex-
press train between New Delhi and
Howrah are under study.

(b) Yes, the charges are likely to be
more than by other trains, but the pre-
cise charges to be levied have not yet
been settled.
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IMPORT OF AMERICAN COTTON UNDER
PL-480

5261. SHRI HIMATSINGKA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether there is a proposal to
import one lakh bales of American
cotton under PL480 for reallocating
among the Cotton Textile Mills;

(b) if so, the terms and price at
which it is to be imported;

(c) whether it is a fact that the Indian
Cotton Mills consider it to be compara-
tively costly; and

(d) if so, on what specific grounds
their contention is based and the Govern-
ment'’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE {(SHRI
MOHD. SHAFI QURESHI): (a)
and (b). Yes, Sir. A fresh purchase
authorisation has been received from the
U.S. authorities for import of cotton
worth $ 12 million (82,000 U.S. bales
approximately i.e. 1,00,000 Indian bales
approximately) of American upland
cotton. This represents the portion
which could not be utilised within the
period of shipment prescribed in the re-
levant purchase authorisation obtained
in June, 1967. The actual price of
cotton to be purchased against the avail-
able $ 12 million will depend upon the

varieties and their respective prevailing .

prices in the U.S. market.

(c) and (d). Yes, Sir. The conten-
tion in based on higher landed cost of
U.S. cotton compared to similar varie-
ties of. Indian cotton. The matter is re-
ceiving attention.

TRUSTS CREATED BY INDUSTRIAL HOUSES

5262. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to refer to the reply
given to Starred Question No. 152 on
the 20th February, 1968, and state :

(a) whether a study into the pattern
of trusts created by the Industrial
Houses, lately undertaken by Govern-
ment has since been completed; and
23LSS(CP)/68
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(b) if so, the results thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) No, Sir.

(b) Does not arise.
[

CEMENT INDUSTRY

5263. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPAY AFFAIRS
be pleased to state :

(a) whether the wage increase as re-
commended by the Wage Board for
Cement Industry is likely to increase the
cost of production of cement; and

(b) how far the cement prices are
proposed to be raised in the light of this
increase in the cost of production ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). Government has taken
note of the views expressed in the Re-
port regarding the capacity of the Ce-
ment Industry to bear the incidence of
the wage increase recommended by the
Second Wage Board for the Cement
Industry and has however come to the
conclusion that the incidence should be
met from within the existing price struc-
ture without any increase in the selling
price of cement.

TexTILE CORPORATION

5264. SHRI RABI RAY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government's attention
has been drawn to a news-item in the
Patriot of the 4th March, 1968 accord-
ing to which the Finance Ministry and
the Planning Commission do not agree
with the Commerce Ministry’s draft of
the proposed Textile Corporation’s
Memorandum of Association enabling
the Corporation to produce textiles for
the home market also; and

(b) whether the delay to take over
the sick and mismanaged textile mills
through a gublic sector Textile Corpora-
tion is due’to the above differences ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI): (a)
Government have seen the news item.

(b) No, Sir.
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LINKING OF JAMMU WITH KASHMIR

BY RaAIL

5266. SHRI SHRI CHAND GOEL :
Will the Minister of RAILWAYS
be pleased to state :

(a) the progress made so far in link-
ing the State of Jammu and Kashmir by
Railway, specially the border areas; and

(b) when the project was commenc-
ed and the reasons for the delay in im-
plementing it ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
and (b). The Final Location Survey
work for a rail link between Kathua and

Jammu (BG, 80 Kms.) is well in pro-
gress. About 79.44 Kms. of the align-
ment has been finally located upto the
end of February, 1968. It is proposed
to take up construction of this link
during 1968-69 after the final location
survey is completed. There has been
no delay in commencing this project.
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AERIAL GEOLOGICAL SURVEY

5268. SHRI DHIRESWAR KALITA;
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government propose to
undertake aerial geological survey of
certain parts of the country with the
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Soviet assistance to explore the existence
of minerals;

(b) if so, the areas where the aerial
survey will be conducted; and

(c) the nature and extent of assis-
tance expected from the U.S.S.R, in this
respect .

THE MINISTER OF STEEL,
MINES AND METALS (DR.
CHANNA REDDY) : (a) and (b).
Yes, Sir. A proposal to undertake
aero-magnetic survey in Dandakaranya
and adjacent areas and Sambalpur-
Bolangir area covering approximately
138,000 sq. km  with the assistance of
U.S.S.R. is under consideration.

(¢) The foreign exchange component
of the proposal will be provided by
U.S.S.R. under the agreement between
the Government of India and the Gov-
ernment of U.S.S.R. on economic and
techmical cooperation in construction of
industrial enterprises and other projects
signed on 10-12-1966 for credit of 300
million Roubles. It is also envisaged
that the techmical know-how, experts
and equipments etc. will be provided
by the U.S.S.R.

CoMPANY LAw BOARD

5269. SHRI MANGALATHUMA-
DAM :
SHRI P. VISWAMBHARAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have cons-
tituted a service known as Company
Law Board Service to man the technical
and administrative posts in the Company
Board;

(b) the minimum qualifications
recruitment to the service;

(c) whether the Government Dip-
loma in Company ecretary ship has
been included among the qualifications
prescribed for the service; and

for

(d) if not, the reasons for the non-
inclusion at the time of initial constitu-
tion ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND OCOMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) Yes, Sir.

(b) A statement indicating the mini-
mum qualifications for recruitment to
various Grades of the Company Law
Board Service is laid on the Table of
the House. [Placed in Library. See No.
LT—610/68].

(¢) No Sir.

(d) For the reasons that the posts
in the Company Law Board Service are
technical requiring Legal and Accounts
expertise and also because the qualified
Company Secretaries are required to
adopt the secretarial profession as their
chief occupation, G.D.C.S. qualifications
were not included among the qualifica-
tions prescribed for the Company Law
Board Service at its initial constitution.

SUB-WAY NEAR CANNANORE RAILWAY
STATION

5270. SHRI A. K. GOPALAN :
SHRI P. GOPALAN :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the work
for the construction of a subway near
Cannanore Railway Station has not so
far started;

(b) if so, the reasons for the delay;

(c) when the work is likely to start;
and

1(d()i owhen it is proposed to be com-
pleted ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Yes.

(b) The State Government have not
yet finalised their proposals for the ap-
proaches to the bridge.

(c) The Railway’s portion of the
work will be taken up as soon as the
State Government takes up their portion
of the work on approaches,

(d) It is too early to indicate at this
stage.
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DOHAD-KHANDWA AND DOHAD-INDORE
RAILWAY LINES

5272, SHRI BHARAT SINGH
CHAUHAN): Will the Minister of
RAILWAYS be pleased to state :

(a) whether any proposal has been
received from the Government of
Madhya Pradesh for providing rail link
from Dohad to Khandwa and Dohad to
Indore; and

(b) if so, when the proposal was
received and the action so far taken in
this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
and (b). The Madhya Pradesh Govern-
ment had proposed this link for inclusion
in the Second Five Year Plan in 1954.
Construction of this link is considered
not justified.

RAIL LINK IN ADIVASI AREAS

5272, SHRI BHARAT SINGH
CHAUHAN : Will the Minister of
RAILWAYS be pleased to state :

(a) whether Government have con-
ducted any survey for providing rail link
in Adivasi areas particularly in districts
of Bastar, Nimar, Jhabua and Dhar in
Madhya Pradesh with a view to develop-
ing economy in these regions; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
and (b). Surveys for the following new
railway lines in the districts of Bastar,
Nimar, Jhabua and Dhar have been car-
ried out in the past :

(i) Dantewara-Dhalli Rajhara
Feasibility-cum-cost studies
Approximate Length 219 Kms.
Bstimated cost of construction

Rs. 19.44 crores.
(ii) Lanjigarh Road-Amaguda
Feasibility-cum-cost studies.

Approximate Length 198 Kms.
Estimated cost of construction
Rs. 12.89 crores.
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(iii) Bagmar-Barwani
Traffic survey for a narrow
gauge line 193 Kms. long.
Estimated cost of construction
Rs. 72 lakns.

Bhusaval-Tarana Road
Engineering and Traffic sur-
veys for a BG line 272 Kms.
long.

Khargaon-Sanwad
Surveys for a metr¢ gauge line
64 Kms. long in 1906.

Indore-Dohad

Preliminary  Engineering and
Traffic surveys in 1953 for a
BG/MG line via Jhabua and
Dhar 175 Kms. via Jhabua
and 223 Kms, via Jobat.

None of the above proposals were
considered financially justified.

(iv)

v)

(vi)

UNITED NATIONS INDUSTRIAL DEVELOP-
MENT ORGANISATION

5274. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of COM-
MERCE be pleased to state ;

(a) the nature of help available from
the United Nations Industrial Develop-
ment Organisation for the promotion
of exports from India; and

(b) whether there s any significant
increase in our exports as a result of
this assistance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Government have sought assistance
under the United Nations Development
Programme for.

(i) Training of 120 sales people
in specialised techniques of in-
ternational marketing  with
emphasis on sales promotion;
and

(ii) Pre-project verification survey

of the feasibility and the best

method of establishing a tita-
nium products industry in

India using indigenous illme-

nite.

(b) Does not arise.
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CorFEE EXPORTS

5275. SHRI CHENGALRAYA
NAIDU : Will the Minister of COM-
MERCE be pleased to refer to the reply
given to Unstarred Question No. 3806
on 12th March, 1968 and state the fur-
ther steps proposed to be taken by
Government to secure the desired in-
crease in coffee exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : No diffi-
culty is anticipated in increasing the ex-
port of coffee to non-quota countries
by an amount equal to the difference in
the basic export quota asked for by
India and the quota actually allotted.
However, Government will continue to
press International Coffee Organisation
for increase in her basic quota at every
available opportunity.

COLLISION . ON  KHAJURIAHGHAT-NEW
JALPAIGURI SECTION
5276. SHRI CHENGALRAYA

NAIDU : Will the Minister of RAIL-
WAYS be pleased to state ;

(a) whether it is a fact that a colli-
sion between 11-UP Darjeeling Mail
and two wagons of a ballast train took
place between Chattarhat and Rangapani
Stations on the Khajuriaghat-New Jal-
paiguri section of the North-East Fron-
tier Railway on the 2nd March, 1968;

(b) if so, the causes thereof;

(c) the number of persons killed and
injured thereby; and

(d) the steps being taken to stop such
accidents ?

THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA): (a)
Yes.
(b) The cause of the accident is

under investigation.

(c) In this accident no one was killed.
However 9 persons sustained minor in-
juries.

(d) Inquiries are held into all railway
accidents and mnecessary steps are
to prevent recurrence of similar acci-
dents. As inquiries held into railway
accidents reveal that failure of railway
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staff is the largest single factor responsi-
ble for causing accidents, a four-pronged
safety drive, educative, psychological,
punitive and technological has been
launched to arouse the safety conscious-
ness of the staff and to prevent acci-
dents.
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IMPACT OF ROAD TRANSPORT ON
RAILWAY EARNINGS

5278. SHRI S. C. SAMANTA : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether his Ministry is alive to
the possibility of further reduction in
Railway earnings on account of increas-
ed freights;

(b) if so, how the Railway Adminis-
tration propose to make good the re-
duced carnings;

(c) the reasons for which Railway
users are more and more inclined to
use road traffic for the transport of
goods instead of the Railways; and

(d) whether there is any move by
the Railways to stand competition with
the road transport ?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA): (a).
The only increase in freight rates propos-
ed from 1-4-1968 is an enhancement in
the rate of supplementary charge. No
reduction in earnings consequent on that
is anticipated.

(b) In view of the answer to part
(a), the question does not arise,

(c) Its unit of operation being small
and not being tied to a track, road trans-
port offers certain advantages. It is
more flexible and provides quicker
transit and door-to-door service.

(d) To meet competition from road
transport, the railways continuously
strive to improve the quality of their
service. Some aspects that receive con-
stant attention are timely supply of
wagons and transit time. Quick transit
services and super-express goods services
provide fast transport. Various measur-
cs are adopted to prevent losses and
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damage during transit. Where justified
and practicable, packing conditions are
made easier and less expensive. Re-
duced station to station rates are also
quoted. Out Agencies and City Book-
ing Agencies are opcned and street col-
lection and delivery services organised
for providing to the customer integrated
rail-cum-road transport.

Container services provide fast door-
to-door service and eliminate costly
packing and at the same time save
damage and pilferage in transit. Con-
tainer services have already been intro-
duced between Bombay and Ahmedabad,
Bombay and Delhi and Gwalior and
New Delhi. It is proposed to extend
them to other routes.

A Marketing and sales Organisation
has been set up on each zonal Railway,
so that all aspects of railway working
having a bearing on consumer satisfac-
tion are kept under watch at a fairly
high level.
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REVISION OF PAY SCALES OF ENGINEER-
ING INSPECTORS

5282. SHRI KIKAR SINGH :
SHRI S. M. BANERJEE :
SHRI P. N. SOLANKI :
SHRI RAMCHANDRA .

AMIN :

SHRI ONKAR LAL BERWA:
SHRI D. R. PARMAR ;
SHR. O. P. TYAGI:
SHRI A. SREEDHARAN :
SHRI KAMESHWAR SINGH:
SHRI SRIKANTAN NAIR :
SHRI RAM SEWAK YADAV:

Will the Minister of RAILWAYS
be pleased to state :

(a) whether a Memorandum for the
revision of pay scales of Engineering
Ingpectors and redressal of their other
grievances has been received from the
Indian Railways Engineering Inspectors’
Association; and

(b) if so, the action taken by Gov-
ernment thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
and (b). The grievances of the Engineer-
ing Inspectors brought to the attention
of the Government by the regional Engi-
neering Ingpectors Associations—which
are gectionnl unrecognised Untons—have

MARCH 26, 1968

Written Answers 3270

been examined and appropriate action
taken as justified ip each case.

TRANSFER OF COMMERCIAL CLERKS ON
RAILWAYS

5283. SHRI KIKAR SINGH :
SHRI P. N. SOLANKI :
SHRI RAMCHANDRA .
AMIN :
SHRI D. R. PARMAR :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that certain
Divisions of the Indian Railways fall
within two or three States where the
medium of education considerably dif-
fers from each other;

(b) whether it is also a fact that this
has affected the education of the children
of the Commercial Clerks who are sub-
ject to transfer from one State to
another though in the same Railway
Division for want of proper and adequate
arrangements by the Railway Adminis-
tration; and

(c) if so, the action proposed to be
taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Yes.

(b) and (c). Commercial Clerks be-
long to one of the categories of Railway
staff who are liable to be transferred
from one station to another. Transfers
are ordered in the interests of public
service and it is not possible to avoid
transfers from one linguistic area to
another.

RULES OF SENIORITY OF CLASS IT1 STAFR
OF RAILWAY CONSTRUCTION DEPART-
MENT (W. RLY.)

5284. SHRI KIKAR SINGH :
SHRI P. N. SOLANKI :
SHRI D. R. PARMAR :
SHRI RAMCHANDRA J.
AMIN :.
SHRI O. P. TYAGI:
SHRI NAMBIAR :
SHRI SRIKANTAN NAIR :
SHRI RAM SEWAK YADAV:

Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that rules
of seniority of Class III staff of Cons-
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truction Department on the Western
Railway are quite contrary to the rules
of other Zones of the Railways where an
cmployee with less length of service is
senior to an employee with more length
of service;

(b) if so, reasons therefor; and

(c) the steps Government propose to
take in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
to (c). Information is being collected.

ExporRT oF DIESEL ENGINES

5285. SHRI R. BARUA : Will the
Minister of COMMERCE be pleased

to state :

(a) whether Government have ex-
plored the potential markets in the
South-East Asian and Middle East
countries for the export of diesel
cngines; .

(b) whether efforts have been made
to face competition from Japan and
other foreign countries in the export of
diesel engines; and

(c) if so, the steps taken or contem-
plated in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
Yes, Sir. In certain countries of South
East Asia and Middle East, market sur-
veys for diesel engines have been con-
ducted namely in Burma, Cambodia,
Iraq, Nigeria and Singapore.

(b) The assitance and facilities allow-
cd against exports as ennumerated in
answer to part (c) of the question are in-
tended to help the product face com-
petition in overseas markets.

(c¢) The following steps have been
taken to make diesel engines more com-
petitive in foreign markets :—

(i) Under the Import policy for
Registered Exporters import
of non-indigenous raw mate-
rials and components used in
the manufacture of engines is
allowed at 20% of fo.b.
value.
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(ii) Supply of indigenous iron and
steel used in the export pro-
duct is allowed at international
prices.

(iii) Marketing operations of indi-
vidual exporters are considered
for support from the Market-
ing Development Fund for
various export promotion and
distribution activities.

INDIA ELECTRIC WORKS, CALCUTTA

5286. DR. RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to refer to the reply given
to starred Question No. 852 on the 22nd
December, 1967 and state :

(a) the products being manufactured
after the take over of the India Electric
Works, Calcutta; and

(b) the present financial position of
the plant ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) The company continued to manu-
facture Fans and Switch Gear equipment
for Train Lighting.

(b) The Financial condition continues
to be bad.
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FFE AR T W@ dy 1 e
#, 196465 ¥ 1967-68 (¥iW-
T, 1967) § W@ A sfiewr w1
fratfos onmer @ar s g &1 9
e & —

qm e e

(7@ %o) (AT ®0)

1964-65 190 248

196566 156 245

1966-67 233 267

1967-68 137 170
(T 67)
(7) 0, &

(r) st &
(9) @ agal & ffe & fag
fruffa frew (FFew) g9 &
fearmar €1

MINING IN ANDHRA PRADESH

5290. SHRI V. NARASIMHA RAO:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that some
areas of Andhra Pradesh were reserved
for mining purposes; and

(b) if so, what they are and the kind
of ore prospected in different areas till
now ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) and (b) : The required information
is being collected and will be placed on
the Table of the House.

STAFF OF TEA BoARD, COCHIN

5291. SHRI VISWANATHA ME-
NON : Will the Minister of COM-
MERCE be pleased to state :

(a) the sanctioned strength of the
staff of the Cochin officc of the Tea
Board;

(b) whether any vacancies exist in
the office at present and if s0, how
many,;
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(c) whether it is a fact that the em-
ployees of the office did not receive their
salaries on the Ist March, 1968 protest-
ing against the action of the Board in
not filling up the vacant posts .and not
informing the Employees’ Association
about the sanctioned strength of the
office;

(d) if so, the reasons for not filling
the vacancies in that office and not in-
forming the Employees’ Association
about the sanctioned strength of the
staff of office; and

{e) the action taken against the offi-
cers concerned in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
MOHD. SHAFI QURESHI) : (a)
to (e). The information is being collect-
ed and will be laid on the Table of the
House as soon as possible.

IMPORT OF COTTON YARN

5292. SHRI C. JANARDHANAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Kerala Government have
requested the Central Government for
allocation of imported cotton yarn at
controlled price; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI): (a)
No such request has been received.

(b) Does not arise.

SALE oF. HANDLOOM PRODUCTS
5293. SHRI C. JANARDHANAN :
Will the Minister of OOMMERCE be
pleased to state :
(a) whether Government have re-

ceived any suggestions from the Kerala

Government and some other State Gov-
ernment for the promotion of handloom
goods in India and abroad;

(b) if so, the broad outlines thereof;

and

(c) the
thereto ?

reaction of Government
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). No, Sir. However, the problems of
handloom industry in general were dis-
cussed at the Conference on February
17, 1968 held in Bangalore, which was
attended by the Deputy Prime Minister
and the Chief Ministers/Ministers of
the four Southern States. The main
subjects discussed related to (i) Rebate
scheme on handloom fabrics; (ii) Ex-
cise duty on yarn; (iii) Sales-tax; (iv)
Credit facilities and simplification of
Reserve Bank procedures; (v) Need for
additional spinning mills felt by Kerala;
and (vi) General condition of the indus-
try and impact of powerlooms.

(c) Item (ii) above has since been
decided along with the Budget. The
other points are receiving considerations.

wey AW § faga wfew s

8294. 5t Wo Wo fmwa : w7
afoey 4t ag T A FAr w9
fis

(%) w7 7sq w=3W F FeET F
qfomREasy dFR g aUT  gEETET
G F ® FW A afeaat &

(@) =T d@ & w1 foqa-
gfqd #39 @qIA 9T WA ;W
QM g & fad S faehia /g
] wawR W fEr g;

() afzg, & swwr s@l0
% Wk

(7) =1 3¢ s Qumr faw
TR @ § 7
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Wkt (st So o gmwT) :
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5298. St o Wo Afwra : 71 oA,
HAY 9 9O Y FUFGT 5

(%) o™ qiw a5l § gear ik
IR F ¥ WY A fawm F
ey | frat sife g€ € ot 9w 9%
fram e AT d;

(@) ¥ @ WY ww #) S
fae™ #Y g 8 W

(7) s F 5T % QO & oy
v g ? )

WA "a@t (W o Wo gaTw) :
(%) @vear o ST X T N

¥ g2 § o F 9 A8 0 o
9 #7 faEr g 2

(&) & (7). "= adf goar

OVER-BRIDGE- AT ELURU STATION

5299. SHRI K. SURYANA-
RAYANA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the progress made so far in the
construction of the overbridge at the
Railway level “crossing at Eluru Station
on the northern trunk road;

(b) whether it is a fact that a small
portion at the railway crossing alone
has not so far started though the entire
other portion is completed;

(c) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Plan and estimate for the railway’s por-
tion of the work of bridge structure,
originally finalised in consultation with
the State Government have had to be
revised only recently due to material
changes in the design on account of soil
conditions at the site of the proposed
road bridge in replacement of level
crossing at Km. 485/9-10 at Eluru.

(b) No; the State Government have
indeed made much progress in the work
of approaches to the bridge.

(c) There has been delay on account
of the State Government having mnot
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accepted the final estimate early and
also on account of the soil condition at
the site of the Road over-bridge which
necessitated the revision in the design
of the Road over-bridge. The Railway
is now however, making fresh arrange-
ment to finalise the tenders for the
work on bridge structure. The work is
cxpected to be taken in hand within 2/3
months and completed within a pcriod
of about 12 months thereafter.

TICKET AGENTS AT SRUNGAVRUKSHAM
STATION

5300. SHRI K.

YANA : Will the Minister of RAIL-
WAYS be pleased to state :
(a) whether Government have re-

ceived any complaints against the autho-
rised tickets’ agent at the Srungavruk-
sham Railway Station on the Bhima-
varam-Narogapur line on the South
Central Railway;

(b) if so, the action taken thereon;
and

(c) whether Government have re-
ceived any representation from the local
people and an M.L.A. requesting the
authorities to convert the said halting
station as a regular Department handl-
ing and fully equipped stgqtion ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The matter is under investiga-
tion.

(c) Representation has been received
from the local public and an M.L.A. for
converting Srungavruksham Halt into a
flag station and the same is under
examination.

fgedt sifmeror e

5301. 57 TEEIW : T T,
W aqT O Hell Jg FAT KT FIT
wa e

(F) & HaTg, S6F T¥9g A
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R i J e et g
o feedy sfaeror st & anft
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sfor, s HT wT qfiere o«
g
(&) wwarfai #t go s &7 0
e sfqwe 2;
(7) s ¥ frae safeal & fiedy
# P FT AT FT e ;) AR
(9) 7% ¥ ?q FHIQ a4 %
feoqult ot oar T FT Y & FT
AT FT T ?
TEAT, @I q9T Ty WAt (¥o wwr
W) (%) ¥ (7) g o
N EATET @ X @ &
ST |
OFFICERS IN STATE TRADING

CORPORATION

5302. SHRI RAM CHARAN : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) the number of Class I, Class II,

and Class III Officers in the State Trad-
ing Corporation; and

(b) the number of persons belonging
to the Scheduled Castes and Scheduled
Tribes among them in each class?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI) : (a)
Class 1 144
Class 11 49
Class III 1033
(b) Class 1 Nil
Class II Nil
Class III 12

(Scheduled Caste)

AUTONOMOUS BoDIES AND PusbLIC

UNDERTAKINGS UNDER COMMERCE
MINISTRY

5303. SHRI RAM CHARAN : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) the total number of officers of
various classes recruited so far in the
various  Autonomous Bodies/Public
Undertakings under his Ministry;

(b) the mode of their recruitment;
and
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(c) the total number of officers be-
longing to the Scheduled Castes and
Scheduled Tribes in each class recruited
so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
to (c). Information is being collected
and will be laid on the Table of the
House.

INTERNATIONAL FAIRS AND ExHIBITIONS

5304. SHRI RAM CHARAN : Will
the Minister of COMMERCE be pleas-
ed to state the number of Fairs and
Exhibitions abroad in which India parti-
cipated during the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : India
participated in 42 Fairs/Exhibitions
abroad during 1965—67. Participation
in 29 Fairs/Exhibitions was organised
by the Ministry while that in the re-
maining 13 Fairs/Exhibitions by the
Indian Council of Trade Fairs & Exhibi-
tions, Bombay. A list of these Fairs/
Exhibitions is laid on the Table of the
House. [Placed in Library. See No.
LT-612/68])

In addition the various Export Pro-
motion Councils Commodity Boards &
Corporations concerned etc. also arrang-
ed participation in some of the specia-
lised Commodity Fairs/Exhibitions ab-

road independently. These participa-
tions were however only on a limited
scale.

M/s. DHARAM SINGH RaAM  SINGH
(Morors) Pvt. LTD., LUCKNOW

5305. SHRI RAM CHARAN : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether Government are aware
that Messrs. Dharam Singh Ram Singh
(Motors) Pvt. Ltd.,, Lucknow, which
has its Registered Office in New Delhi
took huge sums of money as fixed depo-
sits from general public and is now not
repaying them;

(b) if so, the action taken by Gov-
ernment to safeguard the interests of
the depositors;

CHAITRA 6, 1890 (SAKA)
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(c) the total amount of deposits out-
standing with the company and the
number of depositors at Lucknow and
Delhi separately;

(d) the assets the company at pre-

sent and in what business it is now
engaged;
(e) whether Government are aware

that this Company has not filed its
balance-sheets with the Registrar of
Companies, New Delhi after 1960-61;
and if so, the action taken against it for
this default; and

(f) whether Government are aware
that a large number of depositors ‘from.
Lucknow moved the Director of Inspec-
tions and Investigations, New Delhi in.
March, 1967 in the matter but without
any result so far and if so, why ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a), (c) and (d). The Company Law
Board have received complaints address-
ed to the Director of Inspection and
Investigation about non-receipt of depo-
sits to the tune of Rs. 2,45,600 from 38
parties at Lucknow. The particulars of
total amount of deposits outstanding
with the Company and the number of
depositors at Lucknow and Delhi are
not available with the Company Law
Board; nor were all the books of
accounts containing these details avail-
able for inspection by the Reserve Bank
of India. The Company’s books of
accounts were not made up-to-date and
balanced after March, 1961.

(b) and (f), The complaints receiv-
ed by the Company Law Board relate
primarily to matters which are of a con-
tractual naturc and the normal remedy
for the affected parties lie in civil pro-
ceedings. However, on receipt of com-
plaints, an inspection of the books of
accounts of the Company by the Re-
serve Bank of India was taken up, but
could not be completed as the Company
had not brought up-to-date its books of
accounts. On a complaint from a depo-
sitor, the Delhi Police registered a case
and raided the administrative office of
this Group of companies and seized
some of the records and documents. A
report prepared in the Company Law
Board was sent to the Delhi Police,
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which was brought to the notice of the
High Court in connection with the writ
petition moved by the company against
the searches and seizures. The High
Court has dismissed the petition. The
investigation is being carried on by the
Delhi Police.

(e) The Registrar of Companies,
Delhi, has prosecuted the Company and
its officers for defaults is not filing
anaual accounts for the years ended
31st March, 1962, 1963, 1964 1965
and 1966 and prosecution resulted in
imposition of fines. The Registrar has
also moved the Court for enforcing the
submission of the audited accounts
under scction 614(2) of the Companies
Act and the Court has imposed fines.
Action in respect of defaults for the
year ending 31st March, 1967 is being
taken.

MINERAL DEPOSITS IN JAMMU AND
KASHMIR

5306. SHRI AHMAD AGA: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the kinds of mineral deposits
indicated by the Geological Survey of
India in the State of Jammu and Kash-
mir and the places where these have
been found out; and

(b) the quantity likely to be avail-
able for the commercial use in each
case ? -

THE MINISTER OF STEEL,
MINES AND METALS (DR.
CHANNA REDDY): (a) and (b)
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
613/68]

ExPRESs TRAIN FROM KHANDVA TO
BoMBAY

5307. SHRI SAYYAD ALI: Wil
the Minister of RAILWAYS be pleased
to state :

(2) whether there is any proposal to

start an Express Passenger train from
Khandva to Bombay on the Central
Railway;

(b) if so, when;

(¢) whether there is also g proposal
to construct a railway station at “Bhone

.
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Bud” between Dharangaon and Takar-
khede on the Jalgaon-Amalner line on
the Western Railway; and

(d) if so, when its construction will
be undertaken ?

THE MINISTER OF RAILWAYS
;qSHRI C. M. POONACHA) : (a)
o.

(b) Does not arise.

(c) and (d) A proposal to provide a
train halt at Bhone between Dharangaon
and Takarkhede stations is under exami-
nation. :

PARCEL AND BOOKING OFFICERS AT
BHAGDARA - STATION

5308. SHRI SAYYAD ALI: Will
the Minister of RAILWAYS be pleased
to state when the parcel and booking
offices are likely to start functioning at
Bhagdara Railway Flag Station on the
Pachora-Jamner line of the Central
Railway ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Bhagdara is at present an unmanned
train halt where booking of passengers
is done by the Guards of trains. It is
proposed to entrust this work to a con-
tractor and action to appoint a suitable
contractor is under way. Booking office
for passengers will start functioning at
Bhagdara as soon as the contractor is
appointed.

2. Booking of parcels at contractor-
operated train halts is not feasible. No
office for booking parcels is therefore
being provided at Bhagdara halt. '

_ SHUTTLE TRAIN FROM JALGAON TO

VARANGAON Q CENTRAL RAILWAY

5309. SHRI SAYYAD ALI: Will
the Minister of RAILWAYS be pleased
to state :

(a) whether there is any proposal to
start a shuttle train from Jalgaon to
Varangaon on the Central Railway; and

(b) if so, when ?

THE MINISTER OF RAILWAYS
(a)
No.

(b) Does not arise.
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ATTACHING OF BOGIE TO PATHANKOT
AND HOWRAH EXPRESSES FROM JALGAON
TO BOMBAY

5310. SHRI SAYYAD ALI: Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that for want
of accommodation in the Pathankot and
Howrah Expresses at Jalgaon, passen-
gers are inconvenienced and sometime
they do not even undertake the journey;

(b) if so, whether Government pro-
pose to attach a bogie to each of these
trains on their journey to Bombay and
back from Jalgaon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Some overcrowding has been noticed by
these trains as per census conducted in
November 1967.

(b) No, but additional accommoda-
tion to the extent of 2 coaches has been
made available on this section by 57
Dn./58 Up Bombay-Pathankot Ex-
presses from 1-2-68.
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EXPORT OF NON-TRADITIONAL ITEMS

5321. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
COMMERCE be pleased to state :

(a) whether it is a fact that the ex-
ports of non-traditional items have
shown a rise of 200 per cent during the
period from 1958-59 to 1965-66;

(b) whether it is also a fact that
over two-thirds of the above exports
were to US.SR. and other Socialist
countries of the Bastern Europe; and

(c) if so, the difficulties in increasing
exports to other countries and the steps
taken to remove them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
Yes, Sir.

(b) No, Sir. The share of U.S.S.R.
and other East European countries in
such exports was about 5% in the year
1958; it increased to 9% in 1965-66.

(c) Does not arise.

BAJAJ AuTO LIMITED AND MUKAND
IRON AND STEEL WORKS

5322. SHRI MADHU LIMAYE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to the donation of
Rs. 70,000 by Bajaj Auto Ltd., and
Mukand Iron and Steel Works to
Wardha and Yeotmal D.C.C.’s and the
suspicious character of the receipts
taken on the Company Vouchers instead
of regular receipts;
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(b) whether Government have insti-
tuted an inquiry into these charges and
bonarfide of these donations; and

(c) if so, the outcome thereof and
the action taken to protect the share-
holders ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). A Statement is laid on the
Table of the House. [Placed in Library.
See No. LT-615/68]
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REPRESENTATION FROM KUTCH SALT
MANUFACTURERS' ASSOCIATION

5325. SHRI MADHU LIMAYE :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have re-
ceived any representation of/from the
Kutch Salt Manufacturers’ Association
about giving the indents of Small Salt
Manufacturers priority over salt mer-
chants and agents at the loading points
at Gandhidham, Bhimasar, Chirai, etc;
and

(b) if so, the steps taken by Govern-
meat to remove their grievances ?

MARCH 26, 1968

Written Answers 3296

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) The railways as public carriers
cannot make any distinction as between
Small Salt Manufacturers and Salt
Merchants or agents in the matter of
either acceptance of indents or allot-
ment of wagons. The allotment of
wagons is mainly governed by the class
of priority to which the traffic is entitled
and the date of registration. Salt pro-
grammed by the Salt Commissioner and
approved by the Railway Board moves
in priority class ‘C’, the salt as raw
material for industries in priority class
‘D’ and all other salt in priority class
‘E’, the relative order of these priorities
being in the alphabetical order.

During the period Dec. ’67 to March
68 (upto 10th) 3455 wagons of salt
were loaded on Gandhidham section as
against 1957 wagons during the corres-
ponding period of last year.

ENGINEERING INDUSTRIES

5326. SHRI SHIVA CHANDRA
JHA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that Govern-
ment have made some Vollrath Plan for
engineering industries; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). An agreement was signed between
the Governments of India and the Fede-
ral Republic of Germany in New Delhi
on 14th December 1967 providing for
technical assistance from that country
in promoting exports of Indian engineer-
ing goods to West European countries
including Germany. The scheme is
popularly called “Volirath Plan” after
the name of its author. A copy of the
Agreement which gives details of the
scheme has already been placed in the
Parliament Library.

DETENTION OF MADURAI BOUND
RAMESWARAM PASSENGER TRAIN
5327. SHRI KIRUTTINAN : Will
“the Minister of RAILWAYS be pleased
to state :‘
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(a) whether it is a fact that the Madu-
rai-bound Rameswaram Passenger Train

was detained by students at Silaiman
Station near Madurai in February,
1968;

(b) if so, what are their grievances;

(c) the action taken to redress their
grievances ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) The students had protested against

the train running with five bogies instead
of the normal composition of seven
bogies.
~ (c) The composition of this train had
to be reduced to mobilise coaches to
meet the demands of mela traffic on
the occasion of Mahamakham festival
at Kumbakonam during February, 1968.
The normal composition of seven bogies
has since been restored.

MINES UNDER CONTROL OF RAJA OF
RAMGARH IN BHHAR

5328, SHRI SHIVA CHANDRA
JHA : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) how many mines are under the
control of ex-Raja of Ramgarh in
Bihar;

(b) whether Government plan to na-
tionalize those mines; and

(c) if so, when ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) to (c). The required information is
being collected and will be placed on
the Table of the House.

SAMASTIPUR-JAYANAGAR RAILWAY LINE

5329, SHRI SHIVA CHANDRA
JHA : Will the Minister of RARLWAYS
be pleased to state :

(a) whether it is a fact that Govern-
ment have completely given up the idea
of extending the broad gauge line from
Samastipur to Jayanagar and ceopening
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the Railway
Supaul; and
(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
No.

(b) Does not arise.

lines from Nirmali to

LEAVE RESERVE IN SIGNAL AND TELE-
COMMUNICATION BRANCH

5330. SHRI K. K. NAYAR : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether there has been a failure
to maintain the requisite strength for
leave reserves and Rest-givers in the
various categories in the Signal and
Telecommunication Branch of the
Indian Railways; and

(b) whether the staff in these catego-
ries often fail to secure leave and rest
in time ?

THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA): (a)
No, Sir.

(b) No, Sir, except for administrative
reasons and on occasions such as during
marriage season, important festivals etc.,
it may not be feasible to grant leave/
rest to all at the same time.

CADRES OF SIGNAL AND TELECOMMUNI-
CATION STAFF

5331. SHRI K. K. NAYAR : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that many
Divisions in the various zones of the
Indian Railways maintain their own
designations of various cadres of the
Signal and Telecommunication staff with
the result that two employees perform-
ing equivalent services in two regions
are known in the respective regions by
different designations;

(b) whether such a distinction in desi-
gnations is likely to mislead the autho-
rities in regard to the salaries and other
perquisites of the jobs concerned; and

(c) if so, whether Government pto-
pose to end these disparities by stan-
dardisation of designations and if so,
when ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
to (c). The information is being col-
lected and will be laid on the table of
the Sabha in due course.

SIGNAL AND TELE-COMMUNICATION
STAFF

5332. SHRI K. K. NAYAR : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether the employees of the
Signal and Tele-communication staff of
the Indian Railways are not provided
Railway accommodation either about or
near the areas in which they are to
work;

(b) whether the Railways expect
these employees living at far off sites
to be available constan!ly for instant
attendance at points of failures far from
their residence; and

(c) whether Government propose to
provide residential accommodation to
such employees at or near Tughlakabad,
Shakur basti, Jind, Narela, Ganaur,
Shahbad and Sahibabad on the Northern
Railways ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Such of the staff of Signal and Tele-
communication Department as are re-
quired to attend to failures and malfunc-
tioning of the Signal & Tele-communi-
cation equipment at short notice are
classified as ‘essential’ for the purpose
of allotment of quarters. Along with
the ‘essential’ staff of other Departments
at the station or in the area, they are
allotted with quarters, subject to avail-
ability and in their turm, according to
the date of registration of their applica-
tions for quarters.

Quarters are provided to ‘essential’
staff ncar their place of work to the ex-
tent available.

(b) Normally No, Sir,

(¢) Yes, Sir, it is our desire to build
additional quarters at these stations for
housing essential staff of the Signal &
Telecommunication and other Depart-
ments on a programme basis within the
funds available for the purpose.
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DISTRIBUTION OF WORKLOAD ON EM-
PLOYEES OF SIGNAL AND TELE-COM-
MUNICATION DEPARTMENT OF THE
INDIAN RAILWAYS

5333, SHRI K. K. NAYAR : Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether Government have so far
devised or attempted the necessary
statistical job analysis to ensure equitable
distribution of work-load on the em-
ployees of Signal and Tele-communica-
tion Department of the Indian Rail-
ways; and

(b) if not, when such a distributional
arrangement is likely to commence ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Yes. Time and Motion Studies with a
view to determine the workload for cer-
tain categories of staff of Signal and
Tele-communication Department have
been carried ‘out and a report prepared
in this regard is under consideration.

(b) Does not arise.
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ExPORT OF JUTE GoobDs

5336. DR. KARNI SINGH: Will
the Minister of COMMERCE be pleased
to state :

(a) the export figures of jute goods
during the last five years, year-wise;

(b) whether it is a fact that there has
been a decline in the exports;

(c) if so, how much it is due to fair
competition from Pakistan and how much
is" due to the fiscal policy towards jute
industry; and

(d) whether Government propose to
abolish the export duty on jute goods in
order to review the jute exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The following are year-wise ex-
ports of jute goods from India from
1962-63 to 1966-67 :

Quantity in ‘000’ tonnes

Value in Rs.|lakhs
Total value in

Year Hessian Sacking Others Total million

(April-March) Qty. Value dollars.
1962-63 518.0 269 .0 56.8 834.5 148.46  312.5
1963-64 576.9 247 8 88.4 913.1 157.42 326.8
1964-65 588.9 258.7 102.6 950.2 168-34 354.5
1965-66 556 4 248 .0 91.2 895.4 142.71 383.1
1966-67 494.4 180.8 59.0 734 .2 235.20 334.4

(c) The decline has been due to :—

(i) competition from other ex-
porting countries, notably,
Pakistan;

(ii) setting up of jute mills by
other countries; and

(iii) competition from synthetic

substitutes, bulk handling etc.

(d) Export duties have been reduced

w.e.f. February 7, 1968 on some vari-

ties of jute goods. However, in line

with Government's general policy per-

formance of exports is kept under cons-
tant review for taking appropriate steps
as may be necessary.

RENT FREE QUARTERS TO FORMER STATE
RAILWAY EMPLOYEES

5337. DR. KARNI SINGH : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that certain
categories of former State Railway em-
ployees enjoy the privilege of rent free
quarters or allowance in lieu thereof;
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(b) whether this privilege Is with-
drawn on promotion of an employee to
another category and the redsons there-
for; and

(c) whether this policy is proving a
disincentive to employees for seeking
promotion even when they are eligible ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.
The non-gazetted staff of ex-State Rail-
ways who were enjoying the privilege
of rent-free quarters or house rent in
lieu thereof on those Railways prior to
the date of federal financial integration,
have been allowed to retain the privi-
lege as a personal concession after that
date, so long as they continue to work
in categories which were entitled to the
concession on their original ex-State
Railway.

(b) The privilege of rent-free quar-
ters is withdrawn if and when the staft
are promoted to categories which were
not entitled to it on the respective ex-
State Railway.

(c) The policy of granting the privl-
lege of rent-free quarters to onmly such
of the staff, and, so long as they conti-
nue to be entitled to it, under the rules
and orders on the subject, is applied uni-
formly to all the staff of the Railway
including the staff of the ex-Company
Railways and the ex-State Railways, and
no exception can be made in favour of
the staff of the former State Railways
only.

TRANSPORTATION OF ORE FROM
KUDFREMUKA

5338. SHRI N. SHIVAPPA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the present stage of the scheme
evolved for transporting ore from Kudu-
remuka; and

(b) the probable time by which the
scheme is likely to be completed and the
amount sanctioned for the same ?

THE MINISTER OF STEEL,
MINES AND METALS (DR. CHAN-
NA REDDY) : (a) and (b). The Na-
tional Mineral Development Corporu-
tion Limited are having negotiations
with an American firm for conducting
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pilot plant tests with a view to assess the
economic feasibility of exploiting the
Kudremukh iron ore deposits. Detailed
scheme for transportation from Kudre-
mukh to Mangalore port will follow the
finalisation of the economic feasibility
report. It is not possible to indicate
any probable time for completion of
the scheme at this stage.

ALLOTMENT OF ACCOMMODATION 10
RAILWAY EMPLOYEES IN DELHI AND
NEW DELHI AREAS

5339. SHRI R. S. VIDYARTHI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that about
15,000 Railway employees working 1n
Declhi and New Delhi areas are on the
waiting list for allotment of railway
accommodation and the Railways has not
undertaken a single construction scheme
to provide accommodation;

(b) if so, whether the Railways in
Co-ordination with the Ministry of
Works, Housing and Supply propose to
make these Railway employees entitled
for allotment of accommodation from
the General Pool maintained by the
latter;

(c) if not, the reasons therefor; and

(d) how Government propose to solve
the shortage of accommodation experi-
enced by their employees in Delhi and
New Delhi areas ?

THE MINISTER OF RAILWAYM
(SHRI C. M. POONACHA): (a) More
than 15.000 Railways employees are m
the list but it is not a fact that the Rail-
ways have not undertaken construction
of additional quarters. Every year
additional quarters have been construct-
ed in Delhi area on a programme de-
pending upon the availability of funds.

(b) No.

(c) The arrangement suggested at
(b) is not workable ‘rom administrative
considerations,

(d) The solution lies in the availabl-
lity of funds with the Railway for build-
ing quarters for their staff as well as
the housing activity in the private sec-
tor. The Government is taking active
interest in both these aspects of the prob-
lem. B
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IMPORTS OF TIRON AND STEEL FOR SMaAlL
ScALE INDUSTRIES UNITS IN MADHYA
PRADESH

5343, SHRI A. S. SAIGAL :

SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI NATHU RAM AHIR-
WAR :

SHRIMATI MINIMATA
AGAM DAS GURU :

SHRI MANIBHAI J. PATEL:

SHRI LAKHAN LAL
GUPTA :

SHRI RANJIT SINGH :

Will the Minister of COMMERCE
be pleased to state :

(a) the amount of foreign exchange
allocated to the Government of Madhya
Pradesh for the import of iron and
steel for SSI units during the periods
from October, 1963—March, 1964,
April, 1964—September, 1964, Octo-
ber, 1964—March, 1965, April, 1965—
May, 1966, and April, 1966—March,
1967;

(b) the extent to which this allacation
has been utilised by the Mineral und
Metals Trading Corporation for the im-
port of iron and steel;

(c) whether there is any balance un-
utilised; and

(d) if so, the steps taken for early
utilisation of the balance of their allo-
cation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD: SHAFI QURESHI): (a) and
(b). No foreign exchange was made

MARCH 26, 1968

Written Answees 3308

available specifically to the Government
of Madhya Pradesh for small scale in-
dustries during the years in question.
However, out of bulk allocations of
foreign exchange for imports for small
scale industries, certain tonnages were
allocated by the Development Commis-
sioner for Small Scale Industries to the
small scale industries of Madhya Pra-
desh through the Madhya Pradesh
Laghu Udyog Nigam. A statement of
tonnages allocated and actual supplies
made during the year in question is Jaid
on the Table of the House. [Placed in
Library. See No. LT-616/68).

(c) and (d). While the allocations of
October, 1963—September, 1964 and
April, 1965—March, 1966 were com-
pletely met by supplies, there were
short-falls in supplies of BP Sheets and
M.S. Wire Rods during 1964-65 mainly
due to the inability of the Madhya Pra-
desh Laghu Udyog Nigam to arrange
for the timely financial and transporta-
tion arrangements for lifting these
materials. Foreign ex-change is, how-
ever, still available for imports against
the allocations of 1966-67 against
which steps have been taken to effect
the imports.
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DEVELOPMENT OF COTTAGE INDUSTRY
ON JAPANESE PATTERN

5347. SHRI GADILINGANA
GOWD : Will the Minister of COM-
MERCE be pleased to state :

(a) whether there is any proposal
under consideration to develop cottage
industries in the country on Japanese
pattern; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRl1
MOHD. SHAFI QURESHI): (a) No.
Sir.

(b) Does not arise.

PRODUCTION OF LYSINR

5348. SHRI GADILINGANA
GOWD : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether there is lysine produc-
ing Industry in this country; and
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(b) if so, the number of lysine pro-

ducing units and the annual production
capacity of that Industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) No, Sir.

(b) Question does not arise.

g wawr fad

5349, Y F®T A I@T ;T
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afosa warem | o (of
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# o7 W AT awr g2 9T @ &
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SMALL SCALE INDUSTRIES

5350. SHRI K. HALDAR : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have re-
cognised any institution set up in order
to promote small scale industries on an
All-India level;

(b) if so, the name thereof;

(c) on how many Government com-
mittees, the institution has been offered
representation and the name of the indi-
viduals of the Federation of Association
of Small Scale Industries of India who
are serving on Government committees
in their individual capacity or as repre-
sentatives of the Federation;

(d) whether Government offered any
grant to this organization and for what
purpose; and

(e) whether Government have direct-
ed the State Governments to assist
local associations of small scale indus-
tries as advised by the Ford Foundation
team in their report on small scale in-
dustries in India ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
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AFFAIRS (SHRI F. A. AHMED): (a)
and (b). Yes, Sir. Government of
India has encouraged the setting up of a
Federation of Associations of Small
Scale Industries on an All-India level.
(c) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-618,/68).

(d) The Government of India have
offecred grants in the initial stages for
meeting the expenditure on organisa-
tional activities and also for bringing out
the publication of an All-India Directory
and Handbook on Small Industries.

(e) The need for encouraging asso-
ciations of small scale industries is be-
ing continuously emphasised in the vari-
ous meetings of the Small Scale Indus-
tries Board and its Standing Committees.

FIRe IN ALL INDIA HanDLOOM ExHI-
BITION, TRICHUR

5351. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that a fire
broke out in an All-India Handloom
Exhibition at Trichur;

(b) if so, the estimated loss due to the
fire;

(c) whether an enquiry is being con-
ducted to find the causes of the fire;
and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI : (a) to
(d). Information is being collected from
the State Government and will be laid
on the Table of the House.

ISSUE OF LICENCES

5353. SHRI G. S. MISHRA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) the various agencies which scruti-
nise the proposal of granting a licence
and the basic indicators applied by these
agencies to judge the authenticity of the
proposal;

(b) whether the scrutiny of the pro-
posal takes into account the periodical
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variations which have bearings on the
country’s economy such as, incapacity,
production, monopoly of capital and
production cost;

(c) bhow the periodical variations are
obtained by Government; and

(d) the changes brought about by
the industries in the matters relating to
grant of licences after its defects were
published by Dr. Hazari ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) to (d). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-619/68].

IMPORT OF AMERICAN AND BRITISH

FrLMs

5354, SHRI JUGAL MONDAL :
Will the Minister of COMMERCE be
pleased to state :

(a) the number of parties permitted
to import American and British Films
into India;

(b) the names and addresses of the
importers of foreign films into India and
the amount of foreign exchange allotted
to each importer during the last five
vears; and

(c) whether these importers of foreign
films have also exported Indian films to
foreign countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) M/s.
Motion Pictures Export Association of
America Inc. and M/s. Rank Film Dis-
tributors, Bombay have been allowed im-
port of films from U.S.A. and UK. res-
pectively under bilateral arrangements.

(b) The names and addresses of the
Importers of foreign films of U.S.A. and
UK. under the bilateral arrangements
and the value of licences issued during
April 65-March 66 and April 66-
March 67 are given in the statement
1aid on the Table of the House. [Placed
in Library. See No. LT-620/68).

No foreign exchange has been recleas-
ed for the import of films except that
the Motion Pictures Export Association
of America and M/s. Rank Film Distri-
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butors of Inhdia were allowed to repatri-
ate Rs. 20 lakhs and Rs. 1 lakh respec-
tively out of their earnings in India per
year. The balance amount remains
blocked in India for utilisation in the
promotion of film Industry.

(c) No, Sir.

“OPERATION HARD ROCK” PROGRAMME

5355. SHRI G. S. REDDI : Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the length and areas of survey
planned under the “Operation Hard
Rock” programme with the assistance of
U.S. modern techniques;

(b) the first phase of this programme
and what are the areas covered already
under it; and

(c) the prospects located by this in-
tensive search by the Geological Survey
of India ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) Intensive exploration
using modern techniques under ‘Opera-
tion Hard Rock’ are planned in the
following areas :

1. Cuddapah Basin, Khammam
and Gani-Kalava areas,

Andhra Pradesh 30,500 sq.km.
2. Rajasthan (From near

Khetrito  West  of

Chitorgarh) 30,140 sp.km.
3. Ranchi Platcau and

Bihar Mica Belt 29,750 sq.km.

The total line-kilometres of airborne
surveys committed under this project is
144,000.

(b) The first phase of the project is
detailed airborne geophysical survey
over the selected areas during which
measurements of electromagnetism, mag-
netism and radioactivity are continuously
recorded by sophisticated instruments.
These data are then compiled and cotre-
lated for selecting the best areas for
ground follow-up work. The airborne
survey over Andhra Pradesh is complete
and has involved 32,660 line-kilometres
of flying. In Rajasthan, the airborne
survey is nearing completion and about
42,895 line-kilometres have been flown
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till now. The airborne geophysical sur-
vey over Bihar has also been started
and 4950 line-km. have been flown so

far. The entire flying in this area is ex- °

pected to be completed by the end of
next month or the beginning of May.
1968,

(c) The work carried out so far forms
part of the first phase of the Project.
Positive information on ore bodies can
be given only after the geophysical data
obtained by the aerial survey are com-
piled, correlated and confirmed by
ground geological, geophysical and geo-
chemical work followed by drilling
where warranted. An initial examination
of the geophysical anomalies obtained
during the airborne survey over Andhra
Pradesh and Rajasthan has shown
{avourable indications of promising areas
for taking up further exploratory work.
Ground follow-up work which forms the
second phase, has already commeneed in
Andhra Pradesh area where aerial sur-
vey has been completed.

Toor. RooM EQUIPMENT UNIT

5356. SHRI G. S. REDDI : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that a tool-
room equipment unit is being set up in
Hyderabad;

(b) the cxtent of the Central and
State investment in the project; and

(c) when the project is likely to go
into production’ ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). A Tool Room Centre is being
set up by the Government of India in
Hyderabad in technical and financial co-
operation with the United Nations Deve-
lopment Programme (Special Fund).
The total estimated cost of the Tool
Room Centre is approximately Rs. 12
million, half of which will be subscribed
by the Government of India and the
balance by the United Nations Develop-
ment Programme Special Funds Assis-
tance. The Government of Andhra
Pradesh hive provided 15 acres of land
(costing approximately Rs. 3 lakhs)
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free of cost, for locating the Tool Room.
Ceatre. The objects of the Tool Room.
Centre are :—

(i) Training of technical person-
nel in tool, die and mould
making;

(ii) Provision of advisory services
to small-scale units, including
assistance in designing and
development of machine tools;

(iii) Recommending measures to
standardise components of dies,
jigs and other tools; and

(iv) Production, on a limited basis,
of dies, jigs, fixtures, gauges
etc.

This project is now in the planning
and preparatory stage. The Tool Room
Centre is expected to commence its acti-
vities in 1969-70.

ExPorRT OoF COoTTON TEXTILES

5357. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of COM-
MERCE be pleased to state :

(a) the names of countries to which
the cotton textiles were exported during
1967;

(b) the names of the countries where
there is more demand for Indian Cotton
textiles; and

(c) the total export of cotton textiles
likely to be made by the end of Febru-
ary, 1968 and the foreign exchange eamn-
ed therefrom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). The names of the countries/areas to
which cotton textiles have been exported
during the year 1967 are indicated in
the Annexure laid on the Table of the
House, in a descending order of their
importance on the basis of the value of
exports. [Placed in Library. See No.
LT-621/68). Exports of cotton textiles
during January-February 1968 are likely
to be of the order of Rs. 14 crores.

BALANCE OF TRADE

5358. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of COM-
MERCE be pleased to state :

(a) the number of countries with
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whom our trade has increased during
the last two years; and

(b) the difference in the said trade in
regard to exports and imports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement showing the major
countries with whom our trade has in-
creased during the last two years as
also details of exports/imports to/from
these countries for the said period is
laid on the Table of the House. [Placed
in Library. See No, LT-622/68].

ALLOTMENT OF TIN QUOTA IN KERALA

5359. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) the names of parties along with
their addresses in Kerala and Uttar Pra-
desh to whom tin quota has been given
during the years 1965-66, 1966-67 and
1967-68;

(b) the quantity of tin given to each
of the said parties during the above
period;

(c) whether any enquiry has been
made in respect of the proper utilisation
of the quota given to the parties; and

(d) if so, the results thereof ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) to (d). The information
is being collected from the State Gov-
ernments and will be laid on. the Table
of the House.

ExPORT OF IRON ORE TO JAPAN

5360. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the Minerals and Metals
Trading Corporation has entered into an
agreement with the Japanese firms for
the export of iron ore;

(b) if so, the name of the firm;
and

(c) the quantity of iron ore to be
exported and the foreign exchagge likely
to be earned ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,

" Sir.

(b) Contracts have been concluded
by the Minerals and Metals Trading
Corporation with the following 9 Japa-
nese Steel Mills :

1. M/s. Yawata Iron & Steel Co.
Ltd.

2. M/s. Fuji Iron & Steel Co. Ltd.

3. M/s. Nippon Kokan Kabushiki

Kaisha.

4. M/s. Sumitomo Metal Industries
Ltd.

5. M/s. Kawasaki Steel Corpora-
tion.

6. M/s. Kobe Steel Ltd.

7. M/s. Nakayama Steel Works
Ltd.

8. M/s. Osaka Iron & Steel Co.
Ltd.

9. M/s. Nisshin Steel Co. Ltd.

(c) Contracts at firm prices have been
concluded for delivery during 1968-70
of over 6 million tons of iron ore, valued
over Rs. 43 crores. In addition, for
deliveries during 1970-71, contracts have
been secured for nearly another 3
million tons, prices of which have to
be negotiated towards the end of 1969-
70.

TRACTOR PLANT

5362. SHRI MAHANT DIGVIJAI
NATH :
SHRI D. N. PATODIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND OCOMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that there is
a proposal under consideration to set up
a Tractor Plant in the country if so, the
location thereof;

(b) whether the plant will be set up
by the Central Government or with col-
laboration with some foreign countries;

(c) the estimated foreign exchange to
be spent thereon;

(d) when the plant will start produc-
tion and what will be the horse-power
of the tractor; and
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(e) the extent upto which the plant
will meet the local demand of the trac-
tors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) A proposal to establish a factory in
the public sector for the manufacture
of agricultural tractors with a capacity
of 12,000 Nos. has been under the con-
sideration of the Government. The
economic feasibility report of the pro-
ject is, at present, under examination. 1f
after the examination of the report, it
is decided to go ahead with this project,
it may be set up at Ramnagar in the
Varanasi District of Uttar Pradesh.

(b) The plant is proposed to be set
up by the Central Government in colla-
boration with M/s. Motokov of Cze-
choslovakia.

(c) According to the estimates given
in the economic feasibility report fur-
nished by the Czech. agency, the foreign
cxchange expenditure on this plant is
likely to be about Rs, 2.60 crores.

(d) The tractor proposed to be manu-
factured is in the 20 H.P. range. It is
not possible to indicate at this stage as
to when the project is likely to go into
production.

(e) The plant, when established, is
likely to mcet the entire anticipated de-
mand. by 1970-71, of tractors in the
range of 20 H.P. and below,

TICKETLESS TRAVEL ON RAILWAYS

5363. SHRI MAHANT DIGVIJAI

NATH ; Will the Minister of RAIL-
WAYS be pleased to state :
(a) the total number of ticketless

travellers on the Indian Railways detect-
ed during the last two years;

(b) the amount realised from these

ticketless travellers;

(c) whether this checking has result-
ed in the increase of selling of tickets
at the Booking windows;

(d) whether Government propose to
tighten the checking measures on the
Irdian Railways; and

(e) if so, the details thereof ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
The number of passengers detected tra-
velling without tickets or with improper
tickets during the calender years 1966
and 1967 was as follows :—

1967—76,43,670
1966—66,03,482.

(b) Amount realised from them was
as follows :—

1967—Rs, 2,62,32,384
1966—Rs, 2,10,78,659.

(c) Yes.

(d) Yes.

(e) Intensive and more frequent
checks including incognito checks and
surprise checks by Flying Squads and
Railway Magistrates are being arranged.
Supervision on ticket checking arrange-
ments has been intensified.

CONVERSION OF NARROW GAUGE LINES
IN GUJARAT INTO METRE GAUGE

5364. SHRI R, K. AMIN :
SHRI GADILINGANA
GOWD :

Will the Minister
be pleased to state :

(a) whether it is a fact that there is
a demand for replacing narrow gauge
Railway line in Gujarat by metre guage;
and

(b) if so, when?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Yes.

(b) A study of the working of the
N.G. lines in the Western Railway is in
progress; based on the results of this
study decision in regard to the disman-
tlement/retention/conversion to wider
gauge of each individual N.G. section
on this Railway will be taken.

of RAILWAYS

ELECTRIFICATION OF BOMBAY-AHMEDA-
BAD LINE

5365. SHRI R, K. AMIN :
SHRI K. P. SINGH DEO :
Will the Minister of RAILWAYS
be pleased to state :

(a) whether there is a proposal for
the electrification of Bombay-Ahmeda-

bad Railway line;



3321 Written Answers

(b) if so, the details thereof; and

(c) whether it is also proposed to
provide diesel locomotives between
Ahmedabad and Bombay so as to cover
up the journey in seven hours ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
and (b). Section between Bombay and
Virar is already electrified on 1500 V
DC system. Electrification of the section
beyond Virar to Sabarmati is already
included in the current programme of
electrification on 25 kV A.C. system and
the Project Estimate has been sanctioned.
The detailed survey for the actual cons-
truction of the project is nearing com-
pletion and the organisation for execution
is also being built up progressively to
match the scheduling which has been
geared to the availability of indigenous
resources and of foreign exchange re-
quirements for import of essential raw
materials. Tender for supply and erec-
tion of overhead equipment, switching
stations and booster transformer stations
have been invited recently.

(¢) No.

SUPPLY OF IRON ORE TO JAPAN

5366. SHRI R. K. AMIN:
SHRI GADILINGANA
GOWD :
Will the Minister
be pleased to state :

(a) whether it is a fact that the
Minerals and Metals Trading Corpora-
tion has made an offer to Japan for the
supply of 25 million tonnes of iron ore
annually for 20 years from 1972; and

(b) if so, whether Government pro-
pose to stop further expansion of iron
and steel plants for the period of this
contract ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, Sir.

(b) There is no proposal to stop ex-
pansion of Iron and Steel plants because
the iron ore reserves in the country are
sufficient to feed an expanding steel
industry as well as increased exports of
iron ore. *

of COMMERCE
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MODER{‘IIZATION OF TEXTILE MILLS

5367. SHRI S. R. DAMANI : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is fact that a Study
Group of the National Labour Commis-
sion has recommended modernization of
the cotton textile industry;

(b) if so. whether any estimates of
the financial assistance needed for the
purpose has also been made; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI) : (a)
Yes, Sir.
(b) No, Sir.

(c) Does not arise.

TRADE BARRIERS

5368. SHRI S. R. DAMANI : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government have pre-
pared any inventory to measure the im-
pact of non-tariff barriers against deve-
loping countries by the developed
countries; and

(b) if so, whether any assessment of
the impact of such barriers on India’s
exports has been made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). Steps have been taken to col-
lect detailed information on the mon-
tariff trade barriers still maintained by
the developed countries. After the re-
levant data become available, it is pro-
posed to examine the impact thereof on
India’s exports.

MANUFACTURE OF REFRIGERATORS

5369. SHRI PRAKASH VIR SHAS-
TRI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) the number and names of manu-
facturers of domestic refrigerators, air-
conditioners, freezers, blood storage re-
frigerators and blood plasma freezers
licensed under the Industries (Develop-
ment and Regulation) Act, 1951;
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(b) how many of the above manu-
facturing units are working on technical
“know-how” secured from abroad
either by outright purchase or on pay-
ment of royalty or by technical/finan-
cial collaboration with foreign firms;

(c) the number and names of manu-
facturers, who are developing indigen-
ous technical know-how;

(d) whether Government will lay on
the Table a list of applications received
during the last 5 years together with the
dates on which the applications were
submitted and the dates of sanction of
the licences; and

(e) the amount paid in (i) Indian
currency, and (ii) in foreign exchange,
during the last 10 years on account of
royalty for technical “know-how” secur-
ed from abroad ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). Statement (I) is laid on the
Table of the House. [Placed in Library.
See No. LT-623/68]

(d) Statement (II) is laid on the
Table of the House. [Placed in Library.
See No. LT-623/68]

(e) Necessary information is being
collected and will be laid on the Table
of the House.

DIRECT TRAIN FROM COCHIN TO
BoOMBAY

5370. SHRI VASUDBVAN NAIR :
SHRI VISHWANATHA ME-
NON :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have re-
ceived representations that a daily direct
Cochin-Bombay train should be started
immediately; and

{b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The, matter is under examina-
tion, the limiting factors in comjng to a
final decision being want of spare line
capacity over a large portion of this

CHAITRA 6, 1890 (SAKA)

Written Answers 334

route and paucity of the requisite coach-
ing stock.
STOCK OF YARN

5371. SHRI S. K. TAPURIAH: Will
the Minister of COMMERCE be pleas-
ed to state :

(a) ‘whether it is a fact that large
stocks of yarn have accumulated in the
country due to the poor off take;

(b) whether it is also a fact that the
Indian Cotton Mills Federation have de-
cided to close 150 spinning units for
a fortnight;

(¢) if so, the number of workers
likely to be affected; and

(d) the action proposed to be taken
by Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
Compared to earHer months stocks of
yarn since December 1967 have been
somewhat higher.

(b) Government is not aware of any
such decision.

(o) Does not arise.

(d) The excise reliefs proposed in
the Budget on bank yarn, less than 34
new French counts and adjustment of
duty on cotton yarn in respect of cer-
tain types of sized yarn (cotton) are
expected to step up purchases of yarn.
Besides, measures to assist exports of
Indian yarn to foreign countries are
being taken by Indian Cotton Mills
Federation and the Cotton Textiles Ex-
port Promotion Council.
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REPRESENTATION TO M.P.s oN TEA
BOARD

5373. SHRI HEM RAJ: Will the
Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that three
seats reserved for Members of Parlia-
ment on the Tea Board are lying vacant;
and

(b) if so, when they are likely to be
filled up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) Does not arise.
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TMPORT OF NEWSPRINT BY THE STATE
TRADING CORPORATION

5374. SHRI S. R. DAMANI: Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether the State Trading Corpo-
ration propose to import a huge quan-
tity of newsprint during the year 1968-
69;

(b) the names of countries from
whom imports are to be made and the
quantity to be imported from each;

(c) whether any agreements have
been signed to this effect; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
S.T.C. proposes to import about
1,20,000 M. Tons of newsprint during
1968-69.

(b) The countries from which im-
ports are proposed to be made and the
quantities up to which newsprint could
be imported from each of them are indi-
cated below. Actual purchases will,
however, be so arranged as not to ex-
ceed the limit of 1,20,000 tons of
newsprint proposed to be imported :—

S.No. Name of the Country Qty. in
M. Tons

1. Canada 41,000

2. Scandinavian countries 11,500

3. USSR 52,500

4. Poland 4,000

5. Czechoslovakia 6,000

6. US.A. 17,000
ToraL : 1,32,000

(c) Agreements have been signed by
the S.T.C. so far for import of 52,500
metric tons of newsprint from USSR
and 20,000 metric tons of mewsprint
from Canada.

(d) the price of USSR mnewspriat is
Rs. 1,082.00 per metric tonne c.if.
(Stevedoring to Buyer’s account) plus
Rs. 52.50 paise as surcharge for ship-
ment via Cape of Good-Hope and of
Canadian Newsprint 158 C$ c.if, The
delivery period is April, 1968 to March,
1969.
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NEWSPRINT FACTORY IN KERALA

5375. SHRI E. K. NAYANAR : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state whether Gov-
ernment propose to accept the propo-
sal of the Kerala Government to start a
newsprint factory in Kerala during the
Fourth Five Year Plan period ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
A feasibility report for setting up a
newsprint factory in Kerala is at pre-
sent under preparation. The decision
will be taken after examining it.

DISMANTLING OF RAILWAY LINES

5376. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to
state :

(a) the broad gauge, metre-gauge
and narrow gauge railway lines which
are considered as of strategic import-
ance in the different Railway Zones,
Zone-wise;

(b) whether any of those lines ars
going to be dismantled in the economy
drive of the Railways; and

(¢) if so, what their
Zone-wise ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
following are the strategic lines :—

Northern Railway :
(i) Mukerian to
(B.G.);
(ii) Pokaran to Jaisalmer (M.G.).
North-east Frontier Railway :
(i) Rangapara North to Murkong
Selek (M.G.);
(ii) Raninagar to
(B.G.).
(b) No.
(c) Does not arise.

are names,

Pathankot

Jogighopa

KANDLA FREE TRADE ZONE
5377. SHRI G. S. MISHRA : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) the total amount of capital 1n-
vestment made by Private and Public
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Sectors respectively, in the Kandla Free
Trade Zone and the nature of industries
coming up;

(b) the assistance Government have
extended to the industrialists to augment
foreign exchange requirements for these
industries;

(c) whether it is a fact that in spite
of best efforts on the part of Govern-
ment, the expected success has not been
achieved and the industrialists are inclin-
ed to invest in Goa than taking a risk in
Kandla free trade zone; and

(d) if Government’s
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
total amount of capital invested in the
industries by the Private Sector so far
is about Rs. 19 lakhs. No Public Sector
enterprise has been set up in the
Kandla Free Trade Zone.

The industries which have been ap-
proved for being located in the Zone
belong to the following groups :

(i) Engineering

(ii) Chemicals
cals

(iii) Textiles

(iv) Plastics

(b) Some of the important facilities
given to the Zone industrialists are :

(i) Foreign exchange allocation
has been made for the Kandla Free
Trade Zone units for meeting their re-
quirements of advance import licences
for raw materials and for import of
capital ‘goods of small value. Foreign
exchange for capital goods of larger
value is arranged from foreign loans
etc. on priority basis.

(ii) The Registered Exporters Policy
has been extended to the exporters in
the Zone in the matter of cash assist-
ance and replenishment licences.

(c) Industrial progress is taking place
in the Zone. A number of approved
parties have taken possession of deve-
loped plots/sheds. Plans of construc-
tion submitted by 26 parties have been
approved. Four units have already
gone into production and two have ex-

60, reaction

and Pharmaceuti-
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ported goods worth Rs. 15 lakhs. Some
more units are expected to start produc-
tion in near future.

There is no free trade zone at Goa
and the Government is not aware whe-
ther industrialists are inclined to invest
in Goa than in the Kandla Free Trade
Zone.

(d) Does not arise.

ExXPORT-BASED INDUSTRIES

5378. SHRI G. S. MISHRA : Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) the steps Government propose to
take to ensure improvement in the
production techniques in the export-
based industries; and

(b) the policy of Government to
meet the foreign exchange requirements
to finance the capital expenditure, to
promote exports to gain the adequate
return on investment and to ensure
security of capital expenditure in such
industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIR (SHRI F. A. AHMED) : (a)
and (b). It is primarily the responsibi-
lity of the concerned industries to take
steps to improve the product techni-
ques for export purposes. The Gov-
ernment on their part do provide faci-
lities for import of equipment include
testing equipment to the exporting units
with a view to improve a process of
manufacture and to upgrade the qua-
lity standards under a scheme with in-
built foreign exchange allocation. In
addition, Panels of Experts continu-
ously advise industrial units on the
lines on which their production and test-
ing techniques could be improved. To
ensure that the stores exported from
India conform to the international qua-
lity standards, arrangements for pre-
shipment inspection have been laid on
under the Quality Control and Pre-ship-
ment Inspection Act.

DECONTROL OF STEEL

5379. SHRI G. S. MISHRA : Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :
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(a) whether the prices of steel has
shown a tendency to increase conse-
quent upon decontrol;

(b) whether after the decontrol of
this item; ‘it has become very difficult
for steel-based small scale industries to
get the raw material in the open mar-
ket at a reasonable rate; and

(c) if so, the steps which Govern-
ment have taken to tide over such a
situation prevailing in the market ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL MINES
AND METALS (SHRI P. C. SETHI):
(a) No, Sir. With effect from
1-5-1967, all categories of iron and
steel were decontrolled. It is true that
the prices announced by the Joint Plant
Committee immediately thereafter were
slightly higher than those before decon-
trol. There had been various cost rai-
sing factors from 1-3-1964 onwards and
the producers had been representing for
price increases but Government had not
taken any decision. During the period
1-3-1964 to 30-4-1967, there had been
no increases in prices except on ac-
count of freight rate increases and ex-
cise duties. After 2-5-1967, Joint
Plant Committee have not increased the
prices at all except on 31-1-1968 when
there was an increase of Rs. 3/- per
tonne to enable billets to be supplied
at subsidised rates to Re-rollers for ex-
port purposes. As regards open mar-
ket prices, the prices of non-scarce
categories are reported to be lower than
the Joint Plant Committee prices.
The prices of scarce categories in the
open market are reported to be higher
than the Joint Plant Committee pri-
ces.

(b) and (c). Certain quantities of
scarce categories are earmarked by the
Steel Priority Committee for despatch
on priority basis for the use of small
scale industries. These are made avail-
able at the prices fixed by the Joint
Plant Committee.

JOINT PLANT COMMITTEE AND STEEL
PRICE
5380. SHRI G. S. MISHRA : Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :
(a) whether it is a fact that the Joint
Plant Committeg is unable to meet all
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the quantity of steel indented by small
scale industries; and

(b) if so, the reasons ‘'for higher
price trend in the basic steel price
inspite of the fact that the steel alloca-
tion is being controlled by the Govern-
ment agency ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL MINES
AND METALS (SHRI P. C. SETHI):
(a) and (b). Except for certain flat pro-
ducts like Sheets and Plates, there is no
scarcity of iron and steel materials in
the country and, therefore, the small
scale industries are not likely to encou-
nter any difficulty in procuring these in
the shape of raw materials. Even for
the categories of steel which are rela-
tively scarce, the position is improving.
Having regard to the requirement of
other priority users such as Defence and
Government Undertaking, certain quan-
tities of scarce categories have also been
carmarked by the Steel Priority Com-
mittee for despatch on priority basis for
use of small scale industries. There-
fore, though the open market prices of
such scarce categories may be higher
than the Joint Plant Committee prices,
this would not affect small scale indus-
tries very much.

ExrorRT OF SHOEs BY S.T.C.

5381. SHR1 VIDYA DHAR BAJ-
PAT: Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that the State
Trading Corporation is making exorbi-
‘tant profit in the export of shoes;

(b) if so, Government's
thereto; and

(c) whether Government propose to
revise the policy of direct registration of
small scale manufacturing units instead
of dealing with these units through the
middlemen ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
No, Sir.

(b) Does not arise.

(c) It is the policy of the S.T.C.
to expand its dealings directly with the
manufacturing units,

reaction
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REDUCTION IN EXPORT DuTY ON TEA

5382. SHRI S. K. TAPURIAH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the tea
industry and exporters have expressed
their dissatisfaction at the extent of re-
lief granted recently in export duty;

(b) whether it is also a fact that the
relief granted is only marginal and not
conducive to the expansion of export
trade; and

(c) if so, the further action proposed
to be taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) and (c). It is too early to assess
the adequacy or otherwise of the relief
in the export duty on tea recently an-
nounced. Government are however
keeping a watch on the situation.

SALE OF BILLETS BY HINDUSTAN STEEL
L1D.

5383. SHRI MAYAVAN : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the Hindustan Steel Ltd.
propose to sell or has sold some quan-
tities of defective billets after advertis-
ing the sale;

(b) whether Government are aware
that the sale of such defective pieces
would tempt unscrupulous businessmen
to re-sell them or export the pieces as
quality pieces; and

(c) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) Yes, Sir.

(b) and (c). Government do not
think that there is any reason to appre-
hend that such defective pieces would
be exported or re-sold as quality pieces.
Exports are subject to the issue of an
export licence and compulsory preship-
ment inspection for quality. In the case
of re-sale within the country as billets
or as bars rolled out of them, it is ex-
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pected that buyers would make sure of
the quality and source of their pur-
chases. It is common practice for all
steel plants to dispose of defective and
off grade materials in this manner.

PuBLIC SECTOR UNDERTAKINGs IN
ANDHRA PRADESH

5384. SHRI G. S. REDDI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the com-
plaints were voiced by some M.L.As.
on the floor of the Andhra Pradesh
Legislative Assembly on the 7th March,
1968 that the Central Sector Undertak-
ings in Andhra Pradesh employed more
non-Andhras; and

(b) if so,
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY

Government's reaction

AFFAIRS (SHRI F. A. AHMED) :
(a) Government is not aware of any
complaints.

(b) Does not arise.

CASH ASSISTANCE FOR COTTON
TEXTILES EXPORTS

5385. SHRI K. P. SINGH DEO:
Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the In-
dian Cotton Mills Federation had asked
Government to allow it to distribute the
grant made to it as cash assistance to
textile exporters for promoting textile
exports;

(b) if so, whether Government
agreed to the proposal;

(c) if so, the details thereof; and

(d) the extent to which the textile
exports arc likely to be improved as a
result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
Assistance necessary for promoting ex-
ports is receiving Government’s conside-
ration. No grant has been given to the
L.CM.F. for this purpose. .

(b) to (d). Do not arise.

have
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RUNNING STAFF ON INDIAN RAILWAYS

5386. SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Running Staff of the
Indian Railways is paid monetary com-
pensation for attending on  National
Holidays;

(b) if the rules in this regard are mnot
uniform on different Railways, the
reasons therefor; and

(c) the reasons for not paying such
compensation to stationary staff in terms
of Railway Board’s letter No. PC60/
HL.2/1 dated 11th May, 1962 ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). Information is being collected and
will be laid on the Table of the Sabha
in due course.

RAILWAY GUARDS ON N.F. RAILWAY

5387. SHRI ISHAQ SAMBHALI:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that double
manned trains of Alipurduar District of
North-cast Frontier Railway are worked
for 96 hours without proper facilities of
Rest Vans for Guards;

(b) whether it is also a fact that the
duty hours of spare Guards in such
trains are not taken into account in cal-
culating overtime allowance;

(c) whether it is further a fact that
this complaint of Guards of that dis-
trict is lying unattended since 1950; and

(d) if so. the action taken so far in
this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). Information is being collected and
will be laid on the Table of the Sabha.

RAILWAY GUARDS OF NORTH-EAST'
FRONTIER RAILWAY

5388. SHRI ISHAQ SAMBHALI :-

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
Guards of the North-east Frontier Rail-
way, in spite of working in adverse natu-
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ral phenomenon and slow moving trains,
are being deprived of remuneration;

(b) whether it is also a fact that the
guards booked on Janti and Dima
shuttles of Alipurduar Junction carry
boulders etc., and are treated traffic
trains and also in Lekhapani Nagini-
mora section of Tinsukhia District
working in Colliery, pilots are not grant.
ed trip allowance as implemented over
other Railways;

(c) whether it is further a fact that
the average mileage allowance of
Guards of North-east Frontier Railway
is Rs. 65 per month and in Lekhapani-
Naginimora section is Rs. 25 per
month; and

(d) if so, the steps being taken to
equalize the mileage so as to ensure 160
K.M. a day ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). Information is being collected and
will be laid on the Table of the Sabha
in due course.

SELECTION OF SECTION CONTROLLERS
IN ALIPURDUAR JUNCTION

5389. SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be
pleased to state :

(a) the procedure followed in the
sclection of Section Controllers held in
Alipurduar Junction of the North-east
Frontier Railway in February, 1967;

(b) whether any appeal has been
made against the procedure followed;
and

(c) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). Information is being collected and
will be laid on the Table of the Sabha.

ITEMS MANUFACTURED FOR IRRIGATION

5390. SHRI B. K. DASCHOW-
DHURY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to refer
to the reply given to Unstarred Ques-
tion No. 4434 on the 15th December,
1967 and state :
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(a) whether the information asked
for in respect of prices of items manu-
factured for irrigation has since been
collected; and

(b) if so, the names of States which
arc subsidising purchase of irrigation
and protection accessories, item-wise
and percentage of subsidy granted on
cach item separately ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Not yet, Sir.

(b) Does not arise.

RESERVATION OF TICKETS AT BADAGARA
RAILWAY STATION

5391. SHRI E. K. NAYANAR:
Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government are awarc
that there are no arrangements at Bada-
gara Railway Station, Southern Railway
for reservation of berths;

(b) whether Government propose to
make such arrangement there; and

(c) if not, the rcasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Arrangements for reservation for berths
exist at Badagara Station.

(b) and (c). Do not arise.

HOUSE-RENT ALLOWANCE FOR RAILWAY
EMPLOYEES OF BONDAMUNDA

5392. SHRI S. KUNDU : Will the
Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that South-
Eastern Railway Employees at Bonda-
munda although residing in proximity
of Rourkela, are denied the House-Rent
Allowance on par with other Central
Govt. Employees; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Information is being collected and’
will be laid on the Table of the Sabha
in due course.
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ATTACK ON RAJINDER NAGAR STATION
ON NORTHERN RAILWAY

5393, SHRI VISHWA NATH PAN-
DEY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that several
personnel of the Railway Protection
Force, and Government Railway Police
and Chief Travelling Ticket Examiner
of the special mobile railway ticket
checking squad were injured when more
than two hundred students attacked with
stones the Suburban Rajinder Nagar
Railway Station on the Indore-Khandwa
section of the Western Railway on the
12th March, 1968;

(b) if so, the total number of persons
injured;

(c) the total loss of the railway pro-
perty; and

(d) the steps which Government are
considering to take in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Yes.

(b) 12 including 6 Railway employees.
(c) Rs. 350 (approximately).

(d) Maintenance of Law and order
within Railway premises and as also
safety and Security of Railway property
and life and property of passengers and
railway employees is the responsibility of
the State and State Government Rail-
way Police and such incidents are re-
ported to them immediately for necessary
action. As Railways are vitally con-
cerned, assistance of Railway Protection
Force personnel is given to State Police
wherever necessary.

Government Railway Police, Indore
has registered a case under section 148,
332, 353, 426, 427, 149, 343 IPC and
120 Indian Railways’ Act. Investiga-
tion by Police is progressing.

“OPHTHALMIC GLASs PROJECT, DURGA-
PUR
5394. SHRI AHMAD AGA : Will

the Minister of INDUSTRIAL DEVE-
LOPMENT AND OOMPANY AF-
FAIRS be pleased to state :
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(a) whether the Ophthalmic Glass
Project, Durgapur has started produc-
tion;

(b) if so, its estimated annual pro-
duction and its production at present;

(c) whether the stocks have reached
the market and if not, the reasons there-
for; and

(d) why Government is allowing im-
port of Ophthalmic Glass when there is
indigenous production ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (d). The Ophthalmic Glass Project,
Durgapur being set up with Soviet
Assistance has been designed for a capa-
city to manufacture 300 tons per year
of Ophthalmic Glass blanks of which
233 tons would be processed by the fac-
tory into 10.3 million pieces of lenses
and remaining 67 tons are intended to
be sold as such in the market for pro-
cessing by lens grinding wunits. The
construction phase of the project is al-
most over and the factory has just com-
menced trial production. Commercial
production is cxpected soon and in
course of next two to three years, the
project will attain full production. As
there is no other unit in the country
manufacturing Glass blanks, the entire
requirements of Ophthalmic Blanks are
being met by imports.

KHADI BHANDARS

5395. SHRI R. K. BIRLA : Will the
Minister of COMMERCE be pleased to
state :

(a) the total amount of loan and sub-
sidy separately given by the Central Gov-
ernment to the State Governments for
Khadi Bhandars during the last two
years;

(b) the total production of Khadi
during the last two years, total sale on
this account during the above period
and total investment made by Govern-
ment at present in the Khadi produc-
tion campaign;

(c) the total quantity of Khadi ex-
ported during the last two years and the
foreign exchange earned thereby;

(d) whether Government have receiv-
ed complaints regarding mixing of poor
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quality of fibre with better quality stuff;
audl . . .

(e) if so, the steps taken or proposed
to be taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Central Government has not given any
loan and subsidy to State Governments
for Khadi Bhandars during the last two
years,

(b) Year Sales  Production
(Rs. crores) (Rs. crores)
1965-66 19.67 26.81
1966-67 25.76 27.84

The total investment made by Govern-
ment in the Khadi production campaign
is Rs, 134.66 crores (up to 1966-67).

(c) Except by way of sending a few
samples, no'Khadi was exported to any
foreign country. The question of earn-
ing foreign exchange does not, there-
foré, arise.

(d) No, Sir.
(e) Does not arise.
IMPORT OF POWER CAPACITORS

5396. SHRI R. K. BIRLA : Will the
Minister of COMMERCE be pleased to
state :

(a) the total quantity of power capa-
citors imported from each country dur-
ing the last four years, year-wise, and
the value thereof;

(b) the total imported power capaci-
tors supplied to each State Electricity
Board during the above period;

(c) whether it is a fact that the im-
port of power capacitors comes under
import substitution and if not, the rea-
sons therefor;

(d) the quantity of power capacitors
manufactured indigenously during the
last four years, year-wise, and the total
demand during the above period; and

(e) whether Government propose to
bring this item under the import substi-
tution programme and if so, the details
thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHIT}*' (a) ‘and
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(b). Statements are laid on the Table
of the House. [Placed in Library. See
No. LT-624768].

(¢) Yes, Sir, it is covered under im-
port substitution.

(d) The information is given be-
low :—
Years Production in Demand not
KVAR assessed
1964 39,766 ”»
1965 45,462 »
1966 67,856 »
1967 96,000 (Estimated) ,,

The demand for Power Capacitors as-
sessed by the Nag Committee of the
Planning Commission for the Fourth
Plan period have now been revised and
sufficient capacity to meet this demand
has already been approved.

(e) Yes, Sir. The Manufacturers
have been asked to take up the manu-
facture of high power voltage Capaci-
tors and some of them have started
manufacturing the same.

KHETRI COPPER PROJECT

5397. SHRI R. K. BIRLA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the production of copper in the
Khetri Copper Mining Project during
the last five years, year-wise;

(b) the number of persons in each
category employed at present in the pro-
ject;

(c) the total capital outlay at present
on the project;

(d) the expected annual return on
the capital outlay on the project; and

(e) the expansion programme of the
project during the Fourth Five Year
Plan ?

THE MINISTER OF STEEL, MINES
AND ' METAL (DR. CHANNA
REDDY): (a) Kbetri Copper Project
has not gone into production as yet
and is still in construction stage.

(b) The number of persons em-
ployed in Khetri Copper Project and
Kolihan Copper Mine including on con-
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slruction. work as on 29th February,
1968 are furnished below :—

Technical
Officers 56
Staff 540
Daily Rated 2201
Non-Technical
Officers 17
Staff 275
Class IV Employees 127
Daily Rated 613

(c) The total capital outlay at pre-
sent on the project is Rs. 10.13 crores.

(d) Expected rate of return on revis-
ed capital estimates is 16.78% from
Khetri-Kolihan Complex.

(e) The project has not yet been
completed and hence no question of ex-
pansion at present.

SHORT NOTICE QUESTION

CLOSURE OF TEXTILE MILLs IN
AHMEDABAD
SNQ. 12. SHRI VIRENDRA-

KUMAR SHAH : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that some of
the textile mills in Ahmedabad will
have to close down because of coal
shortage;

(b) whether it is also a fact that the
overall stock position of coal with the
mills is very poor;

(c) whether it is further a fact that
the Railway bookings were stopped for
10 days during December, 1967 and
for 11 days during January, 1968 and if
so, the reasons therefor; and

(d) whether a number of mills have
not received any Railway Receipts and
the prospects of such mills receiving coal
are bleak and if so, the steps proposed
to be taken by Government in the
matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No,
Sir,

(b) Mills do not disclose their coal
stocks to the Railways. The Gujarat
Minister of Industries is reported to
have indicated in the State Assembly on
March 7 that “the” amount of coal
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stock lying in the Kankaria and Asarva
Railway yard was so much that the tex-
tile Mills in the city would not be able
to lift it at a time...... the coal posi-
tion at present was more than satisfac-

tory” (Western Times, Ahmedabad
dated 8th March, 1968).
(c) During December, 1967, and

January, 1968, restrictions in booking
to destinations in the Baroda Division
of the Western Railway were imposed
for 8 days and 7 days respectively due
to congestion including that caused by
poor releases of wagons at Asarva and
Kankaria.

(d) It is not known if there are Mills
which have not received Railway re-
ceipts. There is, however, no difficulty
in reaching coal to the Mills provided
wagons at Asarva and Kankaria are re-
leased in time and coal from ground is
removed expeditiously. At present re-
leases and removals from ground are not
matching arrivals necessitating a slow-
ing down in movements to the Mills and
the need for imposition of restriction in
coal booking to them. The solution,
however, lies primarily within the com-
petence of the Mills themselves and they
have been asked to ensure :

(i) that releasing capacity and
removal of ground stock arc
augmented to suit their de-

mands.

that the pool for coal be re-
vived enabling Mills whose
stocks might be low to obtain
temporary assistance as was in
vogue all these years.

that coal inventories arc not
kept at the minimum as at pre-
sent but are built up and
maintained at previous levels.

(ii)

(iii)

12 HRs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE
STATEMENTS MADE BY SHEIKH
ABDULLAH

MR. DEPUTY-SPEAKER : Now,
we shall take up the calling-attention
notice. Shri A. Sreedharan.
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SHRI A. SREEDHARAN
gara): I call the attention......

@t g wE (W) ¢
TSR WEET, A TF A FEAT A€AT
gram ama ¢ fraga § SEd
e freamd gu e | T fafaees
qTET BT UF @agz a1 =g |

MR. DEPUTY-SPEAKER : Order,
order. This is not the time when that
wmatter can be raised.

SHRI A. SREEDHARAN : I call
the attention of the Minister of Home
Affairs to the following matter of ur-
gent public importance and I request
that he may make a statement thereon :

“The reported statement made by
Sheikh Abdullah to the cffect
that India was in forcible occu-
pation of Kashmir”.

v THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): In a
speech at Srinagar on 15th March, 1968.
Sheikh Abdullah did make a statement
to the effect that India was in forcible
occupation of Kashmir. This is com-
pletely contrary to facts of history. It
is not only astonishing but utterly dep-
lorable that Sheikh Abdullah should
have made such a wrong statement.

(Bada-

ot T qUET (TIAYI) ¢ SITEA
a3, 7 TEEn 1 9 & 1 ST
W FifET  wEna Afey 9% gEURe
W E I § Afem F A @ A
F § | T TH AW T FAGIATR AT
Fowar & are | Atfen faur ar, e
oTT ¥ Iq A e ad e @
A ferg AEAmTA AT FTR FATHE
MR RATE N CE
MR. DEPUTY.SPEAKER : Hon.
Members should remember that because
some other calling-attention-notice has
not been admitted, they cannot raise a
point of order on that here. There is
no point of order.
st g qET : oY FY AT Al
g fad | gw fafreez & T @
Frgdfrageaada & O 99
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W, afeT AT ¥ 39 wEw § Ty @
feamar | A0 AT @ fF 9w @
fafreer & #§ f& =@ @aw & U@
ag qzt W 79w < ¥4ifE 39 ATSl &
a1 fergeam T wwar wEsd § 1

MR, DEPUTY-SPEAKER : That is
a different matter. But there is no point
of order.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) : There is complete inse-
curity in Calcutta and Allahabad, but no
calling-attention-notice on that has been
admitted. Government should take
immediate action.

MR. DEPUTY-SPEAKER : Order,
order. Now, the hon. Home Minister.

SHRI A. SREEDHARAN : 1 am
surprised at the reply of the Home
Minister, Shri Y. B, Chavan who is

famous for firmness and down-to-earth
commonsense and also brinkmanship. . .

MR. DEPUTY-SPEAKER : This
kind of preface to the question is not
required. He should come to the ques-
tion straight.

SHRI A. SREEDHARAN : .... is
unusually sweet and veritably cautious

in his reply to the calling-attention-
notice.

This is not the first time that Mr.
Sheikh Abdullah questions the tecritorial
integrity, the secular democracy and
the very existence of this country. I
shall, for the benefit of the House,
quote two samples of the speeches he
had delivered before this.

At Srinagar
stated :

on March 14th, he

“Kashmiris have before them three
alternatives : Remain with
India, join Pakistan or remain
independent.”.

From the same speech comes anotner
classical example which is as follows :

“India has resorted to bribes and
other methods to silence the
voice of Kashmir. Despite
this, struggle for freedom con-
tinues unabated. No power
on earth can deny the right of
freedom Kashmiris.”.
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All this has taken place becausc the
Government of India have treated
Sheikh Abdullah on a different footing
from other citizens of India. I would
even like to say that the Government
of India have been treating him like a
son-in-law on honeymoon. He violated
the .integrity of India. Without bring-
ing him for trial and without charging
a case against him, he was kept under
detention under influential circumstanc-
es; when he was under house arrest he
was treated luxuriously. When he is
set free he has freedom to meet the
Prime Minister and discuss for any
number of hours.... (Interruption).
.... when we Members of Parlia-
ment are finding it difficult even to get
an interview with the gracious lady. All
this goes to prove that Sheikh Abdullah
has not been treated as he should have
been. Sheikh Abdullah is a citizen of
India. There are enough provisions in
the penal law of India to bring a charge
against him and bring him for trial.

So, 1 would like to know from the
Government of India two things. Firstly,
President Ayub Khan has blessed Sheikh
Abdullah’s speech. May I know whether
Sheikh Abdullah is in league with any
foreign power, particularly with Pakis-
tan....

SHRI M. L. SONDHI (New Delhi).
Via J. J. Singh.

SHRI A. SREEDHARAN : Se-
condly, I would like to know whether
the Government of India propose to
bring a charge against him under the
IPC or any penal law and bring him
for trial before a legally constituted
court of the Republic ?

SHRI Y. B. CHAVAN : I do not
know exactly what question he had in
his mind to ask because he started with
making allegations against me of brink-
manship; his complaint is that I am
not showing brinkmanship in Kashmir.
This is exactly what he is trying to
prove.

The point is that it is obvious that
Sheikh has made a wrong statement and
it is a deplorable statement. But cer-
tainly  we shall. have to take a little
longer view in this matter. It was net
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a few weeks before but a few months
before that nearly 250 Members of this
very’ House wanted Sheikh Abdullah, to
be set at liberty......

st o7y fewd (F9%) 0 § T
FI FIAT 1T § |

SHRI Y. B, CHAVAN : I have not
completed yet. Let me say what I have
to say.

And what was the expectation ? The
wish was expressed and naturally it
was expected by them of Sheikh Abdul-
lah that as a free man he would cer-
tainly like to take a view of certain po-
litical realities in the country that pre-
vail in India as they prevail in
Kashmir. That process has just started.
These are some of the outbursts. It is
not only this but he has certainly said
something also which is equally deplo-
rable.

But in this matter we shall have to
give a little more time and not get im-
mediately provoked into any precipitate
action, and after taking a proper assess-
ment of the situation then react in a
proper manner in this particular matter.

stwg fovd : @A fR S
fraeT o@ v gw «ni & g W
g gw @i A faQy feg ara & fear
qr ?  fedww faurse @w w71
T g STy &Y @R QY gd geman
&Y FT qgar | famr g fay
7 7 fFar sw

MR. DEPUTY-SPEAKER: If I
allow Shri Madhu Limaye now I shall
have to allow others also.

SHRI A. SREEDHARAN : He has
not answered my question whether any
foreign power is motivating him to
make this statement. It is a very cate-
gorical and clear question. The Home
Minister always evades the question and
he says that I am making a speech. I
am not making a speech but I am ask-
ing a specific question whether any
foreign power is behind the machina-
tions and these motivations ¢o Sheikh
Abdullah.
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SHRI Y. B. CHAVAN : Well, cet-
tainly, he is making statements but we
have to make a judgment of the things.
He wants us to go and discuss this with
Pakistan. He wants Pakistan to be a
party to this thing. It is a matter of
making a judgment of the thing. I do
not want to make any allegations against
anybody. . ..

SHRI MADHU LIMAYE : Informa-

tion is what we want,

SHRI Y. B. CHAVAN : My infor-
mation is that he certainly meets the
Pakistan High Commission; he has
friendly relations with them which he
never tries to conceal. It is a well
known fact. But whether he is receiv-
ing....

5t fa v (TX) : 9% o arg
T ¥ faw 41

SHRI Y. B. CHAVAN : These are
well known things. I need not say more
on it.

5t Fivae fag (@afar) @ @@
i # ara @ 98 W awA Tefaat
T TG F €N I IT[EA & | I/
mm%....

=t Harow A0 (FfEr) - o
weg &Y a7 AIfA F |

=t wy fomd : I FE amEEg
T FT TIAT AN fHFar § 0

ot <fe T ;W wer swE AE
g

=t A%y gww (FETE) o faar
THEAT T I fF Y FY FA 7
TR FT RS & |

w FAvER fag ¢ s Tafaay FY
39 F qIEGT 9% g HAY WG TTAS
g

MR. DEPUTY-SPEAKER :
Kesri will resume his seat.

ot wriwae Tag o fedft o ammeft
N @ I 75 a7 gw & H9 S
# T TEY A7 qHaT §, A AT FFAT

Shri
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§ | ¥R Tg WK amfe § @Y e
Fifewa 10 1 3@ | 99 & wgr @
g

“Every person who is or deemed
to be a citizen of India under any
of the foregoing provisions of this
Part shall, subject to the provisions.
of any law that may be made by Par-
liament, continue to be such citizen”.

feft W FE F 9= A9 AR
TAT FT FRA § | T A AT IAET
FE F ZAT 79 |

IqrET WEED : AT T qfHd |

Nt FREE feg A vw §f q@ @
ﬂ'l

YT G JFEAT  WIHT AR &
a1 7d § AT FT IT I IFG FH FRAT
T FIE F I9HT g gy SrEm ?
gfe ag AT A T@Y & a wv
IT%) 39 3w & e F< fagr s ?
SHRI Y. B. CHAVAN : There is no
doubt that he is an Indian citizen;

there is no doubt about it.
SHRI KANWAR LAL GUPTA
(Delhi Sadar): He does not agree.

SHRI Y. B. CHAVAN: It does not
depend upon the agreement of the in-
dividual concerned....

SHRI KANWAR LAL GUPTA: It
does.

SHRI Y. B. CHAVAN : ....because
there are advantages of citizenship as
well as obligations. It is not left to the
option of the person concerned, whe-
ther he accepts citizenship or not. He
is a citizen of India and therefore, he
has certain obligations about it.

The other question asked was: what
do we propose to do? I have ans-
wered that already. This is a matter
of taking a political judgment of the
situation. We are watching the situa-
tion carefully.

st gow W w@ATT (IA) © §O
fa gy weft wge 7 ey v e gardy
qfr frmg 37 o &, I affafut
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[+t gem w7 weA]

T § | W@ HEgEAT GG WG 9X 0¥
TFIeq 3 EY § ¥ ;W A IR
IAAAT G & AT TEFT AT § I
WUt fFm AT ARE &
AT ATEaAT § fF 1 T 99 g
% fef 14 FEmedt X FBW FTATE
FEAATEE?

ag 3% & & sroew § Y fom saie
FT IAHT fEATT @I ] WA GEIT W
wife affaq @ 2 N7 Td s0 &
IAR! THEST AT AT AT FG AT FY
fagrfeer 9T 37%T BT 74T 97 | TR
QaFar g f¥ 39 7 3© 7A7 A g1 |
AIR] FHTEARYAT § qg o 4 fw
foam aoifadic fravt 7 IAHT BIET FT
fawrfon #Y Y IFA, @ AW T T3
T2 waT § Gav foar 97 AT a1
qTT_—

st WRTY A7 (FEIR) T weR
* grfew AT SAY W WETES |
Y TEqEd &0 @ S8ST 9g Aaad
T ar e ewn & ford

Y \eg waTa : o sy 1 faAr
IqLAEEHT 99 fF TTE A A T
Ty E |

MR. DEPUTY-SPEAKER: He

should not say provocative things (In-
terruptions).

SHRI BAL RAJ MADHOK (South
Delhi): He has only alleged that some
newspapers have published the news. He
does not make an allegation against any-
body.

SHRI V. KRISHNAMOORTHI
(Cuddalore): Some Jan Sangh Mem-
bers are also signatories to that state-
ment. (Interruptions).

SHRI S. KANDAPPAN (Mettur):
1t is a very unfortunate statement he has
made. He should withdraw it.

SHRI V. KRISHNAMOORTHI :
Either he must withdraw it or take res-
ponsibility to prove the allegation he
has made. If he does not do that,
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action against him must be taken by the
Speaker. (Interruptions).

MR. DEPUTY-SPEAKER: If he
wants. to explain, I will give him an
opportunity. The statement he has made
has given offence. He had better with-
draw it and then put his question.—
(Interruptions). He is ready to with-
draw it,

SHRI BAL RAJ MADHOK : Let
him complete his question.
SHRI JYOTIRMOY BASU : Is he

withdrawing it or not ?

»} FTRvET fag ;=7 oot w1 vay
frar s =rfgw

Y WWE WT: FTATE § T weaY
1 fasrr fear smam =fzo

Sl gOR W VAT | F FAAT 77
F[E

oft WA |/ : e & qIR! 709 |

MR. DEPUTY-SPEAKER

statements appearing in the press
not considered to be true.

= gFw T FoAW :
FTIATE |
MR. DEPUTY-SPEAKER : He says
it is wrong.
wt FFW AW WOAT: F qTEN A
FZ I § % ag v &1 &=y § 5 /o0
g | TgT g I TEd griy | A
Jeow fFar § f& @Al 7 ag
w1 g—fxmr a1 g—afz am #%
AT FHTETE T FTATH (0
‘SHRI BAL RAJ MADHOK : I will
not allow anyone to gag anyone else.
He has said that some newspapers have
aflleged. He does not make an allega-

tion himself. He has referred to what
some newspapers have alleged.

MR. DEPUTY-SPEAKER : It is an
allegation in the press that he has re-
ferred to. If it is not true, is it fair
to repeat it here ? (Interruptions). Let
him please withdraw it (Interruptions).
He has withdrawn it. .

it WA /T 2 3ER ATH AGN AT
g 38 A &) fafass #9d F quE
T fegr 9m

All
are

# gamar
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ol gwR AT FBATT : T AT TAT
g dr g g fresm e frow

SHRI BAL RAJ MADHOK : He has
explained the position. He says that he
himself does not make any allegation.
Some papers have said it. He does

not accept it. What more do you
want ?
) WWIE AT /TR /T AT fET eE

qra &1 o ffass w98 § 99
afwg |

Y gFW AT FVATT : AT F1E AT
adl & FF o guETTE § e 2
IAFT FoAE fFAT E |

MR. DEPUTY-SPEAKER: Some
allegation is made in the press. It is
offensive in character. Let him with-

draw what he has said and say what he
wants to say on his own. That is the
best thing.

st WYAX |/ AT NG JIRN JE AT
for zast fufaas #3200 & 79 o9
afad
JYTEA WG : AT A G & |
SHR1 J. B. KRIPALANI (Guna):
Will you please call upon me to say
something? Have we any right in this

House or not? Shall we not be allowed
to hear what the speaker has to say ?

MR. DEPUTY-SPEAKER: You
have rights in this House but they are
governed by the procedure.

SHRI. UMANATH (Pudukkottai):
The other day when the question of

Ramakrishna Bajaj came, what hap-
pened ? We will not tolerate it.
SHRI J. B. KRIPALANI : This is

interference with our rights as Members.

MR. DEPUTY-SPEAKER : If an al-
legation is made. ..

SHRI J. B. KRIPALANI : Whatever
it is, we must be allowed to listen fo
what he has to say.
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ol gTR WE FOAW . IR FERA,
g 7T TN ) &, 7% At § artay
&1 (wqema)

SHRI UMANATH : We have hsten-
ed and we object to it. ’

T WA Q8T 39 &1 UFES
7 faar «@ |

SHRI J. B. KRIPALANI : It is for
the Chair to decide. May I submit. ..

N WWE W qg AE g1 A%
21
MR. DEPUTY-SPEAKER :
not listen to you now.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara): This matter has
been sufficiently agitated. Let us know
what he says.

MR. DEPUTY-SPEAKER : It is a
question of keeping the dignity and de-
corum of the House; it concerns all
Members. If a Member makes an alle-
gation of a money deal on the basis of
some report is it fair ?

SHRI SURENDRANATH DWI-
VEDY : It is not fair for a Member to
bring in an allegation in the manner
he did it here. But he has not com-
pleted his remarks and let us know what
he is saying.

MR. DEPUTY-SPEAKER: I am
prepared to permit him. But he should
withdraw the allegations against the
Members.

SHRI BAL RAJ MADHOK : From
the way people want to dictate, it seems
that they think that they have a mono-
poly of doing whatever they like. If
there is anything wrong or unparliamen-
tary, he must withdraw his words. That
is agreed. But you must allow him to
speak and say what he has to say and
then only decide finally.

SHRI S. KANDAPPAN : The ques-
tion is not whether he used unparlia-
mentary language or not. The demand
for the release of Sheikh Abdullah was
made in deference to certain political
atmosphere prevailing in the country at
thatl_dtime 4nd .also in the international
world.

1 shall
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AN HON. MEMBER : De you wish
to debate it now ?

SHRI S. KANDAPPAN : Is it pro-
per for a Member to come and say that
some other Members are in the pay of
Abdullah ? Before he further explains
his position, he should unconditionally
withdraw the words he used.

MR. DEPUTY-SPEAKER : Let him
withdraw the reflection he has cast.

sl g w ww wewRw : WY
Iy wgRE, {0 T8 favgw W
E IFTC A Y ¢ fr 7 felt azen o
araw Fss | /Y ey g e @
or aa A w8 FX g ¥
7eT ¢ I | 3w w1\ amTarcyaE
Foft @agd e mar g, fw
WY FyRw aMT T § 1 AR
WA { wd avAY AT & ¥9 ) w0
AT AHF Ao A ¥ 3B W
WA g ) FAATow A fr ey g fw
oy I TEW E ARAT E; T A
gEa Rl

? qg xr=T WA § e e (vawamy)
oY Wh W7 : SYTTW WEET,
O =EEAT T AW § M e
T T g, 4 feer qv g ) av At
AT w5 39 F) far v avw ¥ §,
aff Y A T AT WY fafady w34
Faw ¥

o} WA 9™ A JTEYW AP,
¥a gy fafewa 7o § fr forr azay 3
v egenT  fogrd & at & g
fot &, I farmrl ¥ Tav foay 4
e 3w § wr Aw-Arr aft }, oy A
ffaE s sg T 1 X OF
arcely ¥ oy T ¥ 1 (wwwam) &
wuwaT § fF g oF aEer A A gema
frar ¢, 9w # wr{ AT FAfewwr wff
§ afer i A A W ag U A,
ofy 7oy st ¥3A wT R F EwwaT
A s Aw & g @
a7 eqedreer w1 L
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S gleTe e @ (W) @ 3w
|t & 2w & w19 a1 fear §, 7O A
4

ot WR W I IR & g,
A N & g §; N W HE F
oo i

SHRI NAMBIAR (Tiruchirappalii):
1 submit that either the Member with-
draws his words or they are expunged
by you. You can expunge them, why
beg of him ?

SHRI BAL RAJ MADHOK : What
he has already said is on record and he
will not withdraw them under his dic-
tate.

MR. DEPUTY-SPEAKER : He will
agree with me that reference to any re-
port which casts reflection on the integ-
rity of the Members is not fair. I sug-
gest that it should be withdrawn grace-
fully : Let him then say what he wants
to say.

SHRI BAL RAJ MADHOK : He
has explained that he had not made any
allegation. Every man cannot put what
he wants to say in the same way. He
has his own way of speaking and he has
said so in all good faith. He has with-
drawn; he has said that he had not
made any allegation. What more do
you want.... (Interruptions).

MR. DEPUTY-SPEAKER : I must
make it very clear that any reported
staiement which contains allegations or
casts aspersions on Members stands
withdrawn. ... (Interruptions).

o} wTm qrEg o+t

SHRI DHIRESWAR KALITA
(Gauhati):**

MR. DEPUTY-SPEAKER ¢ This
will not go on record. Let him put
his question.

o g WY FOUM : I T,
W yegeen # afafafudt &k 37 AN
I ¥ w7, 7 aR FW ¥ g8 fadwi
wqr fedur wwl ®og@ Rk

**Not recorded.
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A1 fadal agradi o+ fAaar § 1 qagd
8y a6 A NI P TH I
¥ @ g ana § AR 9T w1 wfafafy
TUEAT I F P AR T ¥ ddg
@t § @t g 1 ar & 9g S /A
§ o &1 TR I 7 A A7 G AT IqGAT
3 3a ¥ FA TR FXN f5 3@ 1 qar
&3 ¥ wiar § N7 ag Fra 15 7 afa-
fafafl & 7R AT TR A & a7
g1 WA @AM FUN?

SHRI Y. B. CHAVAN : As far as
Sheikh Abdullah was concerned......
SHRI M. A. KHAN /rose—

MR. DEPUTY-SPEAKER : Let us
hear the Home Minister.

SHRI Y. B. CHAVAN : Sir, I do
not want to repeat it. As far as Sheikh
Abdullah’s expenditure was concerned,
only just before a few weeks he was the
respons:bility of the Government of
India. So, we know exactly where the
money camo from and it came from the
Consolidated Fund of India.

As far as his expenditure was con-
cerned, it is not the policy of the Gov-
ernment to find out how one lives.
That is not an inquiry conducted in this
tree country. It is not the intention of
the Government. Technically, what is
the use of raising thi; question ? It is
a fact of life that Pakistan is interested
in the question and the problem in a
wrong way and we have to see that their
wrong ways do not succeed. In this
matter we are taking necessary care
about it,

SHRI HEM BARUA
There is no problem here.

(Contai):

st fars wex wy (weaY) @ guTemw
TR, FT AL AT q ¢ uw aw
a1 f§ ST W@ FSgEAT A A WG
il F =T a2 T AT T gw
SN A AT S 9 ? gy ag
gy @ Fr #91fF gw 30 F «F swatfaw
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X AW T AT @ § AR Fad
F1 qwr § fr afe i safeq o s
¢ @ IW 9 TFEIT [HIT TEAT Y
AT FY FAT 3 NG, 7 Q¥ g fear
@ | e HdgEAT 4% 4 | I g
fer S &1 Fmd Al W
W @R IR FT @ 411 g4ifag
JAIT W @ F fAQ ag awrom qv fF
WE FeEAT qg AR fawd fom &
faq s 3o 7 WX WA ¥
afwgm 9 | 39 @I F afvam |
XU A 4 (wAAA) g, §
A v Ter@d frg ) gar wEAT & e
fe garar 2w wfe IAvRAT § gfvar
7 g g fagazr @t wiaw g
Frs Y fFeT 9F F7 faw @ar
&, 99 F gFfaa Ao § 5 ag s
faaR W@ AR IFFT I

it IuTene AT, AT qAT A
TG R AE AT | RFEFT F QAR
sfew I aF quds § fa=ax amag
¥ 97 Qa1 Fga §, wfew dergm K
few gra 98 wgx & fr faume
TATAIT AT AMEY | IW & FIT fwefy
I ® UF A T Arfgy 1 Afew
afs €< o, TSE-EAr 9 #¢
I ATAT § a9 Iq 9T A AT AT
aEar § | afew dzmgw fger
# arqAT fedfen sirfafram W gq f

“There must be the probability of
serious injury to the State.”

o Ig ANqI AT AT AT B FT TF
DI EF R AT A A@
# g HaY & qoAT =gar g 5 ag oy
qFaey 2 § W@ FegET 41 A AR
i @ § 99 7 o = w ug
o Fg7 5 g7 FEH F A w7 AT
m a ?....(m)....a‘
oA g § fr ag o wrsw @ §
freyasmifrgwa §
faeare A wOX fir T wTT W Q
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[s? fira w=zen)
T g A s Afefada Fa
% 99§ €7 7 4 aFI50  ATAT § AT G
M @Y I e A GIT GRS §
ar i ?

T A FeAT ag € FF waw /ey
¥ Gw sregew fae, €2 a9 # g9
@Y a1 & wfagt & g W@\ swe
F F4 fam i FoltT weq 1 0F
dw g ? afcadi #ga faar qv Far zA
AW & IAFTTAATT H FIW AT AT
foa Ju A g frag  wwR
Y 97T # fag awa § @1 aurwfag
N AR FTEAIT § 99 & foaew &
IR A, IF &) ATAR 449 F fog I=gF
FTHG ANTIA AN T 74T I1G <N 7

MR. DEPUTY-SPEAKER : I could
not follow all the questions,
SHRI Y. B. CHAVAN : 1 have

followed. (Interruptions) 1 have tried
to follow as far as I could. I will try
to answer those questions I have follow-
ed.

His main point was that he was trying
to give us a theory that everybody should
have full freedom to say whatever he
likes, but it can only be restricted when
it comes into conflict with the security
of the State. This is a very sound and
valid proposition and the Government
of India has so far acted only on that
principle. The freedom of the Sheikh
was only restricted when the Constitu-
tion has allowed it to be done in the
defence of India, and it was only when
the Defence of India Rules permitted
his detention that the Government of
India continued to do that. And when
the Government of India released
Sheikh Abdullah, I may add, we did
not act on the recommendation of the
M.Ps, who signed that letter, but we
have no powers to continue him in
detention, That was the real position.

Now, as to whether whatever he is
saying will not attract the provisions of
the Unlawful Activities (Prevention)
Act, certainly that is a separgte matter.
In these things we have to consider this
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matter that that Act is intended to res-
trict certain organized activity; indivi-
duals also can be proceeded against, ]
know. But I must say that looking at
the entire question of Kashmir, one
should not merely act just on provoca-
tions. Sir, I think, Sheikh Abdullah is
trying to express himself in 2 most con-
tradictory way. He says sometimes
something and in the next moment he
says something quite contradictory. He
is putting himself in a difficult contra-
diction. Let us see how it affects the
people of Kashmir and meet the situa-
tion. I completely share the anxiety,
indignation and resentment the hon.
Members have expressed. I share that,
but, at the same time, let us act
cautiously and wisely in this matter.

SHRI JYOTIRMOY BASU :
a point of order.

Sir, on
(Interruptions) .

MR. DEPUTY-SPEAKER :
No. You said ‘Calling Attention’. If 1
give you an opportunity, then 1 will
have to give to Shri Sheo Narain also.
That is not possible.

No,

Now there is a privilege matter. Yes-
terday Shri Amrit Nahata had given
notice of a question of privilege.

SHRI JYOTIRMOY BASU : Sir, we
had given a calling attention motion
about one thousand primary teachers
who have come all the way from West
Bengal. ... (Interruptions).

MR. DEPUTY-SPEAKER : As you
know, in half an hour only one could
be taken up.

SHRI JYOTIRMOY BASU : You
have disallowed that, Sir.
MR. DEPUTY-SPEAKER : No

reference could be made on the floor of
the House to things disallowed......
(Interruptions) .

SHRI SAMAR GUHA : Hundreds
of primary school teachers have come

all the way from West Bengal and it
should be accepted, Sir.

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: Mr.
Limaye, T am on the question of privi-
lege now. If you have got to say any-
thing about it you can say.
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SHRI JYOTIRMOY BASU : Sir,
you ask the Education Minister to make
a statement about the agitation of the
Primary Teachers of West Bangal.

oft vy forrd :  oF ¥ q@ A A-
ST | sremer wEET, @ A A a9y
g fr o & s Tow A § i Afew
AT AT AWEN Feqrd q1 o
T & 1 Z\Y gw A Y feafa adf
AT A § I W g=E W §,
Iy 3 97 faer A+ S @
gEq § ag # foar smar & av T
AFTH I | A o F I
ANfeds 0 gu g § 37 & A &
o wr g ) AfE 3 ag qvE

2 f 08 qmget 9v I faEe S

=18 forsa Y F7 ATHAT B), A TEAT &

T &% frer @ & 99 FT ATAAT Y ar

"o ATEo To FT FTHAT Y, ITT T

A § o o ==t e e A g

2 T ag gark wef Y & sfem,

TAATE AR FEATE

A foq @7z | IATERE WENET,
AR qATH FT qAqF A Ry

IYTEAR AEAY A W FT AT
T T o
SHRI JYOTIRMOY BASU : Sir,

you may direct the Minister of Educa-
tion.

MR. DEPUTY-SPEAKER : 1 have
heard your suggestion. Your sugges-
tion was put forward again by Shri
Madhu Limaye and he said that I may
think about it. But, there must be some
time to think about matters also.

Therc is a question of privilege now.
st fEIT W &TAT I
AREY, UGN & Fqa9 § qfparr
AT FT AT A ¥ g Ay frey
feam s, o &€ st AT - -

MR. DEPUTY-SPEAKER :
supplesnentaries are permitted.
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12.4]1 HRs.
RE. QUESTION OF PRIVILEGE

MR, DEPUTY-MINISTER : Therc
is a question of Privilege now.

Yesferday, Shri Amrit Nahata had
given notice of a Question of Privilege
alleging that Shri N. K. Somani had
circulated a cyclostyled summary of his
speech to the Press before he actually
spoke in the House during the half-an-
hour discussion on the 22nd March,
1968. Shri Nahata had also raised this
point on the 22nd March but Shri
Somani had denied it.

I do not think that any breach of
privilege is involved in this case.

Shri Somani has, however, written to
me a letter explaining his position. 1
shall ask him to make a personal state-
ment in the House at the proper time.

Now, Papers to be laid on the Table.

12.42 HRs.

PAPERS LAID ON THE TABLE

FINAL REPORT OF ADMINISTRATIVE
REFORMS COMMISSION ON MACHINERY
FOR PLANNING

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): On behalf of Shrimati Indira
Gandhi I beg to lay on the Table a copy
of the Final Report of the Administra-
tive Reforms Commission on Machinery
for Planning. [Placed in Library. See
No. LT-597/68].

REVIEWS ON WORKING OF NATIONAL
INSTRUMENTS LIMITED AND TUNGA-
RHADRA STEEL PRODUCTS LIMITED

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : I
beg to lay on the Table :—

(1) (i) Review by the Government
on the working of the Na-
ional Instruments Limited,
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[Shri F. A. Ahmed].

Calcutta, for the year 1966-
67, under sub-sec.ion (1) of
section 619A of the Companies
Act, 1956.

(ii) A copy of the Annual Report
of the National Instruments
Limited, Calcutta for the year
1966-67 along with the Audit-
ed Accoun's and the com-
ments of the Comptroller and
Auditor General thereon.
[Placed in Library. See No.
LT-598/68).

(2) (i) Review by the Government on
the working of the Tunga-
bhadra Steel Products Limited,
for the year 1966-67, under
sub-section (1) of section
619A of the Companies Act,
1966.

(ii) A copy of the Annual Report
of the Tungabhadra Steel Pro-
ducts Limited, for the year
1966-67 along with the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor  General thereon.
[Placed in Library. See No.
LT-599/68).

UTTAR PRADESH NAGAR MAHA-
PALIKAS (ALPAKALIK VYAVASTHA
(SANSHODHAN) ADHYADESH

THE DEPUTY-MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY) :
On behalf of Shri Satya Narayan Sinha
1 beg to lay on the Table a copy of the
Uttar Pradesh Nagar  Mahapalikas
(Alpakalik Vyavastha) (Sanshodhan)
Adhyadesh, 1968 (U.P. Ordinance No.
II of 1968) promulgated by the Gover-
nor of Uttar Pradesh on she 27th Janu-
ary, 1968, (Hindi and English versions)
under article 213(2) (a) of the Constitu-
tion read with clause (c)(iv) of the
Proclamation dated the 25th February,
1968, issued by the Pre-ident in rela-
tion to the State of Uttar Pradesh.

[&I)aced in Library. See No. K LT-600/
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FRRATA To DEMANDS FOR GRANTS OF
MINISTRIES OF FINANCE AND HOME
AFFAIRS

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): I beg to lay on
the Table a copy each of the following
papers (Hind: and English versions):—

(1) Errata to the Demands for
Grants of the Ministry of
.Finance, 1968 69 (Part II).

(2) Errata to the Demands for
Grants (of the Ministry of
Home Affairs, 1968-69 (Part
11). [Placed in Library. See
No. LT-601/68).

CERTIFIED ACCOUNTS OF CARDAMOM
BOARD FOR 1966-67

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): I beg to
lay on the Table a copy of the Certified
Accounts of the Cardamom Board for
the year 1966-67 together with the Audit
Report thereon, under sub-section (4)
of section 19 of the Cardamom Act
1965. [Placed in Library. See No. LT-
602/68].

12.44 brs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha :—

(i) “In accordance with the p-o-
visions of rule 127 of the Ru'es
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 23rd
March, 1968, agreed without
any amendments to the Delhi
Municipal Corporation
(Amendment)  Bill, 1968,
which was pasced by th~ Lok
Sabha at its sitting hel1 on
the 18th March, 1968.”

“In accordance with the pro-
visions of rule 127 of the

(ii)
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Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed 0 in-
form the Lok Sabha that the
Rajya Sabha, at its sitting held
on the 23rd March, 1968,
agreed without any amendment
to the Jammu and Kashmir
Representation of the People
(Supplementary) Bill, 1968,
which was passed by the

Sabha at its sitting held on
the 20th March, 1968.”

1244} brs,
COMMITTEE ON PETITIONS

(1) MmNuTes

SHRI S. C. SAMANTA (Tamluk):
I beg to lay on the Table Minutes of
the Fifteenth to Twenty-Fif.h Sittings of
the Committee on Petitions.

(ii) SECOND ReEPORT

SHRI S. C. SAMANTA : I beg to
present the Second Report of the Com-
mittee on Petitions,

(ili) EvmENCE

SHRI S. C. SAMANTA : I beg to
lay on the Table a copy of the Evidence
given before the Committce on Peti-
tions.

MR, DEPUTY-SPEAKER :
N. K. SOMANL.

Shri

12.45 hrs.

PERSONAL EXPLANATION BY
MEMBER

(SHRI N. K. SOMANI)

SHRI N. K. SOMANI (Nagpur) :
Mr. Deputy-Speaker, Sir, when 1 rose
to open the Debate on the Bharat Scwak
Samaj on Friday afternoon one hon.
Member brought to my notice and to
the Chair that the text ot my speech
had already been dis'r:buted in advance

D.G. and D.3.G, 9364
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of the time. I had enquired into the
matter and I now see that this was dooe
without any responsibility on my pert.
First of all, it was not the text of my
spoech. It was a brief 20 lines precis
which was circulated inadvertently by a
junior e¢lerk in our office. 1 have al-
ready written to you communicating
both orally as well as in writing. This
vicarious responsibility lies on my office
and I have already apologised to you.
In view of all this, I appeal to the
cumulative wisdom of the House, and
to you, Sir, to ses what needs to be
done about this.

SHRI RANDHIR SINGH (Rohtak):
That is more than enough,

MR. DEPUTY-SPEAKER : Al
right. We go to the Appropriation (Vote
On Aocount) Bill.

12.46 hrs.
DEMANDS* FOR GRANTS (ON
ACCOUNT) UTTAR PRADESH,

1968-69 AND DEMANDS FOR SUP-
PLEMENTARY GRANTS UTTAR
PRADESH, (1967-68)

MR. DEPUTY-SPEAKER : We
will now take up discussion and voting
on the Demands for Grants on Account
in respect of the Budget (Uttar Pra-
desh) for 1968-69 and discussion and
voting on the Supplementary Demands
for Grants in respect of the Budget
(Uttar Pradesh) for 1967-68.

DEMAND No, 1—TAx ON LARGE LAND
HoLDINGs

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 1,25,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Tax on
Large Land Holdings'.”

*Moved with the recommendations of the President.
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DEMAND NO. 2—LAND REVENUE

MR. DEPUTY-SPEAKER ; Motion
moved :

“That a sum not exceeding
Rs. 4,05,17,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Land

CRY)

Revenue’.

DEMAND No. 3—STATE ExCISE

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 16,98,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘State

(RD)

Excise’.

DEMAND NoO. 4—SALES Tax

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 31,25,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Sales
Tax'.”

DEMAND No. 5—OTHER TAXES AND
DuTIES

MR, DEPUTY-SPEAKER : Motion
moved :

“That a sum not
Rs. 9,47,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of Other
Taxes and Duties".” .
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DEMAND- NoO. 6—STAMPS

MR." DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 5,19,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Stamps’.”

DEMAND NoO., 7—REGISTRATION

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 11,90,000 be granted to the Presi-
dent out of the Consolidated Fund of the
State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Registra-

U

tion'.

DEMAND NO. 8—STATE LEGISLATURE

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 17,58,000 be granted to the Presi-
dent outof the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day

of March, 1969, in respect of ‘State
Legislature’.”
DEMAND No, 9—ELECTIONS

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 4,21,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Elec-

tions".

DEMAND NO. 10—GENERAL ADMINIS-
TRATION

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs, 98,70,000 be granted to the Presi-
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dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘General

"

Administration’.

DEMAND No. 11—Commissioners and
District Administration

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 3,79,46,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Commis-
sioners and District Administration’.”

DrManp No. 12—Gaon
Panchayats

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 60,71,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Gaon

(XY

Sabhas and Panchayats’.

Sabhas and

DeManp  No.  13—Administration  of

Justice

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceoding
Rs. 98,56,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Adminis-
tration of Justice'.”

DEMAND No, 14—Jails

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding

Rs. 1,05,15,000 be granted to the Presi-
dent out of thg Consolidated FPund ot
the State of Uttar Pradesh, on account,
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for or towards defraying the charges

during the year ending on the 31st day
of March, 1969 in respect of ‘Jails".”

DeMAND No. 15—Police

MR. DEPUTY-SPEAKER : Motion
moved :

“That ~ a sum not exceeding
Rs. 8,11,70,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969 in respect of ‘Police’.”

DeMaND No. 16—Food and Civil Sup-
plies and other Organisations

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 52,53,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Food and
Civil Supplies and other Organisations’.”

DeMAND No. 17—Scientific Research
and Cultural Affairs

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum npot exceeding
Rs. 7,81,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Scientific
Research and Cultural Affairs’.”

DeMAND No. 18—Education

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding
Rs. 19,40,60,000 be granted to the Presi-
dent out of the Consolidated Fumd of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Educa-

tion’,
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DeMAND No. 19—Medical

MR. DEPUTY-SPEAKER : Mouon
moved :

“That a sum not exceeding
Rs. 3,90,00,000 be granted to the Presi-
dent out of the Consol'dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Medical".”

DeMAND No. 20—Public Health

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 4,10,92,000 be granted to the Presi-
dent out of the Consol'dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Public
Health'.”

DeManD No. 21—Agricultural Deve-
lopm:=nt

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 4,25,62,000 be granted to the Presi-
dent out of the Consol'dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Agr.cul-
tural Development'.”

DeMAND No. 22—Colonisation

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 1,07,000 be granted to the Presi-
dent out of the Consol'dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the y-ar e-ndmg on the 31st day
of March, 1969, in respect of ‘Colonlsa-
tion".”
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DeMAND No. 23—Animal Husbandry
and Fisheries

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 1,74,27,000 be granted to the Presi-
dent out of the Consol'dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Animal
Husbandry and Fisheries’.”

DeEMAND No. 24—Cooperation

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 62,00,000 be granted to the Presi-
dent out of the Consol'dated Fund of
the State of Uttar Pradesh, on account,
fo= or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Coopera-
tlm. ”»

DeMAND No. 25—Industries

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 3,31,13,000 be granted to the Presi-
dent out of the Consol'dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Indus-
tries".”

DeManD No. 26—Planning and Co-
ordination

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 7,09,39,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards def-aying the charges
during the vear endmg on the 31st day
of March, 1969, m respect of ‘Planning
and Coordmn
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DeEMAND No, 27—Labour and Employ-
ment

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 1,39,95,000 be granted to the Presi-
dent out of the Consol dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Labour
and Employment’.”

Demanp No. 28—Information Direc-
torate

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 14,58,000 be granted to the Presi-
dent out of the Consol dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Informa-

(X1

tion Directorate’.

DeMAND No. 29—Scheduled and Back-
ward Classes

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 1,40,20,000 be granted to the Presi-
dent out of the Consoldated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Scheduled
and Backward Classes'.”

DEMAND No. 30—Social Welfare

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 14,05,000 be grantzd to the Presi-
dent out of the Consol dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Social
welfm'."
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DemMaND No. 31—Irrigation Works met
from Revenue

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 8,08,76,000 be granted to the Presi-
dent out of the Consol dated Fund ot
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Irrigation
Works met from Revenue'.”

DeMAND No. 32—Irrigation Establish-
ment

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 2,99,31,000 be granted to the Presi-
dent out of the Consol dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Irrigation
Establ.shment’.”

DeMAND No. 33—Public Works met
from Revenue

MR. DEPUTY-SPEAKER ;: Motion
moved :

“That a sum not exceeding
Rs. 4,09,28 000 be granted to the Presi-
dent out of the Consol dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Public
Works met from Revenue’.”

DEMAND No. 34—Improvement of
Communications

MR. DEPUTY-SPEAKER : Motlon
moved :

“That a sum not exceeding
Rs. 41,88,000 be granted to the Presi-
dent out of the Consol'dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Improve-
ment of Communications’.”
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DeMaND No. 35—Public Works
blishment

Esta-

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 1,41,69,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Public
Works Establishment'.”

DEMAND No. 36—Grants-in-aid of Pub-
lic Works

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 58,70,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Grants-
in-aid of Public Works".”

DeMAND No. 37—Transport

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 11,67,10,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Trans-

XD

port’.

DeMAND No. 38—Famine Relief

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 17,22,000 be granted to the Presi-
dent out of the Consolidated Fimd of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, In respect of ‘Famine
Relief".” ¢

MARCH :26, 1968

'D. S.G. Uttar Pradesh 3374
DrMAND No. 39-—Superannuation
Allowances and Pensions

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 1,21,14,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
Jor or towards defraying the charges
during the year ending on the 31st day
of March, 1969 in respect of ‘Super-
annuation Allowances and Pensions’.”

DeMAND No. 40—Political Penstons and
Allowances

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 8,03,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Political
Pensions and Allowances’.”

DemanD No. 41—Swationery and Print-
ing
MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 83,75,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of Stationery

and Printing’.”.

DrMAND No. 42—Forest

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 2,41,77,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Forest'.”



3375 D.G. and

DeMAND No. 43-—Miscelloneous Char-
 ges

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 1,67,51,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Miscel-
laneous Charges' "

DEMAND No. 44—Expenditure conneci-
ed with National Emergency.

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 74,19,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Expendi-
ture connected with National Emer-
gency".”

DEMAND No. 45—Capital outlay on
Agricultural Schemes

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 16,71,79,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
tor or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Capital
Outlay on Agncultural Schemes’.”

CEMAND No. 46—Capital Outlay on In-
dustrial and Economic Development

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 1,64,06,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Capital
Outlay on -Industrial and Economic
Development’.” ’
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DeMmaAND No. 47—Capital Outlay on
Multi.purpose River Schemes

- MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 5,04,67,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Capital
Outlay on Multi-purpose  River
Schemes'.”

DeMAND No. 48—Capital Outlcy on
Irrigation Works

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum  not exceeding
Rs. 1,61,27,000 be granted to the Presi-
dent out of the Consolidated Fumd of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Capital
Outlay on Irrigation Works'.”

DeEMAND No. 49—Capital Outlay on
Publik Works

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 6,00,86,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Capital
Outlay on Public Works'.”

DeMAND No. S50—Capital * Outlay on
Road Transport and Other Schemes

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 1,07,86,000 be granted to the Presi-
dent out of the Consolidated Fumd of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year endmg on the 31st day
of March, 1969, in respect of ‘Capital
Outlay on, Road Transport and Other
Schemes.”
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DemanD No. S1—Commuted Value of
Pensions

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 2,47,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Commut-
ed Value of Pensions'.”

DeEMAND No. 52—Schemes of State
Trading

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding
Rs. 29,09,96,000 be granted to the Presi-
dent out of the Consol dated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Schemes
of State Trading’.”

DeEMAND No. 53—Loans and Advances
bearing Interest

MR. DEPUTY-SPEAKER : Motion
moved : )

“That a sum not exceeding
Rs. 23,69,06,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh, on account,
for or towards defraying the charges
during the year ending on the 31st day
of March, 1969, in respect of ‘Loans
and Advanoces bearing Interest’.”

DeManp No. 1—Tax on Large Larnd
Holdings

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 26,000 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Tax on large Land Holdings'.’
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DeMAND No. 2—Land Revenue

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,11,61,100 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1968, in res-
pect of ‘Land Revenue'.”

DemanD No. 4—Sales Tax

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 100 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1968, i1 respect of ‘Sales

Tax’'.

DeMAND No. 6—Stamps

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,63,300 be granted to the
Pres'dent out of the Consolidated PFund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of

»

‘Stamps’.

DeMAND No. 8—State Legislature

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 100 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Uttar Pradesh to defray the
charges which will come in course of
payment during the year end'ng the 31st
day of March, 1968, in respect of ‘State
Legislature’.”

DeMAND No. 9—Election

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not ex-
coeding Rs. 24,28,000 be granted to the
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President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Election’.”

DeMAND No. 10—General Administra-
tion

MR. DEPUTY-SPEAKER ; Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 100 be granted to the Presi-
dent out of Consolidated Fund of the
State of Uttar Pradesh to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1968, in respect of ‘Gen-

eral Administration’.

DeMAND No. 11—Commissioners and
District Administration

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 16,12,500 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Commissioners and Distr.ct Administra-

tion’".

DeMAND No.
Justice

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 22,91,300 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending 31st
day of March, 1968, in respect of
‘Administration of Justice’.”

13—Administration of

DEMAND No. 14—Jails
MR. DEPUTY-SPEAKER : Motion
moved :

“That s Supplementary sum not ex-
_ceeding Rs. 22,16,700 be granted to the
President out of the Consolidated Fund
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of the State of Uttar Pradesh to defray
the charges which will come in course
of payment dur.ng the year ending the
31st day of March, 1968, in respect of
Jails’.”

DeMAND No. 15—Police

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,09,76,700 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Police’.”

DEMAND No. 16—Food and Civil Sup-
plies and Other Organisations

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 3,80,100 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Food and Civil Suppl'es and Other

Organisations’.

DeMAND No. 17—Scientific Research
and Cultural Affairs

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 75,500 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course of
payment during the year ending the 31st

day of March, 1968, in respect of
‘Scientific  Research and  Cultural
Affairs".”

DeMaNDp No. 18—Education

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,27.51,400 bs granted to
the President out of the Comsolidated
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Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1968, in res-

X

pect of ‘Education’.

DeManp No. 19—Medical

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 28,19,100 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Medical’.’

DEMAND No. 20—Public Health

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
cecding Rs. 3,75,000 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in coufrse
of payment during the year ending the
31st day of March, 1968, in respect of
‘Public Health’.”

DEeMAND No. 21—Agricultural Develop-
ment

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceceding Rs. 200 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Agricultural Development’.”

DEeMAND No. 22—Colonisation

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 18,500 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during. the year ending the
31st day of March, 1968, .in rgspect of

~n

‘Colonisation”"
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DeMAND No. 23—~Animal Husbandry
and Fisheries

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum. not ex-
ceeding Rs, 34,21,700 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending ¢he
31st day of March, 1968, in respect of
‘Animal Husbandry and Fisheries’.”

DEMAND No. 24—Cooperation

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 63,900 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of

XD

‘Cooperation’.

DEMAND No. 25—Industries

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 2,37,700 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in coursc
of payment during the year ending the
31st day of March, 1968, in respect of

(X7

‘Industries’.

DEMAND No. 27—Lcbour and Employ-
meny

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not ex-
cceding Rs. 2,46,800 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Labour. and -Employment”.”
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DeEMAND No. 28—iInformation Directo-
rate

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not ex-
ceeding Rs. 9,000 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968 in respect of

‘Information Directorate’.

DEMAND No. 29—Scheduled and Back-
ward Classes

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 9,54,300 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Scheduled and Backward Classes’.”

DiMAND No. 30—Social Welfare

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 200 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Social Welfare'.”

DeMAND No. 31—Irrigation Works met
from Revenue

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a Supplementary sum not ex-
cceding Rs. 58,50,400 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Irrigation Works met from revenue'.”
23LSS(CP)/68
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DeMAND No. 32—lIrrigation Establish-
ment

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 52,28,800 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of

‘Irrigation Establishment’.

DEMAND No. 33—Public Works met
from Revenue

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,21,00,100 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of

(R

‘Public Works met from Revenue'.

DeMAND No. 34—Improvement of
Communications

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 100 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Improvement of Communications”.”

DeMAND No. 35—Public Works Estab-
lishment

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 25,22,500 be granted to the
President out of the¢ Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day Of March, 1968, in respect of
‘Public Works Establishment’.”
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Demanp No. 36—Grants-in-ald of

Public Works

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 100 be granted to the
President out of the ‘Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1968, in respect of
‘Grants-in-aid of Public Works®.”

DEMAND No. 37—Transport

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,66,02,300 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1968, in res-

3 %

pect of ‘Transport’.

DEeMAND No. 39—Superannuation
Allowances and Pensions

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 6,54,000 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of Payment during the year ending the
31st day of March, 1968, in respect of
‘Superannuation Allowances and Pen-

(X1

sions’.

DeMAND No. 42—Forest

MR. DEPUTY-SPEAKER :
moved :

“That a Supplementary sum not ex-
ceeding Rs. 24,03,100 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of Payment during the year eading the
31st day of March, 1968, in respect of
‘Forest’.”

Motion
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DEMAND No. 44—Expenditure connect-
ed with National Emergency

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 100 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of Payment during the year ending the
31st day of March, 1968, in respect of
‘Expenditure connected with National
Emergency’.”

DEMAND No. 45—Capital outlay
Agricultural Schemes

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 2,92,50,000 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of Payment during the year ending the
31st day of March, 1968, in respect of

(X

‘Capital Owtlay on Agricultural Scheme’.

on

DemaNp  No. 46—Capital Outlay on
Industrial and Economic Development

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 75,51,400 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of Payment during the year ending: the
31st day of March, 1968, in respect of
‘Capital Outlay on Industrial and Econo.
mic Development’.”

Demanp No. 47—<Capital Outlay on
Multipurpose River Schemes

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
cceding Rs. 10,00,000 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of Payment during the year ending the
31st day of March, 1968, in respect of
‘Capital Outlay on Multipurpose River

(R

Schemes'.
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DeMAND  No. 48—Capital Outlay on
Irrigation Works

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a Supplementary sum not ex-
cceding Rs. 100 be granted to the
President out of the :Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of Payment during the year ending the
31st day of March, 1968, in respect of
‘Capital Outlay on Irrigation Works'.”

DeManp  No. 50—Capital Outlay on
Public Works

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
cceding Rs. 300 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of Payment during the year ending the
3ist day of March, 1968, in respect of
‘Capital Outlay on Public Works’.”

DiMAND No. 51—Capital Outlay on
Road Transport and Other Schemes

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not ex-
ceeding Rs. 100 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of Payment during the year ending the
31st day of March, 1968, in respect of
‘Capital Outlay on Road Transpory and
Other Schemes'.”

DEMAND No. 54—Loans and Advances
bearing interest

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a Supplementary sum not ex-
ceeding Rs. 6,30,66,400 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of Payment during the year ending the
31st day of March, 1968, in respect of
‘Loans and Advances bearing interest’.”

1890 (SAKA)  D. S.G. Urtar Pradesh 3388
MR. DEPUTY-SPEAKER : The
Demands are now before the House.

ot gATome fag  (Fvore)
# oyl FTHMA G FTAT ATEAT E |

MR. DEPUTY-SPEAKER : As re-
gards cut motions, Nos, 1 to 35, they
may be moved, subject to their being
otherwise admissible. Is the hon. Mem-
ber moving cut motion No. 36 ?

SHRI AWADESH CHANDRA SINGH
(Farukhabad) : I am not moving my
cut Motion No. 36,

MR DEPUTY-SPEAKER ; Cut
motion No, 36 is not moved. Cut
motions Nos. 1 to 35 may be moved.

SHRI SATYA NARAIN SINGH
(Varanasi) : 1 beg to move :

That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 100 in respect of General Adminis-
tration be reduced by Re. 1.
feriilizers

[Failure to distribute 10

peasants (1)]

That the Demand for a Suppiemen-
tary Grant of a sum not exceeding
Rs. 100 in respect of General Adminis-
tration be reduced by Re. 1.

[Failure to supply telephone connec-
tion to E.S.., T.B. hospital in Kanpur
despite repeated requests from hospital
authorities (2)].

That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 16,12,500 in respect of Commis-
sioners and District Administration be
reduced by Rs, 100.

[Role of Patwaris in villages who
falsely change records of land owner-
ship (3)1.

That the Demand for a Supplemen-
tary Grant of a sum not gxoeedlng
Rs. 22.16,700 in respect of Jails be re-
duced by Rs, 100.

[Malrreatment given 1o workers and
T.U. functi®naries who were arrested
during the dispute in Modi  Spinning,
Weaving and Silk Mills (4)].
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That the Demand for a Supplemen-
tary Grant of a sum not exceeding

Rs. 1,09,76,700 in respect of Police be
reduced by Rs, 100.

[Malpractices of police of Phulpur.
Badagaon, Mirja Murad, Shivpur Cantt.
Dasha Shwamedh Chowky (5)].

That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 1,09,76,700 in respect of Police be
reduced by Rs, 100,

[Collusion of police officials with anti-
social elements in terrorising people

(6)]. i

That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
1,27,51,400 in respect of Education be
reduced by Rs. 100.

[Failure to provide speical girls
schools in Sindhora Bazar, Kuwar, Anai,
Majhgawan in Varanasi District (7)].

That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs, 1,27,51,400 in respect of Education
be reduced by Rs, 100.

[Failure to repgir school buildings in
Khalispur, Phulpur, Hiramanpur (8)].

That the Demand for a Supplemen-
tary Grant of a sum mnot exceeding
Rs. 28,19,100 in respect of Medical
be reduced by Rs. 100.

[Failure to provide a special T. B.
Hospiral throughout the State (9)].

That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 28,19,100 in respect of Medical
be reduced by Rs. 100.

[Inadequate supply of food to T. B.
patients in Government Hospitals (10)].

That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 28,19,100 in respect of Medical be
reduced by Rs, 100.

[Failure to supply adequate medicines
to out-door patients in public hospitals
(1)
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That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 28,19,100 in respect of Medical be
reduced by Rs, 100.

[Non-availability of costly medicines
in public hospitals (12)].

That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 200 in respect of Agricultural Deve-
lopment be reduced by Rs. 100.

[Failure to supply adequate number
of pumping sets to the peasants on credit

(13)].

That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 200 in respect of Agricultural Deve-
lopment be reduced by Rs. 100.

[Failure to distribute the fallow land
to the landless labourers and poor pea-
sants (14)].

That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 63,900 in respect of cooperation be
reduced by Rs, 100.

[The practice of Cooperative Depart-
ment of purchasing handloom products
from stockists instead of jrom weavers

s

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 63,900 in respect of co-operation be
reduced by Rs. 100.”

[Need to abolish the present practice
of giving cheques by Mahajans to hand-
loom weavers against cloth resulting in
various malpractices including loss of
money to handloom weavers. (16)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 2,37,700 in respect of Industries be
reduced to Re, 1.”

[Large scale closure of handlooms and
unemployment of weavers due to failure
of the Government to supply them yarn
at control rates and other credit facilities.
(anl.

*“That the Demand for a Supplemen-
tary Grant of a sum mnot exceeding
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Rs. 2,37,700 in respect of Industries be
reduced by Rs. 100.”

(Failure to take over Maheshwari
Devi Jute Mills, New Victoria Mills
Kanpur which were closed down since
long. (18)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 2,37,700 in respect of Industries be
reduced by Rs. 100.”

[Failure to take over Cooper Allen
Factory, Kanpur resulting large scale lay
offs and other hardships to the workers
(19)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs, 2,46,80 in respect of labour and em-
ployment be reduced by Rs. 100"

[Non-implementation of Dr, Sampu-
rnanand Award on textile workers in
U.P. (20)).

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 2,46,800 in respect of Labour and
Employment be reduced by Rs. 100.”

[Failure to provide adequate housing
facilities for sugar workers (21)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 2,46,800 in respect of Labour and
Employment be reduced by Rs. 100.”

[Failure to take steps to improve the
working and living conditions of carpet
workers at Bhadohi, District Varanasi.
(22)1.

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 2,46,800 in respect of Labour and
Employment be reduced by Rs. 100.”

[Failure to take steps to improve the
working and living condirions of Jarl
workers at Varanasi. (23)).

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 2,46,800 in respect of Labour and
Employment reduced by Rs. 100.”

[Failure to n-ln’mzrg _dismissed wor-
kers in Modi Spinning and Weaving Silk
Mills desplte earller assurances. (24)].
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“That the Demand for a Suppiemen-
tary Grant of a sum not exceeding
Rs, 58,50,500 in respect of Irrigation
Works met from Revenue be reduced
by Rs. 100.”

canal
U.P.

[Failure to provide adequate
water and tube-wells in Eastern
(25)1.

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 58,50,500 in respect of Irrigation
Works met from Revenue be reduced
by Rs. 100."

[Corrupt practioes of the irrigation
officials while giving water connections
to agriculturists, (26)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 1,21,00,100 in respect of public
works met from revenue be reduced by
Rs, 100.”

scheme
Sindhora.

[Failure to implement water
in Badagaon, Pindra, Basni,
27N1.

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 75.51,400 in respect of capital out-
lay on industrial and economic develop-
ment be reduced to Re. 1.”

[Non-development of industries in

Easter U.P, (28)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 10,00,000 in respect of capital out-
lay on multipurpose river schemes be
reduced by Rs  100.”

[Failure to supply adequate number of
electriciry connections for pumping sets.

29)).

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 300 in respect of capital outlay on
public works be reduced by Rs, 100.”

[Fallure to construct hospitals in
Sindhora Bazar, Kuwar, Mangari Bazar,
Anal, Majhgwan Harahuha Bazar. (30)).
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“That the Demand for.a Supplemen-
tary Grant of a sum not exceeding
Rs. 100 in respect of Capital Outlay on
Road Transport and Other Schemes be
reduced by Re, 1.”

[Failure 1o construct metal road from
Badagaon to Anai (Varanasi Districr)
(3]

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 100 in respect of Capital Outlay on
Road Transport and Other Schemes be
reduced by Re. 1.”

[Failure to construct metal road from
Kachehary 10 Sindhorq Bazar, District
Varanasi. (32)).

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 100 in respect of Capital Outlay on
Road Transport ard Other Schemes be
reduced by Re. 1.”

[Failure to construct metal Road from
Rapatpur Chanmohani to Nevadagaon,
District Varanasi. (33)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 100 in respect of Capital Outlay on
Road Transport and Other Schemes be
reduced by Re. 1.”

[Failure to construct metal Road from
Kuwarbazar to Kathirawan, District
Varanasi. (34)].

“That the Demand for a Supplemen.
tary Grant of a sum not exceeding
Rs. 100 in respect of Capital Outlay on
Road Transport and Other Schemes be
reduced by Re. 1.”

[Failure to construct metal Road from

Phulpur to Sindhora Bazar, Varanasi
District. (35)).

MR, DEPUTY-SPEAKER : 1 will
put all these cut motions to the Vote
of the House.

ANl the Cur motions were pur and

negatived

MR. DEPUTY-SPEAKER :
question is :

“That the respective sums not ex-
ceeding the amounts shown in the

The
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third columpn of the order . paper, be
granted to the President out of the
Consolidated Fund of the State of
Uttar Pradesh, on account, for or to-
wards defraying the charges during the
year ending on the 31st day of March,
1969, in respect of the heads of de-
mands entered in the second column

thereof against Demands Nos. 1 (o
s3”

The Morion was adopted

MR. DEPUTY-SPEAKER :
question is :

The

“That the respective supplementary
sums not exceeding the amounts
shown in the third column of the
order paper be granted to the Presi-
dent out of the Consolidated Fund of
the Siate. of Uttar Pradesh to defray
the charges which will come in course
of payment during the ycar ending the
31st day of March, 1969, in respect
of the following Demands entered in
the second column thereof :— De-
mands No. 1, 2 . 4, 6, 8 to 11, 13 to
25, 27 to 37, 39. 42, 44 to 48, 50,
S1 and 54.

The motion was
1248 hrs.
UTTAR PRADESH APPROPRIA-

TION (VOTE ON ACCOUNT)
BILL* 1968

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT) : Sir, beg to move for
leave to introduce a Bill to provide for
the withdrawal of certain sums from and
out of the Consolidated Fund of thc
State of Uttar Pradesh for the services
of a part of the financial year 1968-69.

MR. DEPUTY-SPEAKER: The
question is :

“That leave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the
Consolidated Fund of the State of
Uttar Pradesh for the services of a
part of the financial year 1968-69".

The motion was cdopted.

SHRI K, C, PANT : Sir I introducet
the Bill.

adopted

*Published in the Gazetteeof India
26-3-68,

Extraordinary. Part II, section 2. dated

{Introduced/moved with the recommendation of the President. M
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1 beg to movet :

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Furd of the
State of Uttar Pradesh for the services
of a part of the financial year 1968-69,
be taken into consideration.”.
MR. DEPUTY-SPEAKER : ‘The
question is :

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Uttar Pradesh for the services
of a part of the financial year 1968-69
be taken into consideration™.

The motion was adopted

MR, DEPUTY-SPEAKER * We shali
now take up clause-by-clause consi-
deration,

The question is ;

“That clauses 1, 2 and 3, the Sche-
dule, the Enacting formula and the

Title stand part of the Bill.”.

The Motion was adopted

Clauses 1, 2 and 3, the Schedule, the
Fnacting Formula and the Title were
added to the Bill

SHRI K, C. PANT : Sir, I beg to
move :
“That the Bill be passed.”

MR. DEPUTY-SPEAKER :
question is :

“That the Bill be passed.”
The motion was adopted

‘The

12.50 hrs.

UTTAR PRADESH APPROPRIA-
TION BILL* 1968

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT) : I beg to move for leave
to introduce a Bill ¢o authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of the State of Uttar Pradesh for
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;!;e“aervlou of the financial year 1967-

MR. DEPUTY-SPEAKER :
question is :

“That leave be granted to introduce
a Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
the State of Uttar Pradesh for the
services of the Financial year 1967-
68.”

The

The motion was adopted

SHRI K. C, PANT : I introducet the
Bill.

1 beg to movet :

“That the Bill to authorisec payment
and appropriation of certain further
sums from and out of the Consolida-
ted Fund of the State of Uttar Pra-
desh for the services of the financial
year 1967-68, be taken into considera-
tion.”

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill 10 authorise payment
and appropriation of certain further
sums from and out of the Consolidat-
ed Fund of the State of Uttar Pradesh
for the services of the financial year
1967-68, be taken into considera-

tion.”
st vy formg (%) : aroaw W@
2 AT aIT § JAr qGT F A @AT

A1EAT § | "4fF g% 9w F wraa A
ey =R o9 IO g9 § 7 §,
zafae § smg &€ fF SO W §
T I AT FAINT § IJEF FIT
Tg 77 fat ¥ @F o AreEErd @
frast A FEX §, I9 i/ A W
F ¥ fAU a8 T TS FIW B
Y7 TgEfa St & 3R F-97 faw
q| Y ad ITF a-fF ¥ aw ™
Y F FE FTA G FT | T«
FHag g AZaT g fs SR AW &

*Published in the Gazette of India
26-3-68.

Extraordinary, Part II, section 2, dated

tIntroduced/moved with the recommendation Of the President.
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(st srferera]

S wgEa faumas 7= 1 FTHR @
ot foag® g9 7 8-9 WEA TF WA
TErET T IWE g7 FHNTA FEAA
& A F1 @H FIAT 0F HZAW
FTFw 9q1 | afea T g € fF T
fag # ATFT ¥ T FTIEH 97 AN
T L

UF ARG qIEW . GF 2 |
oty fomd : amowr WF G7 g
Ffgm ) 21 A A oy o 4@ fE
AT 8 WP FY FATA FIHTT 7 WY A
frar | oo g T &1 dEe
FYAT 927 i o ZW T390y fag Y qvE
1 GFAW 7E T qFA § | FH ATHAA
7 ag &= fFan wa ur fF = faare
9T T ATF EAY AT A F AATH
F79 ¥ fAm zumy gzl & g0 TEA AT
FAM T IqF o a8 w7 fre of
FET & &Y IAHY Y 27 T AG F
9 § AR faw wel oft & FEA
Atz g fr 397 w3w 7, afew gy 2w
T AN @H F99 & 7 § TFA TN
T 939 A7 o TAEY foredEr & A
Fg FT A zaEr e 2

UF AN A {17 FFAT ATEAT
g1 & fawige & v &7 197 T w7
qr q1 frge & St a9 qa1 gl
IAF AV H A A AT fAe gwE
TeT 3@ ga | P A faee A
agx famr ot ! Fr@m & fam
T F & o v & w=fE awr F
FWFTT & IR gt faweit 239 &
fom 39 g2w Y FvFT §8 W A
FT @ &1 AT AT AT AT )
# argan § fr fay Aot o A § g
X & fawar oft ® q=h faoeht 31
F g FIIFTA H g faoe 3|
FT ZaaTH fFan et mrd AT T
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7 It o & fan N fasely 3 71
F fFar qmAT 2 I9F T S wEd

UF I F IHT AW F A1 F A
FEAT AEATE | 37 A9y GfwdAl a7 ow
T AGEA IAT AW H I TET 2
¥ 9@y § fr oo ot e e

# Fzare d wrafggar & sy

THT T AT AAEET AT £
AET A1 A 7 oA frema 7 of
faay 2 1 T AW A T R agF Iy
AT ST 4 72T & 1§ HAY qwAE
7 FFm fF 3 29 A701 § AeT w4
FX AR AMT & a7 § zdA 7
TF QT IS 97 fF FE e g
A (e VI (I P o 1O A A
At wgrEm 1 g gem fR o fafoo
AETHIT TI7AT FIAIA & g7 J27
7 AR, ATV F ATH AAT A9 FT
FIforr 1 T, TAEF FTT OF qAFIAT
ot I 727 2 AT ATTT 9T AAT AEA
ft T 21 AoTomodie T T+ A
R o T e g, @ § owmw
HATHA TEAT ATRATE | Ao 3ATo To Yo
faZq 1 FT 3 1 TEE AT @A
AT W R 4 €1 (sHEwe)

a9 g9 AfA, THE W AT WA
ENI | F qZ AT FEFT &Y AT FEAT |
dfew A FTO AT, A
(%), ¥femr (4) @ da@ AT 7RI
w19 g7 fF o st no Ho a7 T
fuc iR ot A
Traffic Manual Section
Cargo Regulations (K) India (iv)
Transit

Officially, goods destined to or from
South Africa are not permitted to transit
India. However, consignment of negli-
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gible value can be carried provided they
are stored out of sight in inner-most part
of aircraft holds, If the value of a
consignment is sufficient to make risk of
confiscation a serious matter, the sender
must be informed and must give a
written indemnity to the carrier against
any action the Government of India may
take.

T e g & & g Fmmi
1 AT FT FTH GIAT 9T JEHT AT

A

F7 73 §, W FATE IFW T w § @
77 R & AT WP AR F qe
FAARE T HT Ao Ao To &lo FT
AR FH FL AT F ITHT GFT
FEHTY. 7 5t foay £ a8 391 9 A |

SHRI1 K. C. PANT: Sir, I shall re-
ply only to the relevant points in a
few sentences. The first point raised
by my hon. friend is with regard to
land revenue. He has pleaded for abo-
lition of land revenue, but he has him-
self said that the SVD' Government,
which was in power for 10 months was
not able to push it through, although
it was part of its programme. So, I
do not think it is a matter on which
he can put the blame on us. We shall
wait for the new Government to come
in and consider this matter. But I
would request him to ask the farmer
today whether it is more important for
him to get land revenue abolished or
to get the means to increase his produc-
tion. After all, the incidence of land
revenue is a few rupees per acre. No-
where is it more than that and it has
been the same for the last 30 years.
On the other hand. if the farmer gets
sceds, irrigation facilities and ferti-
lisers, he can increase—the production
per acre by perhaps Rs. 500 or even
Rs. 1000 per acre. Obviously it is
far more important that hc should be
given the means to increase his pro-
duction rather than talk about land
revenue, which incidentally gives the
smaller farmer some proof of his title
to the land, which is another important
factor.

Secondly, with reference to the rates
charged from Birla Aluminfum
ration in Mirzapur, this is an old mat-
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ter. I find from the records that at the
time this agreement was entered into,
the rate charged was Rs. 175 per KW-
year from this plant. In comparable
terms, for Messrs Indian Aluminium
Corporation at Hirakud, the rate char-
ged was Rs. 120 per KW-year. For
Messrs. Aluminium Production Com-
pany of India in Kerala the charge was
Rs. 135 per KW-year. So, as compar-
ed to the comparbale plant at that
stage, this was Rs. 175 as compared to
Rs. 120 and 135. Therefore, it can-
not be said to be cheaper.

12 HRrs.

wft vy famd : & § a8 W qur ar
F qut a1 fF FEEd #1 fFe 3=
e T T &2
g7 gu @t wpE wfen &4t
[ T FTETA 7

¥ N

=

SHRI K. C. PANT: With all respect,
that it a larger question, But what is
the comparable rate—it is certainly
relevant—in the same industry with
which they have to compete. I thought
that was a relevant factor, particularly
when power happens to be a raw
material in the case of aluminium. 1
am in full sympathy with the hon.
Member that the power rates should
be reduced in UP. But I would re-
mind my hon. friend, Shri Limyae that
during the course of the SVD Govern-
ment not only were the facilities that
were given earlier for the extension of
lines for energisation of tube wells in
rural arears were reduced but the power
rates were increased.

st vy faw@ : a9 A fearfeamm
feamn AT 1 gEfaw oA gam )

SHRI K. C. PANT: So, I am sur-
prised that he should make this plea
here. So far as landless people go, it is
again surprising that during the last 9-
10 months we have seen a strange
thing in UP. We have seen the Gov-
ernment or the Cabinet deciding cer-
tain things. My hon. friend’s party
was included in that Government; it
was a part of the government. But,
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Appropriation Bill
[Shri K. C. Pant).
they were carrying on an agitation
against the same government in the
the field. It is something new in demo-
cracy.

ot vy fewd siEe £ ¥ I
7 aTT #Y et o fger A |t 1)
TJ7FT7 A1 Fqz9 ] vy gar anfeo
afFa F1z7 T ATHTT FT AAH AL
AT FTfET |

SHRI K. C. PANT: The principle ot
joint responsibility is well-know to my
hon, friend. 1 am surprised that he
should have departed from the prin-
ciple of joint responsibility in the mat-
ter of thec Government of UP and 1
hope that other constituent parties in
that government and other parties in
the country will also realise what the
joint responsibility of his party in this
matter is. But I am only sorry that he
did not succeeded in his efforts to get
something for the landless. I am with
him in this matter and 1 wish the Gov-
ernment had been able to provide land
by passing an order. But leadimg an
agitation against the government, when
one is part of the government is some-
thing new to democracy.

sft 7wy fom@ ;21 A9 | 39 A

29T 39 & fA0 71 a8 o 1 7 77 78
g 89 WA F A gam AT W T ATy

T 991 F7 T2 g1

SHRI K. C. PANT: So far as the
case of BOAC is concernd, it is not
relevant here unless it is suggested
that UP, as part of India, is Vvitally
interested in this case. I am sure he
does not want to press it here at this
stage.

s wq femd : ag 317 & afeA s
AT FIAFT IF AT | A T FA T
LA

=it OO WX qFA . AT FLAT |
MR. DEPUTY-SPEAKER:
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the

The
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(Special Powers) etc. Bill

Consolidated Pund of the State of
Uttar Pradesh for the services - of
the financial year 1967-68 be taken
into consideration.”

The motion was adopied.

MR. DEPUTY-SPEAKER: The ques-
tion fs:

“That clauses 1, 2, 3, the Schedule.
the Enacting Formula and
title stand part of the Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the En-
acting Formhla and the title were added
1o the Bill.

SHRI K. C. PANT: 1 beg to move :

“That the Bill be passed”

The motion was adopted.
13.3 hrs.

The Lok Sabha adjourned for lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen of
the Clock.

[SHRIMATI
the Chairl

ARMED FORCES (SPECIAL
POWERS) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): Mr. Chairman, I move:(—

“That the Bill to continue the
Armed Forces (Special Powers) Re-
gulation, 1958, as passed by Rajya
Sabha, be taken into consideration.”
The Bill, which is only an enabling

Bill. seeks to continue in the territory
of Nagaland State, for a further period,

LAKSHMIKANTHAMMA  in

the Armed Forces (Special Powers)
Regulation, 1958. It enables the
Governor of Nagaland to declare

whole or any part of the State as a
disturbed’ area, if in his opinion the
disturbed or dangerous conditions pre-
vailing in the area necessitate the use
of armed forces in aid of the civil
power. It is only when a declaration
is made by the Governor in the official
Gazette that the substantive provisions
of the Regulation come into force.
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. The said ‘Regulation was promulgated
in 1958 by the President in exercise of
powers conferred by article 240 of the
Constitution read with sub-para 2 of
paragraph 18 of the Sixth Schedule
thereof. It conferred certain special
powers on commissioned, warrant and
non-commissioned officers of the arm-
ed forces not below the rank of
Havildar to enable them to aid effec-
tively the civil power in those areas of
Kohima and Mokokchung districts of
the then Naga Hills Tuensang Area,
which were declared as disturbed areas
by the Governor of Assam by notifi-
cation in the Official Gazette,

The Regulation was initially in force
for a period of one year. Since dis-
turbed conditions in the areas of
Kohima and Mokokchung districts
continued to prevail the Regulation was
cxtended from year to year till 1963
by appropriate Regulation promulgat-
ed by the President. After the forma-
tion of thc State of Nagaland on the
1st December, 1963, the 1958 Regula-
tion was continued by Parliamentary
legislation, and for this purpose the
Armed Forces (Special Powers) Con-
tinuance Acts of 1964 and 1965 were
passed. The Regulation was further
extended to Tuensang District of Naga-
land and continued for another period
of one year in 1966. Now it covers
the entire State of Nagaland and the
present extension is due to expire on
the 4th April, 1968. It is necessary to
extend the Regulation for a further
period of one year beyond Sth April,
1968, in view of the continued exist-
ence of a threat to peace and securlty
in this strategic border region.

The object of the Bill is to extend
the Regulation to the entire State of
Nagaland for a further period of one
year.

In the end. I would like to assure the
House that it is not our intention to
vest members of the armed forces with
special powers for a period longer than
is necessary. That is why we are ex-
tending the Regulation for a further
period of one year only.

With these words, I move.
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SHRI J. MOHAMED IMAM (Chit-
radurga): Mr. Chairman, 1 support the
Bill as its continuation is necessary in
circumstances that now prevail not
only in Nagaland but also throughout
Assam.

This Regulation was promulgated in
the ycar 1958 and it has been in opera-
tion for the last 10 years though its
life is extended year by year. We
would like to know during these 10
years what is the work done by the
armed forces and how far they have
ben able to convert this disturbed area
into a peaceful area. We would also
like to know how far these armed
forces have succeeded in restoring
peaceful conditions and in bringing
about a change in the heart of the
people who live in Nagaland. We
would further like to know why this
measure is extended year by year
each time. Do the Government think
that before the close of this year, they
will be able to restore normal condi-
tions in Nagaland? If they are sure
about it and if they think that there is
no need for its continuation from the
year 1969, then it is all right. But if
the disturbed conditions continue for a
longer time, 1 would suggest that they
continue this mecasure not merely for
one year but for two or three years at
least so that we may give sufficient
time to the armed forces to tackle this
difficul; problem.

strategically and vitally
situated. It is  surrounded, on
all  sides, by foreign and hostile
countries, It is connected with the
mainland only by a strip of land which,
if disturbed or disconnected, then the
entire State is isolated from the rest of
the country. Again, in Assam itself, we
find many changes. Since 1958, things
are not improving or rather, I must
say are deteriorating. Assam itself is
bordered. on the eastern side by an
area of nearly 50,000 k.m. consisting
of people who are not well-disposed to
the Government of Assam. This has
led to the rebellion by Nagaland and.
1 think, ever since we attained Indepen-
dence, they have been asking for inde-
pendenge. They have adopted,
anti-national activities. Even though a

Assam s
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[Shri J. Mohamed Imam]).

separate State was recognised, we are
not free from that trouble. On the
other hand, the trouble has been in-
creasing and the people there are not
as loyal or as national as they ought to
be. Further, their example was follow-
ed by the neighbouring districts in
Assam and Mizos also claimed indepen-

dence. There is a good deal of
trouble. All these border hill districts
under the organisation called the

Assam Political Leaders Conference
have been asking for a separate hill
State and this has created a lot of con-
troversy not only between the main-
land, that is, Assam proper, Assam
valley, but also the hill districts. This
is still unresolved.

Apart from this, we find many anti-
national activities. On the one hand,
the State of Assam is in a vulnerable
position because, on one side, we find
a lot of infiltration and, on the other
hand, we find a lot of anti-national
activities or liaison between China and
these hill districts. It is an admitted
fact that many people from Nagaland
and the neighbouring areas cross freely
to China, receive training in the work
of sabotage or receive training in gue-
rilla warfare and they also receive
their arms and ammunitions. Thus, it
looks as if the people there, specially
the Underground Nagas, are being
trained to wage war against India or
to help them in an emergency. We
can fight against the external aggres-
sion and we can win. We can fight
against the external forces. But we
cannot fight against our own men. It
will be very difficult. It is not because
we are weak but it is because of our
restraint. The Government has been
trying its best to win them over. I think,
the Prime Minister has had a series of
negotiations with them but it still looks
that any decision is not forthcoming in
the near future. Then I read in papers
that a big contingent of Indian officials.
of the Central Government, have
recently gone to Nagaland. I do not
know with what objective. I think,
this contingent of officials will bring
them round to their senses and will
make them loyal citizens. But still
the fact is that there is a large element
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who are not well-disposed to the
country. We cannot afford any fur-
ther delay. I think, on the part of the
Government, a decisive action is need-
ed and it is quite necessary.

Again, take Assam itself. I must say
that there is a cry from one section of
Assam there that Assam is for Assamese,
This is not a healthy sign. Further,
there is a conflict between the people
living in Assam valley and the hill
people. They want a border Statc, a
separate State, for themselves whercas
the people living in Assam are resisting
it. This also is not resolved. A
Committee was appointed under Shri
Asoka Mehta, They made some recom-
mendations but those recommenda-
tions are not yet implemented. The
people living in the hill areas are
stubborn, firm and obstinate that they
must have their own State. Any inde-
cision and hesitation is always ruinous
to the cause of the country. It will
always ruin us. I am afraid, the Gov-
emment of India is always very hesi-
tent and very indecisive. In all such
matters, they must take a positive step,
definite step, to resolvc them and to
quell anti-national, subversive, actions.

It is unfortunate that India is con-
fronted with too many problems. As
1 have pointed out before, very serious
and grave problems which threaten the
national integrity of thc country, which

threaten our future existence, have
risen. We have the problems with
China; we have the problems with

Pakistan; we have the problems of
Nagaland, with Assam and all that. We
have got various problems. But it is
unfortunate that not a single problem
has been resolved. On the other hand,
it has cost the country, the tax-payer,
to a considerable extent because we
are in conflict with China aod Pakis-
tan, because we are in couflict with
these areas, India has to spend more
than one-third of its monetary resour-
ces on defence alone. How lopg should
this continue? How long should thzre
be this strain on the exchequer of this
country? These are the thirgs. Either
the Government are incapable of resolv-
ing this problera or they have no solu-
tions to resolve this problem. They
must tackle all these issues boldly. All
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these things can be resolved only by

either of these two means, eith.er
through strength or through negotia-
tions.

it forr wix w1 (waAY) : awTEl
wErRy, 7T AR A% A€ § ) faaw
69 W a1 AaT 1

“A Bill involving expcndih{rc
shall be accompanied by a financial
memorandum which shall invite Par-
ticular attention to the clruses n-
volving expenditure and shall also
give an estimate of the recurring and

non.recurring _expenditure involvgd
in case the Bill is pussed into law.

za fas | FET AAT &

“for the words, figures and.letters
‘the Sth day of Agril, 1968, th?
words, figures and letters ‘the St‘n
day of April, 1969 shall be substi-
tuted.”
sff 2w & FuF a3 W, wWiwwew
qeger § A A F TET L, OF AT
az 39 | 3fg gl | zafan a7 I
21 AT 2 i 5w faet & |rg o feeme
wETeEy T arfem | G ew faer &
A1 Featore wEreew A4 @ 3AfEn
797 farer o7 Fasre &1 T f2 SITT #1T
TrET A ATE ¥ fEATe AW
AT AT |
SHRI SURENDRA PAL SINGH :

There is no expenditure involved and
that is why, no financial memorandum
is necessary,

o e w: SfF @w A el
waw @ g AR ¥ 9@ T ¥ AT
i S g, @+ 7 3fg Rt & N7
Tz FAafrefee gT & aram | gafAw

== faw & 71q fEAmme AHeew g
arfadr
SHRI J. MOHAMED IMAM : 1

was just saying that the Government
must take effective steps, speedy steps,
to resolve all these problems which
have been straining the resources of this
country. The policy of appeasement is
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no good. So far, I am afraid, the
Government has tried its best to appease
these Nagas, Mizos and other people.
If they are reasonable, they must abide
by whatever decision is given by the
Government, but, on the other hand, if
the Government is soft and if they treat
these rebels and others on an equal
footing with the other Governments
then this happens. In this case, I would
suggest that the rebels are rebels, they
go against the country. and, therefore.
they must be treated as rebels and not
as equal partners in administration.

Again, to appease them, the Govern-
ment has been pouring crores and crores
of rupees. I understand that every year
more than Rs. 30 to 35 thousand crores
are spent on these hills, for a population
of about 8 to 10 lakhs of people, where-
as the amount that they contribute to

the exchequer by way of taxes is very
little.

So, the Government must, I say, first
of all hold negotiations and if the nego-
tiations fail, they must have a firm hold
on them,

Secondly, there is this vexed question
of forming a separate State. I think.
the Nagas and the Mizos want a federa-
tion; they want a separate Statc for
themselves whereas the Assam people
do not want any separation, they want
the entire area to be together. I was
told that the Assam Government itself
is to be blamed because they have con-
sistently and persistently neglected the
development of these hill areas, and it
in this which has alienated them. There-
fore, let them use all the means to win
them over; otherwise, they must take
effective steps, strong steps, in the inte-
rest of this country and to see that the
integrity of this country is maintained.

With these words, I support this Bil..
and I hope that the Government will not
be soft but will be strong enough to re-
solve all these problems,

it waTEE na (feedt @aw)
quTafa AgIEAT, 839 & "yAA o faw
3, ¥ 9w awd F3 & forg @y gan
g1 ag W & ava 5 sror e
frsnt faer fefegae s 3@ s
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[t Fawame T ]
F &7 7 zard faafa q@m &) s
F71 amar g, W fasnt fade gd-aw
ug A FT R E 5 ¥ 79 A A Ad) @A
TR e Y
AT § ) AT A AN, ¥ ghEm a¥
F fam im o &) = s 3w
# gfaame Zar & 1w X [T gat
7 9g1 g fF qrfeee & |rzAr &
THERRT FY AeT ¥ ¥ ffFw § sEe
ga-amw Mifer #x @ § & fow e
§ T W & 39 feww #1 glagmay a3 |

IT AR F wow fafaeew €, ¥ Sy
7 i FF w9 £ W I du
WA § 1 IR AT UF ATHA
TEHEET FAT W 21 ATH A F aeET
Ee #, RfET ¥ o oFw T §
I FA-HH & 7@ £ 1 7 AVEIT FY
T HT A AT F TG F ) TAT
A wf, TR T frafd e
qv @Y g faar gam €, e fewsd
HrETT A9, G A9 99 § IT F A9
FEd F @I 2 9T FH Agy 7
fF 39 q F fass FEaEE) #1919,
A g Fgr Im g, “zfew. sfeem
arfget ¥ % 1w &

¥ wel wgRw v Awr A9
qeAT ArgaT g fF St F 2w ¥ Amg
T #7 WX gE-Aw wE fF 3 W
AT TH ATHET T AT A TR
AT qATEE & 3F ST 8§ FLHTT AT
arear & ar A8 7 F faE A a
e AW ¢ 5 T qm F e
AT § ? ¥ v gA-onw fagg A A
Fva §, ga-a fawi @ gfame amwe
T wf e 9 gwen F7 g A
s oifFee & 919 AT #93
AT G AT AL T g
4 g7 a1 qvEI F Afzw § £ afe
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fRRaER g T erasa#
T A F fau @w @
B I g § W AET A A
AT FY ATEAT G7 F7 @Y &, AfE
g fmra fEafafq ot 91 @
21 g & foe o 3w F Oy A
g &, N fF AR ¥ A g1 @ R
dfm s agmgfr S aw E
T T FI@T ], T F@T §, I
e W F feam @R A A
T2 g wFar & 7 9w WA & e
3% feaqr smd + anfE gAY fafae
iR gfag fra #10 & fam &7 amw
gaTe AW F &7 F fAu o e w6 g,
I FT q&w F107 4% § B S Ak 3w
I AR MERY A G FIAT F, ATET
I Al TNE FET R, AEA BEY
B AT HT AHT qg AMT &1 FTOREATT
FIA §, I T MifEET FemEy 2
TR #1798 @A farge g
TR F1 9T ¥ o0 qg $5em w777
F0T F F97 98 & F IEA T A3
g ar 4@ 1 S afem wETY Fem g,
I9 F1 A&7 F G&F TAT AT ARV, IAF
fau far & #1€ @w A& gWT =3rfem
AW F AR A FB A 1 wq § fx
ARSI TET g1, & AW #
i@l adF a v av &
qagT AT g A M e wR fFaw
A A F @A &Y G WER, & AR
THAGT 99 F AT9 FT1E AT g1 Ay
2 A g F E R OF TF
St & arn e #1 ag gk Ay faw
™ ¥ FE OF wET F R feEma
AT 9 A FE & e faw faw
#7 faady qifeat av v ! wr AU &
g fadar § @1 9% 9g wawa g
fF QU I E | IR AR ;W
I B IT ¥ I P a0 Ry qAeiE
Y T9g A @ I F w¢ dgar @
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T ug fafeay w7 § Al wF I %A
fiwr 7z § fr aman ot e w2
Iu% foe aTa T FEA T FGAT & 7
¥ g=i A §, q%d qEY §, T
AT AT A A aE ME g
T T qATH AT A WA F 1 S
FF G & A o, qEA G F A o
TEH I FT A AT ARV A A
AT A IO AT ITAF
fam st ¥ gAY ifew, F=T WY
arfen, @@ T

77N A9 § 98 Fg FT qEIA FIAT
g f& ag1 = 3B weA iy fao-
afai 1 A frfeagw @i & faaw
a8 1 wfew ag o fagel ol @@t
v T8 # 99 %1 Afafafuat agr v a7y
Z | FIEl TOT g ¥ arar § v
T TAT AN FT AT T T H IR
W far A £ A aA ¥ Ew
FIE TAA AL 1 W A IEHT
7% g7 & ATAY T9BT q, AT FIST
7 a8 o1 O qgw ¥, W H gF WS
oA AF) | faum ® e o
2 | AfF T & FCH, ITHT TAAY FT
FTIAET T2T FT & AT LATE FATAT AT
2 7o A1 A I W1 0 W 3 faAn fa
2 39 %1 Y ag=y Jrav g | ag AT
AT 98 IR Y G A7 qgr AT
F1¢ FwEn 78 A afew 97 & fa3wn
aefat &y afafafaat ogi = a@
# A9 ¥ ag &N oF 0AIGAT FT TF
T o ) @AY FHRF W E
fr it oY fael o T X EIA AT
7t ¥ frren s #] A S ST A
fireet & SEaY dfegama w1
ool oY 7 dfafeq nfen §
vgar J1fgm |

A A9 F qg Fgn e E 5
AT F1 N VTR § 39 F A
§ qg 91 a7 & A w7 aia @ e
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% ATMEE  q7 fEa, uF Ao dwe
a1 fear, o fg= of@n a=v faar, o
qifeq F1 o 97 fEgr, ag e
HT TR FA FT AT AT TEHT
gz FfC I m OF &, oW F
TAF I § 48 AF § SAH AW
@ N fefadls @ T gwaT
faert @ | & foae & |RaE o7
Z1 I €Y =81 W@ | FEiw ag At
A qeF @Y § T ®1 79 & fam
Ty fraifa w1 3T =fgn f& a2,
A AL F ] A T FHAT T M
fx s &1 |\ g & w7 fas
7 § 6 s & 7S AEY g 9ifem
UF TS F ¥R AN UG A d@
FAT MG ST 9o Hgar o q
rraRwa fau g A9aF A F T E
TZ UF TET GA AT I ¥ IFE
T FTEH A 39 1 7y 9=v7 2 {7
IR qFA OF W@ WA I F
THS THE FA B TEIT ALY & 1 AT
fesr ofcr § a9 7 7F 2=z 7 oF 4=-
BT qATE | FF F A 2T 74
GTEM | ™ a@ A TR
ITHT FH FEAT (0 AT 31T FT I8
AQ FT T AR [T ATT T2 A F
tefafrgwa #3ar T §, AE A
7z &I w|qr &7 &rE Ny Awen
ATt & Y WY e A A o 2
TR Ve Qe AZ-fIq 39 U -
ez ATF TEACCAZH U7 FINART |
F1E @ N ez Afq & &, 7L W3-
I AG &, WA A &

zafaq & o/ § vF o 7 FY
AT FIaT g 5 aw uF fafema Afifr
fgn, s fafea g dam e
= Afa & aER A 2W F A I
FLAT ¢ 18 A€ F1E o &1 7 &Y, fowman
Wy | T D, g9k Ay
st #% werf @ wfeq
¥R WY A F fAU AEA § IF A
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[+t Fa<mm@ 1]

agrafa & a1 faa #XF dEH §
ar & srfw foig #1¢ fafe fafea &<
F FCT AfEU) g WRD F AT d
T FT GNEA F@TE |

SHRI VIKRAM CHAND MAHA-
JAN (Chamba): Madam Chairman, I
support the Bill and I submit that though
the Bill gives extensive powers, it has
many shortcomings.

The problem of Nagaland is a very
intricate problem and it is a border arca
where we cannot take any chances be-
cause once this area becomes weak, we
are giving a base to foreign countries
from where they can operate against the
rest of the country. This problem has
been lasting for many years and it is
time that we finally decide to take strin-
gent measures.

Recently, it has been admitted that
certain Nagas have gone to China to
receive guerrilla training. Madam
Chairman, once this area becomes an
area where guerrilla operations start—
in fact, in the present situation also the
guerrillas are operating there—but if on
an extensive scale guerrillas start ope-
rating in that area with the aid of China
and Pakistan, then it may become very
difficult to control the situation.

This area has been an area of trouble.
There has been a lot of civil interference
also. The civil authorities also gave a
different opinion which at times was con-
trary to the opinion of the military com-
manders. I submit that we should com-
pletely hand over this area to the mili-
tary authorities so that they can handle
it from a military point of view where
they can even take measures which are
necessary when a country is at war.
Normally, whenever we have to take
action, we sometimes soft-pedal it or we
take measures which are much less
stringent than are necessary to meet a
particular situation. Madam Chair-
man, it is time that we take strong
measures. For example, we can declare
martial law there and hand over the area
to the Army so'that till the problem is
solved, the civil authorities do ‘not inter-
fere.
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It is true that the measure I am sug-
gesting is an extreme measure. But
then, when the disease is incurable, you
have to cut a certain portion also. We
have taken enough time to cure the
disease, but the time has come when
there has to be an operation and we
have to carry out this operation so that
the disease does not go to the rest of
the body and we all suffer because of
our lapse and our taking it too lightly.

There i8 an effort to divide border
States. We have an instance where the
border State of Punjab has been divid-
ed. Now we are also facing a similar
situation and we are trying to divide the
border State of Assam. It is necessary
for the defence of a country that the
border States are strong and not divided
into small parts and I submit that the
division of this Assam State into Mizo-
land or Nagaland or Hill Region would
further weaken our security rather than
strengthen the security. We have given
enough concessions in the form of
Nagaland, in the form of listening to
their problems for a long time, but it is
time that we stop discussing this affair
with them because, while one wing
comes and negotiates with us, the other
wing attacks our forces there. There-
fore, I submit that these negotiations
should be finally stopped. Of coursc.
a small gap can be given, but we should
not give them time to strengthen their
hostile activity. Possibly, they are bid-
ing their time and want to give a feel-
ing as if they are finally going to come
to terms. They may use this very time
to strengthen their activities which may
ultimately harm our country. There-
fore, 1 submit that the Government
should finally take strong measures so
that more power is given to the army.
With these few words, I support this
Bill.

it e T (340) : awefa AgeT,
7 T A ot fad 7w F qA W@
g 9% faufed & & go aw #gW
STEAT | ATMERE A7 qataT W a1
Aot Ay < feafa @, a€ 3@ &% 9% adt
sramaT feafa § auT ag srETUTIr A4t
g€ @ @ 1 g HY ) FFAT &,
WM ¥ I T gw A o e &
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W=7 w1fed | Fare a8 § fF AT
T Y S| ST I, T9 1 F47 shverd
g & g ? e qEfeT wRg § @
faerew #Y wivaar afveg &1 7 & I
W FW F A3 3 aF W@ TN
N =k Afe 7 @ efow Few
& gg N @ E F ¥ faafaw
# 399 0F @ qeAT ATIF ATHA T@AT
STET §F0 A TgH TF T FfeAT
# do JATET A AFE® AT arfeA-q
TF ATH GWT H WU T T 91 AT
ST & TATY ART @R T AT THATH
a1 AT ferma A &9 €, ¥ @€ AwEw
feam & &vT €, IF e ATH-TETH
T A agT AT g @ fow e
qifFa-7 @7 o FATER AT ATE AT
AN FT @ 4, ANMH FY a1 A
TF JHTeEN A & foX Fgr v ) TA
qT # g #Y TEAT A AWM AW I
RN F 7 a@d §1 e sway
qfeq ot & ¥ ¥ %3 faur i ofeq
F qF qq7 AE ¥, W ATIHT AWTH
T ¥ TR I qovE FOT fRar
F AR ATn-AE A A, AT AT F
AW 9, 79 dfeq AgE & @ 9, T
1 BRFT T @, MifF I AT
qHr AT e fRaT, Wi &
TEA HAT F 39 TR F qqtq HY @i
ATAT AW foFam | HY sy fargwa
¥ 7 frem o fod g e e &
& ammal Y Sy A 9, SR QO
FE F IAW, AX A GO AT
2, I F W F Y AT T A A
T §, Y A< FT A I AT AT
W AE § 39 1 W faar
qu FifTerdr TeAT SIS |

a1 e & fr e A @Y g0 AgE A
AT W FTFTT F) Aifg T FedaEr
FE N Y § e F afd 9w a1
IX & wEt #Y S famr o, I
a@t F arg a5
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5F F fawad @ owed ¥ fawrs
aqré Y | 3T g FTHI & A€ AZT BT
¥ 739 § aiRve gam, Fwvd g aur
ag @Y FY 414 fagea w5 afwar wa
FTETT Y AT F Feor gE 1 ey oY
IR F T & A T Y W &-
AT Fy & 7 Sifeer A @@t A
g, IAF T G gE-ATHT oY aF qE
F &S T qOETT T A7 A WA &
gTiET & are | Ad) faar mav g gw
foa & wgm =mgr § 5 T st
feafs # @@ ey W G
FE

@t 9T §, awmfa o, e
STAAT & o =, qifsea, &9, (e
A g aF-g g wiEar a7
AT TE F7 T 3T GG A fqwe &
gfFar &1 &1 @ § 1 ot Ay femd
Y & 7F FATA FT FAG 7 T T5JT
ATET A FATAT 47 fF 9 el Euw
FATfen qredr, U FWART qEL, T
ST TEQ-37 A9 w7 fawrer feav
2, afew & smaFT e 9@t g fF
qredY /i oY oY Ay 9T WRE & o
T iz An afeafadi F T,
ATAT F 927 e faQedy Jame &3
ANTIHT W IWTT TR &1 TH g W
I onft oY qmr o AW @ E

TSt AT srgAT H omav ovg g f
ATMATE F qEA HAY § WA TIRIC A
formraT Y & FF oW T aETETE &
FAA FAT TGAT ZIA AT, HAHF
TEAT FT ZHIC FA7 F41 40T T §,
™ 7 F#4F § fF anmdve & foa g|
F @A foar aE-IAE Ay a3 2
2 7 7 ol off aeqee 7Y €1 awafa
N amdaa g ¢ fx
FETY TATE F AW A AT qETE TS
F 9w & A g e anfEd, Ay
=TT §iFT TIfET, A T qTRI AT
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[ <fa 7]

A FFreor 78 Y oy & | gHY AR
# agt ¥ uF T wrEifaee-ere afvat
Arafaq FT FZAT 47 fF AR ITHF
N gg Af W § 5 G TAE &
M FT 92T IATF F AV F qIT
w1 AT TEY FeAT Afed, FE AAT-
F1q AE FAT Anfgd, fag F1 A
7z g fr qEfe) 9 & g9 Wil |
G wra qav g i 9 fore # ey
TE T, AfFF AT T AT BT
g 7T ifed, ;ifE ¥ A oeoE
AN ATTT | Lo ATATaT W &Y
F AT A FT 77 FEAT A7 5 FaAy
AT & AW AT OFIEY TATH & AN
¥ o= v@w F A1 fagia €, ag aga
g fagts 81 & wgw g fr
Helt St e 5 g9 smmaT feafy
Y I FATR T FT F qF TASTE 7
quTafy AZIRAT, WA A, FEH
HTHIT, AR TCHIT AT T 3 T
Fferr P @ & daer =
F AR {17 qgIET TATH & AMI A qHAT
g, I F v /TS AT A ATEAT ATAT
21 a1 37 qE I 391 | A7 g wiwra
FY oy feré A, W, w4,
qfmm-a W a3t afear @
qEd S/, A7 fae w7 "l wvE
AR qEE7 WG ¥ AT B THAT T
GEH &1 AT RIAW F T g, S99 "aA¥
TRRT AT WG GXHTL AT g1 17
FifEw 39 T F QW T LT THRAT
Y &t AT &, 98 79ET a9 7 |

SHRI SAMAR GUHA (Contai):

Madam Chairman, in my opinion there
is some sort of tragedy about the Naga
problem that has been created by the
bungling of our leaders who had the
privilege to rule over the country just
after freedom. 1 think you will remem-
ber that the Naga problem was not a
problem at the time of the INA move-

ment. I hope many of the hon. Mem-
bers in this House will remember that
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in the Nagaland the epic battle of
freedom or the saga of INA struggle
was fought. The Naga people always
behaved as if they were people of the
entire India and I would like to remind
the House that thousands of Naga peo-
ple cooperated with the INA. They
associated themselves with the INA.
They sacrificed their lines. They waged
a heroic battle with the INA against the
British Imperialism. 1 also want to re-
mind the House that even afiter free-
dom in innumerable houses photos of
Netaji Subhas Chandra Bose could be
found. 1 want to remind this House
that Mr. Phizo, who became a rebel
leader and a secessionist, who is now
regarded as anti-Indian, has, not once
but many times, openly, and in the
press statements that he made, said that
he believed in the leadership of Netaji
Subhas Chandra Bose and he regarded
Netaji Subhas Chandra Bose as his
leader. 1 wish to remind you that it
was due to the parochial view of some
top Indian leaders at that time, I mean
the Congress leaders at that time, that
they did not care to share the sentiments
of the Naga people. The Naga people
round about Kohima were friendly with
the INA movement and they fought
many heroic battles of Indian freedom
with them. But this Government even
after so many years has not erected a
single memorial in memory of the INA
men and those of the Naga people who
in association with the INA people
fought against the British imperialism.
Though they, the Nagas, along with INA
had sacrificed their lives in the cause of
Indian freedom not even a single plaque
has been put there in Kohima. Not
even martyrs’ tombs had been erected
at Kohima. It is our fault and it is of
our creation that we have ruptured the
sentiments of the Naga people and, we
have thrown them out, I should say,
from the comity of the Indian people, as
the situation is there today. Everybody
knows it and this House knows it quite
well that some missionaries, because
they disliked the policy of Pandit Nehru,
tried to create some problems among
the Nagas with the expectation that such
a situation will create a certain pressure
upon Panditji. But unfortunately per-
haps those missionaries are also a little
bit baffled now because they find that
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their own creatures are now looking not
to London or to Washington or to the
church in Rome but to the new church
in Peking. Therefore, the Naga prob-
lem has not only become complex but
somewhat explosive under changed cir-
cumstances.

There are many other factors also
which have now been introduced into
this Naga problem. One of these factors
is the factor of thc expansionist design
of the Pekingites in our country, the
second is the long hand of communist
China and the third aspect, that has
been mixed with the problem of the
Nagas, is the design of Pakistan. The
problem has now become more complex
than it was a few years back.

Therefore, we have to tackle this
problem with much care, courage and
also tact. We have to approach the
whole problem not on the basis of the
might of our Armed Forces but politi-
cally, economically and culturally and
also as much as it is necessary on a firm
basis of using the right of our Armed
Forces. Politically, I should say that
our Government should sympathetically
consider the resolution that has been
passed by the Nagaland legislature de-
manding a separate Governor for Naga-
land. Secondly, 1 would say that our
Government should try to invite a Naga
delegation and also send a delegation
from this Housc to Nagaland just to
have a fresh look into the problems
there and to allow the Nagas to express
their problems to wus. If they send
merely a few secretaries or officers from
the Home Ministry or the External
Affairs Ministry or the Defence Minis-
try. they may look at the problem only
from the bureaucratic angle, but it
would not be possible for them to look
at the problem bureaucratically and find
out a solution from a popular and na-
tional standpoint. Sir,.... I am sorry,
Madam. . ..

MR. CHAIRMAN : The hon. Mem-
ber can address the Chair as ‘Sir’. The
Chair is above sex.

SHRT SAMAR GUHA : Govern-
ment should also see that the students
from Nagaland are sent by batches in
cultural missions several times anmually,
to go round the whole of India so that
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they may have an idea of the cultural
contact with the rest of the people. I
would also request that Government
should examine whether certain special
preferences could be given to the stu-
dents of Nagaland so that they may have
engineering, medical, technological and
other education on the basis of govern-
mental patronage in other universities
in India. The other measures of cultu-
ral contact between the people of Naga-
land and the rest of India should also
be restored. 1 have also to stress fur-
ther that the problems of Nagaland, in
so far as they can be solved economi-
cally, should be tackled economically,
with fresh thought over these economic
problems.

In conclusion, 1 wish to caution
our Government that the com-
munist forces, the Maoist forces in our
country and the Chincse forces across
our borders trying to take full advant-
age of the Naga situation, and they hope
to utilise Nagaland as a crater for an
insurructionary eruption for realisation
of their Yenan Plan in the eastern sec-
tor of India. Therefore, the problem
has become more serious, potcntially
more dangerous and the Government
should pay greater attention and show
greater vigilance on this problem of
Nagaland.

SHRI M. MEGHACHANDRA (In-
ner Manipur): I rise to support this
Bill. First of all, I would like to point
out the necessity for the continuance of
this particular Act for one more year.
The Armed Forces (Special Powers)
Regulation Act was passed in 1958 and
now in 1968 this particular Act is again
sought to be continued. What is the
reason 'for this ?

I would like to point out that the
problems which were there in Nagaland
and that portion of the eastern region
are still there. Today in Nagaland there
is the Nagaland Government, but against
that there is another underground Gov-
ernment. It is found also that in many
areas the writ of the Nagaland Govern-
ment does not have sway, but on thc
other hand there is the sway of the writ
of the underground government.

Further, after finding that the Naga
people because of their armed revolt
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have been able to achieve Statehood
first and since they have been able to
expect more also, the other people in
the nearby regions or even in Manipur
where there are other tribes, are now
taking the cue and they are arming them-
selves. The House is aware that we are
getting reports in the newspapers about
armed raids, attacks and so on. We hear
of the Mizo rebellion or revoit. Even
the Kukis think that by going the way
of the Nagas they will be able to have
something.

15 hrs.

This is the real problem. Because
of the persistence of this problem, the
necessity for the continuation of this
provision is conceded. But then I want
to take this opportunity to say that mere
extension of this Bill for more years
will not do. We have to look into the
real problems of the small groups of
people there. We have to see what they
want. We have to see whether we are
giving due attention to them. As it is,
only when the problems actually comc
up in an ugly way, only when they rise
in revolt and use arms, we come to
know of them and after that we try to
find some solution, This kind of app-
roach to this problem will not do.

Moreover, if the Government of India
try to solve the Naga problem and leave
other problems unattended to, that also
will not do. We have seen it. What is
necessary is to look at the whole prob-
lem. I do not support the view of a
particular member who said that India
is one country and therefore let there
be no talk of giving rights extending to
the formation of a separate State within
the Union. That view should not be
countenanced. There can be no ques-
tion of big or small in this. A small
group of people, if they have certain
characteristics which partake of the
character of a big group of people, their
case should not be ignored. But I find
that scant attention is being given to the
small groups of people there. As a re-
sult, their case is ignored.

The best example in this connection
is the formation of Nagaland itself. I
personally support the grant of state-
hood to Nagaland. But in* order to
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bring the other peoples back from their
extremist trends, we have to give them
their due share. Here also the Govern-
ment do not give proper attention to
this aspect of the matter.

Take the case of Manipur. Next to
it is the territory of Nagaland enjoying
a higher political status. But because
Manipur was in the past a native State
with a distinct culture and so on, it is
not given that higher status. What is
the result ? The people of Manipur
feel that the Naga people have got state-
hood because they resorted to arms,
but they are denied that status because
they are not having recourse to the same
method. This is the implication of Gov-
ernment’s policy. From this, the House
will see how defective is the approach
of Governmcent to problems in that part
of the country.

Sccondly, I want to point out one
thing which is very important. The pro-
blem cannot be solved merely in terms
of construing it as an internal problem.
It goes beyond that. Some other foreign
powers are taking active interest; not
only that, they are giving material help.
When these foreign powers who appear
to be friendly to us give them material
help and want to form a base inside India
and in that way help this movement,
what have we to do ? The Govern-
ment of India have not given proper
attention to this aspect of the problem.

In Manipur also, there are some Ame-
rican missionaries. What do they do?
In an area where there are some Mizo
and Kooki hostiles, in a particular sub-
division, they have established a college,
with a building three or four storeys
high, air-conditioned, something done
for the time in Manipur. Establishing
a college is a good thing. But the way
they go about it creates the impression
that they make the people therc anti-
Indian. Through religion, they influence
them.

AN HON., MEMBER :
ruptions).

SHRI M. MEGHACHANDRA :
They make them use English and write
in Roman script. In this and in other
ways they develop in them an anti-
Indian feeling. These things are there.

How (Inter-
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Therefore, my submission is that
along with this extension. We have to
do so me thing more, some campaign-
ing. Now there is no campaigning at
all, no political explanation of the
polity of India. There is no campaign
among the Naga people or the Mani-
pur people that the approach in regard
to a separate independent State will aot
do, that arguing for independence will
only mean arguing for dependence.
There is no such campaign launched
among those people. As a result, you
find all these separatist tendencies are
there and this Bill is being extended
from year to year.

There is another thing. Some sec-
tions want to see that the military forces
stationed there should be allowed to use
military force. 1 do not support that
view because that will only further com-

plicate matters and prevent us from
achieving what we want.
Therefore on this note, that there

should be more political campaigning
and grant of more rights to those peo-
ple of these areas, I support the exten-
sion of the Act as contemplated in this
Bill.
ot o feg (Jgaw) : dew,
e, ArTEe v 9 g fasivie § a7
i fergeam & fegq § | Ammive
AT R 97 OF AT FT FTH F@TE |
ag TF BT AT g1 @y 2 & F fogw
209 & Fraar warg | @ Faww
AW T4 faeslt, qum dw Y g
R T T Y T FY @A 7 I
fear & 1 =9 ¥ zard 3w Y oo Ty
&1 20 919 ¥ 37 33, 2\ 9T sfE
FT ZATS A aaT A Fow gemw 7
20971 ¥ AWM A AE F W FT TG &Y
H & FT g0 a1 gy &y

Q¥ AIAFT GIEW : 78 AIHT fqger
MATF & |

st Tt ey . weAT wee 39
AT A AT 4 IT & ST AAF @

CA|
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Q& AT §3€ : g A1 99T § |

it vt fag ;e smmo At st
{EF aF ARAEAT § |

il AP : AT 896 99
#7 7EF X |

Nt T fag : dew, § fema
T F A9 T A FIAT  Avgan A
AMAT UF LITAVAS A K
Fifeq¥t w1 srger a9 AT Y | 7€ Wiaw
FHAFET FIAT R, g qIAW AT FE@T
¢ ag wifaw aoffeara swar &, @@
arfere i a1 a1 adi ¥ T Aww
It Y 3% arfow §F o €1 @
T q81 TR AWATE | OF TaA
T Bt formd 20-25 fedfior & AR
T FAR IZAAF AT AT 499 &
I T 9 & T T THET FY g A HT
TR WX qH T A & AEE G &
H anoE W gaT ¢ f5 20 s &
FATATL I St FT ZH FATS A€ FT T
&1 & gwmar g o o orad ww faw F
it 7€ § a7 Tg €A §, TG AT
&, AT I 3T A 9w § ) wfET N
Tz a7 AT A Ay E, A ey ek
ZAT W FY 3oo1d TGN TgT | F TG FgAT
TemEfrgmaEdd e Am F
B F | fAEFFAF & a7 9@
7 &, afew fafeed a1 473z fear omdt f
©: WEW, g9 A WEAw A 9wa @,
A7 AT A g1 o TR AWM amA G
7z a1 & gafad Fzar ae § 5 9w
FoTET it & fRear e, N & e
§, AT ag FATR AW AT TAM FAAIC
feear & fr oY a9 g | BT W
T ET e | g O A
omd qfew agt gaTa fedrw Ao @
#F @R # s FH AT A g,
#few oF A § § I A F@T §
for forae gt a9re St & a9 7 g
g, Il 83 & AR qFEAA |
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[ iz fag]
FEWMD AR F AN BTG
AT F a7 qrfeht 3 AFE afeh
t, 7 T AT GIEE FT qAET FHY
I & IHE § g A EEAT | AT FY I8
grm fF 39 a9 a<eg 97 aga wW A
2 4, fow # g ¥ gwa A e
& griY 7 fr 9y gwTH avE w92
FT W % | gafad & g wgan g fr
TaERE qTEE F AT faedr SR ¥+,
afer ST arEE fad 9w AT TREw
tar 71 & gwaa 1, ar ot 0% ufed
& S fFew ¥ g §, 7w g,
Y A0 &, I wfrdey A @ 77
FAT IW T T § AT 2w AT B
FIMF AT & | H @9 17 97 FgAT
g g fr mad € 53, § a2 fgame
238 3 a1, affw 9 & grary |
# 3w garE Y I =ARATE

# grE AT 97 qg gATGIAT 2T §
f& ag 1 gvgdl T &, <° 7 wi
zaet fenare gt & qei ax g1 @y Feit
& o fam agi & @ avel srreeY, < fir
WA saifes & o a% 3@ avg A
WS q@T F § | swfed & wwear g
f¥ agi o 1% agigy q@FT F@ET IF |
Y Fg fF ag TggLIAFTHFA AT ?
W gAY R & freras et §, 2 Az
ASEIE & g, I AT T B g,
Mg g7 F g, o BN afawde €
I ®Y 2t qEEAT NG A0 TE BT F
TR O A1 A fehrw a9 1 99 TB
FIF FR, 97 9T §F 9 A, VT F O
R, GTEF 9T T, g A AL )
I T qET F @ A1 agi Y ATATET &
R 3T T 1 FIRET d97 ST ALY
AGT, 9 IW F WA I a9 qF
BATT FIH ALY I GHaAT | 3G frasy oy
F\ aa1 &, frae Y mag sH AT Y,
TAY B AH & awaAT |

= & ford 7 o gaTE IATEATE
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TR TgT 9T TF qrferely = FIA 47
AT agh 9 arfasr (TR qrEEIeY TA-
Afefady IomaT a1 | ag At A
QAT T FTHT F7A4 T dATAT | TR
Fferer w7ar a1 fF qgf & =9 I Ar
0T & 3 | o qar ufede dar & S
MFew A g, fow 7 iwfaa & fee
g ufade g1 maa fexfve #1 wiv qer
IR GFIT TG | g B ofade awr
97 FEAT G | I9F: IE B AT AG1
T T ET 1 T G &7 | AT
T FY AT 39 AV A NG ATfE aw
TR & FATTRT &1 ONF b |

zafad oas fafyee agr o, Afe
mad & Qi vfeade w1 g8 e
7 &, ¥ SETA 21 1S9 &1 A1V 0E-
TFIvF Al d sRmifA @ F
femT & 419, I|W FT T™IT F M,
famare 7 21 7% | fegrgeam & a6 2.
OHY THS agf AL ATA FAT | agr 97
zq foeg w1 amit ofade Saar & @
Fananfes Ffeom= G FvATIRAT & 1
T RAW T THS FAAR grAT-E AT @y
AWt A qFA TET AT | S FHRAT
g7 T GE A 9 0 1 fwET W AT
femaa a8t g1 aFdt % ZmrT avs i
IST T @ qF |

T ACH & g4 § 79 famw A @
faamaa T E |

MR. CHAIRMAN : Shri Ranjit
Singh; two or three minutes. Your
party has taken its time.

SHRI UMANATH (PudukKottai) :
The representative from the Communist
Marxist group has not been called.

SHRI RANIJIT SINGH (Khalilabad) :
This problem is ten years old. Year
after year the same old arguments are
repeated, the same questions are asked
and the same answers are given. Arc
they going to do something radically
new to solve this old problem ? By the
methods they are using, they are not
going to solve the Naga problem for
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several years. Why not extend the Bill
for 4 or 5 years ?

There have been such problems in
other countries. Our neighbour Burma
faced the Karen rebellion against the
Burmese Government and they solved
the problem within a period of six
months. Why have we not been able
to solve this problem ? We know that
it is becausc of foreign interference. The
foreign fear is there. They do not take
strong action against certain persons;
they take lenient action. They patronise
certain groups and aliepate certain
groups because of pressure from other
countries. 1f you get rid of the fear
complex, you can solve the Naga prob-
lem very quickly. Imagine the para-
dox. There is the Naga Army. Would
the Government permit me to form an
army and roam about Delhi shooting
people ? You are negotiating with
them. Their commander-in-chief comes
to Delhi to meet the Chinese people over
here. We are thankful to our vigilant
press who gave us the story. Govern-
ment was trying to stifle the news of
the kidnapping of jawans in the Chinese
Embassy. The Press exposed the fact
that the NAGA C-in-C was in Delhi to
meet the Chincsc leaders. Government
tolerates such things. Take the law
into your hands, instead of permitting it
to be taken over by the terrorists.
Government has made it a principle to
tolerate the overthrow of lawfully consti-
tuted Government by armed insurgency
and rebellion. We tolerated it in China,
in Tibet also. 1 think you have made it
a principle to tolerate it here. Pakistan
was created through threats. This prob-
lem is perpetuated because of the threat
of armed up heavel and you are not tak-
ing strong action against people who had
time and again said that they want to
secede from India. The Prime Minister
agreed to negotiate with the Nagas on the
basis that they must give a firm under-
taking that they wanted to settle it with-
in the Union of India. When the talks
broke up last time, the Nagas who came
to Delhi made a statement that they
wanted an independent. sovereign repub-
lic of Nagaland; they did not want to
remain in India. Why are you negotiat-
ing with them any further; with those
people who have made such a state-
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ment ? Foreign interference has be-
come so acute. There are, we know,
20,000 Nagas trained and armed by
China and Pakistan. It is crude poli-
tics. There are some people in our
country sympathising with China and
some others, with Pakistan. They do
not only tolerate this; they blame the
Government for this; they do not blame
Pakistan or China; they blame our Gov-
ernment as though this Government was
instigating them to go to China and
Pakistan and get arms. These things
encourage them further to commit these
acts of treason by getting arms from
foreign powers and rebel against India.
If this is not treason, what is treason ?

We should learn some lessons from
history. Insurgency of this type is
subtle and insidious. You do not know
when a mass rebellion will come wup.
When it comes, you will be powerless to
do anything about it. It is happening in
Nagaland. Now there is a fellow pre-
paring it in Kashmir. There is a section
of people in Kerala demanding a separate
Moplistan. When these things are hap-
pening, in the interest of the country,
you should take strong action. You
are wasting your forces there. You are
demoralising them. You are having a
lot of peoplc killed there.

A lot of our armed forces people
have died in Nagaland. Through an
order of 1966, Government brought for-
ward an enhanced pension rate for
people killed in war-like actions. They
extended it to the armed forces and
security forces killed in Nagaland. But
they have given it only from 20th Octo-
ber, 1962. What about the security
forces killed before that date ? If the
intention was to give this pension only
to those who took part in the action
against the Chinese attack, it should
have been specifically mentioned. But
once you extend it to the people killed
by the Nagas in Nagaland, you should
give it from the date when the armed
forces went into Nagaland against the
Nagas.

We have known since a long time that
Pakistan has been helping the Nagas.
Now we know that China also is help-
ing them. We came to know in Janu-
ary that nearly 500 Nagas were plan-
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ning to cross over to China through the
Trop sub-division for training and for
gekting arms. Our security forces were
asked to keep a vigil so that they could
not go. But in February we learnt that
they had gone there and in March we
learnt that they had come back into
Iadia. This is the type of vigil which
you are having there. You have kept
just one brigade committed to that
whole area, where you should have one
corps consisting of nine brigades......
This is the problem from the army
angle too. You must consider this.
Last time, the Minister in charge, Mr.
Chagla, was kind enough to give cer-
tain assurances here regarding grouping
of Naga villages, just as we have group-
ed villages in Mizo Hills and succeeded
in stopping insurgence there. He gave
that assurance here on the floor of the
House. What has happened to it ?

Chinese interference is a great warn-
ing, because I would quote from Mao
what the intention can be in such cir-
cumstances. We have all read about his
dictum that every communist must
understand that political power is born
out of the barrel of the gun. Here he
says :

“The seizure of power by armed
force, the settlement of the
issue by war, is the central
task and the highest form of
revolution.”

..in this sense, we may say
that only with guns can the
whole world be transformed.”

He is teaching the Nagas to use the
guns to break away from India. We
should be careful about such ideologies
seeping into Nagaland. (Interruptions).
These people who defend every action
of Mao should know that Mao preaches
nationalism, though these people under-
stand that Indians should become
Chinese nationals.

SHRI VISWANATHA MENON
(Ernakulam): Madam, on behalf of my
party, I stand here to give conditional
support to this Bill. According to the
Bill, the problem in Nagaland can be
solved within one year. I do mot expect
that the Government is going to o any-
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thing in this matter. So long as the
Congress is in power here, such Bills
have to come before Parliament and we
have to pass them, because if you study
the Naga problem from the very begin-
ning, during the last two decades, the
Congress Government had bungled
from the very beginning. In 1948 they
made a very small demand of a separate
State. But our Congress bosses in Delhi
did not recognize it and they were not
prepared to meet that primary demand.
If that demand had been met then, such
a situation would not have arisen now.
Always wisdom comes to the Congress
Government too late.

Now they have given a separate State
to them, but the problem still exists.
Merely bayonets and guns wiil not solve
the problem.

AN HON, MEMBER : That is what
Mao has said ! '

SHRI VISWANATHA MENON :
Mao is a great man; don’t quote him.
The devil cannot quote the Bible. If
the idea behind the Bill is that by using
bayonets, the Naga demand can be
suppressed, I have to oppose it, because
patriotism is not the monopoly of cer-
tain sections. Even Nagas have fought
for Indian independence. But we
Indians have the character of finding
fault with everybody else. Here is
somebody finding fault with foreign
missionaries. Do you know what
foreign missionaries have done therc and
how much cducation they have given
there ? We, the so-called Indians, have
not done anything for them, whereas
the foreign missionaries have done a
Jot. Of course, that should not be the
reason for demanding separation from
India, 1 agrce. But we have not done
any justicc to them. We must look at
the problem self<critically. Without
studying their demands, by simply call-
ing the entire people traitors, you are
not going to solve the problem by mili-
tary means.

Take the question of language. When
other languages want equal status with
Hindi. the Hindi-speaker pcople say
that they arc the only patriots. You
should understand that India is a bundle
of nationalities and we must have unity
only through diversity. We cannot have
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ope nation like this. Only under the
British imperialists, India was one.
Neither under Asoka nor under the
Moghul emperors was India one.
(Interruptions). 1 am not very much
bothered about my friend’s quotations
from Mao Tse-tung. If you study them
with a religious eye, it would not have
much meaning. But if you study them
with a proletarian outlook, then it would
have much meaning. I have not much
time to deal with this problem because
1 am being called at the fag end of the
debate. All the same, I want to explain
here the stand of our party. The only
way to solve this problem is to give
the widest powers of autonomy to the
tribal people. There are certain extre-
mists among them who want an indepen-
dent State. If you want to isolate such
extremists, this is the only way. Try
to help the Hill Leaders’ Conference.
Then you can solve the problem, If you
are not going to do it today, you will
be forced to do it tomorrow.

You were not prepared to give linguis-
tic States earlier. But when Potti Sri-
ramulu sacrificed his life you agreed to
the formation of a linguistic State. In
the same way, the Congress will not
solve any problem until it is too late. It
tries to shut its eyes to every problem.
But you cannot solve any problem like
that; it will remain. If only in 1948
you had given Nagaland this problem
would not have arisen at all at this
stage. You are not going to solve the
problem by accusing China, America,
Britain or Pakistan. It is your fault
that you have not looked at the problem
with a self-critical eye and tried to solve
it

By sending the military or police you
are not going ¢o solve the problem. What
is the demand of the people ? They
want self-determination. For that, the
widest power of autonomy must be given
to them. Whether it is today or to-
morrow. only a federal State is going to
solve the problem. In every area such
preblems are going to arise. Shutting
your eyes to their demands will not do.
1f somebody says these things on your
face, calling them names is not going
to help you to find a solution for these
things.
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SHRI RANDHIR SINGH : What is
meant by self-determination ?

SHRI VISWANATHA MENON : If
I have got the time, I will explain it
here. Otherwise, we can discuss it out-
side.

MR. CHAIRMAN : What the hon.
Member wants to know is whether it is
the right of secession.

SHRI VISWANATHA MENON :
The right” of secession and the right of
self-determination are different.

SHRI RANDHIR SINGH : By self-
determination you mean separation ?

SHRI VISWANATHA MENON :
No.

SHRI RANDHIR SINGH : We will
not allow self-determination.

SHRI VISWANATHA MENON :
If the chair gives me time, I can elabo-
rate it.

SHRI DHIRESWAR KALITA
(Gauhati): What he means is munici-
pal power.

SHRI VISWANATHA MENON :
At present, the Nagaland people have
not got autonomous powers to rule their
own State. They must be given more
powers. it is only by having a broader
outlook and giving them wider powers
that you can solve this problem. It
must be decided by conciliation. Then
alone can the extremist sections of the
Nagas be isolated and the problem solv-
ed. It is only if the Government is pre-
pared to take up that stand that it can
think of solving this problem. Other-
wise, it is not only among the Nagas
and Mizos, but tomorrow it will arise
in other tribal belts also.

Finally, if by passing this Bill the
Government is going to take up arms
against the poor tribal people in the bor-
der areas, 1 do not want to support this
measure. But if, on the other hand, the
object of this Bill is to bring about
peace in Nagaland, I support this Bill
wholeheartedly.

SHRI KARTIK ORAON (Lohar-
daga): This is a question of safely and
integrity *of the nation and, so far as
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the safety and integrity of the nation
are concerned, 1 personally feel that
there should be no concessions to the
offenders. If we make one law for
Nagaland and supposing there is another
Nagaland somewhere in another part of
India, then we have to make another
similar law. The law should be uniform
and its obedience should be enforced.
Such resplts of human conduct which
are forbidden by law should be made
punishable. Otherwise, there will be no
way out.

Why are we worried about Nagaland?
Because, the Naga people do not want
anything short of a sovereign State out-
side India. That is our worry. Be-
cause we supported the demand for
Nagaland and we started negotiations
with them, it had a chain reaction and
it spread to Mizo land. In the Mizo
land they have got a government which
is called Mizoram Government. Some
hon. Member has rightly pointed out
that the Mizoram Government is like a
parallel government. I want to know
whether under the Criminal Procedure
Code or the recently passed Unlawful
Activities (Prevention) Act. 1967: we
are going to stop the uttering or publi-
cation of seditious words and creating
disaffection among the people of the
country. If any action of the reople
is in the nature of an attempt to revolt
against the established law of the coun-
try. that must be stopped.

I had occasion to know recently that
the Mizos have a parallel government.
It is not just one of those things that
is working overground; it is under-
ground. Their offices are located at
different places in the thick forests
wher nobody can go. Because therc is
no road. nobody can go there. These
places are called by names like UK,
Australia, Sydney, London and so on.
The Mizoram government have Lal
Dhinga as the President. When
Lal Dhinga goes to London, the Gov-
ernment of India is worried. How did
he go to UK? How could he have the
guts ? He is in the UK. of Mizoram
government which is functioning some-
where in Mizo hills! They have a
peculiar set up and way of working.
By convention, their meetings® are held
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at night. The intimation about the
meeting is sent by code that it will be
held at such and such place and only
those people can understand it.

The point is, if these people really
wanted something which people in any
democratic country can want, can look
forward to, the Government of India
would have willingly given them those
concessions. But we definitely know
that their ultimate object is something
different. Their leaders are all gradu-
ates of the age group of 35 to 40.
They have come to Calcutta or
Gauhati and got their education, which
they consider as foreign universities.
They can never think of remaining in
India. That is the trouble. This is a
sensitive border area. Suppose this
chain reaction spreads to Khasi. Jaintia
and Garo Hills. which are on the
northern side of East Pakistan. As we
all know, these people arc having con-
tacts with China on that side by cross-
ing NEFA. On this side, they are
going over to East Pakistan. If they
are really thinking of acting against the
interests of India. I think it is time that
we took certain measures against them.

If any person, or group of persons,
try to conspire with another person or
country in order -to accelerate the land
or air operation of that country or with
a vicw to rétard the land and air opera-
tion of our country, such a dangerous
activity must be stopped. If you do
not stop their activities and thereby
solve the Mizo problem, and if yom
arc going to negotiate with them, you
will never be able to solve the problem.
Unless you act firmly, no matter how
long you will take, you are not going
to solve this problem.

15.40 Hgrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—

(i) “In accordance with the provi-
sions of sub-rule (6) of rule 186
of thc Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (Rail-
ways) Bill, 1968, which was pass-
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ed by the Lok Sabha at its sitting
held on the 20th March, 1968,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
said Bill.”

(ii) “In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (Rail-
ways) No. 2 Bill, 1968, which was
passed by the Lok Sabha at its
sitting held on the 20th March,
1968, and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this Housc
has no recommendations to makc
to the Lok Sabha in regard to
the said Bill.”

ARMED FORCES (SPECIAL
POWERS) BILL—contd.

= gwaea feg gmag  (fae)
AT aaafa wgrEET, gw oot &5
98 T HETTAET T A IF G | A
g FFA 4 FO% A Agy & foAwm
JEEATFT AT MHAA S TR(5T AHEAT FI
& 7R K1 AVEIT g7 A1 Kl 1
T 39 g7 a7 AT A4y arfaT A8 g
fee mwa s & s Tar 97 9,
AT STZ A dar g8, (9w F
AT FAT AET § IW AT GA A% | G
g {F Fgi ¥ ATmel A, az0 & A0
A F AT FHAT § OF L ATOS)
¢, 37 a1 ) fF aeare 37 fagidy amm
AT & AR B & (AT T IAT
® 2 fr Wt femgram & Arg g AEY
g, 1 fergram & oFar § araw &
Yz St fazot & gra & faadw av gd &
g T i feq ax f5T agAt T4
TR AT gav i I FTHTT FATAL
&, AT ATCATEAM K[OG FA, AT
AT ATATAT EY TV i, I AT AL F1E
F=o1 AT 4% fawar afex q i
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Tt W 77 & fowern, g 78 5 oF
arar a9y faar S A F) T w1
7 fegeam & fawg G F97 & W
fo w7 femgram #7 fadoit & o
9T QWM FAT @Y, & AT cqa=
IS FAHT AT § fergeam AW AT F
I= 7 fergeam W wifeeam &
F AT AT F T AT AVRT R EFA T
FH AT TEAAT FIT AT FT ¥€A
xar =ifed T garwfaa fagidr aom
FAT & 3§ A A Y A i
57 7% fF 3 77 F1T w9z q=Rki § @@
w=Ew F F3 7 F fergmamm & w7
TH &1 I I AT § AT IWF 14T
97 &1 qE a1 F74 § | 77 qZ A WAL
gt Arfr g A faddy avn Aarsi &
FE AT AGY FAT WlET | FT T T
Far & A fergram & sfa awrm €,
S FT AT FT AZEAT & AT AL
I F1 AT ATCET 17 IAK T e T
arfzm | 3T FY qEEAm FTE ? I
atfgs farm FTRTTAFT g FFaT e
398 fedwedy o Tifzd | maEEE &7
¥F qF A 74T T, 9 A A1 AT T
2 99§ afvada FvAT aga TwdAE |

A JEvEEd W § wwedr g
7z g & T anit-ardY AT oE Y e
aT § Fagwfy & UF @i A
FATEE | ST AM AT TIAT 3T AAOET |
I Y F7 wfeAE 8, 99 FT FEHAT
arfew | 9 @9 797 1R § T§ ATAAT
aifed #1ifw 37 AT F 9 FFeT Al
firam & ag 1 7 &7 far A g
s @xer w8 0ar A faww
1 I FY wzfega 1 gHwA AiEd W
Tz AAHT AT ARA § IH &1 AT
arfam | f ave &7 agfans 8 a2
ST T 9FF & TH 9 A1 IAAT
Tifze

draq fadza § gz F7AT 9@AT
i 3T g qd § AT A1 g
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AN ATET & AT FAT FAT il
AT & G 7 ZT 3 T FTH A T9T |
sy S a7 ¢ f agr fazfoel & os-
I T I Jg JAAT AT TET & IH FT GW-
7T ey | 39 fadwl qy4At F smar
faRwy are &w & S @wT AW o &
FZIATFRTAAN A ATANAT H7 FraET
IS @&, I BT FT gy I
7 AT I F AR & ® &)
R fegem & § @ ¥ ¥ g
foeg @ wal A fgEm F ww
T F A IAAT HATG FLEE
AT T AT § Ft Frmag A F
arfew 1 O St fadel {ovd A awi §
ITRTAETH L@ TATHT HT AT AT |
I KT 2T AT TGATSIE AR |
A= TS F 14T AT qg & 6 59

ZATH #Y Tfq F 90 FramEe # [,
ATE Tarfs & wrafagar v oAfzo
fad agt & ag @A ST S@l
vgda fFu 913 § vyt fF fadndy awm
aaveli avfam @R, agr s
T G 9%, T gfer § agi waw faan
AT AT | I FTH K1 a@ qqfaEwar
T =rfen faw & F1E of faeam smamw
# a1 4gT A @ o S R e ¥
AT &N | AT 4TY G qAE FF F Www
TATF FIATE |

SHRI SURENDRA PAL SINGH :
Mr. Chairman, this subject of Nagaland
has been discussed in the forum of this
House a number of times before, some-

times in the form of questions and
answers during the Question Hour and

sometimes in response to calling-
attention notices; so, there is really
nothing new which the Government

can reveal about our policy in regard
to Nagaland, nor are there any new
suggestions put forward by hon. Mem-
bers, who took part in this debate.
However, this did give hon. Members
another opportunity for airing their
views and putting forward their sug-
gestions  regarding this very confplicat-
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ed and intricate problem of Nagaland.
1 am sure that the Government would
greatly benefit from all the suggestions
which hon. Members have put forward
and the constructive suggestions made
by them will be considered very
seriously; utmost consideration will be
given to them by Government when-
ever the time comes to review their
policy with regard to Nagaland.

During the course of the debate two
points of views have been put forward
by hon. Members who participated in
the debate. There was one set of
Members who advocated that we
should follow a tough line or a tough
policy instead of carrying on negotia-
tions with the underground Nagas; that
we should try and crush the whole
movement by the force of arms. The
other set of speakers, who are in a
majority I am happy to note, were those
who are in agreement with the policy
that the Government is following in
regard to Nagaland at present. They
are of the view that the present conci-
liatory policy of the Government
should be continued, negotiations should
be carried on and we should try to
win over even those extremist elements
of Nagas who do not see eye to eye
with us at present; that we should win
them over by persuading them and by
pointing out to them the wisdom of
throwing on their lot with Indian and
that their future lies with this country
rather than forcing our decision on them
by force of arms.

To those hon. Members, who advo-
cate a policy of force, who say that we
should not carry on negotiations with
them, I would only say this much that
before this agreement on suspension of
operations came into existence, for
nearly ten years or more a lot of kill-
ing and strife went on in Nagaland.
We tried that method before but we
did not succeed very much.

AN HON. MEMBER : Why?

SHRI SURENDRA PAL SINGH :
The whole House knows the result of
that. Ultimately no solution came out
of that warfare.

For the last four or five years,

after the suspension of operati(?ns
came into force, the present policy
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of the Government is being followed
and we should be in a position now to
make a very dispassionate assessment
of the achievement of that policy. I
can say categorically on behalf of Gov-
ernment that the present policy has
paid great dividends, inasmuch as
today, though some Members may not
agree with me, quite a large majority
of the people in Nagaland, from among
the underground also, is in favour of
this policy and sees eye to eye with
Government on this point but some-
times they cannot come forward and
put across their viewpoint for various
reasons. When we carry on talks with
them and negotiate with them. they are
one with us on the point that their
future lies with India and that they too
would like the whole problem to be
settled peacefully and through negotia-
tions. They do not want that hostile
activities should be resumed on the part
of the Nagas or Government should
take punitive measures or start military
operations.

So, in the balance we can make out
that this policy has paid . dividends.
Today a large majority of the Naga
population is with our point of view
and those extremist elements among the
underground. who are, still talking in
terms of independence and who still
want to resume hostilities, are, if I may
use the word. being slowly isolated. Tt
is truc that these people are acting in
a very irresponsible and anti-national
manner. They are hobnobbing with
China. Their contacts with Pakistan
and all the help that they are getting
from there is in the knowledge of
Government. We do realise that this
is a very important and strategic and
sensitive areca and we do not like any
foreign power to interfere in an area
which is of very great and vital im-
portance to us.

Hon. Members should not think that
we are completely oblivious of all the
developments over there. We are very
vigilant. We are keeping our eyes
open. We will not allow things to go
that far that they get out of hand.

s gER W weAW  (IWHA)
AN AT & a5 WY AT @S g
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&7y Fza & v o s &, dar
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SHRI SURENDRA' PAL SINGH :
We must realise that they are our kith
and kin; they are our own people. We
cannot art in a manner as the British
Government or imperialist power can
do. One hon. Member said that we
should have acted like the British Gov-
ernment and that we should have
crushed them. An imperialist power
could have done that. But for a Gov-
crnment of the type we have here, it is
not possible to take such measures
against our own people. We are ap-
pealing to them, to their sense of pat-
riotism, their good sense, that they
should not indulge in such activities
and that it is in their own interest that
they should throw in their lot with
India, that they should not think in
terms of independence, secession, etc.

What I say is that these developments
which have come to our notice are
causing a great deal of anxiety. We
are fully aware of them and their im-
plications. As I said earlier on, we
do not welcome the idea of any foreign
power or any neighbour of ours to try
to fish in troubled waters. We do not
like their interference. We are kecping
our cyes open.

Y FFR T TOAD : AT AET TEY

g, dfew fer i faeir swdiw #%
®E

SHRI SURENDRA PAL SINGH :
This point has been explained -earlier
on, We try our very best to see that
these people are not able to cross our
border and go to China and Pakistan.
Our Security Forces take every pos-
sible action to stop it. But, as it has
been said in the past. it is not abso-
lutely possible to stop these people
from going across the border in small
batches of two or three. getting arms
and coming back in the same manner.
We try our best to stop it. Some new
measures have been taken to stop their
infiltration into this country after their
going out of the country to seek help
and arms from China. We are taking
every possible action to stop them from
crossing our border. I would like to
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assure the House that these develop-
ments are getting our utmost attention.
We are anxious about them. I can
assure the House that we will not allow
these things to go on. There is a
certain limit up to which we can be
patient with the Underground Nagas.
But the moment we see that the things
have gone too far, I am sure, suitable
action will bc taken against them. 1
would appeal to those misguided
Underground Nagas who are our kith
and kin that they should come back to
the path of reason and sanity and
should give up their demand of inde-
pendence and secession,

During the course of the debate, a
number of other points were raised.
Mr. Kanwar Lal Gupta was in favour
of using force. To that, 1 have already
replied. The other point which was
raised was that there are some foreign
missionaries who are carrying on some
mischievious activities in Nagaland. In
that connection, I have this much to
say that whatever may have happencd
in the past about which I do not know,
about the mischief created by foreign
missionaries, at present there are no
foreign missionaries in Nagaland mor
do we allow foreign missionaries to go
to any of our scnsitive areas along the
border......

SHRI DHIRESWAR KALITA: He
is misleading the House. In the sub-
division of Sulhachan of Manipur, there
is a foreign missionary school....(In-
terruption).

SHRI SURENDRA PAL SINGH:
At the moment, I have information
only about Nagaland. I cannot say
about other parts. The general policy
is that we restrict their entry into those
areas which we consider vitally impor-
tant and sensitive areas. In Nagaland,
there are no foreign missionaries.

=it <fy T : T AR QAT 9T
arR § g, fad ArvE F fad Td
7 $ars At & T S A Y W
I F AR A A

SHRI SURENDRA PAL SINGH:
I was merely saying that in  Nagaland
there is no such aotivity as he referrgd
to. There are no foreign missidnaries
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there. Of course, there are some Chris-
tians over there. But the entire Church
has been Indianised. It is in the hands
of the Indians. There are three or four
European ladies who are working as
school teachers but they are not taking
part in any missionary activities. They
are being kept there with the consent of
the Nagaland Government. They are
carrying on only educational aclivity
with the consent of the Nagaland Gov-
ernment, That is with the approval ...
(Interruption) .

St gw =T FOAT : a7 TAETD
TR B & g W 3—armw fasr &
g HaE & ar e i F zrar ?

SHRI SURENDRA PAL -SINGH :
About foreign missionaries, this is our
information. The information is given
to us by thc Nagaland Government. This
is the correct information.

SHRI DHIRESWAR KALITA : He
is mislcading the House. In Manipw.
in the sub-division of Sulhachan, therc
is a foreign missionary school. The
Government has allowed them to work

there. Still he is misleading the Housc.
(Interruption)

SHRI SURENDRA PAL SINGH :
Another point raised was that some of
these Underground Nagas  arc  taking
advantage of the suspension of opera-
tions. .. .

= Tw W (Fat) : fafreew e,
Fard fF famd o@@s
SHRI SURENDRA PAL SINGH :
I am not yielding.
=t g% 7E TSI : TWTIFT TG,
g FT AFIH o uA i ga 7 i
& 91 9 %1 agrET 9 §—aqT TH *
v A wEAT A g ?

SHRI SURENDRA PAL SINGH:
Another point raised by Maj.  Ranjit

‘Singh was about regrouping of villages

all along the border line. During the
course of his speech, he said that some-
time back Mr. Chagla, the then Foreign
Minister, gave an assurancce that the
scheme of regrouping villages all along
the border will be carried out. 1 have
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checked up and I have found out thui
Mr, Chagla never gave an assurance of
that nature.

SHRI RANIJIT SINGH: What do
you mean ? It is in the proceedings.

SHRI SURENDRA PAL SINGH :
1 have checked up and found out that no
such assurance was given.

MR. CHAIRMAN : If you want to
yicld, please sit down and hear him.

o R FT0 At fauAds § A Adt

2
MR. CHAIRMAN . If the Minisicr
wants to yield, he should sit down and
hear him. Both of you cannot go on

speaking.

SHRI SURENDRA PAL SINGH :
1 was merely saying that such ideas have
been put forward by a number of people
in the country and the Government has
given its utmost considecation to it. What
1 was trying to say was that no such as-
surance was given on behalf of the Gov-
crnment by the then Foreign Minister.

Some other hon, Membets have taken
the view that instead of solving this
problem by force of arms, we should
carry on our negotiations with them and
that we should try to win over the peoplc
of Nagaland by bringing them over to
India and by showing them what India
is like, what developments we have made
and to bring about cultural integration
between the two. I am fully in agree-
ment with the suggestion put forward by
the hon. Members, Every attempt is
made by us to give opportunities to
people from Nagaland, whether they are
students or other people in different
walks of life, to come and to go on
Bharat Darshan tours, Such tours have
been arranged and they are proving very
fruitful indeed. 1 agree that we should
do something more about it and that we
should continue to do so.

The other point raised was that we
should also make every possible effort
to bring about the economic  develop-
ment of the region. So far as the means
of transportation and economic develop-
ment is concerned, T would agree with
‘the hon. Members that we do feel it is
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4 very important mailter and that  we
should do everything possible to  bring
about early economic development, In
that respect, 1 may add that there is a
responsible, duly-elected, Government in
Nagaland and that Government is doing
extremely good work in regard to the
question of economic devclopment of
that arca and the Government of India
is giving.every possible heip to that Gov-
ernment. Whatever their necds and re-
quirements are, they are met by the Cen-
tral Government. But we are prepared
to give any additional aid that they ask
for to strengthen their hands and to
bring about 4 development of the region
which we think is also very important.

SHRI RANIJIT SINGH : What about
the enhanced rates of pensicn ?

SHRI SURENDRA PAL SINGH :
Then, there was the point raised by Shri
Samar Guha about the guestion of the
demand of Nagaland for a separate Gov-
emor. This is a new development and
a demand of the nature has come and it
is being considered by thec Government.
But no dccision has yet becn taken on
that matter.

Sir, I have covered most of the points
which the hon, Members 1aised here
during the debate and about any other
suggestions or points that may have been
left out, which I havz not been able to
reply, 1 can assure he House that a
proper note has been taken of all the
points. As I said carlier, we will give
those suggestions our utmost considera-
tion and such of those suggestions which
are practical, we shall, certainly try to
implement them in future,

SHRI RANDHIR SINGH : What
about helping the ex-servicemen in
Nagaland ?

SHRI SURENDRA PAL SINGH
That proposal is under considcration.
With these words, I commend the Bill
for the consideration of the House.

o wgER fag meR ()
i Cico f b P 1o bt S
qEMAvE HT TH STE & w1 gaL A
e &, 59 T ATTHT AETIE TAAY-
Fr  SAATEHOA qT AT oot
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&t g qmw fag : ag a7
@ =g 7 QO e &, 37 399
T TR ATAL, ST Sl A TR
N FAETT AT S AT FZ N L AT E
B WiE ZEd A1 g1 vEd & Afwe
Fiferw ag N AT g fw FrsnEHr F19
A e Ll U
fael) fmm &7 @awT 7 917

it Tt fag el ;w7 W A
g o T WIET FT WY AT IFE FIA AT
T

st gt o fag : 7 "rgw fra
B & A0 AAT q7eT 78 1§ § | Te
ar fazaifra giaw Aa &, gfaa ;i 8
fifT v Bn amy B A AR

16.00 Hns.
MR, CHAIRMAN : The question js:

“That the Bill to continue the Arm-

ed Forces (Special Powers) Regula-
tion, 1958, as passed by Rajya Sabha,
be taken into consideration.”

The motion was adopied.

MR. CHAIRMAN : The question is :
“That Clauses 1 and 2, the Enacting

(Amds.) Bill
Formula and the Tiile stand part of
the Bill.”
The 'motion was adopted.
Clauses 1 and 2, the Enacting Formula
and the Title were added to the Bill.

SHRI SURENDRA PAL SINGH :
I move :

“That the Bill be passed.”
MR. CHAIRMAN : The question is :
“That the Bill be passed.”

The motion was adopted.

16.01 HRrs.

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-
MENT) BILL

THE MINISTER OF PLANNING,
PETROLEUM AND CHEMICALS
AND OF SOCIAL WELFARE (SHRI
ASOKA MEHTA) : I beg to move :

“That the Bill o provide for the
inclusion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain  castes
and tribes. for the readjustment of
representation, and redelimitation of
parliamentary and assembly constitu-
encies in so far as such readjustment
and redelimitation are necessitated by
such inclusion or exclusion and for
matters connected therewith. be refer-
red to a Joint Committce of the
Houses, consisting of 33 members, 22
from this House, mamely. ...

namely, the 18 names given in the order
paper,

“Shri R, S, Arumugam, Shri C. K.
Chakrapani. Shri Anil K. Chanda,
Shri N. T. Das, Shri G. Y. Krishnan,
Shri N, R, Laskar, Shri Raja Ven-
katappa Naik, Shri J. H. Patel, Shri
Deorao S. Patil, Shri Trilokshah Lal
Priendra Shah, Shrimati Rajni Devi.
Shri Ram Charan, Shrimati B. Radha-
bai Ananda Rao, Shri J. B. Muthyal
Rao, Shri K, Subravelu, Shri P. R.
Thakur, Shri Ramchandra Ulaka, Shri
Asoka Mehta....".

With your permission, I would like to
add four more names, namely,

“Shri M. G, Uikey, Shri S. M, Sid-
dayya, Shri Kartik Oraon, Shri Hukam
Chand Kachwai, and”
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and then,
“11 members from Rajya Sabha;

“That in order to constitute a sit-
ting of the Joint Committee, the quo-
rum shall be one-third of the total
number of members of the Joint
Committee;

“that the Committee shall make a
report to this House by the first day
of the next session;

“that in other respects the Rules
of Procedure of this House relating to
Parliamentary Committces shall apply
with such variations and modifications
as the Speaker may make: and

“that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
11 members to be appointed by Rajya
Sabha to the Joint Committee.”

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : What will be the strength
of the Committee now ?

SHRI ASOKA MEHTA : The totyl
will be 33—22 from the ‘
namely, the 18 members the names of
whom are given in the Order Paper, and
four more namely, Shri M. G. Uikey.
Shri Siddayya, Shri Kartik Oraon ‘and
Shri Hukam Chand Kachwai, and 11
from Rajya Sabha.

I have been informed that the Busi-
ness Advisory Committee has been of
the opinion that, in order to save time.
reference to the Joint Committce be
made without any discussion. Therefore,
I would not like to add anything at this
stage.

. MR. CHAIRMAN : The question
is :

]

“That the Bill to provide for the in-
clusion in, and the exclusion from.
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes and
tribes, for the readjustment of repre-
sentation, and redelimitation of parlia-
mentary and assembly constituencies
in so far as such readjustment and
redelimitation are necessitated by such
inclusion or exclusion and for matters
connected therewith, be referred to a
Joint Committce of the Houses, con-
sisting of 33 members, 22 from this
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House, namely, Shri R. S. Arumugam,
Shri C, K. Chakrapani, Shri Anil K.
Chanda, Shri N. T. Dus, Shri G. Y.
Krishnan, Shri N R, Laskar, Shri Raja
Venkatappa Naik, Shri J. H. Patel,
Shri Deorao S. Patil, Shri Trilokshah
Lal Priendra Shah, Shrimati  Rajni
Devi, Shri Ram Charan, Shrimati B.
Radhabai Ananda Rao, Shri J. B.
Muthyal Rao, Shri K. Subravelu,
Shri P, R. Thakur, Shri Ramchandra
Ulaka, Shri M. G. Uikey, Shri S, M.
Siddayya, Shri Kartik Oraon, Shri
Hukam Chand Kachwai, Shri Asoka
Mehta and 11 from Rajya Sabha;

“that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total number
of members of the Joint Committee;

“that the Committee shall make a
report to this House by the first day
of the next session;

“that in other respects the Rules
of Procedure of this House relating to
Parliamentary Commigtees shall apply
with such variations and modifications
as the Speaker may make; and

‘that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
11 members to be appointed by Rajya
Sabha to the Joint Committee.”

The motion was adopted.

16.04 Hrs.
BANKING LAWS (AMENDMENT)
BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT) : On behalf of Shri
Morarji Desai, I beg to move :

“That the Bill further to amend the
Banking Regulation Act, 1949, so as
to provide for the extension of social
control over banks and for  matters
connected therewith or  incidental
thereto and also further to amend the
Reserve Bank of India Act, 1934, and
the State Bank of India Act, 1955, be
referred to a Select Committee con-
sisting of 22 names....

You will notice that in the printed fist
there are only 20 names. Now some
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changes have been made in the list which
appears in the order of today, and two
more names have been added, These
changes have been made with the per-
mission of the Chair. The changes in
the names have been cleared with the
concerned Parties. I shall now read out
the names :

“Shri Frank Anthony, Shri Kamal-
nayan Bajaj, Shri S, S. Kothari in
the place of Shri Maharaj Singh
Bharti, Shri N. Dandekar, Shri C. T.
Dhandapani, Shri G. S, Dhillon, Shri
Madhu Limaye in the place of Shri
S. M. Joshi, Shri C, M. Kedaria, Shri-
mati Sucheta Kripalani, Shri Samaren-
dra Kundu, Shri Lalit Sen, Shri Indra-
jit Gupta in the place of Shri H, N.
Mukerjee, Chaudhary Nitiraj Singh,
Shrimati Vijaya Lakshmi Pandit, Shri
Krishna Chandra Pant, Shri S. R.
Rane in the place of Shri Deorao S.
Patil, Shri Thirumala Rao in the place
©of Shri R, Dasaratha Rama  Reddy,
Shri Dwaipayan Sen, Shri K. N.
Tewari. ...

The two names which are not in the
order paper and which have now been
added are :
“Shri Jyotirmoy Basu, Shri Sadhu

Ram....

and
“Shri Morarji Desai with instruc-

tions to report within one month.”

Hon, members would recall the state-
ment made by the Deputy Prime Minis-
ter in this House on December 14, 1967,
on social control over commercial banks.
He outlined in that statement the major
steps, administrative and legislative, that
the Government intended to take to
implement the decision to have effective
social control over the functioning of
commercial banks. In pursuance of the
scheme of social control, the National
Credit Council at the all-India level has
already been set up and it had its first
meeting on the 16th instant. It is seized
of the basic issues relating to the budget-
ing and planning of overall credit, and
I hope that, in course of time, the Coun-
cil will be in a position to indicate ap-
propriate guidelines regarding allocation
of credit which will require implementa-
tion by the commercial banks, *
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As will be clear from the Statement
of Objects and Reasons accompanying
the Bill, its main object is to amend the
Banking Regulation Act, to incorporate
certain new provisions with a view to
extending effective social control over
banks. The commercial banks have to
take actual credit decisions in the light
of the guidelines that may be indicated
1o them. The Bill seeks to ensure that
they are properly oriented for such pur-
poses, that the Reserve Bank’s powers
are adequately widened to secure imple-
mentation of such guidelines or matters
having a bearing on them, and that Gov-
ernment is vested with suitable powers
to acquire the business of the banking
company in the event of persistent fai-
lure on its part to comply with the
Reserve Bank’s directions,

The Bill, as the hon, members will
concede, is one with wider implications.
dealing as it does with the activities of
one of the most important sectors of the
economy. Moreover, although every
case has been taken in drafting the Bill,
there is no denying that the drafting had
to be completed within a comparatively
short time. We would, therefore, like
to have the benefit of the close scrutiny
and counsel which only a Select Com-
mittee of the House can give in regard
to the drafting of the Bill.

Since the Bill was introduced, a num-
ber of suggestions have been received
from many quarters and 1 would take
this opportunity of referring here §n
general terms only to the relatively more
important suggestions which could be
usefully examined by the Select Com-
mittee within the basic frame-work of the
Bill.

1 would in particular refer to Clause 5
of the Bill prohibiting granting loans and
advances and giving guarantees 4o Direc-
tors and the concerns in which they are
interested. Hon, Members bave ex-
pressed concern on more than one oec-
casion that a dominant group or persons
who happen to be on the Board of
Directors of the Banks exercise undue
influence on the bank management in
getting loans for themselves and their
concerns. The proposed section fs in-
tended to eliminate to such influence. I
share this concern which has been voiced
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by hon. Members and would like it to
be ensured that the prohibition comes
into force as soon as possible after the
enactment of the Bill. I think that the
period of three years which is the time
proposed in the clause to be allowed to
banks to liquidate their existing advances
to Directors and their concerns, except
where there is a contractual obligation
for a specific period, may be reduced
further, say, to a period of one year.
1 also propose to have the present draft
amplified to cover also the members of
the Advisory Boards which are
being set up by foreign Banks and also
members of local or Advisory Com-
mittees of any Indian bank as well. I
have, however, received representations
that the present draft might create cer-
tain hardship or dislocation which may
be avoided without any dilution of the
basic intention underlying the present
draft. It has been pointed out that the
freezing of loans and advances on a
particular date might create difficulties in
the operation of cash credit or over-draft
account and the outstanding  advances
may be allowed to fluctuate within the
credit limits already sanctioned. It has
been represented that the prohibition on
loans to companies in which the lending
bank’s director is a director should not
apply in respect of advances to com-
panies which are subsidiary companies of
the Banking company or to  non-profit
making companies registered under Sec.
25 of the Companies Act or to com-
panies in which the Government have a
majority shareholding. Also it has been
argued that persons with special qualifi-
cations and experience and who are on
the Boards of Banks and who hold mere
qualification shares need not suffer from
this prohibition as this would restrict
the choice of banks to have on their
Boards competent and  professional
people who happened ¢o be their con-
stituents. 1 should, however, make it
clear that we would not like the basic
structure of the section altered except
to the extent of making any marginal
relaxations which would not directly or
indirectly create any apprehension or
leave any scope for the exercise of any
influence in the granting of loans to
Directors or their concerns. Subject to
this the Select Committee: could possible
consider any proposal to amend the sec-
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tion to remove any genuine operational
or legal difficulties in applying the pro-
hibition., These suggestions as also any
other suggestions which the hon, Mem-
bers might like to make may be usefully
considered by the Select Committee.

I would now turn to another import-
ant provision of the Bill which has been
the subject matter of conmsiderable criti-
cism, viz., the proposed Section 36 AD.
Let me at the outset clarify the basic
objective of this section, Banks are
primarily service institutions and have to
function as efficient and disciplined units.
Otherwise, the objective underlying the
social control over banks will be frus-
trated. Banks are governed by the
Negotiable Instruments Act and have
centain responsibilities to discharge to-
wards the public and also their constitu-
ents who are their borrowers and depo-
sitors. If there is any deliberate obstruc-
tion or intimidation within the premises
of an office or outside which affects its
functioning, it has implications which
are far more serious than adoption of
similar practices in individual commer-
cial or business establishments, We have
received representations urging that this
provision should be withdrawn as it
affects the legitimate trade union activi-
ties of the employees.- As the  hon.
Members would appreciate, this is based
on a mis-apprehension of the scope and
purpose of the proposed section. It is
not intended to curb any legitimate
trade union activities. What the
proposed section purports to do is to
prohibit any person from indulging in
certain forms of undesirable activities
which might affect or undermine the
normal functioning of a bank. In the
proposed Bill the right to launch prose-
cution in terms of this section has been
restricted to the Reserve Bank or any
person authorised in this behalf. We
have considered the matter carefully and
are of the view that it will be inappro-
priate to restrict the right and it should
be open to any aggrieved party whether
it be a bank or any other person—an
employee or constituent of the bank—to
file a complaint to the appropriate court.

Apart frpm these there are two minor
amendments which may be considered
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by the Select Committee.  Sub-clause
(a) might be modified making it clear
that there should also be no obstruction
to any person not only from entering the
office or place of business of a banking
company but also from leaving its pre-
mises. Also there should be a prohibi-
tion on any kind of demonstration by
any person inside the bank  premises
whether such demonstration is decent or
indecent. I hope the hon. Members
would appreciate the circumstances in
which it has become necessary to incor-
porate this provision in the present Bill.
Apart from the amendments to the
Banking Regulation Act, we have taken
this opportunity of proposing certain
amendments to the Reserve Bank of
India Act and the State Bank of India
Act. We have also in view a few minor
clarificatory amendments mostly of a
drafting nature to these Acts and these
will be moved at the appropriate stage
in the Select Committee. Sir, I now
move the motion.
MR. CHAIRMAN : Motion moved :
“That the Bill further to amend
the Banking Regulation Act, 1949, so
as to provide for the extension ©Of
social control over banks and for
matters connected therewith or inci-
dental thereto _and also further to
amend the Reserve Bank of India Act,
1934, and the State Bank of India
Act, 1955, be referred to a Select
Committee consisting of 22 members,
aamely :—
Shri Frank Anthony
Shri Kamalnayan Bajaj
Shri S. S. Kothari
Shri N. Dandekar
Shri C. T. Dhandapani -
Shri G. S. Dhillon
Shri Madhu Limaye
Shri C. M, Kedaria
Shrimati Sucheta Kripalani
Shri Samarendra Kundu
Shri Lalit Sen
Shri Indrajit Gupta
Chaudhary Nitiraj Singh
Shrimati Vijaya Lakshmi Pandit
Shri Krishna Chandra Pant
Shri S. R. Rane .
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Shri Thirumala Rao

Shri Dwaipayan Sen

Shri N. K. Tewari

Shri Jyotirmoy Basu

Shri Sadhu Ram

Shri Morarji Desai
with instructions to report within one
month.”

SHRI LOBO PRABHU (Udipi) :
Madam Chairman, I rise to object to this
Bill on the ground that it is not constitu-
tional. I do not know whether in
bringing this Bill the Ministry had in
mind the judgement of the Supreme
Court in Gorakhnath vs, The State of
Punjeb. In that judgment it has been
made abundantly clear that no rights,
no fundamental rights may be touched
by Government without giving adequate
compensation as provided in Art. 314.
Now, no doubt, the Government has
been subject to pressure from their
own side. No doubt, even those who
could have resisted this Bill, the Bank-
ers, have been subject to a sense of seli-
preservation. But, here, in this House
we have to preserve the majesty of the
law and I would like to have an assur-
ance from the hon. Minister that this
judgement has been considered, This
Bill which seriously limits the rights to:
property and takes away the control of
the Bank is unconstitutional.

16.18 Hrs.
[SHRt BAL RAJ MADHOK in the Chair]

MR, CHAIRMAN : Shri Amrit Na-
hata,

SHRI KANWAR LAL GUPTA
(Delhi Sadar): What about the point
of order the hon. Member has raised,
Sir ?

SHRI LOBO PRABHU : Sir, it is an
unconstitutional debate. You have to
give a ruling.

SHRI RANDHIR SINGH (Rohtak)::
It is conmstitutional.
awrafa wgvag : o St eafa
FoTE TE  IF XA AQ FEAT I
tfrcafae ¥ IO EEE A 332
721 & W1 AT e 49rg at A faw
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N G 19 7T §, LHE FLTHFA
& a1 99T FT a5 &, g TW WFR
F I7FY s afas T &

ST Fifas

SHRI LOBO PRABHU ; Sir, are you
ruling it out of order ?

MR. CHAIRMAN : I want that the

debate should continue, It can be thrown
out or accepted. I do not think the
constitutional objection which you have
Taised is valid.
_ SHRI K. M. KOUSHIK (Chanda) :
Mr. Chairman, Sir, in  assessing the
utility or the otherwise of the Bill on the
anvil, we have to look around and to
collate our position. The slogan  of
‘Socialism’, ‘Communism’ and ‘Social
Controls’ are all borrowed by us from
other countries and there have been
several experiments carricd out by other
countries in this regard and, therefore,
it is necessary to look to the experiences
in this regard and collatg our position
whether the present Bill is going to be of
any utility or not.

The socialists in Great Britain, Sweden
and other countries have now given up
the idea of Statg ownership and they
‘have reverted actually to the system of
private enterprise. Even Russia, from
which country we have been  drawing
inspiration from day to day, has also
relented on this question of State owner-
ship and it has now reverted to profit-
making motive and market economy.
Similar trends are also observed every-
where and therefore thg communists
countries as well as the socialist coun-
tries are reverting from State ownership
to the private ownership, Now, it is a
matter for consideration whether the
present legislation which is being debated
now will serve any purpose whatsoever.
“Whether this will be useful at all is a
matter which has to be taken into con-
:sideration very seriously, To me it ap-
pears certain that it is not a desirable
legislation. Now, in spite of that, the
politicians here want the public sector
and they want nationalisation; and they
have nationalised the Life  Insurance
Corporation. The foreign trade, food
trade and so many other trades have
been nationalised. But, Sir, what is
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the result ? The result has been that we
have deficit financing, inflation, bunk-
ruptcy and the ruin of our economy. This
is the result to which we have arrived
at. Therefore, we have to see really
whether it is not foolhardiness for us in
this contingency to accept this legislation
as being helpful to us.

The second point that T would submit
is this. The banking system .in India is
a mixed one. That is, there arc banks
in the State scctor, there are banks in
the private sector. There are commer-
cial banks. Over and above all these
banks, we have the Reserve Bank of
India which has control over all other
banks in this country. The object of
this is to have a social control. If
really the present Banking Regulations
Act and the Reserve Bank of India Act
had not the provisions necessary to
control the banking system and the way
advances are made, certainly, Sir, I would
have said that certain laws would be
necessary, in order to control the bank-
ing system. But the banking laws that
are operating contain enough provisions.
The banking laws operating. in  this
country, as existing on the statute-book,
make enough provisions for social con-
trol on banks. This is the point that I
wish to submit, that this Bill is not at
all necessary and this is redundant, It
has become a characteristic fcature of
our Government not to think clearly.
There is some confused thinking and
there is no clear thinking at all. We
have accepted a mixed economy as our
principle and in case of mixed economy
the consideration should be  pragmatic
and should not be doctrinaire, There
have been charges of mismanagement.
And I submit, Sir what are those
charges ? How are they substantiated ?
They are simply arguments in the air.
I want to know from the hon. Minister
whether there have been any complaints
from the share-holders, from the twelve
million. depositors or from the Reserve
Bank of India which exercises control
over the functioning of all these com-
mercial banks ?

Simply to say that there have been
complaints, without actually putting for-
ward such complaints for the perusal of
the Members of the House is some-
thing like advancing arguments in the
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air. In fact, the Deputy Prime Minis-
ter's statement in para 15 clearly states
like this. I quote:

“The Indian banking system has
attained stability and strength over the
last fifteen years. Of the developing
countries, we are indeed fortunate en-
ough to have fairly well-developed
capital and money market, and for all
its existing shortcomings and weak-
nesses, the banking system, as an in-
tegral part of the money market, has
given a good account of itself.”

This certificate from the Deputy Prime
Minister will very clearly ‘show that
there is absolutely nothing which makes
the present legislation necessary in order
to have a control over the banks, This
certificate is clear and as a matter of
fact, no more argument would be ne-
cessary to say that the present legisla-
tion is unnecessary to control the affairs
of any banks, and commercial banks in
particular,

Now, in the same statement he makes
a Statement that there are certain short-
comings. What are those shortcomings?
The alleged shortcomings are the follow-
ing, namely :

(i) The commercial banks have not
equitably distributed credit facilities to
small-scale industries and agriculture;

(ii) The resources of the banks are
misused for the benefit of directors and
their concerns; and

(iii) The banks have helped the con-
centration of economic power in the
hands of a few businessmen,

These are the three shortcomings
which have been mentioned in the state-
meat which has been made by the
Deputy Prime Minister.

Now, before going to discuss these
individually, I would like to submit this,
that in our economy, as it is undevelop-
ed, distributional considerations are ab-
solutely unimportant. And what is re-
quired is a rapid growth by larger out-
turn of goods and services. This is ac-
tually the principle on which we should
proceed. If it has not appealed to the
Reserve Bank that the present banking
system needs any control for &ll these
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years that it has been in existence, it
is a poor commentary on the working of
the Reserve Bank; and it speaks very
little of the efficiency of the Reserve:
Bank. On the other hand it borders on
incompetence.

Coming to the shortcomings, it has
been said that there has not been suffi-
cient agricultural credit. This is one of
the shortcomings that has been put up.
Commercial banks, they say, are nom-
responsive to agricultural credit. Now,
it is an absolutely unjust statement, as
I will presently show. Banks in our
country are modelled on the English:
pattern. And there, the bank advances
are made to trade and industry. Simi-
larly, even here, because they have been
modelled on the English pattern, the
banks are expected to give credit and
advance loans only to trade and industry.
This has been accepted impliedly and
expressly by the Government, and at
no time, as a matter of fact, any ex-
ception has been taken to this policy.
No directive was ever given either by
the Government or by the Reserve
Bank to change the policy to advance
loans to the agriculturists,

Therefore, when ¢his policy was ac-
cepted that the commercial banks in this
country are intended only to give loans
to trade and industry, now to come up
and say that you have not advanced
sufficient loans ¢o the agricultural sec-
tor is something which is, I should say,
most unjustified and unwarranted. After
all, these commercial banks are trustees
of the shareholders’ and depositors’
money. Now, they cannot freely distri-
bute this money to the farmers, as it is
done in the case of State Government's
Taccavi loans or cooperative loans, for
the simple reason that the farmer’s
capacity to repay depends on timely
monsoon. And therefore, these com-
mercial banks cannot advance loans: to:
the agriculturists for the simplg reason
that unless the banks are satisfied with
the capacity of the particular farmer to
repay, they cannot hazard public money
which is in trust with them., That is
why this was not insisted upon and
actually prohibited.

Then, coming to the Reserve Bank
of India, I would say this. The Reserve
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Bank has an overall control and can do
and undo things so far as commercial
banks are concerned. Now, the Reserve
Bank has not done anything in the way
of issuing directives to the commercial
banks so far as loans to the agricultural
sector is concerned. Unless the func-
* tioning of the commercial banks are
criticised either by the Government or
a directive is issued by the Reserve
Bank, they have no reason to think that
their policy needs any change, so far as
agricultural credit is concerned
So, it is not now open to the Finance
Minister to come before this House and
criticise these commercial banks, saying
that they are non-responsive to the agri-
cultural credit. Again there was a
Banking Enquiry Commission under the
chairmanship of Sir Purshottamdas
Thakurdas. There was also the Rural
Credit Survey Committee under the
chairmanship of Shri V. L, Mehta and
they had definitely made a recommenda-
tion to Government, which has been ac-
cepted by Government, that the com-
mercial banks are not to enter into the
field of agricultural credit. In addition,
the co-operative societies had also kick-
ed up a row and said that the commer-
cial banks should not enter into the field
of rural credit and rural credit should
be a monopoly of this. That was the
demand put forward by the co-opera-
tives and that had been accepted by
Government.

16.31 Hzs,
{M=, DEPUTY-SPEAKER in the Chair]

In addition to that, Government have
themselves now established branches of
the State Bank of India in all the rural
areas 8o that the State Bank itself could
aitt!;"anoe rural credits in case of neces-
sny.

With this background, if Government
say that the commercial banks have
been at fault in not being responsive to
the needs of agricultural credit, I sub-
mit that that is not a fair statement. It
is not open to them to make such a
statement, In fact, Government them-
seleves were eager to see that the com-
men:cial banks should not enter into the
agricultural sector and Government had
accepted the recommendations of the
committees that they had set up. There-
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fore, now to turn round and say that
the commercial banks have not been res-
ponsive to the agricultural sector’s needs
is something which we cannot acocept as
just; rather, it is mos¢ unjust and um
warranted,

The State Bank of India is a hundred
per cent Government concern and was
directed to open branches in all the
rural areas and there are several
branches ncw for advancing agricultu-
ral credit. If we examine the perfor-
mance of the State Bank in this regard
with the impetus given by Govern-
ment to the Staie Baok, we
would find that the performance of the
State Bank is absolutely poor and is no
better than that of the commercial
banks. If we see the performance of
the commercial banks and the advances
made by them, we shall find that
they have advanced loans to sugar
factories, tea  plantations, coffee
plantations and rubber planta-
tions, and agro-industries, invesled in
debentures of land mortgage banks, and
advanced money to co-operative socie-
ties, all extending to nearly Rs. 300
crores. In the face of this to say that
the commercial banks have not shown
a good performance is absolutely false.
Besides, they were prevented and pro-
hibited by Government themselves who
said that they should not enter into the
agricultural sector. In spite of that,
Rs, 300 crores has been advanced for
various purposes. So, it is difficult to
understand with what face my hon.
friends opposite come before the House
and say that the commercial banks have
not discharged their responsibilities, and,
therefore, this present Bill is necessary.

The next charge which has been
made is that the commercial banks have
not given as much money to the small-
scale industries as they ought to have
done. The statistics very clearly show
that 65 to 70 per cent of the borrowers
from big banks are the small-scale in-
dustries people, and about 85 to 90 per
cent of the borrowers from the medium
type of banks were from the small-scale
industries; the amount advanced come to
Rs. 28 crores in 1961 and in 1966 the
advance increased to Rs, 91 crores. It
is a matter for credit that wherever ap-
plications were made for loans by these
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amall-scale industries people, the appli-
cations were not rejected, rather, the
number of applications rejected is infi-
nitely small. If the rejected applica-
tions are scrutinised it would be found
that there were some difficiencies; pro-
bably there was proper security want-
ing and the small-scale industry man
could not provide the security and,
therefore, the applications might have
been rejected on that account, After ail,
when a loan is given by a bank, be it
a Government bank or a private bank,
certain conditions have to be fulfilled.
Bvery banking concern has to fulfil
certain procedural formalities and ful-
fil certain condi‘ions. It is possible that
certain applicants from the small-scale
industries might not have fulfilled cer-
tain conditions on account of which their
applications may have been rejected. In
fact, 1 have not been aware, nor has
any material been placed before the
House to show that any application from
the small-scale industries has been re-
jected for no valid reasons,

The Reserve Bank of India was also
aware of this position. They havg over-
all control. But in spite of that, the
Reserve Bank of India itself has at no
time objected to the mode of dealing
with cash or giving advances by the com-
mercial banks. Therefore, it was under-
stood explicitly or impliedly that what-
ever the commercial banks were doing
in this regard was perfectly correct and
there was no question of any applica-
tions from the small-scale industries not
::;:ng been favoured by the commercial

8.

The third complaint is that the resour-
ces have been used in a monopolistic
manner. If we see the balance-sheets
of leading banks, the total advances
made by them amount to Rs. 1480
crores, out of which the directors have
tken only Rs, 149 crores, which is
hardly 10 per cent of the total advunces
made. I do not know by what stretch
of imagination it can be said that the
directors have monopolised the concerns.
I do not know by what stretch of im-
agination such an allegation is levelled
and such criticism is made against the
directors; it is based only on surmise and
is really not based on facts.
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In fact, the loan applications by the
directors are scrutinised by the Reserve
Bank and it is only after their scrutiny
and with their permission, the loans arc
given to the directors. Is there anything
on record before the House to show
that the directors were given any
such loans against the orders of the Re-
serve Bank ? There is no such thing.
Further, I would submit that the Re-
serve Bank itself has not in any way
criticised the policy of working of the
commercial banks. Therefore, it i
natural to assume that working of the
commercial banks was on the right
lines.

There is also no material on record
to show that there is any concentration
of economic power. Shri Morarji
Desai himself has clearly said in para
2 of his statement that what the banks
have done was correct because Govern-
ment issued the licences and the parties
had started the factories, and at that
stage to deny them of the capital was
something sinning, and, therefore, thc
commercial banks were perfectly justi-
fied in advancing loans to these big per-
sons so that the amount invested by
them may not be wasted especially
in view of the need for greater produc-
tivity. That is what the Finance Minis-
ter himself has admitted in his statement.
If there has been concentration of eco-
nomic power, it is due to the mistake
of the Government in having given
licences to one party or to a few parties
only. The mistake lies with Govern-
ment and not with ¢he banks.

Therefore, none of the arguments ad-
vanced in favour of this Bill is valid;
in fact, all these arguments are imagi-
nary. There is absolutely no foundation
in them, and, therefore, the Bill has no
basis and hence it should be thrown out.

Now, what is at the back of this legis-
lation ? If hon, Members of the Houose
will read the Congress election mani-
festo, they will find that the Congress
is afraid that the concentration of cco-
nomic power will b-ing about the down-
fall of the Congress Government be-
cause they feel whoever has the econo-
mic power will rule the country. That
is what has been clearly stated. I have
got the quotation here with me but I
do not want to take up the time of the
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House by reading it out. What is pass-
ing in the minds of the Congress peo-
ple, the fear that is gripping them is that
if there is concentration of economic
power, there is a possibility of the Con-
gress Government coming down, and,
therefore, they want to sateguard their
position, and that is why this Bill is
being sponsored here.

My submission is that that is not the
way to look at the matter, Somehow,
QGovernment want politicians to  enter
into every field and they want to make
provisions for every Congressman in
some form or the other. Evcn in this
Bill there are some places created which
are intended probably for the politicians
who fail at the elections and who have
no other source; perhaps, those people
are going to be put in those places. Of
course, it might be the Congress Gov-
emment in power today, and tomorrow
it might be some other Government.
But I would submit that to make these
commercial banks bureaucratised and
politically minded and influenced by
politicians is something which is most
annoying, and we should not be parties
to it.

Now they want to have control over
bank funds with the result that they will
have full control over the elcctorate, full
control over the industrialists so that
their power will be absolutely safe and
they cannot be dislodged. This is the
idea behind this Bill.

In conclusion, I would only say this.
After all, they have nationalised so
many things. They have put their hands
into various things. They have entered
the field of even cultural activities, The
preparation of text-books has become
a nationalised affairs. I would only
ocaution my Congress friends and the
sponsor of this Bill and quote the
Hindi saying ;

SIgT AT qF gea ¥, FgrETa’

Wherever you have put your feet in,
it is completely smashed. So please
take care. If you want to do it, do it.
But it will be at the risk, and to the
ruin, of the country.

st wa gy (aTERT) : SuTeE
wga, W a3 & fF 38 o svnfas
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fadaor sty 3 ¥ wvew § o) frdias
TAR 9T AM@T , IEY HrAEFAT
i 9gr 1 ol A @ Fww A
qTET § garar fv I8 & fogas oF
forsrad Mg, Fnwa g ag foreraw
FY oy @ fF §97 ¥ iy ¥ fao =W
g fear & | arET g & qqnar e
TE¥z 7 ¥ ¥ ¥ fag 300 FT
T1a fad 1 Afwq 97 7@ § Fiw W@
o4, & qare gwz @y a€ ) wride dEy
& qu fegemm & 909 9|W &
A & FAT 3500 FAT {IF 97 §,
far & ¥ ¥aw 300 FO¥ =W
asfogfd @ § X ¥ o
Ao AR, @I FRWTX AR
T 7@ G- Y fad 3 §
faa w1 gw oer fram, weaw feam,
TG E, ST F CF dqr W gT AN J
gl fear 1 2w F g qg AR
AYg & f6 &1 grar fram oY =gor faar
T &, 39 %1 O gfawa ot i & foe
T R g a @ SR
T R/ AT F Y WO AT AG AT
T FEAT g EAR 2W F Y@
IaT §, aFHA I E, grR-u frefr
F R g WY AT SN TG
T ¥ BTHT I & fag Menafess
FAT FT LTI TIAT AEAE, ITHT
iF R aff A §

A qf awy FEANT G Y W@
T N fr o33 IH T W F
AAYAT F agv A 2w Ay gwfer &
FEAIOT A AN ATZ AT L, I T I
FRE N Agf & | I wg fw g
 q¥ I A IRy & adq &g
NT I § &5 ¥ I qav faav
T &9 %1 #71 TI | AfwT q@ AT
faegs I S ¢ | aeafawar a8
t fr g A ¥ AR
i Al g fag R o, wifs @
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st o agrer]
FMBAFR M awa ot | IR X @
N qa AT qr R GA F A ¥ 7
T A ArgdfeT FH &
AT T FEX B & g TR @A aEN
AR N &, T T W A g,
g wTeee fear o 1w g AW
F A8 g3 4% F X N qvq 7
Y, A TR e A e
] 1 AT AN H AT A a7 qEAY
Lill]

T @) g, g qw & fawve §
RN ey AT g §, ITHT FTA
WY 337 1 BR-B Feai o WA
W F FOI TG AT 7§47 T FT
R §7 T, FATN H AT A
a® wgd 7 92 TF goafaal w qav
WA § ¥ ST gAY F dar Ay
§ 1 T A9 FY A9 WG FT ISAGIT AT
TMEA § 1 AW g, YR, NI q>
FAEETFTIF BT ATIZL §, gt I
XA A IT A% T TN Qi FOF
T I FACT § ) ATFTITA Y IG
MET & IAW AR 3R F Fae g9
AT YT FAET AT § AT AR FT
Y A FAT TI 7T FAFAT, a37qE A
Aty g § S ) WME
FQ& 907 i @ fAe-frdry <
&F G| T 7@ § @R I9 F g™
¥ 7¥ gagfaal o goT Y F7 AR
FAE 1T T § F 2w & fawra
qAT wEgEAT gor & AR WA
F

™ 9 ¥ AgmE, w22, w1
Tz qEg & §, skawgw faar §
WwAfam e g, SO ¥ a5 a@
QT -39 7 W@ § §F FAE, faw

A AN g & | x@ AW AR

SARANA &7 oo ¥ 0F agr § 1

aft 7, raw W sravgw Wl X
WY 37 §H1 T w917 qRaiw fpn @ e
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37 7 @gaww frar §, faw & wrow
I il A A i §

@ feafr & 2w & sy 9 7@
YT X & e o7 ¥ X g A
TP ET T g | S ag AT
5 @ fear od 1 o feaw
fafreet arge 3 g fadaw & 3@ an
FawFAF Ay sgr | IT FTaW
¥ s qAET ) wEy T & fF a@
AT ATANT F FG AhqT T &
frex e erEd d T & ¥ 97
&7 ENB FFT @AY 9TEY, @Y vy R
I7 FT A AT TEAR FT AR
TFRFE e Wiusa ¥ ady smar
FY 97 g § fF ag §67 F wdwor
®T GHGT T FL |

Afrr I87 aT Y aunfas fagaor
T foar 9T @ §, T 9@ AX IF AG
w! wi fed dsd awae
ufrat ff, AN Fsw T T F wE
&7 & 91 9 frgaer w7 awar qr | frae
Fihfodiranfgm § &
X &7 g O A a9 fEd w,
afy fad &5 wiw a< o f5 &
a7 agfrg qEaifas @t 78 7@ &,
fra ¥ v e wraEa ) &%
w®FQE fF AT N T WR
TR IR EEER AT ar T A
& o et oy WY@ fza @
fay a1 fqet 9@, A F|@ T T AT
AR FTFFAT , WA +X om g,
T @QT AT IF qHAT @, HiWA qqV
wrar g1 e I8 ST qww A ol 7y
AT T ATaT & 1 & wHAR HY Frod
&= & qr fiead wd oy § s ITax
1§ Frgeor g @Y amr § )

fad 35 ¥ 7g smdw fear s sfraw
N sawF Fegal, G T afx
93, §4T JER 7 feqr ad | &F awy
grt § T § 5 gw 7 e A
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T Far I fear §, @R AR F
ferde q qu g, e d o &
e wgar wigar g fF 9T aww |
qraTey, qraw, A9, T fqenw |
5 qUET A 7 qrAEE N6 9T
WAT W Y §, |fFT A A F
7% ANT & fead & 1 19 F ofqm
7g § f s £ aravg s i 17 A
T, ApvwT ag & i 2w A
AT Y TG TG 2

fad & & a9 oo aF AT ¥
Ty 7 Y afgmc 4, I A
fea® &5 @ 4dF o gFar | F ATIRY
T ar fAme qaar g 1 e R
&5 T w7 wTfaa, fora ¥ s fod
5 ¥ qo1 &7 T 77 7 oA o
FaX AW 7 G TF 99F T AY w94 <
}, AEm aR A T FH G A
&1 AfFT gart 3w 7 ag i ATy

& 5 &g & oafq ford &5 oo

TFRFFA XN aga ¥ I
RN F7A frar) mgw AR A
FT fear §, AfFr aX IFq T it oY
gt frar g ) F food §9 ¥ FW TN O

dar ¥ AT vmar A 9T AET A
R TF TG IF T WY GATRT FHIGT |

W ¥ & § v figd &5 oot
A ¥ q aEfaF frasr @ 3
qraT &1 wiasy T Wt g 7@ FT T |
w1 ? FFFIam qF aga & Afafea
g7, sa & fgd 5 @ S
W wTa Ty, AfFT I9 77 3fee-
Y 7 § 5 §Fen o w9 3§ A
MR gIF A @ g ag S
TN AL FT NI | FCATHT FERT
A B, A agewT o el e
W A QU AT STIEYT  [EAAY AT
w9 {1

® &1 Y av7 frwrw @A § e 59
q9q 9gR AU AT, ITA, w7 OF
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T TG, TWAAT AT, W W
FaT gy g fr faelt & qg awag
o 7€ s domar Awee 35 ez
o, gt 39 & WA N N W@
aft oY, ag T O AT X FH T
WIAT | AR AF & 79 TF | q94r
&, A 9 15w oo} aw WY qEatfew
TAMG I @R T A AT AT ¢
N ¥F T fet § e TOF Y,
TR TOF ¥, ¥ | T W, afew
T AAw § wE AwAE S R
AT &R W A9 aod §F & fag A6
F 99 9ga WTd, @Y 7S ¥ qeer T
ag T 2 wwar § 1 A g A ISt
g fagr & fF 3% I93 § a9 AR
fowama 9T 1 G ot arwarg WY feedt ot
% ¥ TaA F FTHAE g A g
i g q § a7 FaTw § 1 W@
ox Ot i § e o dt e farelt st
T U $OW A9 TG qw Wi
i Y Rt &% w1 gt & S e
I A A W, TG ORA T
wE Fa 5 Maw s, T o
W I AT FWQ@ § Q@ T
A FIAA TS JTE, ARt §
AFATE S AT, I F7 favarw TwOHAY
ST, GATT 4% T ST A QE &%
Taa § At g A% ¥ farers Wt arwarg
Gt &, 7 Wt 3@ o, fee fe
wf o T 9 | At fa fod @
T A9 AT TR KGN {6 sreer fow
TG AHAT § q9X T | ATH @ M
wire & farams ag w7 o1 @ § fr 7y
TR afawrd ¥ fawrs A §, o
Afes afrf TR e, @ W
g s 1 1 & o W e W
¥ gvm g Iwrerw wgew, fe dfex
AW X fwly T T @ v
g A s ar s o § AW
T o | 9 47 ¢ fr dfaws ww &
W @l 57 fard 1 ggdar e
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[ s e amgren)
w & 0% 9 W ¥ o fear
¢ Jawr mifew w1 & &< frw famr &
I TR fRT W e W
Qv d ? awr worw § 1 o ® fed
¥F & 9 IS IR dX A 3% dar
TS QI fie e ® dar e ?
wogm fEofrgr @Y ag @ Fraa &
a1 faaer Gar € ? arl AR o feer
ST Iq F AR AT Fqwr AR AN
TR 1 AfeT A Ao 7 arwa @,
¥ fepre et §, W daT T gwAT
§ R @ faw aF Gar fad Y & 3w Y
Fq Q@ FAT §, T TAK 4% TG
W) AT e ¢ fF oA o
W QW o A dF Qg
W & W FATT 0 A g qw@ A
NaT qF 7 T a9 ¥ N 7w T
AR AFW 99 § | 7T 7 WY vy
Iam fr e & fag smowsar @,
T AT GqT U A A7 Gy A
AN AN § T A ag far A 2
T R qF g FeT 6 AT A FEvAT
FeafrcdtmraaTgnadar2
feav 1 v g fie BT & g & ot goft-
AT TFT T TR I W | BRI
fFaFY ¥ i &0l s, 9w W
T ¥ IWE F GF faar s AR
#fw & ot gr ol sorrely % aga
T I X JEN | BR faaw W,
qeqw fFaTT &Y, S AgAa FF 20 ¥
U qT qFS &, 79 fadTw & g Wy
1€ 7T E fawd arelt § < st fw
6 7 a9 § frae feqr fFamaw @
¥ o R w1 qu fFeEw T w®T
T o aw ax wymfaw fadaor oY
T & AT | T AW T €T &Y T|
g v ofowor & far afas
frdan g & awar | afx a9 ArEAE
o g &7 e g, T w7 fedor
2, T F AR fod 95 A T
am fegr @ @ amawaE § i oS
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gz ar fqr 9w s ag ovm feg
Fafrr & 9 ? X 48 ¥©
7S W EE & frdawr § s A W
R qpEfaw faw T8 @ 1 R
arnfas fga 3T ¢ @ /W
TR FIAT T | AT &@nfired
TE 90 HR F favw & €9 )]
T ¢ e afe dfer som & adie-
O faar S @1 I S 35
NFFTFIR AR S:
A F AR T I W &
L 9T | faware gAw | AEf ®
TAEY WTETE G | Ay F AT
JOEY AT T § 1S9 F | dar
1 7 wmaTd R @Y feer A W
897 99 § 99T FACH | ] a& 70
@ AR 80 & FATETAT A AN 7 W
F AL FAT g FHAT & AR A Fv
W ¥ AEAwEAEl ¥ ATE, T
qoTEl & T ¥ e W X &
FHAT 2 ) T X @ A 9gH AR
W & BR @R weuw feww Y W
fre | ag 3w W AT FY TG |
T g e & arnfaw  faaw
fFq ot I FETS 9 Y 7 QW |
AT Y HT AT AT QY fapa &
¥, fewerd® &9 & 39 #1 getiae faar
I A AWM A Faw FomErd A
7fg A, A TP F 78 36 AL
FG | WY THTT o ¢ 99H I
TGS ALY Y T |

W law d s it qga & T &
afrT oF ara T § g RRTE SR
gfe Fwat Y Iga T
W faer F wgr Tav § fe fielt Y &5
FTEIT & Wi F1E w7 foay o
E AR 7 A T | g TH T
£ W farerger v € 1 7 3 I FAATQ
afew gaT Y oY Srvar * A A o
3T afmm A, et W gEd
N ¥ AgR, A AL §IE A &S
F T T F A2 T § A IF T I
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MR.
Umanath.

SHRI V. KRISHNAMURTHI
(Cuddalore) : Why are you departing
from the procedure ? Why should you
call a speaker from the Swatantra
Party ? ] am not objecting to Mr. Uma-

DEPUTY-SPEAKER : Mr.

nath speaking now. But this should
not be repeated.
MR. DEPUTY-SPEAKER : I shall

call you.
name.

SHRI UMANATH (Pudokkottai) :
1 rise to oppose this Bill. If there is
any priority for scrapping any Bill, it
should be given to scrap this entire
Bill. My opposition does not stem
from the reasons which my Swatantra
friends put forward. The Swatantra’s
opposition has come out of an allergy.
The moment they hear the word ‘res-
triction’, they oppose it, not because
they are opposed to the content of the
Bill. This Bill is a fraud on the
people who demand nationalisation
which has come up from the entire
country and from all the corners of
this House. The Congress has been
indulging in various frauds. But the
difference between the past fraud and
the present fraud is that this is a
sophisticated fraud while in the past
they were conventional frauds. This
fraud can be exposed only after serious
study on the contents of this Bill.

The CPI has yet to give the

The demand for nationalisation arose
out of two reasons: to break the grip
of finance capital over bank capital and
to enable the Government to take over
the entire capital for really serving the
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needs of small industrialists and ordinary
peasents and for advancing the cause of
common people. Does this Bill which
comes under the social control touch
any of these two aspects? Absolutely
not. Even if this Bill were to become
an Act, the grip of finance capital over
the banking industry will remain tact.
Not only that.. On the other hand this
Bill seeks to give them a new grip which
they did not have so far—a grip over
the trade union movement, power to sup-
press the trade union movement so that
the demands of the trade unions might
be defeated and to save some lakhs of
rupees by suppressing the trade union
movement. Government would have us
believe that the aim of the Bill is to
give direction about the utilisation of the
banking capital. We want the direction
to change so that it can help our country
and our people. But has it changed ?
If so, how ? I shall give you one ins-
tancc. They say that this Bill would
help create employment opportunities;
they want us to believe as though they
are concerned about the employment of
thousands of millions of people. I want
to tell this House that it is this Govern-
ment which rendered 14,000 employees
surplus by allowing electronic computers
to be installed in the oil industry where
foreigners have their control and this
was done even when Prime Minister
Nehru was alive.

17 HRrs,

Here is a Government which has
introduced such devices in.the railways,
thereby blocking the promotional ave-
nues of thousands of employeces. Here
is a Government which has permitted
the introduction of electronic computers
in the Reserve Bank, which resulted in
huge demonstrations in Bombay. By
reducing the employment potential in all
these industries, they have sacrificed the
interests of millions of high school and
college students so far as their future
employment is concerned. This Govern-
ment does not shy away from sacrificing
the interests of thousands of our engi-
neers so that the interests of the foreign
investors may be safeguarded. Now
they want us to believe that by this Bill
they want to create more employment
opportdnitics ? Whom are you trying to



3473 Banking Laws

[Shri Umanath]

deceive ? You cannot deceive even the
gullible people in this year of 1968.

They say, the big businessmen who
are Directors are utilising their positions
to secure loans from these banks for
their own industries and after the passing
of this Bill, they cannot do so, as if the
big businessmen are such innocent
people that they can be prevented from
doing it by this Bill! Tata may not be
able to take loan from their banks for
their own industry, but Tata will tell
Birla, “I will give you loan from my
bank for your factory. You will give
me loan from your bank for my fac-
tory”. They have already decided what
to do after this Bill is passed.

What is the real aim of this Bill ?

agree with the Deputy Prime Minister.

when he said that the aim is to make
the banking system “function as an
effective vehicle for the implementation
of the monetary and credit policy of the
Reserve Bank™. I agree that it is so.
But ‘what is the monetary and credit
policy of the Reserve Bank ? Has that
policy helped, let alone small industries,
even small banks to survive against the
onslaught of bigger banks ? No. Accord-
ing to official figures, in the period 1960
—1966, because the small banks could
not face the competition from big banks,
195 mergers took place, of which 45
were compulsory mergers. There may
be one or two cases of fraud, but the
fact is that ‘the policy adopted by the
Reserve Bank could not help the small
banks to withstand the onslaught of
bigger banks. In 1966, the share of 13
banks in the credit given by the Reserve
Bank is 73.6 per cent. The share of
foreign banks is 12.7 per cent. So, the
share of these 13 banks plus foreign
banks comes to 86.3 per cent. What
about share of bank deposits ? Accord-
ing to Government’s statistics, the depo-
sits of the scheduled banks are Rs.
3783 crores and that of the non-schedul-
ed banks is only Rs. 25 crores. The
same thing may be turned against me by
saying that it is because of this concen-
tration and growth of monopoly in the
banking industry that we want to give
more powers to the Reserve Bank now.
But let mg quote from the Reservé Bank
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bulletin itself entitled Trends and Pro-
gress of Banking in India, 1966—page
18:

“During the past several years the
Reserve Bank has taken a number of
steps to strengthen the commercial
banking system including reconstruction
of weaker units and exercise of more
effective control and supervision over
the working of the banks so as to en-
sure soundness of their operation.

The process of "strengthening, comso-
lidating and re-orientating the banking
system in accordance with the needs of
time is a continuous one.”

All these are the results of the ope-
ration consciously adopted by the Re-
serve Bank. ‘I say this because when
Mr. Morarji Desai said that the purpose
of this Bill is to see that the banking
system functions effectively in accor-
dance with the monetary and credit
policy of the Reserve Bank, the policy
of the Reserve Bank has been to develop
more and more monopoly in the banking
system and this Bill will further streng-
then it and not weaken it.

1 now come to the question of sup-
pression of trade union rights. It is a
package deal, part and parcel of it. The
other day when I put the question to the
Deputy Prime Minister, “Because the
entire banking employees have gone on
strike throughout the country, will you
consider negotiating with them about this
matter 7°, he cryptly said, “Legislations
are not meant for negotiations”. What
a fine answer ! But I say, when the
existing rights of the employees are
touched upon whether by legislation or
by executive order or by the mill-owners
or by big businessmen, the employees
are entitled to have a say before
their head is cut off. It is not a ques-
tion of the employees demanding new
rights. We have been enjoying these
rights to stage demonstrations, etc., all
along. They have not been bestowed
upon us by the bank-owners or by
Government. They were won by the
employees as a result of struggle
throughout the country for so many
years, in which so many employees were
dismissed and they sacrificed their jobs
and other things. When such an impor-
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tant right is touched upon by legislation,
1 am entitled to be consulted by the
‘Government, be it State Government or
Central Government or the banking
bosses. But this Government refuses to
accept this.

This provision suppressing trade
union rights is a violation of the sacred
assurances given on the floor of the
House. During the past 20 years, re-
peatedly, the Labour Minister has been
assuring the House that if any legisla-
tion is to be introduced touching upon
the rights and obligations of labour, it
will be first referred to and discussed in
the Indian Labour Conference, then in
‘the Standing Labour Committee and if
there is unanimity, only then it will be
brought here. We know that so many
legislations have been vetoed by the em-
ployers in the Indian Labour Conference
and the Standing Labour Committee.
But here is a Bill which seeks to sup-
press the existing rights of the employees,
which has not been referred either
to the IL Indian Labour Conference
which has been brought here and Gov-
ernment is not even prepared to nego-
tiate with the employees’ representa-
tives.

The Reserve Bank organised a seminar
of Chief Executives of commercial
banks in January 1965 where this ques-
tion of labour relations and management
relations in the banking industry was
specifically discussed. They appointed
two professors to study the question and
to make recommendations. That study is
already being taken up at the instance
of the Reserve Bank. Without knowing
what their recommendations are going
to be, where is the necessity for the
Finance Minister to rush in to touch
upon our rights ? This social control is
a bogus thing. All this talk of restric-
tion, etc., is a fraud. It is meant mere
to strengthen their grip and to suppress
the rights of employees. In the name
of social control, Government seeks to
bring in bankers’ control of the trade
unions and of the employees’ rights. Let
me assure the Government, if this Gov-
ernment goes headlong in a blind way
with this Bill and passes it by using its
majority, it will be definitely opposed by
the banking employces. They will not
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take it lying low; not only the empio-
yees in the banking industry but the em-
ployees in all other major industries will
unite and even if this epactment is
passed by this Parliament they will see
to it that it is broken outside, in the
streets of the country.

SHRI BEDABRATA BARUA (Kalia-
bor) : Mr. Deputy-Speaker, Sir, I very
much hope and I do believe that
this measure is not a sophisticated fraud,
as suggested by Shri Umanath. I do
believe that today when the banking
institution of the country is being partly
brcught under control, the entire finan-
cial institutions are particularly brought
under a certain amount of control by
society, that is, legislatively speaking and
when the LIC has come into public
hands and the State Bank and the Re-
serve Bank have functioned in that man-
ner, we should certainly expect more
and more social control and the main
principles of social dynamics demand
that such a progress in that direction
would take place. I would immediately
concede, however, that the type of con-
trol that we have envisaged so far and
the control that was expected by the
Reserve Bank has not come up
to the mark and, certainly, so far
as the credit and investment policy
of the Government is concerned,
they still continue to serve big busi-
ness demands, because, our  system,
in spite of certain progress towards social
or governmental control, has not led to
the type of effective control over the
credit institutions that we wanted. Fur-
ther, the objective of the Bill itself leaves
something much to be desired. But, at
the same time, the re-constitution of
the Board of Directors and filling up of
the Board of Directors with people who
are experts and people who are in agri-
culture and other fields would certainly
be considered a progress. Also, the ap-
pointment of the Chairman would be
less under the control of big business, at
least it is expected so, and that certainly
would be a progress in the right direc-
tion.

At the same time, the question has
also been raised on behalf of the banks
of the right of banks to continue
to trade ag they are. I think this right
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of the private banks to trade as
they are, that is completely blasted; it
is something that cannot be justified on
the basis of the demand of the present
day society, it cannot be justified on the
basis of the objectives of social welfare
on which we have based our economy
and it cannot also be justified because
to control banks means to control the
credit institutions of the country which
have all along been utilising the savings
of the common man for the benefit, for
the expansion and aggrandisement of the
interests of the big business that come
under the banking institutions of the
country.

So far as the failure of the banking
system is concerned, that is so well-
known, and the failure to support agri-
culture is almost a criminal failure.
Because, the present day society de-
mands that we will be self-sufficient in
food, demands and insists that 40 per
cent of our national output is still from
agriculture, understands that agriculture
requires credit, help, assistance, fertili-
zers and water, and with' all this under-
standing we must see that the national
credit that is created, the money that is
invested in banks, that is given as loans
to the agriculturists. If it is not being
done, then certainly there is somcthing
very seriously wrong with the banking
system and something should be done
to rectify it.

In this matter, the private banks have
never gone to the countryside, will not go
to the countryside and cannot go to the
countryside because there is a certain in-
herent contradiction in the banking
system and it camnot create that type
of confidence in the people which it
should. The common man’s savings
which is put or invested in the bank,
when it is to be given as a loan to the
common man, the banking system wants
to have the backing of the government,
of the State, of the supreme ﬁngncial
institutions of the country so that it can
sustain that type of agriculture, that type
of agricultural progress. For all these
things one has to think of a certain
control, beyond social control. One can
peal an onion leaf by leaf but one can-
not kill a tiger paw by paw. So, when
the banking system designed to serve
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the purpose of bigger and bigger esta-
blishments, certain business houses of the
country, when you want this banking
system to serve the interests of the com-
mon man, merely putting a full stop or
a comma here and there will not serve
the purpose. It would be necessary,
therefore, to take over the entire bank-
ing system. As the Finance Minister
has stated, the objective of social control
is to see that these credit institutions
serve the needs of society and, if they
do fail, as the Finance Minister has
stated, they would be nationalised, they
would be taken over. Now, if we take
the case of any line, whether it is export-
import line or supplying the credit needs
of the agriculturists, these credit insti-
tutions have not served the interests of
the people. But I do believe that they
should be given some more time. After
some time has been given to them, if
they still fail to serve the purposes which
we have in view, then they will have to
be placed under more firm control of
the public.

This would also enable the public
sector to have more control over the in-
vestment and mop up the savings in the
countryside which only a nationalised
credit institution can do by creating con-
fidence in the public and those savings
can be utilised for further expansion of
government’s_public enterprises in alt
spheres and make available to the agri-
culturists all those implements and other
things the lack of which has been the
main reason for our lack of progress in
agriculture. Also, once we have the cre-
dit institutions in our hands, in the hands
of the public, it would help to put the
entirc cconomy in a different line and
the direction of social progress would be
completely changed.

In view of all that, in view of the
necessity to change the direction of
society, to change the direction of in-
vestment, to create a new climate of
confidence in the agriculturist to advance
the causc of agriculture, to bring credit
under the control of the public to dimi-
nish and, if possible, remove the con-
centration of economic power in a few
hands, it is necessary and it is essential
that the banking institutions are nationa-
lised. But, in the mecan time, I do be-
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lieve that those measurés ds are pro-
posed in this Bill should be given a fair
trial,

SHRI V. KRISHNAMOORTHI
(Cuddalore) : Mr. Deputy-Speaker, we
are very much disappointed with this Bill
which seeks to impose social control over
the banking industry. We had expect-
cd a Bill which would seek to mationalise
the entire banking system. Everybody
in the country thought that the Finance
Minister will introduce a Bill to nationa.
lise the entire banking industry but we
now know that it is only an eye-wash.

A banking institution in the economy
of our nation is more or less like a heart
- in the human body. If the heart does
not function properly, the whole system
of the human being collapses, If it
pumps more blood into the body, there
is blood pressure; if it does not pump
at all or pumps insufficient blood, there
is the other disease. The malady is
that a vital institution, like the banking
industry, an essential service is still to
be nationalised in this country.

Everybody is accusing that there is
inflation in the country. The Swatantra
Party says that ghere is inflation; my
Congress friends say that there is infla-
tion and our Finance Minister says that
there is inflation. Who is responsible
for the inflationary trend in this country ?
The total money supply as well as the
velocity of circulation, both contribute
to the rise in prices in this country. The
cheques, the drafts, of the scheduled
banks are far superior to the money
issued by the Reserve Bank of India.
That is why this institution, the commer-
cial scheduled banks, the entire banking
industry should be brought under the
control of Government. The share-
holders are the people and the share-
holders’ money should be protected by
the elected representatives of the pople.
That is why I demand that the whole
banking system should be nationalised.

For the past 20 years have they arres-
ted the inflationary trend ? No:; in fact,
they have contributed to the inflationary
trend. How do they advance money ?
How do they give credit to institutions ?
The big business people, who are con-
trolling banks, give money to big busi-
ness and not to small industry. In the
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Indian economy agriculture contributes
about 47 per cent of the national income.
What is the contribution of the schedul-
ed banks in this regard? Even though
the contribution of our agriculture to the
national income is 47 per cent, how
much have the scheduled bonks advanc-
ed to the agricultural sector during
March 1966 out of Rs. 2,346 crores that
they advanced ?' They advanced for in-
dustry Rs. 1,510 crores, 64 per cent;
Rs. 5§73 crores or 24 per cent to com-
merce; Rs. 78 crores to financial in-
terests; Rs. 108 crores as personal loans;
Rs. 13 crores to professions and occu-
pations and only Rs. 5 crores, that is,
.2 per cent to the agricultural sector.

Have they played an important role
for the development of our country and
of our economy ? Are we to allow
banking institutions to flourish like this
when the Indian economy is based on
agricultural production ? Only now they
are saying that they are going to advance
for agricultural operations and that they
are going to open branches in villages.
They always prefer cities and quasi-
cities. They have not opened any bank-
ing institution in the rural sector. In
our country which consists of several
lakhs of villages, is there any banking
facility for the agriculturists ? Even to-
day the agriculturists is paying 26 per
cent or 36 per cent interest. Why is the
non-banking institution growing up ? It
is about 30 per cent now. Who is finan-
cing the non-banking system ? It is be-
ing financed indirectly by the scheduled
banks. If I want a loan of Rs, 1 lakh
from a scheduled bank and I give about
3 per cent commission for holding, I get
it immediately. If I can give 3% per
cent, I can get Rs. 5 lakhs. T get Rs. 5
lakhs at the rate of 6 or 7 per cent and
if I put it in the miarket in the form of
direct loan, I get 25 per cent to 36 cent.
This is how the shareholders’ money is
being misused.

I was told that the hon. Finance
Minister, when he was going to Japan,
carried the huge bundle, the report pre-
pared by the Special Officer and he is
alleged to have discussed that in Japan,
1 thought that he would place that report
before this House, but we were not at
all given 'that opportumity. Why ?
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Today when the bank employees are
agitating that clause 36AA as well as
clause 54 are against the trade union
interests, he says that legislation is not
meant for negotiation. I would like to
ask the Finance Minister—he is not here
—whether both Shri Hathi, the Union
Labour Minister, and Shri Morarji Desai,
the Finance Minister, have not meg the
Indian Bankers’ Association in Bombay
in September 1967, even before the in-
troduction of this Bill and what for. It
is because they wanted their conseng be-
fore introducing this Bill here. Shri
Morarji Desai is subserving the interest
of the capitalists and the big business
people; otherwise, why should they do
it. If he wants to bring a Bill, let him
do so. Can he deny it ? Can the Labour
Minister deny it ? Have they not given
any representation ? The Finance Minis-
ter as well as the Labour Minister want-
ed to compromise; they wanted their
agreement. They said, “we are going to
bring a Bill for social control of bank-
ing, only to impose certain restrictions;
you. kindly have it” and the Indian
Bankers’ Association in return said,
“All right; we will agree to that” because
in the Bill there is nothing against them.
As Shri Umanath pointed out, Tata can
get it from Birla and Birla can get it
from Tata.

Our friend, Kamalnayan Bajaj, was
the Chairman of the Punjab National
Bank. According to this Bill, the Chair-
man should be a paid employee and he
should not be a man having shares and
other things. He has resigned and his
General Manager has been promoted as
Chairman, Who is the General Manager
of the Punjab National Bank ? It is the
man who was appointed by Shri
Kamalnayan Bajaj. Will he not sub-
serve the interests of Shri Kamalnayan
Bajaj? Will not the Chairman now
subserve the interests of the Directors ?
It is in the Bill that the Directors should
not be given the loan. Is there not any
provision in the Reserve Bank of India
Act that the Directors are not to be
given any loan? It is a total failure of
the Reserve Bank of India Act in the
implementation of the various provisions
which are in existence. It is, only to
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cheat the people here and the whole
country that this Bill has been brought
before this House.

1 would like to demand from this
Ministry that instead of referring it to
the Select Committee they can withdraw
the Bill and bring a new Bill so that the
entire banking system can be nationalis-
ed. It is given in the Bill that about
Rs. 100 crores is required for nationali-
sing about 79 banks. It is only Rs. 100
crores. 15 years of planning have failed
because of inflation. Planning has not
reached the poor villages because of the
inflationary trend created by the banking
system. As it is, the whole First Plan,
Second Plan and Third Plan have failed."
Why not give Rs. 100 crores more ?
When we are giving so many crofes of
rupees in the form of taxation, we are
prepared to give another Rs. 100 crores
to nationalise the whole banking system.
Unless the banking system is nationalis-
cd, there is no end at all. Professor
V. K. R. V, Rao, who is supposed to be
the best economist in the country, knows
this better, but his views cannot prevail
in the Cabinet because even though he is
a member of the Cabinet he has to sub-
serve the interests of Morarjibhai and of
the capitalists. But unless and until the
whole banking system is nationalised
there is no other way.

1 do not know why this Bill has been
introduced. Who demanded it? The
Government puts one step forward and
two steps backward. Clause 36AA as
well as clause 54 are illogical, outmoded
and unfortunate. Who wanted this
Bill ? Is not the existing Criminal Pro-
cedure Code as well as Indian Penal
Code sufficient to deter the employees
from making any shouts and other things
very near the premises ? The existing
law is sufficient. Why have then this
controversial provision? It is like
another Gold Control Order which has
been brought about by Shri Morarji
Desai. He is a man always interested
in controversies and this is another con-
troversy. Is it so required ?

With these words, I demand that this
Bill be withdrawn and that a fresh Bill
nationalising the whole banking system
should be brought forward by the
Government.
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qX) : svmfq #gEarn, T fadaw &
W IR FROT A Fg oW,
W, ¥ g @ FETARA E -

“The resources of the banking sys-
tem need to be distributed equitably
and purposefully in conformity with
the developmental requirements so
that priority sectors may receive their
due share and particular clients or
groups of clients are not favoured in
the matter of distribution of credit.”.
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fam #famt & fag, fom afagt &
fad s QY AT TR &, I
it A 9w afiEt &1 QU
# ag Wz §F qU Wi W@ 347,
T @ FfeaE @F wAw F & o\
I e A wT Al AHw @
IAHT AT LAY AT | ST W IS
g FIIHAT 3, q8 g F@T A AV
FH TR & A FET AMEd,
ey fad a® Sow foard @
2

AEIEAT, WA 39 §9 I} 17
F afafs ¥t @ 4% faw o
9 # ff IR A W T_@E
R fFar g—s|a oF ow w1 &
3 F gHA AT RAT §i—

“The Bill docs not specify how the
main difficulty in" the way of financ-
ing agriculture and small scale indus-
try is to be overcome. Farmers or
small-scale industrialists cannot give
any acceptable security or guarantee
for loans and advances. True, if the
present mode of equating repaying
capcity with saleable security is re-
placed by the calculus which measures
repaying capacity in terms of the
productive competence of the bor-
rower, matters would become easier.
But the efficacy of the latter pro-
cess in Indian conditions is yet to be
tried and the Government has not
come forward to shoulder a major
portion of this financing. Thus the
Bill will fail to achieve the end for
which it is being introduced”.

SHRI AMRIT NAHATA: But how

will it succeed ?

st v fagrd wrowed
TAATEY FEAT HTHT AGY
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qurEar waw faoiy gaw & &A@
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TR FT FEH IS ERN | AR F
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{

SHRI HIMATSINGKA (Godda): 1
have heard the speeches of thc hon.
Members who spoke before mc and 1
find that there is a good deal of mis-
understanding in the minds of some
who spoke. An hon. member said that
the LIC had so much money and it was
misusing that money by giving it to big
business. LIC is a nationalised institu-
tion. In the same breath he wanted the
banks to bc nationalised. If nationa-
lised institutions like the State Bank of
India and the LIC and other bodies
have not becn able to remove the defects
which were intended to be removed by
the present Bill, how are we going to
support Qationalisation? As Shri Vaj-
payee mentioned, the Reserve Bank has
ample powers and it can give all kinds
of directions necessary for sateguard-
ing investments, They can say whom
to give, on what security to give and
at what rate of interest and what maxi-
mum amount could be given on a par-
ticular commodity and what margin
should be kept. They can give all
kinds of directions for the proper func-
tioning of banks; they can. inspect the
accounts any time without notice,
direct that advance should not be given
to particular firm or house or on a par-
ticular commodity. If those powers
were used properly, the purpose of this
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Bill could be achieved. Nationalisation
by itself could not cure the disease. If
you expect a doctor to go and arguc a
case, he will fail. If you ask a lawyer
to go and treat a patient, the patient
will die. The banks functioning in big
towns are commercial banks; they are
not intended to go to the villages to
advance money to agriculturists. State
Bank controls: morc than thirty per
cent of the deposits. There are Rs.
700 crores in post office savings bank.
The nationalised institutions have 33
per cent of the total deposits. The
advances are being utilised for helping
industry and commerce in accordance
with the plan. As a matter of fact,
the Reserve Bank has power and
authority to give directions. To accuse
commercial banks that they had not
helped agriculture is not looking at
them in their proper perspective. No
branch can be opened by any bank un-
less it is sanctioned by the Reserve
Bank. The agricultural sector was to
have been helped by the co-operative
banks. The whole trouble has arisen
because in a number .Of places the co-
operative banks are not functioning
properly. They should be strengthened.
At present the banks advance money
to small scale industries und even agri-
culture if you consider tea or coffee. But
if we are thinking of =dvancing money
to small agriculturists in village having
five or six acres of land and cultivating
paddy or some other crop, it has not
been done and it is not possible to he
done by the present banks because of
the way the banks had been constituted
at present. The money is held by the
banks in deposit as a trust on account
of the confidence that the directors had
created in the minds of the depositors.

If money is advanced to parties who
are not credit-worthy, it will not be
realised and deposits will not come.

Government will have to think of some
method, say, of giving some sort of
guarantee for the advances to cultiva-
tors. The factors that are taken into
consideration by the banks while ad-
vancing money are known. The Gov-
ernment gives a guarantee to deposits to
the extent of Rs, 1500. Similarly, if
the Government gives some kind of a
guarantee for advances to small farm-
ers, in the villages the difficulty of the
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banks can be minimised to a large ex-
tent, I feel there is a good deal of
confusion in the minds of those who
have spoken. We have been criticising
a large number of public undertakings
because they are not being properly
managed. They cannot be properly
managed unless you put proper person-
nel there and they are 'given a certain
amount of power and freedom to act.
That is not being given, The State Bank

controls more than one-third of
the deposits. The complaint is that
the banks have advanced large

sums to companies controlled by Direc-
tors. That is not correct. The advances
made by scheduled banks in the hands
of private parties—non-nationalised
banks—to companies, firms, etc., con-
trolled by the Directors is only 11 per
cent of the total advances, whereas the
advances made by the $tate Bank to
companies in which the Directors are
interested amount to 26 per cent. There-
fore, the advances made by non-
nationalised banks to companies con-
trolled by Directors is much less. In
fact, at present the law provides that
no advances are to be made to firms in
which the Directors are interested.
which are not secured. Secured loans
can be given. I do not see what objec-
tion there possibly can be to that, But
the Bill provides that such advances
should not be made. I feel that is not
the correct approach. The Directors
koow the position of the persons who
are seeking accommodation from the
banks. Not a single case has been
brought to our notice where any ad-
vance made to companies controlled
by Directors has failed. Therefore, to
accuse the Directors that they have
taken more advantage of their powers
is not correct. We should not be guid-
ed by our prejudices, but we should
try to judge things in their correct pers-
pective.

I feel the present powers in the
hands of the Reserve Bank are quite
sufficient to meet the purposes which
the present Bill wants to serve. If you
want to make it easy for loans to be
given to the farmers, some other
method should be found by strengthen-
ing cooperative banks or giving some
guarantee by the Government. T hope
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the Select Committee will go into it and
make suitable recommendations.

SHRI SRINIBAS MISRA (Cuttack):
Madam, this Bill is intended to meet a
certain consensus of opinion which has
been created in the country that the
money which comes from the pockets
of millions of people and lying with the
Banks is not being properly utilised for
the benefit of the country. In every
sector there was a feeling that this
money should be utilised for the coun-
try’s benefit and to help the small indus-
tries and agriculturists. So, the Gov-
ernment tried to bring this-Bill. That
is, what I gather from the statement
of objects and reasons. If one goes
into the provisions with great hope, one
is disappointed. According to Mr.
Singh, it is not a step in advance; it
cannot be compared to one step of the
Haryana bull, but only with the step
of an unwilling mule, which has lifted
his hind leg to kick. It has given a
kick to the workers insidc the Banks.
If we scrutinise the clauses. we find that
they will not serve the objects for
which the Bill has been brought.

The total money with the people at
the end of 1967-68 is Rs. 5100 crores.
Out of that about 73 per cent lies
deposited in scheduled banks. Out of
that, they have given a credit of about
53 per cent. That shows that this 53
per cent plus the 20 per cent that is
still there is used for purposes which
are not for the benefit of the country.
This Bill is some recognition of the
principle that the State, the Govern-
ment and the people can have some
control over the use of the savings of
the people, but will the purpose be
served by this Bill ?

This Bill seeks to attain 4 objectives.
Tt seeks to impose a certain control over
the directors. Clause 10(a) provides
various qualifications like having special
knowledge or practical experience of
accountancy. Is it expected that our
farmers and ordinary people who de-
posited their money will have this
special knowledge? Who will prescribe
the measure of speciality required? Then
it says “banking, cooperation, econo-
mics, finance, law” etc. who is going to
be qualified for being elected or select-
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ed ‘or ‘nomipated as directors? Is it
the common man? Indirectly the big
business people will push in their own
people on the strength of their money
and shares. The qualifications pres-
cribed are not for the common man, but
to bring back big business through the
back-door, There is such a thing as
benami in this country, which is recog-
nised. It may not be his son or wife,
but it may be his men.

There is a provision that if the
Reserve Bank is satisfied that a cerlain
drector is not qualified enough, it can
change him and appoint another. Will
not that amount to violation of the
rights of shareholders to choose their
own directors? If in a certain com-
pany, the requisite number of qualified
men in accountancy, book-keeping, etc.,
are not available, the Reserve Bank will
impose other directors on that bank. So,
this is only a subterfuge to deceive the
people, because there is a cry for
nationalisation and social control. But
is this social control or Reserve Bank
control only ?

SHRI RANDHIR SINGH : Arz you
in favour of nationalisation or against
it ?

SHRI SRINIBAS MISRA: I am in
favour of full nationalisation. I am
coming to that.

The hon. Member, Shri Barua, gave
a very good analogy of onlon peeling
and killing a tiger paw by paw. But,
unfortunately, he did not tell this
House whether banking business is a
tiger or simply an onion. If i: is a
tiger. it has to be killed at once; it
must be nationaliced at once. But if
it is not a tiger, then this is only one
peel of the onion that the Finance
Minister has given us; there are still
hundreds of peels below.

There is another question of control
by the appontment of the Chairman.
The Chairman has to be appointed and
that Chairman must be an expert in
banking. Who will be qualified for
bcirgg appointed as Chairman if not big
business people, if not the present
bankers, present businessmea who are
controlling the banks? So, there also

there is nothing very social and any-
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th'ng like contrgl gisén.it0 the public.
Such persons ‘wha. are there now, they
will~become wholetimers .and they will
take some money or some percentage
out of the banking busiress.

Then comes that odd, perhaps un-
necessary, irrelevant and unconstitu-
tional clause, 36A(d). Was it perhaps
expected that this clause 36A(d) some-
how will not be read by the affected
people ? Because, in the Statement of
Objects and Reasons this is not there.
The Statement of Objects and Reasons
does not state that it is also expected
that the agitators inside the bank or
those who are obstructing, they will be
restricted in their action. Somehow,
this 36A(d) has been added, though it

has far-reach'ng consequences. The
Finance Minister cannot expect that
making one action illegal by 100
statutes will restrict that action. If one

crime is made punishable in one million
statutes, still that crime will not vanish.

So, what is it that has been tried to
be done here by this Bill? Because,
obstruct'on is punishable under the
Indian Penal Code. Even loitering
near some place is punishable under the
Criminal Law Amendment Bill. So,
why this redundant clause here? Clause
36A(d) has some other sinister purpose
behind it. The sinister purpose is it
not only prohibits obstruction, it also
prohibits another thing, “act in any
manner cal.ulated to undermine the
credit-worthiness of any bank'ng com-
pany”. Are we, the shareholders,
prohibited from discussing the financial
bungling of a banking company? This,
in effect, is what is prohibited by sub-
clause (b), “credit worthiness”. Sup-
pose some bank is going into liquida-
tion and somebody says the financial
position of this bank is bad or deterio-
rating. Somebody who says it will be
liable to be hauled up under clause
36A(d).

As has been already stated by some
hon. Members, really speaking, the
Reserve Bank has all these powers
which, if effectively used, could do the
same thing that is sought to be doue
under®the subsequent clauses of this
Bill. So, why this Bill? The powers of
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the Reserve Bank are already there, in
substance. Regard'ng the restrictions
on labour, they are anti-labour and since
the Labour Minister is here we would
like to know whether he has been very
vigilant about this clause being incor-
porated here. Now, if this is anti-labour
and it is not liked by the people and
if the other clauses will go against the
very purpose and objects of this Bill,
why this Bill? It is smply a subter-
fuge to try to satisfy the sentiments of
the people, which will not be satisfied by
this Bill. Hence, I oppose this Bill.

oft tfr w (30) : Twmfy W@y,
g W fa@ @y A7 § TWESA F
gt I8 AN A7 F qg WA A §
fr ag foo owar ) gar I & fog
Ay mar § 1 9w S TR fag S99
st @ AT A §
N ag IR f5 IR mer
HreaT TLAFT FT TEY | AR
@e 36 (T) A («) N I
featran wgar §

F arr oF garw awe fafaex
=t grir ¥ e AR § fF ®n O
aw g g fF SO Rw ¥ Ay
0w Har = sy fag saT AW
fagrs awT § ©F faq W =AY 9,
foas afa g 2 gfvaea #1 afs-
g Argar fRAET ARy 8 &}
g M7 ¥ afraa wiafafoe st
2wy fd A9 w1 FANE wN
AAREI T | T QA B AT F
IAT AW F IGd AW T, HgE
qaraardt Aan, oF faw v ¥ @ )
AfFT g Tga A w31 fr TrgTeiee
I8 ¥ ¢9 R g9 TG gt §, Wl
I HX T ARG w1 fad A7 G
§?

sAfad & oF aww ar off o
fag wsaFor N AEr A
AT IO qTH oA Fv A R
8, 3eW) AW FEAT AEA § AR -
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it ar wiReeg A R §o
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Y | g Fgr AT fF gW aE-
ax # qfer e § e
G | Afer @ 2 faww T
fear AT | IFH % w3 FF AIARAT
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Fraet § Ty de A
AN AT A AT w7, I9F AR
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TaET & aFeEE 9T W ad |
war o arf fagea T & 1o fd
q Fgar qgar g fr fadh Smar &0
wraT 33X & fad gz fad ;o vy
TEEET & NS uE asr wifew
fagra grv &, anfaw Aifa gt &
ANAAEAAT, TET FHEFI FAT,
#fFq q@ O FAAIHAT FT TR
TR G GAT | WA FEIA AT
2 | 39T WA WF 1 ZHATET K
Twq faq a7z 7 ¥AT W TIIA-
FIN AT A7 AT T7 ATHTAET ATHA
q9 g g, WA A § Ta-
FIOT F A9 97 Ayarad fAgeor #
Frfasr sar mar § 1 gEwr gAew
g g & AwmEr wr aw-
T Fq0, FaA FATfAAT AT AA-
AT FOAM, FE FAAAS T onfuE
wfeT 37 fadr & f7q 78 & mAA |
A% NS A HET fAgrT TEr g,
g W W AEAF FAAT § A9 OF
U I WEA 9FT AAGE dlo Fo
Ao o 717 F( Ux TAIT AT E
g uF afvaw fagsr @w 2,000
®o WEAT ¥ SAET g1 39 97 A%
amé wm | A7 qgi s Aw Az
AU M F fefar ez A
AT7AY IAR, q1 FAR FATRAAT R |
az q9EY 999 fr 7 fx wa 4%
g7 oF fageadly a7, faasr wdia 50
& 1,500 a7 2,000 Fo & AT E,
r A W F@a, A9 A% 5719
T Twm | wE fre nw fer 2
fergeama & wrsaaer anfar sagear
1 & FIF F7
18.40 Hrs.
[SHRI BAL RAJ MADHOK in the Chairl
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AW 3901 qF Wz T & —gT9
T A T T e, @z wfawd

CHAITRA 6, 1890 (S4K4)

Laws (Amdt.) Bill 3516
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[t <fx )
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AU WX qAafaal & wagy Todrs,
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T WA ¥ G § ATT WG FI
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SHRI BUTA SINGH (Rupar) : Mr.
Chairman, I rise to support the motion
moved by Shri K. C, Pant to have social
control over the banking system in our
country. This is a step in the right
direction and I welcome it. I was a
little surprised when I saw that my
friends, the Socialists and the Commu-
nists, came forward to oppose this
motion. It reminds me of a bhagat
(Shri Madhu Limaye : Bali Ram
Bhagat ?), who has been meditating
throughout his life to have the eternal
light but when that light is brought be-
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fore him, he is confused. They have
been shouting for social control or
nationalisation of banks but when the
step is taken by Government they are
confused.

SHRI RANDHIR SINGH : They are
jealous.

SHRI BUTA SINGH : They do not
know whether to welcome it or to oppose
it

This is a step in the right direction
taken by the Congress Party and 1 wel-
come it. 1 congratulate the hon. Minis-
lter on bringing forward this very use-
ful measure to have social control over
banks. But there is a aquestion that I
want to ask of the hon. Minister. The
question is : What have the State Bank
and the Reserve Bank been doing so
far for agriculturists ? There is a Jarge
section of our population, about 80 per
cent, which has been looking forward
to this sort of opportunity that has been
provided in the statement of objects and
reasons of this Bill. They are very late
in coming to the aid of the farmers and
the peasants.

These commercial banks have been
under the control of a few groups in this
country and they have been utilising the
money for their own benefits and cnds.
This is a measure which should have
been brought before this House long,
long back. Anyway, T @R, gEE
¥1AT | Now I want to request the hon.
Minister not to be taken in by the argu-
ments put forward by the confused
Marxists and have this measure at the
earliest moment so that the countiy
and the farmer in particular can benefit
from this social control of banks.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): Mr. Chairman,
Sir, the fact that you have just given
me a few minutes to reply to the debate
is the proof that you do not expect me,
really, to reply to it fully.

ot ag femd (%) : oy s
Tag afad
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ST TTEH AfAT |
SHRI K. C. PANT : If you give me

more time, I shall gladly utilise that
time. Really speaking, I can understand
that attitude, if that is your attitude, be-
cause this Bill is going to the Select
Committee and it will be discussed in
the Select Committee,

SHRI MADHU LIMAYE : Qo with
an open mind.

SHRI K. C. PANT : My hon. friend,
Shri Madhu Limaye, will be there and
so also will be others.

o g : qm I A oA
a1 gy
ot qew TE A : FE A |

Therefore, I can give an assurance to
my hon. friend, Shri Rabi Ray that all
reasonable things will be accepted. But,
1 think, he should not thank me before-
hand till he knows what is reasonable
and what is not,

The debate has thrown up some ideas
and I am sure these will be processed
in the Select Committee. Apart from
the very pertinent points that have been
raised, some points which have been
raised have, perhaps, overlooked many
of the features of the banking system
which are well-known. My hon, friend,
Shri Vajpayee, talked of the relation-
ship between the powers of the Gov-
ernment and the Reserve Bank and he
hoped that the Reserve Bank's powers
will not be curtailed. The Reserve Bank
is an autonomous body; it has been
given powers by a statute and it has a
certain relationship with the Govern-
ment. In this particular measure, the
Government only has the ultimate power
of issuing directives to the Reserve Bank
in the public interest. That is the
power which even now the Government
has. Therefore, there is no change in
the constitution or the status of the Re-
serve Bank nor does it appear to be
necessary,

My. hon. friend, Shri Umanath, refer-
red to the fact that the number of banks
had Hecreased over the years and he
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seemed to suggest that this had been
done because the Government were in
favour of growth of monopolies in the
banking system. A little care and a
little thought on his part would have
hrought home to him the plight of depo-
s.tors in incfficient banks which is the
main reason that prompted the Govern-
ment, as a matter of deliberate policy.
10 make the weaker and ineflicient banks
consolidate themselves, amalgamate, so
that they would become stronger and
the depositors’ interests would be protect-
ed. So, this shows that if one looks at
problems always in order to detect
frauds, then one’s whole mental atti-
tude would be to find bad intentions
cven where the intention is good. 1
would request my hon. friend, Shri
Umanath, such an intelligent man, not
to allow his intelligence to be 1nisused.
in this manner.

SHRI UMANATH :
will do as you tell me.

SHRI K. C. PANT : He also brought
in the issue of elect-onic computers in
this debate which is not really germanc
to,this debate.

SHRI UMANATH : 1t is.

SHRI K. C. PANT : But accepting
that it is, I am surprised. ...

SHRI UMANATH :

Hereafter. 1

Because em-

ployment opportunities is one of the
reasons for this Bill.
SHRI K. C. PANT : Shri Umanath

helongs to the idea that will capture the
world in the future and he should think
of the twentyfirst and twentysecond cen-
turies and for him to be looking back-
ward into the bullock-cart age and to
protest against acts of modernisation is
something that 1 would never expect
from him.

oft e oA fede
F ATEATEY ®G ?
SHRI UMANATH : Let the entire

Cabinet be computerised; I will welcome
that.

SHRI K. C. PANT : My hon.
friend, Shri Madhu Limaye, was with
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Congress when Gandhiji was there. But
my hon, friend, Shri Umanath’s party
always de:ided Gandhiji for his econo-
mic philosophy on the ground that it
was based on certain basic fundamental
principles which he seems to have es-
poused today, khadi and village indus-
tries and the like, and they always fa-
voured, 1 think, the heavy industry, steel
industry, etc., etc., and all the apparatus
of modern technology that goes with

them. 1 think, he should be consis-
tent. ...
SHRI UMANATH : Computerisa-

tion is no{ the same as industiialisation.

SHRJ K. C. PANT : I think, if he
pauscs to reflect over what he has said.
he will understand. If you introduce
highly capitalised industries and want to
get maximum out of them, 1 think, you
cannot deliberately eschew the use of
such things as will make the maximum
use of the capital that has been invested.

SHRI UMANATH : But that must
be consistent with the employment po-
tential and the necessity for using the
labour in this country. Tt should not
go beyond that,

SHRI K. C. PANT : Again, if he
says let us give up all heavy indus-
tries. . ..

SHRI UMANATH : Who said

that ? Don’t confuse between heavy
industries and computers.

SHRI K. C. PANT : . therc will
be greater employment then.
o wy fomd ;& #@o9g -

#%z 3 amHra f erw WE?

SHRI K. C. PANT: My hon.
friend, Shri Madhu Limaye, is defend-
ing an indefensible cause. Why is he
stepping in the way ?

My hon. friend, Skri Umanath, must
realise that there are certain basic com-
promises in an economy like ours which
is a developing economy. There is a
compromise which has to be struck bet-
ween employment and development of
economy. This is one of the compro-
mises that has to be struck. I think, he



3523 Barnking CHAITRA 6,

should realise that this is a problem that
is facing all developing countries today
and those countries which he admires are
not beyond adopting these techniques.

My hon, friend, Shri Srinibas Misra,
objected to the appointment of directors
and he asked, what are the criteria, and
if the banks appoint wrong kinds of
directors, who will decide. He over-
looked the fact that this Bill gives
powers to the Reserve Bank. In case
the directors are wrongly appointed or
somebody who is considered undesirable
is appointed a director, the Reserve Bank
has powers to remove him and the Re-
serve Bank has powers to appoint direc-
tors. What more does he want ? This
is the power which this Bill gives to
the Reserve Bank.

Apart from this, a basic point was
made by my hon. friend, Shri Koushik.
and by my hon. friend, Shri Vajpayee,
that this is a measure of political, not
social, control. T am rather surprised
at this criticism. What are the basic
ingredients of this Bill? It has sct up
a National Credit Council which will
provide guidelines for the canalisation
of credit which is a scarce commodity
into channels which are desirable and
which conform to the overall social and:
cconomic objectives and our economy
in the country. This is one basic, funda-
mental, provision.

The second is that it gives certain
powers for the reconstruction or recon-
stitution of these banks in such a way
that the chairmen are professional
bankers. They are not politicians.
Somebody said that they are retired poli-
ticians. They are not so; they are pro-
fessional bankers. Then, the boards of
directors have been so reconstituted or
are to be so constituted that the majo-
rity will be non-industrialists and various
interests will be represented, agricultu-
rists, cooperatives, etc. etc. This means
that the basic structure of the manage-
ment of these banks will be changed and
its management which is vital for deter-
mining the direction of credit and for
determining the way in which these
banks are going to grow. So, this is
;Bhifl provision that has been made in this
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My hon. friend, Sbri Koushik, made
the remark that we should concentrate
entirely on the developmental and
growth aspect of the economy and not
on the distributive aspect at all. I beg
1o submit to him that this is not a very
correct appraisal of the needs of the
present socio-cconomic situation. You
cannot ignore ,the distributive aspect.
While the credit aspect is important, the
distributive aspect must also be kept in
mind and this is not something which is
a party matter. Our credit institutions
must conform, as I said, to our basic
social and economic objectives and these
social and economic objectives are not
merely the objectives of our party. They
are included in the Directive Principles
of the Constitution and they have been
adopted by the Parliament in a Resolu-
tion of December, 1954 when we adopt-
ed the socialistic pattern of society as
the objective of social and economic
policy. We have adopted the strategy of
planned development and, within the
framework of democracy and socialism
we have also adopted the Industrial
Policy Resolution, in 1956, which lays
down the guide-lines very clearly and
these guide-lines include the provision
that the public sector must expand gra-
dually and to use Jawaharlalji's words.
must ultimately control the commanding
heights of the economy. This is the
broad framework within which our cre-
dit policy must also be framed.

19 hrs.

A point has been made that, all these
years, the Reserve Bank has been func-
tioning but it has not produced the de-
sired results. I would remind the House
that one of the basic objectives of the
Reserve Bank in the past—in fact, the
objective on which it has concentrated
most—has been to protect the interests
of the depositors: it has concentrated
on this aspect perhaps too narrowly, but
it has concentrated. Now the whole
objective has been widened, it has been
widened in such a manner that the needs
of the priority sectors are met, Besides
this, the Reserve Bank of India has taken
into account the needs of those activities
of the economy which are useful to the
economy. You cannot also today accuse
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the Reserve Bank of India of allowing
advanoes to big industry. 1 shall quote
from the Mahalanobis Committee’s Re-
port where it has been observed :

“If the pattern of growth in a mixc.
economy has to be simultaneous deve-
lopment of both the large scale and
the small scale enterprises the regula-
tory measures should not take the
form of withholding finance to larger
units.”

This is an obvious statement of fact, and
the Reserve Bank has, in the past, scru-
tinised the proposals for the grant of
advance of Rs. 1 crore and above and
refused to sanction the limit for non-
priority sector. This was the story in
the past, The point is not to deny credit
cven to large scale enterprises if they
are performing a useful function in the
society, but to see that this credit is not
misused for purposes which we do not
accept and which are harmful to the
economy, purposes of the kind mention-
od by my hon. friend, Mr, Vajpayec—
concentration of economic power,
growth of monopoly, etc. We must be
clear on these fundamental ideas and it
is to further these fundamental ideas
that this Bill has been brought forward.

A point has been raised by various
hon. members as to why nationalisation
is not resorted to. I do not want to
repeat all that the Deputy Prime Minis-
ter has already in his statement of 14th
December, 1967, because he has gone
into this question and he has stated there
that the Government has considered
that this social control measure, which
has been brought forward, is the most
effective means of achieving the objec-
tive which is before it. He has also
stated that we have to keep in mind not
merely the short-term objective of dis-
tributing credit in a useful, fair and
proper manner, but also the long-term
objective of mopping up the deposits, of
mobilising resources, and bringing them
into the banking system.

One of the hon. members objected to
the meeting that the Deputy Prime
Minister had with the bankers and he
said thatithe Deputy Prime Minister sub-
served the interests of capitalists. If he
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did subserve the interests of capitalists,
I do not think that he need advertise it
by holding a meeting of this type, but
be that as it may, the point is that the
various banks, because they have seen
the firmness of the Deputy Prime Minis-
ter's position in this matter, have already
taken measures to conform to the spirit
of the Bill which we have brought for-
ward; many of them have changed their
Chairmen—I do not want to give the
names—and also the Directors.

Another point that was made by vari-
ous hon. members was with regard to
the proposed clause 36A(d). My hon.
friend, Mr. Srinibas Misra, called it un-
constitutional, T do not know whether he
has lately revealed himself as a Pandit
of the Constitutional law; I do not want
to cross swords with him because that is
not my subject. Now what is the res-
triction that the proposed clause 36A(d)
sceks to put ? It does not seek to pro-
hibit all demonstrations; it seeks to pro-
hibit demonstrations including shouting
any slogan, which amounts to incitement
to commission of an offence, etc.
(Interruptions) .

SHRI UMANATH : What is the re-
levancy here ?

SHRI K. C. PANT : You will under-
stand that these restrictions can be
placed on the freedom of speech and
freedom of expression under sub-section
(2) of article 19 of the Constitution.. .
(Interruptions).

Now I would also like to assure the
House that this clause is not intended
to curb in any way the genuine trade
union activities of the employees.. .
(Interruptions).

SHRI UMANATH ; Please tell us
why this clause is at all needed.

st Ay ferd : 7g 97 gEARE
fr zafam & ey @9 N WIEH
ofy ?

st e oa : AT AT T TWH
AR faw & wr ol @
Sy ?
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SHRI K. C. PANT : I will tell you.
I think, those of my hon. friends who
are capable of being persuaded by argu-
ment may change their views. Let them
hear me first.

There are, even loday, bipartite settle-
ments in the banking industry. Recently
we have taken another step to improve
relations in the banking industry—for-
mation of the Industrial Committee of
the Banking Industry under the chair-
manship of the Minister for Labour.
There are the Shastri and Desai awards
which are existing even today. So, we
do not intend to disturb the balance
between the employers and the em-
ployeces that cxists even today. There
are. as 1 said, all these bipartite agree-
ments, and it is not our intention to dis-
turb the rights and obligations of the
cmployers and the employees already
obtaining under the existing statute or
under the various awards of settlement.
This is the point that really goes to the
heart of the matter. The proposed pro-
vision is not something that is directed
to employees: it is a provision of general
applicability. If you read it carefully,
you will notice that it is that kind of
provision which refers to any person, not
to any cmployec. Many of my hon.
friends have overlooked this fact. Why
do they presume that the employee will
comc in the way of proper functioning
of the bank ? (Interruprions).

st 5z fagny arweay ¢ cwhich s
indecent’ ¥TT FIT TIHZ T UIEAT FT
afsd
SHRI UMANATH : Cr. P.C. and all
sorts of laws are there which are attract-

ed if anything goes wrong. Why should
you have this provision at all here ?

SHRI MADHU LIMAYE: This is

not an Industrial Relations Bill! g
LEECEE 21 I g
SHRI SRINIBAS MISRA : 1 just

want to ask one question. This is Bank-
ing Laws (Amendment) Bill. What

sort of Banking ) bei d-
o bere 7 ing laws are being amen

MR. CHAIRMAN : The Bill is going
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10 the Select Committee and it will be
discussed threadbare there.

The hon. Minister may continue.

SHRI K. C. PANT : The whole point
is that the Government have also a res-
ponsibility to ensure that the banks arc
able to function normally during the
usual business hours. Unlike other busi-
ness and commercial undertakings, they
have certain responsibilities—the banks—
under the Negotiable Instruments Act to
discharge. If they do not discharge
those responsibilities, they are liable to
be used. Therefore, onc has to appre-
ciate the diffecrence. There are occasions
when the banks have not been able to
function normally because of outside
interference, obstruction and intimida-
tion. not necessarily from the employees
but from outsiders. Therefore, I would
beg of the hon. members to keep in
mind the basic importance of the smooth
functioning of the banks in our econo-
mic and social life.

SHRI UMANATH : There is this
ILC and there is also the Standing Com-
mittec to which all legislations arc re-
ferred... (Interruptions).

SHRI K. C. PANT : Unless we are
able to cnsure the smooth functioning of
the credit institutions, banking institu-
tions will not be able to discharge their
responsibilitics that are required of them.
I would remind the hon. members that
the banking industry is of a special
character and that is well recognised in
law. I would draw your attention to
section 34A of the Banking Regulation
Act under which the banks are protected
from disclosing secret reserves in view
of their special status as credit institu-
tions. So. there is this distinction to be
made between banks and other business
and commercial activities.

As I said, it is not necessary for me
to go into each and every point, I have
dealt with the broad franfework of the
debate. and for the rest, it is up to the
Sclect Committee to consider the Bill.

MR. CHAIRMAN : The question js :

“That the Bill further to amend the
Banking Regulation Act, 1949, g0 as
to pvide for the extension of social
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control over banks and for matters
connected therewith or incidental
thereto and also further to amend the
Reserve Bank of India Act, 1934, and
the State Bank of India Act, 1955, be
referred to a Select Committee consis-
ting of 22 members, namely, Shri
Frank Anthony, Shri Kamalnayan
Bajaj, Shri S. S. Kothari, Shri N.
Dandeker, Shri C. T. Dhandapani,
Shri G. S . Dhillon, Shri Madhu
Limaye, Shri C. M. Kedaria, Shrimati
Sucheta Kripalani, Shri Samarendra
Kundu, Shri Lalit Sen, Shri Indrajit
Gupta, Chaudhary Nitiraj Singh.
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Shrimatj Vijaya Lakshmi Pandit,
Shri Krishna Chandra Pant, Shri S.
R. Rane, Shri Thirumala Rao, Shri
Dwaipayan Sen, Shri K. N. Tewari,
Shri Jvotirmoy Basu, Shri Sadhu Ram,
and Shri Morarji Desai, with instruc-
tions to report within one month.”

The motion was adopted.

19.10 HRs .

The Lok Subha then adjourned till
Eleven of the Clock on Wednesday,
March 27, 1968/Chaitra, 7. 1890
(Saka).

1~ —r—— .
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